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 Jhunjbunwala,  Shri  Banarsi  Prasad
 (Bhagalpur)

 Jinachandran,  Shri  M.  K.
 chery)

 Jogendra  Singh,  Sardar  (Bahraich).

 Zogendra  Sen,  Shei  (Mandi).

 Keshavrao  Marutirao

 (Telli-

 ‘J  —contd,

 Joshi,  Shri  Anand  =  Chanésa
 (Shahdol).

 Joshi,  Shrimati  Subhadra  (Ambaie).
 Joshi,  Shri  Liladhar  (Shajapur).
 Jyotishi,  Pandit  Jwala  Prasad

 (Sagar):

 ण

 Kale,  Shrimati  Anasuyabei  (Nagpur,
 Kalika  Singh,  Shri  (Azamgarh).

 Kamble,  Dr.  Devrao  Naméevras
 Pathrikar  (Nanded—Reserved—Sch.
 Castes)

 Kamble,  Shri  Bapu  Chandrasen
 (Kopargaon).

 Kanakasabai,  Shri  R.  Pillai  (Chidam-
 baram).

 Kanungo,  Shri  Nityanand  (Cuttack).

 Kar,  Shri  Prabhat  (Hooghly).

 Karmarkar,  Shri  D.  है:  (Dharwar
 North).

 Karni  Singhji,  Shri  (Bikaner).

 Kasliwal,  Shri  Nemi  Chandra
 (Kotah).

 Katti  Shri  D,  A.  (Chitodi)

 Kayal,  Shri  Paresh  Nath  (Basirhat—
 Reserved—-Sch.  Castes)

 Kedaria,  Shri  Chhaganlal  Madaribhat
 (Mandvi—Reserved—Sch.  Tribes).

 Keshar  Kumari,  Shrimati  (Raipur—
 Reserved—Sch.  Tribes).

 Keshava,  Shri  N.  (Bangalore  City).

 Keskar,  Dr.  B.  V.  (Musafirkhana).

 Khadilkar,  Shri  Raghunath  Keshav
 (Ahmednagar).

 Khadiwala,  Shri  Kanhbaiyalal  (Indore).

 Khan,  Shri  Ozman  Ali  (Kurnool).

 Khan,  Shri  Sadath  Ali  (Warangal).

 Khan,  Shri  Shahnawaz  (Meerut)

 Khedkar,  Shri  Gopslrao  SBajizao
 (Akola)

 Khimji,  Shri  Bhawanji  A.  (Kuteh).



 conta,

 Khuda  SBukeh,  Shri  WUhamued
 (Maurshidabad).

 Khawaja,  |... ल  Jemai  (Aligarh).
 Xistaiya,  Shri  Surti  (Bastar—fveattv-

 edSch,  Tribes).
 Kodiyan,  Shri  है  ्,  (Quilon—-itesetv-

 d—Sich,  Castes).
 Koratkar,  Shri  Vinayak  Reo  K.

 (Hyderabad).
 Koto,  Shri  Liisdhar  (Nowgong).
 Kottukapally,  Shri  George  Thomas

 (Modovattuphuzia).
 Kripalani,  Acharya  J.  B.  (Sitamarhi).
 Kfipaim,  Shrimati  Sucheta  (New

 Delhi).
 Krighna  Chandra,  Shri  (Jaleswar).
 Krishma,  Shri  M.  R.  (Karimnagar—

 Reserved—Sch.  Castes).
 Krishnaiah,  Shri  D.  Balarama  (Gudi-

 vada).
 Krishnamachari,  Shri  T.  T.  (Madras

 South).
 Krishnappa,  Shri  M.  ्य  (Tumkur).
 Krishna  Rao,  Shri  Mandali  Venkata

 (Masulipatnam).
 Krishnaswamy,  Dr.  A.  (Chingleput),
 Kumaran,  Shri  M.  K.  (Chirayinkil).
 Kumbhar,  Shri  Banamali  (Sambal-

 Pur—Reserved—Sch.  Castes).
 Kunhan,  Shri  P.  (Palghat—Reserved—

 Sch.  Castes).
 Kureel,  Shri  Baij  Nath  (Rae  Bareli—

 Reserved—Sch.  Castes).

 Fy

 Lachhi  Ram,  Shri  (Hamirpur—
 Reserved—Sch.  Castes).

 Lachtian  Singh,  Shri  (Nominated—
 Andaman  and  Nicobar  Islands).

 Lahin,  कता  Jitendra  Nath  (Seram-
 pore).

 mas
 Shri  Ram  Shanker al  (Domaria-

 ©  contd,  tas
 Laskar,  fihri  Niberan  Chandra

 (Cachar—Reserved—Sch.  Castes).
 Laxmi  Bai,  Shrirati  Sangam  (Vicare-

 bad).

 -”

 Mafiée  Ahmed,  Shrimati  (Jorhat).

 Maliagaonkar,  Shri  Bhausaheb  Rao-
 saheb  (Kolhapur).

 Mahanty,  Shri  Surendra  (Dhenkanal).
 Mahendra  Pratap,  Raja  (Mathura).
 Majhi,  Shri  Ram  Chandra  (Mayur-

 bhan}j—Reserved—Sch.  Tribes),
 Majithia,  Sardar  Surjit  Singh  (Tarn-

 Taran).
 Maiti,  Shri  Nikunja  Bihan  (Ghatal).
 Mallsah,  Shri  U.  Srinivasa  (Udipi).
 Malaviya,  Pandit  Govind  (Sultanpur).
 Malaviya,  Shri  Keshva  Deva  (Basti).
 Malvis,  Shri  Kanhaiyalal  Bheruly)

 (Shajapur—Reserved—Sch.  Castes)
 Malviya,  Shri  Motilal  (Khajuraho—

 Reserved—Sch.  Castes)

 Manaen,  Shri  T.  (Darjeeling)
 Manay,  Shri  Gopal  Kaluj:  (Bombay

 City  Central—Reserved—Schedul
 Castea)

 Mandal,  Shri  Jailal  (Khagaria).
 Mandsl,  Dr.  Pashupati  (Bankura—

 Reserved—Sch.  Castes),
 Maniyangadan,  Shri  Mathew  (Kotta-

 yam).

 Manjula  Debi,  Shrimati  (Goalpara).
 Masani,  Shri  NL  R.  (Ranchi—Fast).
 Masuriya  Din,  Shri  (Phulpur—

 Reserved—Sch.  Castes),

 Matera,  ‘Shri  Laxman  Mahadu  (Thana
 -—Reserved--Sch,  Tribes).

 Mathur,  Shri  Harish  Chandra  (Pall).

 Mathur,  Shri  Mathur  Das  (Nagaur).
 Matin,  Shri  s.  A.  '(Giridih).

 Mehdi,  Shri  Syed  Ahmed  (Rampar).



 ‘MM’  —contd
 Mehta,  Shri  Balwantray  ज्छनापं:

 (Gohilwad).
 Mehta,  Shri  Jaswant  Raj  (Jodhpur).
 Melkote,  Dr  G  S  (Raichur)

 Mi  .  Dr  K  8  (Badagara).
 Menon,  Shri  V  K.  Knshna  (Bombay

 City  North)
 Menon,  Shri  T  C  Narayanankutty

 (Mukandapuram).
 Minimata,  Shrimati:  Agamadas  Guru

 (Baloda  Bazar—  Reserved—Sch
 Castes)

 Mishra,  Shr:  Bhagwan  Din  (Kaisar-
 gan)

 Mushra,  डिचला  Bibhut:  (Bagaha)
 Moshra,  Shr:  Lalit  Narayan  (Saharsa).
 Mishra,  Shri  Mathura  Prasad  (Begu-

 sara)
 Mishra,  Shri  Shyam  Nandan  (Jai-

 nagar)
 Misra,  Shri  Raghubar  Dayal  (Buland-

 shahr)
 Misra,  Shn  Raja  Ram  (Faizabad).
 Mohan  Swaroop,  Kanwar  (Pulibhit).
 Mohideen,  Shri  M  Gulam  (Dindigul)
 Mohuuddin,  Shri  Ahmed  (Secundera-

 bad)
 Munisamy,  Shn  N  R  (Vellore)
 Morarka,  Shri  Radheshyam  Ram-

 kumar  (Jhunjhunu)
 More,  Shri  Jayawant  Ghanshyam

 (Sholapur)
 Mukerjee,  Shr.  Hirendra  Nath  (Cal-

 cutta—Central)
 Mullick,  Shri  Baishnav  Charan  (Ken-

 drapara—Reserved—Sch  Castes)
 Murmu,  Shri  Paika  (Raymahal—Re-

 agerved—Sch  Tribes)
 Murthy,  Shr  8  5  (Kakinada—Re-

 served—Sch,  Castes)
 Musafir,  Giam  Gurmukh  =  Singh

 (Amritsar)
 Muthukrishnan,  Shri  M  (Vellore—

 Reserved—Sch.  Castes).
 wv

 Nadar,  Shri  P  Thanulingom  (Nager-
 cou),

 Naidu,  Shri  R  Govindarajalu  (Tiru-
 vallur).

 (vf

 गए?  ~contd,

 Naidu,  Shri  ह  D.  Muthukumara-
 sami  (Cuddalore).

 Nair,  Shri  C.  Krishnan  (Outer  Delhi).
 Nair,  Shri  छू,  P.  Kuttikrishnan  (Koshi-

 kode).
 Nair,  Shri  P.  K.  Vasudevan  (Thiru-

 vella).
 Naldurgkar,  Shri  Venketrao  Shrini-

 wasrao  (Osmanabad).
 Nallakoya,  Shn  Koyilat  (Nominated—

 Laccadive,  Minicoy  and  Amindyi
 Islands).

 Nanda,  Shri  Guizarilal  (Sabarkantha).
 Nanjappan,  Shri  C  (Nilgiris).
 Naraindin,  Shri  (Shahjahanpur—Re-

 served—Sch  Castes).
 Narasimhan,  Shri  C  R  (Krishnagiri).
 Narayanasamy,  Shri  R.  (Perryaku-

 lam)
 Naskar,  Shri  Purendu  Sekhar  (Dia-

 mond  Harbour)
 Nathavani,  Shr  MNarendrabhab  P.

 (Sorath)
 Nath  Pa:,  Shri  (Rajapur)
 Nayak,  Shri  Mohan  (Ganjam—Reserv-

 ed—Sch  Castes)
 Nayar,  Dr  Sushila  (Jhans:)
 Nayar,  Shr:  V  P  (Quilon).
 Nehru,  Shr  Jawaharla)  (Phulpur).
 Nehru,  Shrimat:  Uma  (S:tapur)
 Nek  Ram,  Shr:  (Mahore—Resery ed—

 Sch  Castes)
 Nesw:,  Shr:  T  R  (Dharwar  South)

 0’

 Onkar  Lal,  Shm  (Kotah—Reserved—
 Sch  Castes)

 Oza,  Shri  Ghanshyam  Lal  (Zalawad).

 cad

 Padalu,  Shri  Kankipati  Veeranna
 (Golugonda  Reserved  —  Sch.
 Tribes).

 Padam  Dev,  Shr:  (Chamba)
 Pahadia,  Shri  Jagan  Nath  Prasad

 (Sawa:  Madhopur—Reserved—Sch.
 Castes)

 Palaniandi,  Shri  M.  (Perambaluc).



 ‘(vii)

 ह ैP—contd. i
 Palchoudhuri,  Shrimati  a  (Naba-

 awip).

 Pande,  Shri  C.  D.  (Naini  Tal).

 Pandey,  Shri  Kashi  Nath  (Hata),

 Pandey,  Shri  Sarju  (Rasra).

 Pangerkar,  Shri  Nagorao  Karojee
 (Parbhani).

 Panigrahi,  Shri  Chintamani  (Puri).

 Panna  Lal,  Shri  (Faizabad—Reserv-
 ed-—Sch.  Castes).

 Parmar,  Shri  Karsandas  Ukabhai
 (Ahmedabad  Reserved  Sch.
 Castes).

 Parmar,  Shri  Deenabandhu  (Udai-
 pur—Reserved—Sch.  Tribes).

 Parmer,  Shri  Yeshwant  Singh
 (Mahasu).

 Parulekar,  Shri  Shamrao  Vishnu
 (Thana).

 Parvathi  Krishnan,
 (Coimbatore).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Anand).

 Patel,  Shri  Nanubhai  Nichhabhai
 (Bulsar—Reserved—Sch.  Tribes).

 Patel,  Shri  Purushottamdas  R.  (Meh-
 sana).

 Patel,  Shri  Rajeshwar  (Hajipur).

 Patil,  Shri  Balasaheb  (Miraj).

 Patil,  Shri  Nana  (Satara).

 Patil,  Shri
 Bhir).

 Patil,  Shri  S.  K.  (Bombay  City  South).

 Pati),  Shri  Uttamrao  Laxman  (Dhulia).

 Patnaik,  Shri  Uma  Charan  (Ganjam).

 Pillai,  Shri  S.  C.  C.  Anthony  (Madras
 North).

 Pillai,  Shri  ह:  गु  Thanu  (Tirunelveli).

 Pocker  Sahib,  Shri  B.  (Manjeri).

 Prabhakar,  Shri  Naval  (Outer  Delhi—
 Reserved—Sch.  Castes).

 Pragi  Lal,  Chaudhari  (Sitapur—  Re-
 served—Sch.  Castes).

 Shrimati  M.

 Rakhamaji  (Dhondiba

 ह  —contd.
 Prasad,  Shri  Mahadeo  (Gerakhpur—~  .

 Reserved—Sch.  Castes).
 Prodhan,  Shri  Bijaya  Chandrasingh

 (Kalahandi—Reserved—Sch.  Tribes)
 Punnoose,  Shri  P.  T.  (Ambalapuzha).

 ह 4

 Radha  Mohan  Singh,  Shri  (Ballia).
 Radha  Raman,  Shri  (Chandni  Chowk).
 Raghubir  Sahai,  Shri  (Budaun).
 Raghunath  Singh,  Shri  (Varanasi).
 Raghunath  Singhji,  Shri  (Barmer).
 Raghuramaiah,  Shri  Kotha  (Guntur).
 Rahman,  Shri  M.  Hifzur  (Amroha).
 Rai,  Shri  Khushwaqt  (Kher).
 Raj  Bahadur,  Shri  (Bharatpur).
 Rajiah,  Shri  Devanapalli  (Nalgonda—

 Reserved—Sch.  Castes).
 Raju,  Shri  Pusapati  Vijayarama  Gaja-

 pathi  (Visakhapatnam).

 Raju,  Shri  D.  S.  (Rajahmundry).

 Rajyalaxmi,  Shrimati  Lalita  (Hazari-
 bagh).

 Ramakrishnan,  Shri  Peelamedu  Ranga-
 swamy  Naidu  (Pollachi).

 Raman,  Shri  Uddaraju  (Naraspur).

 Raman,  Shri  Pattabhi  ८.  R,  (Kumba-
 konam).

 Ramanand  Shastri,  Swami  (Bara
 Banki—Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswami,  Shri  S.  ्  (Salem).

 Ramaswamy,  Shri  K.  S.  (Gobichettl-
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub-
 nagar—Reserved—Sch.  Castes).

 Rameshwar  Rao,  Shri  J.  (Mahbub-
 nagar).

 Ram  Garib,  Shri  (Basti—Reserved—
 Sch.  Castes).

 Ram  Krishan,  Shri  (Mahendergarh).

 Rampure,  Shri  Mahadevappa  Y.
 (Gulbarga).



 ge.  "R’—contd.

 Ram  Saran,  Shri  (Moradabad).

 Ram  Subhag  Singh,  Dr.  (Sasaram).

 Ranbir  Singh,  Ch.  (Rohtak).

 Rane,  Shri  Shivram  Rango  (Buldana).

 Ranga,  Shri  N.  G.  (Tenali).

 Rangarao,  Shri  M.  Sri  (Karimnagar).

 Rao,  ShriB.  Rajagopala  (Srikakulam).

 Rao,  Shri.  Devulapalli  Venkateswar
 (Nalgonda)

 Rao,  Shri  Etikala  Madhusudan  (Mah-
 bubabad)

 Rao,  Shri  P.  Hanumanth  (Medak).

 Rao,  Shri  के,  Jagannath  (Koraput).

 Rao,  Shri  T.  8.  Vittal  (Khammam).

 Raut,  Shri  Bhola  (Champaran—Re-
 served—Sch.  Castes).

 Raut,  Shri  Rajaram  Balkrishna
 (Kolaba).

 Ray,  Shrimati  Renuka  (Malda).

 Reddy,  Shri  Chegireddy  Bali  (Marka-
 pur).

 Reddy,  Shri  K.  C.  (Kolar).

 Reddy,  Shri  R.  Lakshmi  Narasa  (Nel-
 lore)

 Reddy,  Shri  शुभ  Nagi  (Anantapur)

 Reddy,  Shri  R.  Narapa  (Ongole)
 yg

 Reddy,  Shri  Vutukuru  Rami  (Cudda-
 pah)

 Reddy,  Shri  K.  V.  Ramakrishna
 (Hindupur).

 Reddy,,,,  Shri  T.  N.  Vishwanatha
 (Rajampet)

 Roy,  Shri  Biren
 West).

 (Calcutta—South

 Roy,  Shri  Bishwanath  (Salempur).

 Rungsupg  Suisa,  Shri,  (Outer  Mani-
 pur—Reserved—-Sch.  Castes)

 Rup  Narain,  Shri  (Mirzapur—Re-
 served—Sch.  Castes).

 ‘§”

 Sadhu  Ram,  Shri  (Jullundur—He-
 served—Sch.  Castes),

 Sahodrabai,,  Shrimati
 served—Sch.  Castes).

 Sahu,  Shri  Bhagabat  (Balasore)

 Sahu,  Shri  Rameshwar  (Darbhanga—
 Reserved—Sch.  Castes)

 Saigal,  Sardar  Amar.  Singh  (Janjgir).

 Saksena,  Shri  Shibban  Lal  (Maharaj-
 ganj).

 Salunke,  Shri  Balasaheb  (Khed).

 Salam,  Shri  M.  K.  M.  Abdul  (Tiru-
 chirappalli)

 Samanta,  Shri  Satis
 (Tamluk).

 (Sagar—Re-~-

 Chandra

 Samanitsinhar,  Dr.  N.C.  (Bhubanes-
 war).

 Sambandam,  Shri  K.  R
 tinam)

 Sampath,  Shri  E.  V.  K.  (Namakkal}.

 Sanganna,  Shri  Toyaka  (Koraput—
 Reserved—Sch.  Tribes)

 (Nagapat~

 Sankarapandian,  Shri  M.  (Tenkasi).

 Sarhadi,  Shri  Ajit  Singh  (Ludhiana).

 Satis  Chandra,  Shri  (Bareilley).

 Satyabhama  Devi,  Shrimati  (Nawada).

 Satyanarayana,  Shri  Biddika  (Par-
 vathipuram—Reserved-——Sch.  Tribes}

 Seindia,  Shrimati  Vijaya  Raje  (Guna).

 Selku,  Shri  Mardi  (West  Dinajpur—
 Reserved—Sch.  Tribes).

 Sen,  Shri,  Asoka  Kumar
 North-West)

 Sen,  Shri  Phani  Gopal  (Purnea).

 Seth,  Shri  Bishanchandar  (Shahjahan-
 pur}.

 Shah,  Shrimati,  Jayaben.  Vajubhai
 (Girnar).

 Shah,  Shri  Manubhai  (Madhya  Sau-
 rashtre).

 (Ca  leutta—

 ee



 ca  ‘contd,  |

 Shsh,  Shri  Manvendra  (Tehri  Garh-
 wal).

 Shakuntala  Devi,  Shrimati  (Banka).

 Shenkariah,  Shri  M.  (Mysore).

 Sharma,  Sori  Diwan  Chand  (Gurdas-
 pur).

 Sharma,  Shri  Harish  Chandra  (Jai-
 pur).

 Sharma,  Pandit  Krishna  Chandra
 (Hapur).

 Sharma,  Shri  Radha  Charan  (Gwa-
 lior).

 Shastri  Pandit  Hirala]  (Sawai  Madho-
 pur)

 Shastri,  Shri  Lal  Bahadur  (Allaha:
 bad)

 Shivananjappa,  डि  M.  K.  (Mandya).

 Shobha  Ram,  Shri  (Alwar).

 Shukla,  Shri  Vidya  Charan  (Baloda
 Bazar).

 Siddananjappa,  Shri  H.  (Hassan).

 Siddiah,  Shri  S.  M.  (Mysore—Reserv-
 ed—Sch.  Castes).

 Singh,  Shri  Awadhesh  Kumar  (Kati-
 har).

 Singh,  Shri  Babunath  (Sarguje—Re-
 served—Sch.  Tribes).

 Singh,  Shri  Chandikeshwar  Saran
 (Sarguja).

 Singh,  Shri  Digvijaya  Narain  (Pupri).

 Singh,  Shri  Dinesh  Pratap  (Gonda).
 Singh,  Shri  Har  Prasad  (Ghazipur).

 Singh,  Shri  Kamal  Narain  (Shahdol—
 Reserved—Sch.  Tribes).

 Singh,  Skri  Kamal  (Buxar).

 Singh,  Shri  Laisram  Achaw  (Inner
 Manipur).

 Singh,  Shri  Mahendra  Nath  (Maharaj-
 man).

 Singh,  Shri  Rajendra  (Chepra).

 ॥...

 ‘S’—conta,

 Singh,  Shri  Trithuan  Narayan
 (Chandaulj).

 Sinha,  किल,  Anirudh  (Madhubani).

 Sinha,  Shri  Banaysi  Prasad  (Mon-
 ghyr).

 Sinha,  Shri  Gajendra  Prasad  (Pate-
 mau).

 Sinha,  Shri  Jhulan  (Siwan).

 Sinha,  Shri  Kailash  Pati  (Nalanda).

 Sinha,  Shri  Satyendra  Narayan.
 (Aurangabad)

 Sinha,  Shri  Sarangdhar  (Patna).

 Sinha,  Shri  Satya  Narayan  (Samasti-
 pur).

 Sinha,  Shrimati  Tarkeshwari  (Barh).
 Sinhasan  Singh,  Shri  (Gorakhpur).
 Siva,  Dr.  M.  ्  Gangadhara  (Chit-

 toor—Reserved—Sch.  Castes).

 Sivaraj,  Shri  N.  (Chingleput—Re-
 served—Sch.  Castes)

 Snatek,  Shri  Nardeo  (Aligarh—Re-
 served—Sch,  Castes)

 Sonawane,  Shri  Tayappa  (Sholapur~
 Reserved—Sch.  Castes).

 Sonule,  Shri  Harihar  Rao  (Nanded).

 Somani,  Shri  G.  D.  (Dausa).

 Soren,  Shri  Deb:  (Dumka—Reserv-
 ed—Sch.  Tribes).

 Subbaroyan,  Dr.  P.  (Tiruchengode).

 Subramanyam,  Shri  Tekur  (Bellary).
 Sugandhi,  Shri  Murigeppa  Siddappe

 (Bijapur  North).
 Sultan,  Shrimati  Maimpona  (Bhopal).
 Supakar,  Shri  Shraddhakar  (Sambal-

 pur).
 Sumat  Prasad,  Shri  (Muzaffamagar).
 Sunder  Lal,  Shri  (Sahat  है...

 served—Sch.  Castes).
 Suryanarayanamurthy,  Shri  Missuls-

 (Golugonda).
 Prasad,  Shri  (Gwalior—Reserv=-

 ed—Sch.  Castés).



 गहन,  contd.
 Swami,  Shri  ्  N.  (Chanda).

 Swaran  Singh,  Sardar  (Jullundur).

 Syed  Mahmud,  Dr.  (Gopalganj).

 ु

 Tahir,  Shri  Mohammed  (Kishanganj).

 Tantia,  Shri  Rameshwar  (Sikar).

 Tangamani,  Shri  K.  ग  K.  (Madurai).

 Tewari,  Shri  Dwarikanath  (Cachar).

 Thakore,  Shri  Motisinh  Bahadursink
 (Patan).

 Thevar,  Shn  U.  Muthuramalinga
 (Snviluputhur).

 Thiummaiah,  Shr:  Dodda  (Kolar—Re-
 served—Sch.  Castes).

 Thirumal  Rao,  Shn  M.  (Kakinada).

 Thomas,  Shri  A.  M  (Ernakulam).

 Tiwari,  Shri  Babu  Lal  (Nimar
 Khandwa).

 Tiwari,  Shri  Ram  Saha  (Khajuraho).

 Tiwary,  Pandt  Dwarka  Nath
 (Kesaria).

 Tripaths,  Shr.  Vishwambhar  Dayal
 (Unnao).

 Tula  Ram,  Shri  (Etawah—Reserved—
 Sch.  Castes).

 Tyagi,  Shri  Mahavir  (Dehra  Dun).
 Tyab)i,  Shr:  Saf  F  B  (Jalna)

 गा

 Mike,  Shri  MG.  (Mandla—Reserv-
 ed—Sch.  Tribes).

 Umrao  Singh,  Shri  (Ghosi).

 Upadhyaya,  Pandit  Munishwar  Dutt
 (Pratapgarh).

 Upadhyaya,  Shri  Shiva  Datt  (Rewa).

 (x)

 छ्

 Vajpayee,  Shri  Atal  Bihari  (Balram-
 pur).

 Vaivi,  Shri  Laxman  Vedu  (West
 Khandesh-—Reserved—Sch.  Tribes).

 Varma,  Shri  B.  B.  (Champaran).

 Varma,  Shri  Manikya  Lal  (Udaipur),  _
 Varma,  Shri  Ramsingh  Bhai  (Nimar).

 Vedakumari,  Kumari  M.  (Eluru).

 Venkatasubbaiah,  Shri  Pendekanti
 (Adoni).

 Verma,  Shri  Ramji  (Deora).

 Vijaya  Raje,  Shrimati  (Chatra).

 Vishwanath  Prasad,  Shri  (Azamgarh—
 Reserved—Sch  Castes).

 Vyas,  Shri  Ramesh  Chandre
 wara).

 Vyas,  Shri  Radhelal  (U3jan).

 (Bhil-

 ww’

 Wadiwa,  Shri  Narayan  WManiramji
 (Chindwara—Reserved—Sch.  Tri-

 bes)  7
 Warnor,  Shr:  K.  K.  (Trichur).

 Wasnmik,  Shr  Balkrishna  (Bhandara—
 Reserved—Sch  Castes).

 Wilson,  Shri  John  N  (Mirzapur).

 Wodcyar,  Shri  K  G  (Shimoga).

 ्कुण

 Yadav,
 ,

 Ram  Sewak  (Bara

 Yajnik,  Shri  Indulal  Kanaiyalal
 (Ahmedabad).



 LOK  SABHA

 The  Speaker
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 Wednesday,  ह ३0:  July,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  SPEAKER  tn  the  Chair]

 Oral  Answers  to  Questions
 {

 विदेशी  मुद्रा
 शो  सुपाकर

 ६४  भ्रो  हया: क्त  राय  :
 शी  रूप  तारायत  :

 क्या  थ्ति  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  गत  दो  वर्षों  में  कितने  भारतीय
 विद्यार्थी,  प्व्यपपारी,  प्रतिनिधिमण्डल  और
 रोगी  व्यक्ति  विदेश  गये  ,

 (ख)  उन  के  विदेश  जाने  से  विदेशी

 मुद्रा  के  साधनों  में  प्रति  वर्ष  कितना  ह्वास
 हुआ  ,

 (ग)  क्‍या  विद्याथियों  के  लिये  उच्च
 शिक्षा  की  और  रोगों  व्यक्तियों  के  लिये
 रोग  के  उपचार  को  सुविधा  दस  देश  में
 उपलब्ध  थी,  और

 (घ)  क्‍या  सरकार  का  इस  प्रकार  की
 विदेश  यात्रा  पर  प्रतिबन्ध  लगाने  का  विचार

 है  ?

 विस  उपमंत्रो  (ओ  to  भगत):
 (क)  तथा  (ख)  इस  सम्बन्ध  में  सूचना

 प्राप्त  की  जा  रहो  है  और  ज्योही  वह  प्राप्त
 हो  जायगी  उसका  विवरण  सभा  को  मेज
 पर  रख  दिया  जायगा  ।

 (ग)  तथा  (घ)  कुछ  मामलों  में  उच्च

 शिक्षा  को  भोर  बीमारियों  के  इलाज  की
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 जिन  सुविधाशों  के  लिये  पहले  विदेश।  मुद्रा
 दो  जात।  थो  वे  भारत  में  ही  उपलब्ध  हैं  ।
 सरकार  ने  प्रतिबन्ध  कडें  करने  के  लिये
 कारंवाई  की  है  शौर  झब  किसो  को  इलाज
 के  ,लए  तभी  विदेश  जाने  दया  जायगा  जब
 उसे  कोई  ऐसा  रोग  हो  (जिसके  इलाज
 का  भारत  में  सतोषजनक  प्रबन्ध  नहीं  है  t

 जहा  तक  विद्याथियो  का  सम्बन्ध  है.  केवल
 उन्ही  को  विदेश,  मुद्रा  दो  जायगं।  जो  विदेशी
 विश्वविद्यालयों  में  या  उच्च  टक्निकल  शिक्षा
 के  लिये  जायेगे,  लेकिन  साथ  ही  यह  शर्त
 भी  है  कि  विदेशों  सस्थाओ्रों  में दाखिल  होने
 के  लिये  वे  भारत  में  जो  परीक्षा  पास  करे
 उसमें  उनको  कम  से  कम  ५०  प्रतिशत  नम्बर
 मिले  हो।

 Some  Hon.  Members:  The  reply
 may  be  read  in  English  also

 Mr.  Speaker:  The  hon  Munster
 may  read  the  English  version  also

 Shri  8.  R.  Bhagat:  (a)  and  (b)  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  it  is  available

 (c)  and  (d)  In  some  cases  facili-
 ties  for  higher  studies  for  students
 and  treatment  of  diseases  for  sick
 persons  for  which  foreign  exchange
 had  been  released  earlier  were  avail-
 able  in  India  Government  have
 taken  steps  to  tighten  up  the  restric-
 tions  and  visits  for  medical  treatment
 abroad  will  now  be  permitted  only
 where  the  persons  concerned  are
 suffering  from  diseases  for  which
 there  is  no  satisfactory  treatment  in
 India  In  so  far  as  students  are  con-
 cerned,  exchange  facilities  will  be
 granted  only  to  those  who  proceed
 abroad  for  University  or  high  techni-
 cal  education  provided  they  have
 secured  at  least  50%  of  marks  in  the
 examination  which  qualifies  them  for
 entry  m  a  foreign  institution.
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 Shri  Supakar:  May  I  know  whe-
 ther,  before  framing  these  rules,  any
 statistics  were  collected  to  know  what
 amount  of  foreign  exchange  is  lost  by
 allowing  a  large  number  of  students
 abroad  and  what  amount  of  foreign
 exchange  will  be  saved  by  restricting
 the  number  of  students  going  abroad?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  No  precise  statis-
 tics  were  available

 Shri  Supakar:  May  I  know  how
 much  do  the  Government  wish  to  save
 in  terms  of  foreign  exchange  by  im-
 posing  these  restrictions?

 Shri  T.  T.  Krishnamachari:  We
 have  to  wait  and  see

 Sieet  Supakar:  May  i  know  of  the
 students  who  were  sent  out  in  pre-
 vious  years  were  such  as  did  not
 secure  fifty  per  cent  of  the  marks  and
 if  so  what  was  their  percentage?

 Shri  T.  T.  Krishnamachari:  We  do
 not  know  but  the  existing  commit-
 ments  will  be  honoured

 Shrimati  Tarkeshwari  Sinha:  May  !
 know  whether  the  scholarships  that
 had  already  been  given  by  the  Gov-
 ernment  of  India  to  the  students  for
 studies  in  foreign  universities  will
 stand  and  whether  those  students
 will  be  allowed  to  go  there  or  whether
 any  screening  will  be  made  among
 them  also?

 Shri  T.  T.  Krishnamachari:  I  do  not
 know  exactly  This  question  deals
 with  scholarships  If  we  are  going  to
 grant  scholarships  we  grant  them  only
 for  purposes  which  we  consider  neces-
 sary.

 Shrimati  Tarkeshwari  Sinha:  What
 about  those  that  had  already  been
 given?

 Shri  7.  T.  Krishnamachari:  ,  All
 existing  commitments  will  be
 honoured

 Shri  B.  8.  Murthy:  May  I  know
 whether  the  fifty  per  cent  marks  fixed
 is  aggregate  or  im  each  subject?

 Shri  T.  T.  Krishnamachari:  The
 authority  that  will  scrutinise  them
 will  determine  it.
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 Shri  है.  K.  Gaikwad:  Are  there
 scheduled  caste  and  sehedule  tribe
 candidates  deputed‘in  foreign  coun-
 tries  for  higher  studies?

 Shri  T.  प्,  Krishnamachari:  I  sup-
 pose  that  each  case  would  have  to  be
 dealt  with  on  merits.  May  be,  if  any
 relaxation  from  these  conditions  im-
 posed  are  thought  of,  perhaps  they
 will  be  made  m  the  case  of  schedule
 caste  candidates  who  are  considered
 appropriate  in  regard  to  other
 matters

 Shri  Ranga:  In  making  that  deci-
 sion  in  regard  to  this  matter,  has  the
 Government  taken  into  consideration
 the  extreme  paucity  of  facilities  avail-
 able  in  this  country  for  higher  studies
 even  in  regard  to  economics  and  social
 sciences  so  that  the  legitimate  claims
 of  young  people  who  wish  to  go
 abroad  and  get  themselves  educated
 will  not  be  upset?

 Shri  प,  T.  Krishnamachari:  I  am
 afraid  that  my  hon  friend  is  being
 subjective,  he  probably  thinks  of  the
 time  when  he  was  studying  when  op-
 pottunities  were  not  available.  Today,
 I  think  we  have  professors  in  these
 subjects  in  India  who  are  as  eminent
 as  anybody  outside  India

 Shri  Ranga:  Is  it  not  a  fact?
 Mr.  Speaker:  Let  us  not  argue  the

 merits  and  demerits  It  is  a  matter  of
 foreign  exchange

 Shri  Ranga:  Is  it  not  a  fact  that
 there  is  paucity  of  facilities?  For  ad-
 mission  into  the  Delhi  School  of
 Economics,  there  are  many  times  more
 students  asking  for  admission  than
 the  facilities  that  are  available

 Mr.  Speaker:  Therefore,  more  such
 schools  should  be  opened

 Bomb  Explosions  in  Delhi

 Shri  Bhakt  Darshan:
 Will  the  Minster  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given to  Unstarred  Question  No.  214  on  the
 24th  May,  957  and  state  the  stage  at

 «४5,
 {

 ihri  D.  C.  Sharma:



 3777  Oral  Anawera

 which  the  enqmry  regarding  bomb
 explosions  in  Delhi  stands  at  present?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Investigations,  are  still  beimg  made
 Seven  cases  arising  out  of  the  cracker
 explosions  were  sent  up  for  trial.  Of
 these  five  have  ended  in  convictions
 while  two  are  pending  in  Court

 Shri  D.  C.  Sharma:  May  I  know  if
 any  link  has  been  established  between
 the  bomb  explosion  :n  Delh:  and  the
 bomb  explosion  in  Srinagar?

 Shri  Datar:  It  would  not  be  in  the
 public  interest  to  divulge  all  that  in-
 formation  at  this  stage?

 sti  भक्त  दर्शन  :  क्‍या  गवर्नमेंट  के
 ध्यान  में  यह  बात  आई  है  कि  इतने  लम्ब
 ््से  से  इन  प्रपराधियों  को  जो  दण्ड  नहीं
 दिया  जा  सका  है  उस  कारण  से  जनता  म
 बडा  असतोष  है  तथा  व  कौर  से  कारण  ह
 जिन  की  वजह  से  इतनों  देरं।  नगी  है  ?

 भो दातार :  असतोष  को  बात  नही

 है  ।  इनबवैस्टीगशन  अभी  चालू  है  1

 Shri  D.  C.  Sharma:  May  I  know  if
 some  Pakistani  ex-serviceman  had
 been  involved  in  these  charges”

 Shri  Datar:  At  this  stage,  during
 these  delicate  investigations  I  am  not
 going  to  disclose  anything  in  the  public
 interest

 Shri  Radha  Raman:  May  I  know  if
 the  Government  is  aware  that  there
 had  been  some  similar  explosions  in
 Delhi  recently  and  may  we  also  know
 if  any  investigation  was  made  about
 that  and  if  so,  with  what  results?

 Shri  Datar:  Investigations  have  been
 made  m  respect  of  all  explosions
 including  the  recent  ones  but  I  may
 inform  the  hon  Member  that  the
 recent  explosions  were  only  cracker
 explosions
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 विग्ाफ्छाडु  of  Capital  Geods  on  Long
 Term  Credit

 +

 |

 Shri  Shree  Narayan  Das:
 Pandit  0.  ह. ि  Tiwari:

 hrimati  Tarkeshwari  Sinha:

 hrf  Narayanankutty
 Menon:

 Shri  Bahadur  Singh:
 |  Dr.  Ram  Subhag  Singh:

 Will  the  Muiuster  of  Finance  be
 pleased  to  state

 (a)  whether  negotiations  with  the
 Governments  of  UK,  USA,  France
 and  other  foreign  countries  for  the
 supply  of  capital  goods  on  long  term
 credit  have  been  finalised,

 (9)  if  so,  the  details  thereof,  and
 (c)  of  not,  at  what  stage  the  matter

 stands’

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (c)  No
 negotiations  are  being  carried  on  with
 the  Government  of  any  foreign  coun-
 try  other  than  France  for  the  supply
 of  capital  goods  on  long  term  credit
 The  discussions  with  the  French  Gov-
 ernment  are  still  in  progress

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  negotiations  with
 any  private  agencies  are  being  carried
 on?

 Shri  B.  R.  Bhagat:  This  question
 relates  to  Governments  There  are
 many  private  agencies,  private  persons
 and  businessmen  who  are  having
 agreements  or  arrangements  for  defer-
 red  payments  If  a  separate  question
 s  tabled  I  will  be  able  to  answer  that
 question

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  agreement  has
 been  concluded  with  any  country  with
 regard  to  this?

 Shri  B.  R.  Bhagat:  No
 Shrimati  Tarkeshwari  Sinha:  There

 have  been  so  many  Press  reports  in
 the  United  Kingdom  as  well  as  in
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 India  that  the  Prime  Minister  when
 he  went  to  attend  the  Commonwealth
 Prime  Ministers’  Conference  discussed
 with  the  Chancellor  of  Exchequer  the
 possibility  of  loans  being  given  to
 Ipdia.  May  I  know  whether  there  is
 any  basis  for  those  reports  and  whe-
 ther  any  negotiations  have  started,  or
 th.y  are  just  Press  reports?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  do  not  see  how
 the  Prime  Munisters  can  discuss
 matters  of  providing  long-term  credit
 for  capital  goods  or  matters  of  that
 sort.

 Shrimati  Tarkeshwari  Sinha:  In
 1956-87  we  got  a  loan  from  the  United
 States  of  America  of  about  40  mil-
 lion  dollars  May  I  know  what  is  the
 quantum  of  loan  for  l99/-58  from
 America?  :

 Shri  T.  T.  Krishnamachari:  These
 are  not  matters  pertaining  to  this  parti-
 cular  question  The  question  relates
 only  to  negotiations  with  Governments
 in  regard  to  supply  of  capital  goods  on
 long-term  credit

 Shri  Panigrahi:  May  L  know  whe-
 ther  the  American  Export  and  Import Bank  has  promised  any  economic
 assistance  for  the  Second  Five  Year
 Plan  during  recent  ngonths?

 Shri  T.  T.  Krishnamachari:  That  is
 news  to  me,  Sir

 Shri  Kasliwal:  With  regard  to  the
 supply  of  capital  goods  on  long-term
 credit,  may  I  know  whether  the
 NIDC.  gives  any  guarantee  when  the loans  are  negotiated?

 Shri  T.  T.  Krishnamachari:  I  do  nut
 think  there  has  been  any  occasion
 when  the  N.IDC  has  been  called
 upon  to  give  any  guarantee;  so  the
 question  does  not  arise

 Shrimati  Tarkeshwari  Sinha:  Some
 time  back  the  hon.  Minister  made  a
 statement  about  getting  some  credit
 from  Wall  Street  or  some  private
 sources  in  America.  May  I  know
 what  is  the  basis  of  that  statement?
 May  I  know  whether  some  private
 industrialists  or  business  magnates
 have  been  approached,  and  if  80  is
 there  any  possibility  of  getting  such
 credit?
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 Mr.  Speaker:  It  does  not  arise  out

 of  this  question,  This  question  re-
 lates  only  to  supply  of  capital  goods
 on  long-term  credit.

 Shrimati  Tarkeshwari  Sinha:  I  am
 asking  about  credit  for  the  supply  of
 capital  goods

 Mr.  Speaker:  It  is  for  the  supply and  not  supply  of  capital  goods  itself.

 Shrimati  Tarkeshwari  Sinha:  Then,
 who  is  going  to  supply?

 Mr.  Speaker:  Order,  order.  We  are
 going  to  the  next  question

 Compulsory  Group  Insurance  for
 Government  Employees

 *97.  Shri  Radha  Raman:  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  Government  have  any
 proposal  of  compulsory  group  imsu-
 rance  for  its  low  paid  employees;

 (b)  if  so,  the  details  thereof;

 (c)  whether  the  Life  Insurance
 Corporation  and  different  State  Gov-
 ernments  have  been  consulted  in  the
 matter,  and

 (a)  7  so,  their  views  about  this
 proposal?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (a),
 Government  are  examining  the  ques-
 tion  of  introduction  of  a  scheme  of  in-
 surance  analogous  to  what  the  hon
 Member  has  indicated  They  are  in
 correspondence  with  the  State  Gov-
 ernment.  and  the  Life  Insurance  Cor-
 poration,  on  the  subject

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  has  in  mind
 some  special  benefits  to  be  given  to
 Government  employees  under  _  this
 scheme  and,  if  so,  what  are  they?

 Shri  B.  R,  Bhagat:  Naturally.
 Mr.  Speaker:  What  are  they?
 Shri  B.  R.  Bhagat:  The  scheme  is

 under  examination  and  unless  it  is
 finalised  it  35  difficult  to  give  the



 378:  Oral  Anewers

 nature  of  the  precise  benefits  that
 will  accrue  to  the  Government  em-
 ployees

 Shri  Radha  Raman:  What  is  the
 probable  time  or  the  period  during
 which  this  will  be  finalised  and  it  will
 be  made  effective?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  We  try  our  best  to
 expedite  matters  It  does  not  entire-
 ly  depend  on  us  We  have  to  get  the
 State  Governments  to  agree  on  this
 matter,  because  we  do  not  want  to
 launch  a  scheme  and  leave  the  State
 Governments  out  of  it  So,  very
 largely  :t  depends  upon  the  State  Gov-
 ernments’  willingness  If  sufficient
 number  of  State  Governments  express
 their  willingness  or  their  unwilling-
 ness,  then  we  can  go  ahead

 Shri  Tangamani;  May  1  know  whe-
 ther  industrial  workers  covered  by
 Group  Insurance  are  being  taken  over
 by  the  Corporation  and,  sf  so,  whether
 the  same  will  be  extended  to  the  Gov-
 ernment  employees  also?

 Shri  T.  T  Krishnamachari:  This  is
 a  new  thing  and  I  may  have  to  ask
 for  notice  to  answer

 Shri  Tangamani'  A  number  of
 workers  were  covered  by  Group  In-
 surance  when  they  weie  under  pn-
 vate  companies  If  that  has  woiked
 all  mght,  when  they  have  now  been
 taken  over  by  the  Government  may  I
 know  whether  it  will  be  extended  to
 Government  employees?

 Mr.  Speaker  He  wants  notice  to
 answer  that  question

 Shri  Narayanankutty  Menon.  May
 I  know  whether,  because  the  Group
 Insurance  policies  already  taken  by
 workmen  are  going  to  lapse  due  to  the
 defect  in  the  Payment  of  Wages  Act,
 the  Government  will  consider  amend-
 ing  the  Payment  of  Wages  Act?

 Shri  8,  R.  Bhagat.  The  hon  Mem-
 ber  38  referring  to  pohcies  of  the  em-
 ployees  of  the  Life  Insurance  Corpo-
 ration  and  for  that  I  want  separate
 notice.

 Shri  T.  N.  Singh:  May  I  know  :f
 there  is  any  category  of  hfe  insurance
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 business  in  India  which  has  not  been
 taken  over  by  the  new  Corporation?

 Shri  T.  T.  Krishnamachari:  Accord-
 ing  to  information  that  I  have  with
 me  now,  which  I  carry  in  my  mind,  I
 do  not  think  anything  is  excluded
 May  be,  there  is  sémething  excluded
 and  I  would  like  to  be  precise,  there-
 fore  I  will  ask  for  notice

 Shri  T.  N.  Singh:  There  ७४  the
 question  of  Group  Insurance  relating
 to  hfe  busiess  and  that  has  not  been
 taken  over  Why  should  any  doubt
 arise?

 Shri  T.  T.  Krishnamachari:  The
 question  that  was  raised  was  m  re-
 gard  to  industrial  establishments  and
 the  Life  Insurance  Corporation  So,
 it  is  not  a  question  of  not  having  been
 taken  over  any  particular  type  of  life
 insurance  The  question  we  are  now
 answering  383  a  totally  different  one
 altogether

 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  insurance  business  has  gone
 down  by  Rs  68  crores  during  the
 last  one  year,  is  Government  contemp-
 lating  this  compulsory  insurance  to
 make  up  m  view  of  the  failure  of
 voluntary  insurance?

 Shri  T.  T  Krishnamachari:  My
 friend’s  question  consists  of  so  many
 hypothesis  which  commits  me,  Suir,
 whatever  answer  I  give  I,  therefore,
 crave  the  indulgence  of  the  Chair  not
 to  answer  that  question

 Mr.  Speaker:  Is  there  any  proposal
 to  have  compulsory  insurance?

 Shri  T  T.  Krishnamachari.  Various
 proposals  have  been  made  from  time
 to  time,  but  no  proposal  has  matured

 Shri  Narayanankutty  Menon:  In
 cases  where  the  employees  had  al-
 ready  taken  policies  when  they  were
 under  private  companies  the  com-
 panies  managed  to  collect  the  pre-
 mium  by  deductions  from  their
 salaries  Now,  when  they  have  been
 taken  over  by  the  Corporation,  the
 Corporation  is  not  deducting  any
 amount  fiom  their  salaries  because  of
 the  difficulty  in  the  Payment  of  Wages
 Act  My  question  was  whether  the
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 Government  is  contemplating  amend-
 ing  the  Payment  of  Wages  Act  to
 facilitate  deduction  of  premium  from
 the  salaries  of  the  workers?

 Shri  T.  T.  Krishnamachari:  I  re-
 quire  notice  to  answer  that  question

 Shri  Feroze  Gandhi:  Sir,  I  mse  on
 8  point  of  information  The  hon
 Finance  Mimuster  just  now  said  that  he
 cannot  answer  a  question  because  he
 ‘would  have  to  commit  himself  either
 way  This  sort  of  a  reply  is  very  non-
 committal

 Mr.  Speaker;  The  hon  Member
 possibly  38  a  lawyer  and  he  must  have
 read  what  is  called  a  ‘leading  ques-
 tion’  It  is  like  this  ‘When  did  you
 give  beating  to  your  mother?  He
 rephed  ‘yesterday’  He  assumes
 having  beaten  his  mother  If  he
 says  ‘No,  I  did  not  see  my  mother’
 3६  leads  him  to  some  commitment  one
 way  or  the  other”  Here  the  question
 involves  two  things  The  hon  Mem-
 ber  said  that  the  amount  has  gone
 down  by  Rs  68  crores  Evidently,
 the  hon  Manister  35  not  willing  to
 commit  himself  to  that  Then  there
 is  the  question  of  compulsory  insur
 ance  Having  regard  to  the  import-
 ance  of  the  question  he  could  have
 answered  splitting  them  up  An  hon
 Member  who  puts  the  question  is  not
 an  expert  in  putting  questions  There
 fore,  the  hon  Miunister  may  answer
 one  o:  the  other,  or  both  Therefore
 I  put  the  other  question  about  compul-
 sory  insurance  and  he  answered  it
 The  other  question  will  9९  tabled
 separtely  and  I  will  admit  it,  whether
 the  amount  has  gone  down  by  Rs  68
 crores  or  not

 Shri  C  D  Pande  He  has  answered
 it  in  reply  to  a  previous  question

 Mr.  Speaker  Then  why  did  he  put
 that  question?

 National  Book  Trust
 +

 Shri  Keshava:

 ons,
 Shri  D  C.  Sharma

 3  Shri  Bhakt  Darshan:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
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 refer  to  the  reply  given  to  Unstarred
 Question  No  I3  on  the  2ist  May,
 957  and  state

 (a)  whether  Government  have  pro-
 vided  any  funds  for  the  functioning  of
 the  National  Book  Trust,  and

 (b)  whether  it  has  since  started
 functioning”

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr  K  L  Shrimalt):  (a)  Yes,
 Sir

 (b)  No  Su

 Shri  Keshava  May  we  know  the
 names  of  the  States  for  which  this
 Book  Trust  is  meant?

 Dr  K  L  _  Sbrimali’  This  is  a
 National  Book  Trust  meant  for  the
 whole  country

 Shm  Shree  Narayan  Das:  What  is
 the  amount  that  has  been  provided  for
 this  Trust?

 Dr  K  L  Shrimall  Rs  25  lakhs  for
 the  Second  Five  Year  Pian

 Shn  0  C  Sharma  There  }s  the  fear
 that  this  National  Book  Trust  is  going
 to  do  some  kind  of  dupheation  by
 means  of  publishing  those  very  books
 which  are  being  already  published
 May  we  know  if  there  is  any  justifica-
 tion  for  this  kind  of  apprehension?

 Dr  K  L  Shrimah  The  National
 Book  Trust  has  not  vet  started  func-
 tioning

 Shri  B  S  Murthy  May  I  know
 whethe:  there  are  any  branches  for
 this  Book  Trust  in  the  different  States
 and  whethe:  those  branches  have
 begun  to  function?

 Dr  K  L  Shrimali  The  whole  thing
 would  be  considered  at  the  first  meet-
 ing  of  the  Trust  which  will  be  held
 on  the  Ist  of  August

 झा भवत  दर्शन:  क्‍या में  जान  सकता
 हु  कि  व  कौन  से  विश्व  कारण  हैं  जिन  के
 कारण  इस  ट्रस्ट  के  कार्य  के  प्रारम्भ  होते  में
 देरी  हो  रही  है  ?

 Blo  Flo  ला०  शथोमालो  ;
 तो  इस  लिये  कि  इस  के  बोड़  के  जो  मेम्बर
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 थे  उनकी  नियुक्ति  करनो  पढ़ी  थी  और

 कुछ  उस  के  नियम  वगैरह  बनाने  में  वक्‍त
 लगा  t

 att  विभृति  मिथ :  में  जानना  चाहता
 हैं  कि  क्‍या  सरकार  ने  इस  ट्रस्ट  के  जिम्मे
 कोई  खास  खास  सब्जेक्ट्स  दे  दिये  है  जिन
 पर  किताबे  लिखी  जायेगी,  या  जेनरल  बात

 कहीं  गई  है।

 Blo  Flo  खा०  अआामानगो  जो
 गवर्नमेंट  का  रेजोल्यूगन  है,  न०  (FI4I56/
 8-6)  १५  जून,  १६५७  का,  उस  में  सब
 बाते  विस्तार  से  दो  गई  हूँ  कि  गवर्नमेंट
 की  पालिसो  इस  ट्रस्ट  के  मुताल्लिक  क्‍या
 होगी  |

 Shri  Ranga:  May  I  know  whether
 the  Government  has  got  any  scheme
 to  make  the  State  branches  of  this
 Trust  representative  of  the  publishers
 as  well  as  the  authors,  Ol,  are  they  to
 be  nominated  by  the  State  Govern-
 ments?

 Dr.  K.  L.  Shrimali:  The  details  will
 have  to  be  worked  out  by  the  Trust
 The  first  meeting  will  be  held  on  the
 Ist  August  and  all  these  matters  will
 be  considered  by  the  Trust  at  that
 time

 Development  of  Allapadi  Valley
 in  Kerala

 द

 #99  JS  Shri  A.  K.  Gopalan:
 .  au  Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  whether  the  Government  of
 India  have  given  any  attention  to  the
 development  of  the  Allapadi  Valley  in
 Kerala  State  inhabited  by  about
 15,000  primitive  tribes,

 (b)  77  so,  whether  any  specific  pro-
 posals  have  come  to  Government  re-
 garding  the  same,  and

 (९)  ४  not,  whether  the  Government
 of  India  propose  to  initiate  any  propo-
 sals  in  view  of  the  extremely  back-
 ward  conditions  of  these  tribes?
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 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sur.
 Presumably,  the  reference  is  to  the
 Attapady  Valley  in?  Malabar  District.
 The  development  of  this  Valley  s
 primarily  the  responsibilty  of  the
 State  Government  and  the  Central
 Government  only  assist  the  State  Gov-
 ernment  in  their  efforts

 (b)  Yes,  Sir

 (c)  Does  not  arise

 Shri  A.  K.  Gopalan:  May  I  know
 whether  the  Government  has  got  any
 representation  from  any  organisations
 about  these  hill  tribes?

 Shrimati  Alva:  We  have  received
 no  representation  We  have  reminded
 the  Keiala  State  Government  to  sub-
 mit  the  scheme

 Shri  A.  K.  Gopalan:  May  I  know
 whether  the  Government  has  not  got
 any  first  hand  information  or  know-
 ledge  about  these  hill  tribes  living
 there?  If  not,  will  Government  take
 steps  to  have  a  first  hand  study  of  the
 hill  tribes  living  there?

 Shrimati  Alva:  There  was  a  scheme
 prepared  by  the  Kerala  State  Govern-
 ment,  which  was  submitted  to  the
 Food  and  Agriculture  Ministry  at  the
 Centre  and  even  a  grant  of  Rs  ‘1,91,000
 was  sanctioned  by  the  Centre

 Shri  Kodiyan:  May  I  know  what
 are  the  centrally  sponsored  schemes
 with  regard  to  the  welfare  of  the
 scheduled  tubes?

 Mr.  Speaker:  Al!  over  the  State?
 This  question  ielates  to  Allapadi
 valley

 Shri  Kodiyan:  “All  over  India

 Mr.  Speaker:  It  does  not  arise  out
 of  this  question

 Shri  Jaipal  Singh:  May  I  know  if
 the  Special  Officer  has  ever  visited
 this  area?  If  he  has  not,  why  not?

 Shrimati  Alva:  I  shall  require
 notice  to  answer  that  question;  I  have
 no  information  on  that.
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 Cost  Structure  of  Coal  Production

 *100.  Shri  T.  8.  Vittal  Rao:  ‘Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  90  on  the  2Ist
 May,  २957  and  state

 (a)  whether  the  Committee  appoint-
 ed  to  examine  the  cost  structure  of
 coal  production  has  submitted  its
 report,

 (9)  7  so,  what  are  the  main  recom-
 mendations,

 (c)  whether  Government  have  exa-
 mined  the  same,  and

 (9)  if  so,  the  nature  of  decision
 arnved  at?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No

 (b)  to  (d)  Do  not  arise

 Shri  T.  B.  Vittal  Rao.  May  I  know
 whether  this  committee  will  visit  all
 coal  fields  in  the  various  States  in
 India  or  will  they  confine  their  study
 to  Bthar-Bengal  coal  fields’

 Sardar  Swaran  Singh:  They  have
 already  visited  some  collieries  After
 more  data  is  available,  if  it  is  neces-
 sary  for  them  to  visit  some  other  col
 heries,  they  will  not  hesitate  to  do  it

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  this  committee  is  likely  to  sub-
 mut  its  report?

 Sardar  Swaran  Singh:  I  think  it
 will  take  some  months,  maybe  3  or
 4  months

 Shri  Sadhan  Gupta.  May  I  know
 whether  the  Government  propose  _  to
 grant  any  permission  to  increase  the
 price,  “pending  the  report  of  the  cost
 structure  enquiry  committee?

 Sardar  Swaran  Singh:  That  is  now
 public  property  As  a  result  of  the
 tripartite  discussion,  an  agreement
 was  arrived  at  to  give  effect  to  the
 Appellate  Tribunal's  award  both  pros-
 pectively  and  retrospectively  and  it
 wag  also  agreed  that  a  price  increase
 should  be  given  That  price  increase
 has  already  been  announced
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 Shri  C.  D.  Pande:  Is  :t  likely  that
 m  view  of  the  enquiry  committee's
 report,  there  will  be  a  further  rise  in
 the  cost  of  coal  apart  from  what  has
 already  been  imposed?

 Sardar  Swaran  Singh:  I  will  not
 prejyudge  the  .ecommendations  of  the
 committee

 Shri  T.  B.  Vittal  Rao:  The  Labour
 Appellate  Tribunal’s  award  will  be
 implemented  over  a  period  of  27
 months  Instead  of  waiting  for  this  re-
 port,  why  has  this  increase  been  grant-
 ed?

 Sardar  Swaran  Singh:  I  think  there
 is  some  musunderstanding  on  that
 seote  There  are  two  parts  of  the
 Labour  Appellate  Tribunal’s  award
 One  1५%  the  wage  increase  and  the  other
 i8  to  hquidate  the  accumulation  on
 account  of  effect  having  been  given
 from  a  ictrospective  date  So,  it  had
 {o  be  given  m  any  case  consequent
 upon  the  prospective  increase  in  the
 wage  awarded  by  the  Appellate  Tri-
 bunal  So  far  as  the  arrears  are  con-
 ccined  it  was  agreed  that  they  should
 also  be  liquidated  over  a  period  The
 27  months  period  i,  more  or  less  illu-
 sory  the  final  picture  will  emerge
 when  the  report  of  the  enquiry  com-
 mittee  is  before  the  Government

 Salaries  of  Secondary  School  Teachers

 (  Shri  Punnoose:
 *101

 {
 Shri  Vasudevan  Nair:
 Shri  D.  C.  Sharma:

 (Shrimats  Tarkeshwari  Sinha:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay
 a  statement  showing

 (a)  the  names  of  the  States  which
 have  submitted  proposals  for  1957-58,
 under  the  Central  Government's
 Scheme  of  giving  subsidy  to  States  to
 increase  Secondary  School  Teachers’
 salaries,  and

 (b)  the  amount  sanctioned  to  each
 State  for  the  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Seientifie  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  No
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 State  Government  has  ao  for  submit-
 ted  proposals  under  this  scheme.

 (b)  Does  not  arise.

 Shri  Punneose:  May  I  know
 whether  any  distinction  is  made  bet-
 ween  teachers  m  Government  schools
 and  those  in  private  schools?

 Dr.  K.  L.  Shrimali:  No,  Sir,  there
 is  no  distinction.

 Shri  Punnoose:  What  3s  the  total
 amount  allotted  for  this  scheme?

 Dr.  K.  EL.  Shrimali:  The  total
 amount  will  be  determined  only  when
 we  receive  proposals  from  the  State
 Governments.  We  have  told  the  State
 Governments  that  assistance  will  be
 given  to  the  extent  of  50  per  cent  of
 the  increased  expenditure  in_  raising

 ‘the  salaries  of  schoo]  teachers

 Shri  Ranga:  Is  it  a  fact  that  some
 of  the  States  have  suggested  to  the
 Government  of  India  that  they  might
 be  given  some  loans  to  cover  their
 part  of  the  additional  qxpenditure  to
 be  incurred  by  raising  the  salaries  of
 the  teachers?

 Dr.  K.  L.  Shrimali:  With  regard  to
 the  primary  school  teachers,  we  have
 received  a  request  from  the  Govern-
 ment  of  Andhra

 Shri  Jangde:  How  does  the  pay  of
 the  secondary  school  teachers  in  cen-
 trally  administered  areas  compare
 with  the  pay  of  the  secondary  school
 teachers  m  the  States?

 Dr.  K.  L.  Shrimali:  Very  favourab-
 ly

 Shrimati  Tarkeshwari  Sinha:  Will
 the  Government  give  us  any  idea
 about  the  financial  liabilty  of  the
 Centre  by  giving  this  aid  to  the  State
 Governments?

 Dr.  K.  L.  Shrimali:  The  proposals
 have  not  yet  been  received  from  the
 State  Governments  That  can  be
 determined  only  when  we  receive  the
 proposals.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  the  Education  Minis-
 try  itself  has  made  any  estimate  about
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 the  grants  to  be  given  to  the  States?
 Dr.  K.  L.  Shrimali:  It  is  not  possi-

 ble  to  make  any  ‘estimate  unless  we
 get  definite  proposals  from  the  State
 Governments.

 Retired  Army  Officers

 +
 १02  Shri  Warrior:

 Shri  Kunhan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  retired
 army  Officers  are  being  recalled  to
 service  due  to  shortage  of  officers;
 and

 (b)  xf  so,  the  number  of  such
 Officers  recalled  to  service  or  retained
 in  service  after  the  age  of  retirement?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Due  to  a  shor-
 tage  of  officers  in  the  Army,  Govern-
 ment  have  decided  to  re-employ,  ac-
 cording  to  actual  requirements,  re-
 tired  and  released  Army  officers.

 (b)  It  as  not  desirable  m  the  public
 interest  to  give  out  this  information.

 Shri  Warrior:  May  I  know  why  the
 Government  do  not  want  to  consider
 sympathetically  the  promotion  of  the
 junior  grade  officers  to  these  posts?

 Sardar  Majithia:  I  do  not  follow
 what  the  hon  Member  means  by
 Junior  grade  officers

 Shri  Warrior:  Non-commissioned
 officers.

 Mr.  Speaker:  The  substance  of  the
 question  35,  what  is  the  object  of  re-
 calling  the  people  who  have  retired
 instead  of  promoting  or  giving  oppor-
 tunities  to  the  officers  below.

 Sardar  Majithia:  The  idea  is,  there
 is  shortage  of  officers.  You  cannot
 make  up  the  shortage  by  promotion.
 You  have  to  have  these  officers  in
 these  ranks  You  have  to  recall  cer-
 tain  officers  who  have  passed  the  age
 limit  for  retirement  and  have  them
 back.

 Shri  Warrior:  May  |  know  whether
 there  are  no  qualified  officers  among
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 the  COs  who  can  be  promoted?  Is
 the  Government  not  doing  it  m  certain
 cases?

 Mr.  Speaker:  After  ten  years,  the
 man  will  come  to  the  top  The  hon
 Member  38  saying  that  merely  because
 others  have  gone,  these  people  should
 be  transported  That  is  what  it  comes
 to

 Shrt  Jaipal  Singh:  In  view  of  the
 shortage,  which  I  take  it  is  not  a  new
 feature,  may  I  know  whether  the
 fresh  recruitment  intake  has  been  ain-
 tensified  and  extended’

 Sardar  Miajithia:  Recruitment  in
 fresh  ranks  of  officers  has  been  inten-
 sified  and  that  would  show  its  effect
 mm  due  course

 Shri  Joachim  Alva.  In  answer  to
 part  (b),  the  hon  Munister  said  that
 he  was  not  able  to  give  the  number
 of  officers  to  be  recalled  Our  defence
 forces  have  been  built  essentially  on
 the  British  model  right  now  The
 Bntish  Estimates  presented  to  the
 House  of  Commons,  Army,  Navy  and
 Air  Force,  give  all  the  nymbers  of
 officers  and  men  every  year  I  want
 to  ask  the  hon  Minister  whether  they
 propose  to  imitate  that  model  or  conti-
 nue  the  present  practice  of  not  giving
 out  the  numbers  in  the  public  interest

 Sardar  Majithia:  As  you  know,  Sir,
 giving  out  the  numbers  gives  out  the
 composition  of  the  Army  That  has
 been  regarded  as  not  in  the  public  in
 terest  to  disclose  That  is  why  I  am
 keeping  it  back

 Shri  Hem  Barua’  May  I  know  if,
 by  recalling  these  retired  officers,  the
 standard  of  the  Indian  Army  is  not
 going  to  be  affected’

 Sardar  Majithia:  Certainly  it  will
 not  be  lowered

 Shri  B.  S.  Murthy.  May  I  know  for
 what  duration  these  recalled  officers
 will  be  m  office?

 Sardar  Majithia:  They  will  be  there
 till  they  attain  the  age  of  50  *

 Shri  A.  S.  Sarhadi:  Is  this  recall  of
 2  general  nature  or  conditional  on  the
 nature  of  the  retirernent®
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 Sardar  Majithia:  As  I  said,  they

 are  recalled  after  they  retire.  We  do
 take  into  consideration  the  fact  that
 the  shortage  is  there.  We  do  not  re-
 tire  those  officers  who  come  under
 that  category  and  who  are  going  to
 be  retired  immediately

 Shri  A.  S.  Sarhadi:  What  are  the
 categories  which  are  excluded  from
 recal)?

 Sardar  Majithia:  It  is  not  a  ques-
 tion  of  category  We  check  up  the
 dossiers  and  the  suntability  of  the
 officers  and  recall  them  as  per  needs
 of  the  State

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  a  good  many  of  these  officers
 who  are  going  to  be  recalled  were
 commissioned  when  standards  were
 different,  is  there  any  screening  ac-
 cording  to  the  present  standards
 through  a  Services  Selection  Board?

 Sardar  Majithia.  There  is  a  Selec-
 tion  Board  which  is  on  an  ad  hoc
 basis  im  the  Army  Headquarters
 They  do  go  through  the  dossiers  and
 see  the  suitability  of  the  officers

 Indian  Police  Training  Centre

 103  J  Shri  H.C,  Mathur.
 at  Shri  Raghunath  Singh  bal

 Will  the  Ministe:  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  Government  propose  to
 transfer  the  Indian  Police  Traming
 Centre  from  Mount  Abu  to  any  other
 place,

 (b)  af  so  the  reasons  therefor,

 (c)  the  reasons  why  the  Training
 Centre  could  not  continue  in  Rajas-
 than,  and

 (d)  whether  this  matter  was  dis-
 cussed  with  the  Chief  Minister  of
 Rajasthan?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (d)  The  matter  is  under  consi-
 deration

 "The  figure  was  subsequently  corrected  by  the  Deputy  Munister  of
 Defence  (Sardar  Majithia)  to  read  as  ‘52’  vide  col  3800
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 Shri  में,  C.  Mather:  May  I  know
 whether  investigation  has  been  com-
 pleted  and  the  matter  is  only  under
 consideration  in  the  Ministry  or  whe-
 ther  investigation  is  still  being  made?

 Shri  Datar:  The  matter  is  being
 examined,

 Shrimati  A.  Kale:  May  I  know
 whether  the  school  is  gomg  to  be
 located  at  Nagpur?

 Shri  Datar:  A  number  of  places
 are  under  consideration

 Shri  H.  C.  Mathur:  May  I  know
 whether  a  number  of  places  are  under
 consideration,  whether  further  en-
 quiries  are  being  made  about  certain
 places  or  whether  enquiry  has  been
 completed  and  the  matter  rests  only
 with  the  Ministry  for  giving  a  deci-
 sion

 Shri  Datar:  There  are  a  number  of
 places  before  the  Government  The
 claims  of  all  these  places  have  to  be
 considered  by  sending  out  officers  to
 these  places  That  is  now  going  on

 Meeting  of  the  Finance  Minister
 with  Businessmen

 ०१04  Shri  Heda:
 Dr  Ram  Subhag  Singh:

 Will  the  Ministe:  of  Finance  be
 pleased  to  state

 (a)  whether  any  talk  was  recently
 held  in  Calcutta  between  him  and
 some  businessmen  with  a  view  to  pro-
 mot‘ng  an  atmosphere  of  mutual
 understanding  bctween  Government
 and  the  business  community,  and

 (b)  if  so,  the  out-come  of  the  talk?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b)  It  is
 true  some  representative  businessmen
 met  me  in  Calcutta  m  June  last  It
 is  also  true  that  some  questions  main-
 ly  on  the  budget  proposals  were  asked
 and  answered  I  am  unable  to  ind-
 cate  the  outcome  of  these  talks

 Shri  Heda:  May  I  know  if  it  38  not
 the  first  time  for  the  Finance  Munis-
 ter  to  try  to  explain  the  Budget  or
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 taxation  proposals  to  the  business
 community  m  a  few  chosen  places?

 Shri  T.  T.  Krishnamachari:  No.
 Every  Member  of  the  Government
 meets  any  body  that  wants  to  meet
 him  provided  they  give  proper  notice
 and  adjust  themselves  to  hus  conveni-
 ence  The  Finance  Minister  is  gene-
 rally  supposed  to  meet  these  people
 In  fact,  it  has  become  almost  a
 tradition  smce  Independence,  that  the
 Finance  Minister  attends  the  annual
 conference  of  the  Associated  Chamber
 of  Commerce  The  subjects  covered
 happen  to  be  taxation  proposals  and
 administration  of  taxes

 Shr:  Heda:  In  reply  to  part  (b),
 the  Finance  Minister  was  pleased  to
 say  that  he  is  not  able  to  state  the
 outcome  From  the  Press,  a  statement
 was  put  in  his  mouth  that  he  had  as-
 sured  the  business  community  that
 there  will  be  no  major  taxation  pro-
 posals  in  the  remaining  period  of  the
 Second  Plan  May  I  know  how  far
 that  commitment  :emains?

 Shri  T.  T.  Krishnamachari  I  made
 no  commitment  beyond  the  commit-
 ment  contained  in  the  penultimate
 para  of  my  Budget  speech  delivered
 here  in  May

 Shri  Bimal  Ghose:  It  was  reported
 in  the  Press  that  the  Finance  Minister
 had  indicated  that  though  there  will
 be  no  change  in  the  Budget  proposals
 there  may  be  certain  adjustments
 Did  he  indicate  at  this  meeting  what
 these  adjustments  would  be?

 Shri  T.  T.  Krisbnamachari:  What  I
 represented  to  them  was,  these  pro-
 posals  m  so  far  as  they  are  subject
 to  legislation  are  before  Parliament
 and  particularly  the  Wealth-tax  and
 Expenditure  tax  will  be  referred  to
 Select  Committee  I  did  promise
 them  that  if  they  put  up  proposals  for
 such  administrative  changes  or  minor
 changes  as  they  wanted,  I  shall  place
 them  before  the  Select  Committee  I
 have  also  indicated  that  so  far  as  any
 major  changes  are  concerned,  Gov-
 ernment  would  not  support  those  pro-
 posals  I  would  be  bound  even  then
 to  place  those  suggestions  before  the
 Select  Committee
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 SUNFED
 *105,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Finance  be  pleased  to
 Jay  a  statement  on  the  Table  showing

 (a)  the  progress  made  towards  the
 establishment  of  Special  United  Na-
 taons  Fund  for  Economic  Develop-
 ment;  and

 (b)  whether  the  legal  frame-work
 and  the  organisational  set-up  have
 been  finalised  and  approved?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b)
 A  Statement  is  laid  on  the  Table  of
 Lok  Sabha  [See  Appendix  I,  an-
 nexure  No  25]

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  the  ad  hoc
 Committee  appointed  by  the  General
 Assembly  to  prepare  the  scheme  has
 submitted  its  reports  May  I  know
 whether  these  reports  are  available
 with  the  Government  of  India?

 Shri  B.  R.  Bhagat:  This  report  has
 been  submitted  to  the  Economic  and
 Social  Council  of  the  United  Nations

 Shri  Shree  Narayan  Das:  Are  these
 reports  available?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  We  can  obtain  them
 a  little  later  I  think  the  United
 Nations  Economic  and  Social  Council
 is  now  meeting  Perhaps  they  will
 be  placed  before  them  and  discussed
 by  them  Once  they  do  so,  they  be-
 come  public  documents  and  we  may
 get  copies  of  the  reports

 Shri  Kasliwal:  This  whole  fund  has
 been  hanging  fire,  af  I  may  say  so,  for
 the  last  five  years  May  I  know  now
 whether  any  countries  have  given  any
 indication  as  to  how  much  contribu-
 tion  they  propose  to  make  to  this
 fund?

 Shri  T.  T.  Krishnamachari:  All  the
 countries  who  need  the  benefit  of  the
 fund  have  mdicated  that  they  will
 make  a  small  contribution  All  the
 countmes  from  which  the  major  part
 of  the  contmbution  has  to  come  have
 indicated  that  they  will  not  be  able
 to  make  a  contribution
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 Shri  Kasliwal:  May  I  know  whether
 the  United  Nations  have  decided  the
 total  amount  of  the  fund?

 Shri  ्  T,  Krishnamachari:;  I  am
 not  able  to  say  precisely  what  it  wil!
 be,  but  I  was  present  at  one  of  these
 meetings  and  my  colleague,  Sardar
 Swaran  Singh  was  present  at
 two  meetings  and  my  other
 colleague  the  Defence  Munister
 has  been’  present  at  various
 meetings  The  amounts  have  been
 fi-ctuating  but  it  35  quite  on  the  cards
 that  those  powers  which  can  really
 providé  the  fund  are  not  in  favour  of
 the  proposal,  and  I  think  it  can  only
 have  some  academic  interest  and  no
 practical  interest  to  any  of  us

 Graphite  Production
 *106,  Shri  द  P.  Nayar:  Will  =  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  the  extent  to  which  the  present
 indigenous  production  of  graphite
 meets  India’s  requirement  of  graphite,

 (b)  the  quantity  estimated  to  be
 necessary  at  the  end  of  the  Second
 Plan,  and

 (c)  the  important  sources  of  gra-
 phite  m  South  India?

 The  Minister  of  Mines  and  Qil
 (Shri  K,  D.  Malaviya):  (a)  to  (०)  A
 statement  79  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  I,  annexure  No
 26  ]

 Shn  ्  P.  Nayar:  From  the  state-
 ment  I  find  that  at  present  only  70  per
 cent  of  the  demand  for  graphite  is
 met  by  indigenous  _  production  In
 view  of  the  likely  increase  ain  the
 demand  for  graphite  on  account  of
 graphite  being  used  as  a  constituent  in
 pig  iron  and  several  other  varieties  of
 iron,  may  I  know  whether  Government
 have  any  plans  to  meet  the’  entire
 demand  from  indigenous  production?

 Shri  K.  D.  Malaviya:  Geologically
 graphite  is  spread  over  throughout  the
 country,  and  we  are  gradually  survey-
 ing  the  areas  where  we  can  expand  its
 production,  but  as  it  is  not  a  very
 important  natural  resource,  naturally
 we  have  to  wait  for  some  more  im-
 portant  work  to  be  finished
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 Shri  V.  है  Nayar:  I  find  that  before
 the  First  World  War  India’s  entire
 indigenous  production  of  graphite
 came  from  areas  which  now  belong  to
 Kerala  State,  and  that  Messrs  Morgan
 Crucibles  had  extracted  25,000  tons
 Has  the  Government  of  India  any
 scheme  for  working  the  graphite
 mines  there  in  view  of  the  require-
 ments  and  the  shortage?

 Shri  K.  D.  Malaviya:  A  large  por-
 tion  of  the  graphite  is  produced  from
 Kerala

 Shri  द  ह  Nayar:  Not  now
 Mr.  Speaker:  He  says  it  is  not  so

 now
 Shri  K.  9.  Malaviya:  Yes  Sir,  I

 know  but  it  all  depends  on  the  pri-
 vate  sector  to  catch  hold  of  an  area
 and  start  workmg,  and  if  there  are
 some  private  leaseholders  who  want
 to  work  there  in  Kerala,  surely  they
 will  have  no  difficulties

 Shri  द  P.  Nayar:  I  want  to  know
 whether  the  Government  of  India  has
 undertaken  any  work  to  find  out  whe-
 ther  natural  graphite  could  be  used  as
 a  moderator  in  the  production  of
 atomic  energy

 Shri  K.  D.  Malaviya:  So  far  as  our
 knowledge  goes,  natural  graphite  is  not
 considered  to  be  a  very  ideal  subs-
 tance  for  atomic  moderators  Synthe-
 tic  graphites  are  being  used  because
 of  its  purity

 Mr.  Speaker:  Shr:  P  K  Deo
 Shri  Supakar:  He  has  authorised

 me  to  put  the  question
 Mr.  Speaker:  After  the  questions

 are  all  over  if  there  is  time,  I  will
 call  him

 विदेशों  जहाजो  बम्यनियां

 *tom  wt  रधुनाथ  सिह.  क्‍या

 विस  मत्री  मह  बताने  को  कपा  करेगे  कि
 भारत  ने  १६५६-५७  में  विदेशी  जहाजी
 कम्पनियों  को  समुद्र  पार  के  भाड़े  के  रूप  में
 कितनी  राशिदों  ?

 The  Minister  of  Finance  (Shri  ्,  ्
 Krishnamachari):  Estimated  freight
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 paid  to  foreign  shipping  companies
 during  1956-57  m  respect  of  commer-
 cial  cargoes,  for  which  information  is
 presently  available,  was  of  the  order
 of  Rs  58  crores

 Shri  Raghunath  Singh:  May  I
 know  what  steps  are  being  taken  to
 save  this  foreign  exchange”

 Shri  T.  T.  Krishnamachari:  The
 obvious  step  that  could  be  taken  १8  to
 increase  our  tonnage,  and  for  that
 purpose  we  will  need  foreign  exchange
 again,  and  when  foreign  exchange  is
 available,  may  be  a  priority  can  be
 indicated  for  the  purpose  of  acquir-
 ing  tonnage,  but  at  the  present
 moment  I  think  the  question  is  not
 practicable

 Shri  Sadhan  Gupta:  May  I  know
 whether  in  the  past  any  effort  has  been
 made  by  way  of  increasing  tonnage
 to  save  our  foreign  exchange,  and  if
 so,  how  much  foreign  exchange  has
 been  saved  in  that  manner?

 Shri  T.  T.  Krishnamachari:  I  would
 like  the  hon  Member  to  repeat  the
 question

 Shri  Sadhan  Gupta:  May  I  know
 whether  in  the  past  any  attempt  has
 been  made  by  way  of  increcs.ng  ton-
 nage  to  save  our  foreign  exchange
 which  78  frittered  away  in  payment
 for  foreign  shipping,  and  if  so,  what
 has  been  the  result  of  such  attempts”

 Mr.  Speaker.  During  1956-577

 Shri  Sadhan  Gupta:  Before  that

 Mr,  Speaker:  But  the  question  re- क  lates  to  freights  during  ‘1956-57

 Shri  T.  T.  Krishnamachari.  I  do  not
 think  any  money  ३5  frittered  away,
 because  the  use  of  this  tonnage  always
 brought  some  useful  goods  to  this
 country  Secondly,  our  shippmg  has
 been  augmented  steadily  if  not  at  the
 pace  at  which  we  would  hke  it  to  be
 And  so  far  as  the  precise  tonnage  that
 has  increased  during  the  last  five  or
 six  years  75  concerned,  I  would  like
 to  have  notice  I  think  probably  I
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 may  have  to  pas  on  part  of  the  ques-
 tion  to  my  colleague  the  Minister  of
 Transport  te  answer.

 उमरेर,  शरथ से  खनिज  निकष
 +

 #08
 को  रघुनाथ  सिह '

 |  श्री  रूरारायण  :

 क्या  इस्पात,  खान  तथा  इबन  मंत्री
 यह  बताने  को  कृपा  करेगे  कि

 (क)  कया  यह  सच  है  कि  बम्बई  राज्य
 के  नागपुर  जिले  की  उमरेर  तहसील  में

 (क्रोमाइट,  ताबा,  सोना  और  लोहा  प्रचुर
 मात्रा  में  है,  और

 (ख)  कया  सरकार  का  खनिज  सम्पत्ति
 से  परिपूर्ण  इस  क्षेत्र  का  सर्वेक्षण  करवान
 और  इस  से  लाभ  उठाने  का  विचार  है  ?

 खान  और  तेल  मस्त्रो  (शो  Fo  दे०
 सालबौय  )  (क)  “भारतीय  मूगर्भीय
 सर्वेक्षण  विभाग”  ने  रिपोर्ट  दी  है  कि  यहा
 बहुत  ज्यादा  मात्रा  में  खनिज  पदार्थों  वाला
 एक  क्षेत्र  है,  जिसका  व्यवसायिक  रूप  से
 शोषण  किया  जा  सकता  है।

 (4)  क्यों  के  यह  खनिज  पदार्थ  प्रप्रैल
 १६५६  की  आ्रौद्योगिक  नोति  प्रस्ताव  की
 सूचि 'ए'  (Schedule  ०)  में
 सम्मिलित  कर  लिये  गये  है  ।  इसलिये

 हैनके  शोषण  के  प्रश्न  पर  विचार  किया  जा
 रहा  है।  इस  प्रदन  पर  राज्य  सरकार
 (बम्बई)  की  भी  सलाह  ली  जा  रही  है  1

 को  रघुनाथ  सिह  :  मैं  जानता  चाहता
 हैं  कि  क्या  इस  का  काम  प्रभी  तक  आरम्भ
 हुआ  है  या  नहीं  ।

 श्यो  के०  zo  मालवीय  :  प्रगर  काम
 से  मतलब  जिग्नोलाजिकल  सरवे  से  है,  तो
 वह  तो  चल  रहा  है,  लेकिन  श्रौद्योगिक
 इस्तेमाल  प्रभो  शुरू  नही  हुआ  है।
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 “CORRECTION  OF  ANSWER  न्
 STARRED  QUESTION  NO,  02

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  With  your  permis-
 sion  I  would  like  to  correct  the  reply
 given  to  one  of  the  supplementaries
 which  I  gave  in  respect  of  Question  02
 iy  connection  with  the  age  up  to
 which  re-employed  officers  will  be  re-
 tained  I  said  50  £It  should  be
 changed  to  52

 ORAL  ANSWERS  TO  QUESTIONS—
 contd

 Service  Conditions  of  Defence
 Personnel

 #110,  Shri  M.  RB.  Krishna:  Will  the
 Minister  of  Defence  be  pleased  to  state
 whether  the  Government  have  chang-
 ed  or  propose  to  change  the  _retire-
 ment  or  release  condstions  for  Regular
 and  Non-Regular  Ofhcers  in  the
 Defence  Service?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  No  But  the  Gov-
 ernment  have  decided,  as  a  temporary
 measure,  to  allow  the  following  classes
 of  officers  to  be  retained  m  service  for
 certain  periods  beyond  the  age  limits
 prescribed  for  their  compulsory  retire-
 ment  or  release  if  the  Chief  of  Staff
 concerned  considers  that  necessary  in
 the  public  interest

 qa)  officers  of  the  substantive  rank
 of  Major  and  below  in  the
 Army,

 (ar)  officers  of  the  substantive  rank
 of  Lt  Commander  and  below
 in  the  Navy  (other  than  those
 Promoted  from  the  Branch
 List);  and

 (i)  officers  of  the  substantive
 rank  of  Squadron  Leader  and
 below  m  the  Air  Force

 Shri  M.  R.  Krishna:  May  I  know
 whether,  while  recruiting  for  the  short
 service  commissions  from  amongst  the
 retired  personnel,  any  weightage  will be  given  to  the  areas  which  have  not Arar  nels

 "See  col  3791.
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 returned  a  good  number  of  personnel
 for  the  defence  services,  or  will  they
 be  recruited  from  the  areas  which
 have  already  a  big  representation  in
 the  services?

 Sardar  Majithia:  Recruitment  does
 not  arise  This  is  only  retention  of
 the  officers  who  are  due  for  retire-
 ment  Recruitment  does  not  come  in

 Shri  M.  R.  Krishna:  What  will  be
 the  number  of  those  officers  who  have
 already  attained  the  age  of  49  and
 what  will  be  the  number  that  will  be
 recruited  now  inorder  to  make  up  the
 deficiency

 Serdar  Majithia:  I  have  already
 said  that  it  is  not  a  question  of  recruit-
 ment  This  question  relates  to  the
 retention  of  officers  who  are  due  to
 retire,  and  recruitment  does  not  come
 in  at  all

 Shri  M.  R.  Krishna.  What  will  be
 their  number?

 Mr.  Speakers  Number  of  whom?

 Shri  M.  है.  Krishna:  Number  of
 those  officers  who  will  get  this  con-
 cession  who  would  otherwise  have
 gone  out  at  the  age  of  49

 Sardar  Majithia  I  am  afraid,  in
 public  interest,  I  shall  not  be  able  to
 disclose  that  information

 Shri  Narayanankutty  Menon:  May
 I  know  whether  it  35  not  the  normal
 procedure  in  the  Army  to  give  pro-
 motion  to  the  lower  ranks  when  a
 vacancy  occurs  due  to  retirement,  and
 if  so,  may  I  know  the  reasons  for  a
 departure  from  the  normal  rule  now?

 Sardar  Majithia:  I  could  not  follow
 the  question

 Mr.  Speaker:  Is  at.  not  the  usual
 practice  in  the  Army  that  whenever  a
 vacancy  arises,  the  Junior  officers  are
 promoted,  and  if  so,  why  are  those
 officers  retained  beyond  the  normal
 age  of  retirement?

 Sardar  Majithia:  That  is  done  for
 the  simple  reason  that  there  is  such  a
 lot  of  shortage  that  we  have  to  make
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 up  that  shortage  by  keeping  on  the
 officers  who  are  due  to  retire,  and  they
 are  in  addition  to  the  new  ones  who
 are  given  promotion

 Shri  Narayanankutty  Menon:  Is  it
 not  the  normal  procedure  in  the  Army
 to  fill  up  vacancies  due  to  retirement,
 by  promotion  from  the  lower  ranks,
 and  if  so,  what  are  the  reasons  for  the
 departure  from  the  normal  rule?

 Mr.  Speaker:  The  Minister  has  al-
 ready  said  that  these  officers  are  m
 addition  to  those  that  are  promoted
 in  the  normal  course  No  person  that
 has  to  be  promoted  has  been  denied
 promotion,  everyone  that  deserves
 promotion  has  been  promoted  In  ad-
 dition,  there  are  vacancies  to  be  filled
 up

 Sardar  Majithia:  Possibly,  the  hon
 Member  has  in  mind  the  Other  Ranks
 being  promoted  to  the  officers’  posts
 So  far  as  that  is  concerned,  we  have
 reserved  ten  per  cent  of  the  vacancies
 for  those  persons  who  are  found  fit

 Shri  Jaipal  Singh:  Could  we  get
 ‘some  picture  of  the  ratio  that  would

 be  adopted  as  between  administrative
 officers  and  combatant  officers?  Will
 there  be  more  combatant  officers  or
 admunistrative  officers?

 Sardar  Majithia:  I  do  not  have  that
 information  with  me  at  the  moment
 But  it  deals  with  all  the  officers  both
 on  general  duties  and  in  the  adminis-
 tration  branch

 Dr.  Sushila  Nayar:  May  I  know  the
 reason  for  earlier  retirement  for  mih-
 tary  officers  than  for  officers  in  other
 services,  and  also  whether  it  is  not  a
 fact  that  there  is  a  good  deal  of  dis-
 content  among  the  various  ranks  of
 the  military  personnel  as  a  result  of
 earlier  compulsory  retirement?

 Sardar  Majithia:  It  is  a  general  ques-
 tion  of  policy  If  you  want  me  to  ans-
 wer  that,  I  shall  do  80

 Mr.  Speaker:  No  It  is  a  general  ques-
 tion  of  policy
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 शोक  सहायक  सेना

 क११४,  श्यो  विभूत  ॥! &  :  कया  प्रति-
 रक्षा  मंत्रों  यह  बताने  को  कृपा  करेगे  कि  :

 (क)  लोक  सहायक  सेना  द्वारा  विभिन्न
 राज्यों  में  १६९५७  में  अब  तक  कितने  व्यक्ति
 किन-किन  स्थानों  पर  प्रशिक्षित  किये  गये,

 (व)  जनसाधारण  पर  इस  प्रशिक्षण
 का  क्या  प्रभाव  पड़ा  और  जिन  व्यक्तियों
 को  प्रशिक्षित  किया  गया  उनकी  योग्यता
 क्या  थी;  और

 (ग)  सरकार  द्वारा  इस  पर  कितना
 घन  व्यय  किपा  गया  और  क्‍या  सरकार  का
 इसे  कसो  निश्चित  योजना  के  भ्रधोन  जारी
 रखने  का  विचार  है  ?

 प्रतिरक्षा  उससंत्र।  (सरवार  ममोठिया )
 (*)  एक  विवरण  सभा  के  पटल  पर  रख

 दिया  गया  है।  [देखये  परिद्िष्द  १३,
 झ पुअस्थ  संख्या  २७]

 (ख)  लोक  सहायक  सेना  में  ट्रेनिंग
 पाये  हुये  व्यक्तियों  में  प्रनुशासन  श्रौर  आात्म-
 विश्वास  की  भावनाये  और  राष्ट्र  सेवा  में
 दिलचस्पी  पैदा  हो  जाती  है  ।  इसका
 साधारण  जनता  पर  जिस  से  उन  का  वास्ता
 पड़ता  है,  कुछ  अग्रसर  जरूर  होना  हो  चाहिये  |

 १८  से  ४०  साल  तक  के  सभी  भारत
 के  तन्दरुस्त  मद्द  (उन  लोगो  को  छोड़  कर
 जिन्होंने  प्रनुशासन  में  कुछ  ट्रेनिंग  पाई  है
 जैसे  कि  भूतपूर्व  सैनिक  और  भूतपूर्व  एन०
 सी०  सी०  के  छात्र)  लोक  सहायक  मेना  में
 अर्ती  होने  के  अधिकारों  है।

 (ग)  १६५५-५६  और  १६५६-५७
 वर्षों  में  जो  खर्च  हुआ  वह  क्र  लगभग
 ७८  शौर  द्  लाख  रुपया  है।  योजना
 RAK VER  को  चालू  की  गई  थी  और

 फिलहाल  सरकार  का  इसे  १६६०  तक

 चालू  रखने  का  विचार  है  t
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 लो  बिभूति  लिज :  लोक  सहायक
 सेना  में  जो  सरकार  की  भौरे  हैं  हनिग  दी
 जात,  है  तथा  उसको  जो  भ्रवधि  है,  उस
 अवधि  को  बढ़ाने  का  क्‍या  सरकार  विचार
 कर  रहो  है  ताकि  जिन  लोगों  को  ट्रेनिंग
 दी  जाती  है  उनको  शौर  भच्छी  तरह  से
 ट्रेनिंग  दो  जा  मके  ?

 सरदार  प्रजोठिया:  इत  सवाल  पर
 अभी  विचार  हो  रहा  है।  मगर  अभी  तक
 जितनो  ट्रेनिंग  की  अवधि  है  उसी  पर  काम

 चालू  रहेगा  ।

 शो  विभूति  मिथ  :  सरकार  जिन
 लोगों  को  ट्रेनिंग  दे  कर  छोड  देतो  है  उनको
 दो  तीन  साल  के  बाद  भ्रम्यास  के  तौर  पर  फिर
 ट्रेनिंग  दो  जाये,  क्‍या  इसका  सरकार  ने
 कोई  इन्तजाम  किया  है  ?

 सरदार  भजोडिया  :  भ्रभी  तक  जिन
 लोगों  को  ट्रेनिंग  देनी  है  उनको  तादाद  ही
 बहुत  ज्यादा  है।  अगर  लोगों  को  दुबारा
 ट्रेनिंग  देना  शुरू  किया  गया  तो  यह  काम
 और  भी  मुश्किल  हो  जायेगा

 a  अचल  तिहु  कया  मत्री  महोदय
 यह  बताने  की  कृपा  करेगे  कि  पिछले  दो  तोन
 वर्षों  में  कितने  लोगो  को  ट्रेनिंग  दी  गई  है  ?

 सरवार  मभोदठिया  :  आज  तक  करोब
 १८५,०००  मर्द  इसमें  ट्रेनिंग  पा  चुके  है  ।

 थ्रो  विभूति  मिथ:  सरकार  ने  आज
 तक  लगभग  दो  लाख  मर्दों  को  ट्रेनिंग  दो  है  ।
 ये  लोग  ठीक  से  श्पना  कार्य  कर  सकें,  क्या
 इस  ओर  भी  सरकार  ने  कोई  ध्यान  दिया
 है  ?  नये  लोगो  को  आप  ट्रेनिंग  देते  जाते
 है  और  जिन  को  आप  दे  चुके  है  वे  भूलते
 जाते  है  ।

 सरदार  भज़ोठिया:  खयाल  तो  यही
 किया  जाता  है  कि  जो  ट्रेनिंग  इन  कैम्पस
 में  दो  जाती  है  वह  उनको  दूसरे  कामों  में
 सहायता  देगी  भौर  ऐसा  हमें  दिखाई  भी  दे
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 रहा  है  कि  हू  ढ्रेचिग  उसके  लिये  सहायक
 सिद्ध  हौ  रही  है  ।

 Shri  Goray:  Will  there  be  any  re-
 fresher  courses  for  these  people?

 Sardar  Majithia:  I  have  already
 replied  that  there  are  no  refresher
 courses,

 Indian  Military  Mission  to  Russia

 135,  ह... ह  [la  Palchoudhuri:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  w  a  fact  that  an
 Indian  Milrtary  Mission  headed  by  the
 Chief  of  the  Army  Staffis_  visiting
 Russia,

 (b)  ४  so,  the  object  of  the  visit,  and

 (c)  the  duration  of  its  stay  in  that
 country”

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  to  (c)  At  the
 invitation  of  the  Soviet  Defence  Minis-
 ter,  Marshal  Zhukov,  the  Chief  of  the
 Army  Staff,  accompanied  by  a  number
 of  officers  of  the  Defence  Services  has
 proceeded  to  Moscow  to  witness  the
 Soviet  Navy  Day  Celebrations  The
 party  will  be  the  personal  guests  of
 Marshal  Zhukov  and  will  be  in  the
 Soviet  Union  for  about  ten  days

 Shrimati  Ila  Palchoudhuri:  Now  that
 they  have  gone  to  see  the  air  display,
 may  I  know  whether  we  intend  im-
 porting  any  of  the  Soviet  pattern  of
 ships  or  aeroplanes  to  India?

 Sardar  Majithia:  That  does  not
 arise  out  of  this  They  have  only  gone
 at  the  invitation  of  Marshal  Zhukov
 the  Defence  Minister,  to  witness  the
 Naval  Day  celebrations

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  how  many  other  countries  had
 already  invited  our  Chief  of  Army
 Staff,  and  how  many  invitations  have
 been  accepted?

 Sardar  Majithia:  I  require  notice:
 Shri  Jaipal  Singh:  The  original  in-

 vitation  was  for  a  much  earlier  date;
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 then  it  was  suddenly  changed;  meteo-
 rological  considerations  seem  to  have
 affected  it.  May  we  know  now  why
 the  date  was  changed?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  The  original  invitation  was
 given  when  Marshal  Zhukov  wag  here,
 quite  apart  from  any  function  there,
 and  it  was  accepted,  subject,  of  course,
 to  convenient  dates  Subsequently,  the
 invitation  was  fixed  for  the  Air  Force
 parade  day  That  date  was  changed;
 the  Air  Force  display  there  was  itself
 postponed,  for  various  reasons,  includ-
 ing,  I  believe,  expected  bad  weather;
 and  it  did  not  take  place,  so  far  as  I
 know,  yet  Then,  this  other  invitation
 came,  and  it  was  accepted

 Fertilizer  Plant  at  Rourkela
 "lig,  Shri  Bahadur  Singh:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  608  on  the  29th
 May,  987  and  state  the  salient  fea-
 tures  of  the  Project  Report  on  the
 Fertilizer  Plant  proposed  to  be  set  up
 at  Rourkela  by  Messrs  Bochako  of
 West  Germany”

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 salient  features  of  the  Project  Report
 on  the  Fertilizer  Plant  are  as
 follows

 (3)  The  maximum  capacity  of  the
 Plant  is  estimated  at  1,20,000
 tons  of  nitrogen  per  year
 (5,80,000  tons  of  caicium
 ammonium  nitrate).  The  capa-
 city  will,  however,  be  limited
 by  the  quantity  of  Coke  Oven
 gas  available  after  meeting  the
 requirements  of  the  Steel
 Works

 (n)  The  Consultants  have  recom-
 mended  the  manufacture  of
 calclum  ammonium  nitrate
 because  of  the  availability  of
 raw  materials  at  cheap  costs
 In  there  opinion,  the  produc-
 tion  of  urea  on  a  large  scale
 instead  of  calcilum  ammonium
 nitrate  is  handicapped  at
 Rourkela,  because  there  s  not
 enough  carbon  dioxide  avail-
 able
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 (Qu)  The  total  investment  cost  in-
 eluding  working  capital,  ser-
 vices  (water,  power  and  work-
 shops)  and  capital  outlay  on
 residential  colony  ms  estimated
 at  Ra.  78  crores.

 Defence  Headquartets  Building

 1  Shri  हा,  N.  Mukerjee:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  whether  plans  have  been  finalis-
 ed  for  constructing  new  buildings  in
 Delbi  for  Defence  Headquarters,

 (b)  of  80,  what  8  the  estimated
 expenses,  and

 (९)  how  much  foreign  exchange,  if
 any,  will  be  needed  for  such  construc-
 tuon?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No

 (b)  and  (c)

 Shri  H.  N.  Mukerjee:  May  I  know
 if  there  ३४  a  firm  decision  of  Govern-
 ment,  or  there  38  likely  to  be,  regard-
 ing  the  postponement  of  all  construc-
 tion  of  so-called  prestige  burldings
 dumng  the  Second  Five  Year  Plan
 Penod?

 The  Minister  of  Finance
 TT  Krishnamachari);:  No,  Sir

 Do  not  arise

 (Shri  T.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Gold  in  Keonjhargarh  District

 101,  Shri  P.  K.  Deo:  Will  the  Mins-
 ter  of  Education  and  Scientific  Re-
 search  be  pieased  to  state

 (a)  whether  detailed  investigation
 has  smice  been  made  to  ascertam  the
 quahty  and  quantity  of  gold  ore  found
 in  Keonjhargarh  district  of  Orissa,

 (b)  if  so,  the  result  thereof,  and

 (९)  whether  working  of  munes  will
 be  profitable?

 The  Minister  of  State  in  the  Ministry
 of  Eéucation  and  Scientific  Research
 (Dr.  K.  L.  Shrimaii):  (a)  No,  Sur

 (b)  and  (c)  Do  not  arise,
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 Iren  Ore  Project
 i  Shri  C.  Samanta:  Will  the

 Minster  of  Fimance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  94  on  i6th  May,  957  and
 state:

 (a)  how  far  the  survey  of  rail,  port
 and  other  facilities  needed  for  the
 Iron  Ore  Project  has  proceeded,  and

 (b)  whether  the  question  of  survey-
 ing  Geonkhali  on  the  Western  bank  of
 the  river  Hooghly  for  a  subsidiary
 mechanical  port,  has  also  been  exa~
 mined?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Field  work
 im  regard  to  facilities  for  the  export  of
 Orissa  iron  ore  has  been  completed
 and  the  survey  report  is  expected  by
 September

 (b)  The  scheme  has  no  relation  to
 the  survey  referred  to  in  part  (a)  of
 the  Question  I  understand,  however,
 the  Transport  Ministry  is  seized  of  the
 problem  and  a  study  is  being  made
 of  it

 Tribal  Students,  Tripura
 *113,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state

 (a)  the  number  of  Tribal  students
 who  are  studying  in  non-govern-
 ment  secondary  schools  in  Tripura;
 and

 (b)  the  nature  of  aid  enjoyed  by
 them,  if  any?

 The  Minster  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K,  L,  Shrimali):  (a)  and
 (b)  The  information  3  beign  collect-
 ed  and  will  be  laid  on  the  Table  of
 Lok  Sabha  in  due  course

 Life  Insurance  Corporation

 *118,  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  total  amount  of  New  Life
 Insurance  business  completed  by  the
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 aife  Insurance  Corporation  up  to
 30th  June,  257  zone-wise?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  A  statement  is
 laid  op  the  Table  of  Lok  Sabha  show-
 ing  the  amount  of  business  complet-
 ed  by  the  Life  Insurance  Corpora-
 tion  up-to  the  24th  June,  1957.  [See
 Appendix  I,  arinexure  No.  28.)  Later
 figures  are  not  yet  available.

 All  India  Council  for  Technical
 Education

 *119,  Shri  Kalika  Singh:  ‘Will  the
 Minister  of  Educatien  and  Scientific
 Besearch  be  pleased  to  state:

 (a)  whether  the  All-India  Council
 for  Technical  Education  has  approv-
 ed  proposals  for  opening  of  five  En-
 gineering  Colleges,  twenty-two  Poly-
 technics  and  sixty-one  Junior  tech-
 nical  schools;

 (b)  if  so,  what  is  the  total  estimated
 cost  and  where  the  institutes  are  pro-
 posed  to  be  located;

 (c)  whether  the  States  in  which  the
 institutions  will  be  located  will  be
 asked  to  share  part  of  the  costs;  and

 (d)  whether  States  will  be  consult-
 ed  as  regards  matters  of  policy  and
 their  location?

 The  Minister  of  State  in  the  Mi-
 nistry  of  Education  and  _  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 to  (d)  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table
 of  Lok  Sabha  [See  Appendix  I,  an-
 mexure  No  29]

 wat  शेशो के  कमंचारयों  को  बदियां

 ्र  शो  नवल  प्रभाकर  क्‍या

 गृहकार्य  मत्रों  यह  बताने  को  कृपा  करेगें  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार

 चतुर्थ  श्रेणों  के  कर्मचारियों  की  वर्दी  में  कुछ
 परिवर्तन  कर  रही  है,  और

 (ख)  यदि  हा,  तो  यह  कब  तक  हो
 जानें  की  सम्भावना  है  ?
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 यूह-हार्म  | ...... है  में  रफ़्ल-बंची  (ली
 बातार) :.  (क)' जी,  हां

 (a)  बहुत  जल्दी  ।

 डा०  ऋष्येक्कर  की  मृत्यु

 शर.  थो  बाज पपी  * क्या  गह-
 कार्प  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  नें  स्वर्गीय  डाक्टर
 बी०  श्रार०  अ्रम्बेदकर  की  मृत्यु  के कारणों  की
 जाच  कराने  का  निश्चय  किया  है,  शौर

 (व)  यदि  हा,  तो  उस  के  क्या  कारण

 हैं?

 मृहन्हावं  संत्र  लय  मे  राज्य  मंत्रो  (को
 दातार)  (क)  तथा  (ख)  श्री  वासनिक
 के  ताराफित  प्रदन  सख्या  ५७४-ए  को  शोर
 ध्यान  दिलाया  जाता  है  जिसका  उत्तर
 २९  मई,  १६५७,  को  दिया  गया  था।  फिर
 भी,  इस  सम्बन्ध  में  पाये  प्रार्थना  पत्रों  को
 ध्यान  में  रखते  हुये  दिल्ली  के  डिप्टी  इन्स्पैक्टर
 जनरल  आफ  पुलिस  को  हिदायत  दो  गई

 है  कि  वह  इस  सम्बन्ध  में  और  जाच  करे  t

 Solar  Energy

 *122,  Shri  M.  K.  Ghosh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the  ex-
 penditure  incurred  on  the  researches
 on  Solar  Energy  and  other,  sources
 of  energy,  if  any,  to  replace  coal  and
 petrol  during  1956-57?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  Lb.  Shrimali):  Re-
 search  on  the  utilisation  of  Solar
 Energy  for  domestic  and  industrial
 purposes  is  carried  out  at  the  Na-
 tional  Physical  Laboratory  as  part  of
 its  normal  functions  and  no  separate
 account  is  maintained  of  expenditure
 incurred  on  such  research.  An  ex-
 penditure  of  Rs  34,752,64  was  in-
 curred  on  a_  scheme  for  the  large
 scale  utilisation  of  wind-power.
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 School  for  the  Orthepacdically  Han-
 dicapped  Children

 #123,  Shri  D.  C.  Sharma:  Will  the
 Manister  of  Education  and  Scientific
 Research  be  pleased  to  state

 (a)  whether  the  proposal  for  a  Cen-
 tral  Model  School  for  the  orthopaed:-|
 cally  Handicapped  children  has  been,
 finalised,

 (b)  af  so,  the  amount  of  expenditure]
 to  be  meurred  on  the  construction  of
 the  bwiding,  and

 (९)  the  recurring  annual  expendi-
 ture  on  its  staff’

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K  L  Shrimali)  (a)  No,
 Sir

 (b)  and  (c)  Do  not  arise

 Provident  Fund  of  Insurance
 Employees

 *124,  Shri  Radha  Raman.  Wiil  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Gov
 ernment  have  not  yet  settled  and  paid
 the  Provident  Fund  Claims  of  the
 einployees  and  officers  who  were  शान
 gaged  in  Insurance  business  and  had
 either  resigned  or  were  made  to  leave
 their  old  job  after  nationalization  of
 insurance  companies,

 (b)  what  is  the  Government's
 policy  in  this  regard,  and

 (c)  whether  any  interest  will  be
 paid  on  such  Provident  Fund  Claims
 for  the  period  intervening  between
 their  resignation  or  termination  to
 date  of  payment?

 The  Deputy  Minister  of  Finance
 (Shri  क,  R.  Bhagat)  (a)  to  (c)  The
 settlement  of  Provident  Fund  claims
 of  the  employees  and  officers  who
 were  engaged  in  the  insurance  bus:
 ness  and  were  absorbed  in  the  ser-
 vice  of  the  Life  Insurance  Corpora-
 tion  from  the  lst  September,  956  is
 effected  promptly  as  and  when  the
 cases  arise  In  regard  to  those  who
 left  the  service  prior  to  the  Ist  Sep-
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 tember,  1956,  the  claims  «will  lie
 against  the  Trustees  of  the  respective
 Provident  Funds  and  not  against  the
 Corporation

 In  either  case,  such  claims  do  not
 lie  against  the  Government

 Wheel  Axle  and  Tyre  Plant

 *125,  Shri  T.  छ  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 aleased  to  state

 (a)  whether  Government  have  de-
 vided  to  set  up  Wheel  Axle  and  Tyre
 plant  in  one  of  the  three  steel  plants,

 (b)  if  so,  at  which  steel  plant  the
 above  will  be  installed,  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  m  this  regard?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes  Sir

 (b)  and  (c)  A  Wheel,  Axle  and
 Tyre  Plant  will  be  installed  in  the
 Durgapur  Steelworks  for  which  a
 contract  has  already  been  concluded
 with  a  British  Consortlum—Messrs
 Indian  Steelworks  Construction  Com-
 pany

 Pension  for  Defence  Officers

 Shri  Warlor: *  =
 {  Shri  Kunhan:

 Will  the  Minister  of  Defence  be
 pleased  to  state

 (a)  whether  it  38  a  fact  that  offi-
 cers  in  the  Defence  Services  are  en-
 titled  to  draw  pension  in  lump  sum
 in  advance  for  five  years,  and

 (b)  whether  this  facihty  is  given
 to  other  ranks?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia).  (a)  No

 (b)Does  not  arise
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 Administration  ef  Justice

 Dr.  Ram  Subhag  Singh:
 Shri  Heda:
 Shri  Bibhuti  Mishra:
 Shri  Kalika  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  steps  taken
 in  recent  months  regarding”  the
 speedy  dispensation  of  justice  by  the
 High  Courts?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  question  of  disposal  of  pending
 arrears,  and  speedier  dispensation  of
 justice  in  th  High  Courts  was  dis-
 cussed  by  the  Home  Minister  at  a
 meeting  with  the  Chief  Ministers  of

 States  at  New  Delhi  in  the  first  week
 of  June,  957  and  it  was  agreed  that
 the  problem  should  be  treated  as  an
 urgent  one  and  ways  and  means  de-
 vised  to  achieve  this  object.  In  pur-
 suance  of  that  suggestion,  the  State
 Governments  are  at  present  making
 a  review  of  the  strength  of  their
 High  Courts.  A  number  of  tempo-
 rary  posts  of  Additional  Judges  have
 already  been  sanctioned  for  the  fol-
 lowing  High  Courts:

 #337

 (i)  Punjab  H.  C-—-Four  temporary
 posts  for  a  period  of  two
 years  each,

 (2)  Allahabad  H.  C—Two  temporary
 posts  for  a  period  of  two
 years  each.

 (3)  Madhya  Pradesh  H  C—do.

 (4)  Madras  H  C.—do.

 (5)  Patna  H.  C  —do.

 (6)  Orissa  H  C—One  temporary  post
 for  a  period  of  two  years.

 (7)  Rajasthan  H.  C.—do.
 The  Chief  Justice  of  India  has

 agreed  to  convene  a_  conference  of
 Chief  Justices  of  various  High  Courts
 to  discuss  further  measures  to  deal
 with  this  problem.  The  question  of
 the  duration  of  vacations  and  daily
 hours  of  work  of  the  High  Courts
 is  also  receiving  attention.
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 The  Law  Commission  are  also  exa-
 Mlying  the  question  of  the  changes
 N&eggary  in  the  procedural  law  to
 CMiure  a  speedier  dispensation  of
 JUtice.

 जेल के  नियमों  मे  संकोचन  के लिए  समिति

 ५

 हप  बारायणण  :
 झओोमती  इला  पालचौधरो
 को  Ho  Bo  गोपाजन  :

 श्री  नारायतन  ््ट्टो  मेसन :

 क्या  गृह-कार्य  मत्री  यह  बताने  की
 कपा  करेगे कि  :

 _  (क)  क्‍या  सरकार  ने  जेल  के  नियमों
 में  संशोधन  के  हेतु  कोई  समिति  बनाई  है;

 (थ  याद  हुए  तो  इस  सामित  थी
 कब  तक  अपनी  रिपोर्ट  प्रस्तुत  करने  के  लिये

 कहा  गया  है;  भर

 (ग)  इस  समिति  के  सदस्य  किन
 आधार  पर  चुने  गये  है?

 च्श्र्द

 गृह  कार्य  मंत्रालय  में  राज्य  मंत्री
 (प्री  दातार)  (क)  एक  अच्छे  नमूने
 के  जेल  मैनुझ्नल  तैयार  करने  के  लिये  सरकार
 ने  एक  छोटी  सो  समिति  नियुक्त  की  है  1

 (ख)  रिपोर्ट  प्रस्तुत  करने  के  लिये
 क|ई  निश्चित  अवधि  निर्धारित  नहीं  की  गई
 है  किन्तु  जितनी  जल्दी  सम्भव  हो  सकेगा
 समिति  अपनी  रिपोर्ट  प्रस्तुत  करेगी  ।

 (ग)  समिति  में  व  विशेषज्ञ  है  जिन्हें
 देश  के  भिन्न  प्रदेशों  के  जेल  प्रसाशन  तथा
 अन्य  सम्बन्धित  समस्याओं  का  अनुभव  है  |

 Sales  Tax  in  Tripura
 41g9,  Shri  Dasaratha  Deb:  Will  the
 inister  of  Finance  be  pleased  to  state

 Whether  there  is  a  proposal  to  intro-
 Uce  sales  tax  in  Tripura  in  near

 ture?

 The  Deputy  Minister  of  Finance
 (Shr  B,  R.  Bhagat):  Government

 ve  decided  not  to  introduce  any
 Sates  Tax  law  in  the  territory  of  Tri-
 Pura  for  the  time  being.”
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 दिल्नो  में  सम्भुओं  में  स्कूल
 शो  नबल  प्रभाकर  :

 +१३०,+  So  Wo  गोपालन  :

 [थी  फकोडियवात  :

 क्या  शिक्षा  तथा  वेशानिक  गवेषणा  मंत्री

 यह  बताने  की  कृपा  करेगे  कि

 (क)  दिल्‍ली  में  इस  समय  कितने  ऐसे

 स्‍कूल  तम्बुझो  में  चल  रहे  है  जिन  के  लिये

 पक्के  भवन  बलाने  का  झ्ादेश  दिया  गया  है,

 (@)  ==  प्रकार  के  कितने  भवन

 पहले  ही  बन  रहे  है,  और

 (ग)  तम्बुओ  में  चलने  वाले  स्कूलों

 हम्बुझो  का  कितना  बाषिक  किराया  दे

 रहेहें *

 दिक्षा  तथा  बनानिक  गेयणा  सतब्रालय
 में  राज्य-मत्र  (डा०  कण  लाण०  शोमागा)
 (क)  एक  भी  नहीं  ।

 (ख)  कोई  नहीं  1

 (ग)  तम्बुओ  का  वाषिक  किराया
 2,%19,000 ००  ह्०  से  लेकर  2,50,000  Fo

 तक  है।

 Evening  Classes  under  Delhi
 University

 933  Shri  D.  C.  Sharma: *
 +  Shri  Vajpayee:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state

 (a)  whether  as  a  result  of  the  report
 of  the  Punjab  University  Camp  Col-
 lege  Enqwry  Committee  any  decision
 has  since  been  taken  with  regard  to
 the  starting  of  evening  classes  under
 the  University  of  Delhi;  and

 (d)  if  so,  the  nature  thereof?

 77  JULY  987  Written  Answers  386

 The  Minister  of  State  in  the  Minie-
 try  of  Education  and  Scientific  Re-

 tia
 (Dr.  हू,  L.  Shrimali):  (a)  No,

 ir

 (b)  Does  not  arise.

 साहित्य  भकादमों

 ६७  ्भो  वाजपेयी  क्‍या  शिक्षा

 तथा  बैज्ञानिक  गवपषेणा  मत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  साहित्य  अभ्रकादमी  पर  सन्‌
 १६५४-५५,  १६५५-५६  और  १६५६-५७

 में  कित्तनी  प्लननराशि  और  किस-किस  मद
 में  खर्च  हुई,  और

 (ख)  भ्रकादमी  ने  १६५४-५५,
 १६५५-५६  शौर  १६५६-५७  में  किस-
 किस  प्रकाशक  द्वारा  कितनी-कितनी  पुस्तकें
 छपवाई  झौर  उनमें  से  शब  तक  कितनी

 पुस्तक  बिकी  ?

 दिक्षा  तथा  बशानिक  गवेदणा  मन्रालय
 भे  राज्य  मत्रो  (डा०  का०  ला०  बोमाती)
 (क)  और  (ख)  एक  विवरण  सभा-पटल
 पर  रखा  गया  है  [देखिये  परिशिष्ट  १

 झनबस्ध  सख्या  २०]

 क  Pensions  to  Foreigners
 68.  Shri  Anirudha  Sinha:  Will  the

 Minister  of  Finance  be  pleased  to
 state

 (a)  the  amount  of  pensions  paid  an-
 nually  to  foreigners,

 (9)  by  what  amount  it  38  diminish-
 ing  yearly,  and

 (c)  by  what  tame  it  35  expected  to
 liquidate  itself?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b)  Pen-
 sion  payments  to  foreigners  are  not
 accounted  for  separately  from  other
 pensions  Information  asked  for  is
 not,  therefore,  available  and  can  be
 collected  only  by  reference  to  the
 individual  pension  payment  orders
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 ‘with  the  accounting  -authorities  which
 ‘would  invelve  disproportionate
 amount  of  time  and  labour.  The
 amount  will  not,  however,  be  sub-
 stantial  since  the  liabitity  for  sterling
 pensions  has  with  effect  from  the  lst
 April  1955,  been  transferred  to  the
 Government  of  U.K.  in  exchange  of  a
 dump  sum  paid  to  that  Government
 by  the  Government  of  India.

 (c)  Service  pensions  are  terminable
 at  death,  and  family  pensions  cease
 on  the  happening  of  the  events  pres-
 cribed  in  the  rules.  It  is  not  possible
 to  relate  these  events  to  any  definite
 period.

 Grants  for  Propagation  of  Hindi

 69.  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  lay  a  state-
 ment  showing  the  total  amount  to  be
 paid  to  non-Hindi  speaking  State  Gov-
 ernments  and  Organisations  as  grant
 during  1957-58  for  propagation  and
 development  of  Hindi,  State-wise  and
 Organisation-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  A  lump
 provision  of  Rs.  5°0  lakhs  has  been
 proposed  in  the  budget  for  1957-58,  for
 the  grant  of  financial  assistance  to
 non-Hind:  speaking  State  Govern-
 ments  for  the  propagation  of  Hindi  in
 their  respective  areas.  Grants  to
 Hind:  organisations  for  propagation
 and  development  of  Hind:  will  be
 paid  out  of  a  proposed  lump  provi-
 sion  of  Rs.  7°6  lakhs.  No  State-wise
 or  Organisation-wise  allocation  of
 tunds  has  been  made.

 Grants  for  Educational  Schemes  to
 States

 70.  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  total  amount  paid  to  State
 Governments  during  (1956-57  for  the
 implementation  of  various  Educational
 ‘Schemes,  Scheme-wise  and  State-wise;
 and
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 {b)  the  total  amount  to  be  paid  for
 the  above  purpose  during  the  current
 financial  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Solentific  ह. उ
 search  (Dr.  K.  L.  Shrimali):  (a)  The
 information  is  given  in  Statements  I
 &  hed  for  Centrally  assisted  and  Cen-
 trally  sponsored  schemes  respectively.
 See  Appendix  I,  annexure  No.  $1.)

 (b)  The  amounts  to  be  paid  will
 depend  upon  the  extent  to  which  the
 various  programmes  are  actually  im-
 plemented  by  the  States  during  the
 year.  The  budget  provision  made  for
 assistance  and  the  tentative  alloca-
 tions  for  the  various  States  are  given
 in  Statement  III.  [See  Appendix  I,
 annexure  No.  $1.)

 Small  Scale  Industzies  in  Andaman
 and  Nicobar  Islands

 ce  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2  on  the  24th  May,
 957  and  lay  a  statement  on  the  Table
 of  the  Sabha  showing  the  allocation
 of  funds  under  different  heads  for  the
 development  of  small  scale  industries
 in  Andaman  and  Nicobar  Islands  in
 the  Second  Five  Year  Plan?

 The  Depnty  Minister  of  Home
 Affairs  (Shrimati  Alva):  The  provi-
 sion  under  the  head  “Cottage  &  Small
 Seale  Industries”  under  the  Second
 Five  Year  Plan  of  the  Andaman  &
 Nicobar  Islands  has  been  raised  from
 five  to  eleven  lakhs.  A_  statement
 showing  the  allocation  of  funds  under
 different  heads  is  placed  on  the  Table
 of  Lok  Sabha  [See  appendix  I,  an-
 nexure  No.  32).

 Transfer  of  Officers
 1m,  Shri  H.  C.  Mathur:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  officers  were  trans-
 ferred  from  each  State  to  Centre  and
 vice-versa  during  the  last  w  months;

 (b)  the  number  of  I.  C.  S.  officers
 amongst  them;
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 (९)  the  total  number  of  I.  C.  Om-
 cers  on  roll  on  30th  May,  3987;  and

 (a)  how  many  are  posted  in  each
 State  and  how  many  are  with  Union
 Government?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  required  informs.
 tion  is  contained  in  the  enclosed
 statement  I.  [See  Appendix  I,  an-
 nexure  No.  $3.)

 (c)  245.
 (d)  The  information  is  given  in  the

 enclosed  statement  II.  [See  Appendix
 I,  annexure  No.  33.]

 Primary  Education
 13,  Shri  Vajpayee:  Will  the  Minister

 of  Education  and  Scientific  Research
 be  pleased  to  state  whether  any  steps
 have  so  far  been  taken  to  evolve  ‘a
 uniform  system  of  primary  education
 throughout  the  country?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  The
 basic  education  pattern,  as  approved
 by  the  Central  Advisory  Board  of
 Education,  has  been  accepted  by  ll
 the  States  for  the  primary  stage-
 Schools  are  being  converted  into  Basic
 under  the  5  Year  Plan  and  in  many
 other  schools  orientation  is  being
 given  towards  basic  education  An  all
 India  Council  of  Elementary  Educa-
 tion  has  been  recently  established  to
 consider  problems  of  common  interest
 in  this  field.

 Council  of  Advisers  in  Tripura
 24.  Shri  Desaratha  Deb:  Will  the

 Minister’  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 for  the  reconstitution  of  the  Council
 of  Advisers  to  the  Administration  of
 Tripura;  and

 (b)  3  80,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No,  there  is  no  provision  for  such
 Councils  in  the  Constitution  now.

 (9)  Does  not  arise.
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 Training  of  Indian  Librarians  in
 America

 गृह,  Shri  Bibhnt!  Mishra:  Will  the
 Minister  of  Education  and  Scientific
 Rezearch  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  sent  a  group  of  librarians
 from  Indian  Universities  to  study  the
 American  library  techniques;

 (b)  af  so,  whether  they  have  return-
 ed  to  India;  and

 (c)  m  what  way  they  are  being
 utilised?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  They  were  the  employees  of  the
 Universities/Institutions  and  have
 gone  back  to  their  respective  Universi-
 ties/Institutions.

 सम्पदा  शुल्क
 थो  विभूति  सिश  :

 {  श्रो  राम  कृष्ण  :

 क्या  चित्ति  मंत्री  यह  बतान  ककी  कृपा
 करेगे  कि

 (क)  वर्ष  १६५६-५७  में  तथा  १  अप्रैल,
 १६५७  से  ३०  जून,  १६५७  तक  विभिन्न
 राज्यों  से  सम्पदा  शुल्क  के  रूप  में  कुल  कित्तनी
 प्राप्ति  हुई,  शर

 (ख)  देय  तथा  भ्रदेय  मामलो  की
 सख्या  क्‍या  है  ?

 वित्त  मंत्रो  (श्री  ति०  त०  कृष्णमाजारो):
 (क)  श्रौर  (@)  सभा  को  मेज़  पर  एक
 विवरण  रख  दिया  गया  है  ।  [देखिये
 परिषिष्ट  १,  अनुबन्ध  संख्या  ३४  ]
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 weg  आय-कर  शदा  जकारों

 ७७.  आओ  अभिषद्ध  तह  क्‍या  विस

 सत्रो  यह  बताने  का  कपा  करेंगे  कि

 (क)  एसे  झाय-कर  पदाधिकारियों,
 झाय-कर  उपायुक्तो  भौर  भागकर  आयुक्तों
 का  सख्या  कितनों  है,  जो  झमो  निवृत्ति

 बतन  पा  रहे  है,  भौर

 (ख)  प्राय-कर  विभाग  के  हन
 गेवा-

 निवृत्त  पदाधिकारियों  में  किस  वर्ग
 के

 कितने

 व्यक्ति  इस  समय  गेर-सरकारी  व्यावसायिक

 फर्मों  में नौकरो  कर  रहे  है  ?

 बिशमत्रो  थी  oO  do  कृष्समाचारो  )

 (क)  झौर  (ख).  झाय-कर  विभाग  के  सेवा

 निवत्त  (रिटायडं)  पदाधिकारियों  को

 सख्या  के  सम्बन्ध  में,  जिनमें  गेर-सरकारी

 नौकरी  पर  लगे  हुये  व्यक्ति  भी  सम्मिलित

 है,  तत्काल  कोई  सूचना  उपलब्ध  नही  है  t

 ऐसी  सूचना  एकत्र  करने  पर  जितना  समय

 लगेगा  शौर  जितना  पर्श्रिम  करना  होगा

 वह  प्राप्त  होने  वाले  परिणामों  की  श्रपेक्षा

 कही  अधिक  होगा  ॥

 उज्जन  में  खुदाई

 ्घ  शो  राधेलाल  व्याव:  क्या

 शिक्षा  तथ  वेज्ञानिक  गव  बसा  मंत्रो  निम्न
 बाते  बताने  वाला  एक  विवरण  सभा-पटल
 पर  रखने  की  कृपा  करेगे

 (व)  पुरातत्व  विभाग  द्वारा  उज्जैन  में
 कितन  दिनो  तक  खुदाई  का  काम  किया
 गया  ,

 (ख)  उस  पर  अब  त्तक  कुल  कितना
 व्यय  हुआ,  और

 (ग)  क्‍या  वर्षा  "तु  बाद  खुदाई
 का  काम  पुन  भारम्भ  किया  जायेगा  ?

 हिला  तथा  ¢  शानिक  गव  वश  ्  जालय
 में  राज्य  मत्री  (डा०  श्री  Race  ला०  भ,साली)
 (क)  €  मास  भौर  २८  दिन  ।
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 (ख)  neat  २०  ।

 (ग)  जी,  हा  t

 Retrenched  Government  Servants

 79.  Shri  s.  C.  Samanta:  Will  the
 Minister  of  Home  Affairs  be  pleased.
 to  state:

 (a)  whether  after  the  hftzng  of  con-
 trols  a  very  large  number  of  Govern-
 ment  servants  in  the  Rationing  and
 Civil  Supplhes  Departments  m_  the
 various  States  who  were  retrenched,
 were  given  facilities  for  ‘re-employ-
 ment,

 (b)  ४  so,  hoy  many  vacancies  in
 the  Central  Government  were  filled
 up  by  them  up-to-date;

 (ce)  how  many  of  them  came
 through  employment  exchanges;  and

 (d)  how  their  service  conditions  are
 being  determined?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes

 (b)  and  (c)  The  exact  number  of
 such  vacancies  filled  up-to-date  38  not
 readily  available  However  2,083  of
 them  were  placed  in  Central  Govern-
 ment  vacancies  by  the  Employment
 Exchanges

 (d)  Provided  there  was  no  break
 in  service,  the  previous  service  count-
 ed  for  the  fixation  of  pay,  leave,
 seniority,  etc  in  accordance  with  the
 rules  laid  down  for  the  purpose

 दिएयो  के  विधाजियों  को  वृत्तियां

 so  शो  मबल  प्रभाकर  :  क्‍या  ह...
 तथा  बेशानिक  मय वरता  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  १६५६-५७  म  दिल्ली  प्रशासन
 द्वारा  कितने  विद्यार्थियों  को  वृत्तिया  दी

 गई  ,

 (ख)  उन  वृत्तियो  की  धनराशि-

 क्या  है,  भौर
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 (ग)  उनमें  से  कितने  विद्यार्थी  भगु-
 सूचित  जातियों  तथा  अन्य  पिछमे  वर्गों  के

 है ?

 दिक्ष।  तथा  बेज्ञालिक  गणेदण।  मंत्रा-

 लय  में  राज्य-मंत्रो  (ड०  का०  ला०  शोमा नी]:
 हक)  १७२०२

 (ख)  ६,४१,६६७  Ro  I

 (ग)  ग्रनुसूचित  जातिया  ७,०७५,  अन्य

 पिछडे  बर्ग  १००६०  |

 सारतोय  प्रशासन  से  ग  के  परितीक्षार्थों

 थ्  झो  नवल  प्रभाकर  :  क्‍या  गृह-
 ज्काये  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  भारतीय  प्रशासन  सेवा  की
 अधिक्षण  शाला  में  इस  समय  भारतीय  प्रशासन
 सेवा  क॑  वितने  पन्विक्षार्थी  प्र  शक्षण  ले

 रहे  है,  और

 (व)  उनको  प्रशेक्षण  देने  के  लिए
 कितने  प्रशिक्षक  लग  हुये  है  ?

 गृह-कार्व  संबालय  में  राज्य-मंत्रो  (भी
 आतार  )  (कक)  ७२  1

 (ख)  प्रिन्सिपल  तथा  वाइस-प्रिन्सिपल
 को  मिला  कर  ८  प्रशिक्षक  है  ।  इसके
 अतिरिक्त  स  वधान  तथा  प्रादेशिक  भाषाओं
 के  पढ़ाने  के  लिये  क्रमश  एक  और  दस  अश

 शुकालिक  (पार्ट-ट/इम)  प्रशिक्षक  और

 ह

 स्टेनोप्राफो  का  स्कूल

 धर,  श्यो  नवल  म्रभाकर  :  क्या  गृह-
 कार्य  मत्रो  यह  बताने  की  कृपा  करेंग  फि

 (क)  क्या  यह  सच  हे  ह.  स्टेनोग्राफी
 का  प्रशिक्षण  देने  के  लिये  सरकार  दिल्‍ना  में

 एक  स्कूल  खोलना  चाहता  है,  और

 (ख)  यदि  हां,  तो  यह  स्झूल  कब  से

 चालू  हो  जायेगा  झौर  इसमें  क्तिनें  बपक्तियों
 को  प्रशिक्षण  दिया  जायेगा  q
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 मूहुनशार्ष  मंभालय  में  राज्य-पंत्रो  भो
 दातार);  (क)  जी  नहीं।

 (ख)  प्रश्न  हो  नहीं  उठता।

 Minerals  in  Salem  District

 88.  Shri  Doraiswami  Gounder:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  Thirthamalai  area,
 Harur  Taluk,  Salem  district,  Madras
 State  has  been  surveyed;

 (b)  what  ere  the  minerals  found
 in  that  area,  and

 (c)  the  quantity  of  the  iron  ore
 available  at  Thirthamalai?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  Iron  ore  is  the  only  mineral
 found  which  is  commercially  exploit-
 able

 (c)  Estumated  reserve  75  47°5  mil-
 hon  tons

 PAPERS  LAID  ON  THE  TABLE
 Coat  Bearing  AREAS  (ACQUISITION

 AND  DEVELOpMENT)  RULES
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  Sir,  I
 lay  on  the  Table  a  copy  of  the  Coal
 Bearing  Areas  (Acquisition  and  Deve-
 lopment)  Rules,  +1957,  under  sub-sec-
 tion  (3)  of  Section  27  of  the  Coal
 Bearing  Areas  (Acquisition  and  Deve-
 lopment)  Act,  957
 [Placed  in  Library.  See  No  S-02/57}
 STATEMENTS  OF  ACTION  TAKEN  BY  Gov-

 ERNMENT  ON  ASSURANCES
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 I  lay  on  the  Table  each  of  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and  undertakings
 given  by  Ministers  during  the  various
 sessions  shown  against  each:

 q@)  First  Statement
 First  Session,  2957  of  Second  Lok

 Sabha

 [See  Appendix  I,  annexure  No.  35)
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 (ii)  Supplementary  Statement  No

 Fifteenth  Session,  957  of  First  Lok
 Sabha

 {See  Appendix  I,  annexure  No.  36]

 (ui)  Supplementary  Statement  No.
 XVIII

 Twelfth  Session,  956  of  First  Lok
 Sabha

 {See  Appendix  I,  annexure  No  87)

 NOTIFICATIONS  UNDER  Att  INDIA  SER-
 vices  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 re-lay  on  the  Table  a  copy  of  each  of  the
 following  Notifications,  under  sub-
 section  (2)  of  section  3  of  the  All
 India  Services  Act,  95

 (3)  Notification  No  580  2735
 dated  the  24th  November,  1956,  mak-
 ing  certain  amendment  to  Schedule
 NI-C  to  the  Indian  Police  Service
 (Pay)  Rules,  954

 (7)  Notification  No  SRO  275,  dated
 the  26th  January,  957  making  cer-
 tain  amendment  to  the  All  India  Ser-
 vices  (Provident  Fund)  Rules  955

 (in)  Notification  No  SRO  348,
 dated  the  2nd  February,  957  making
 certain  amendments  to  the  All  India
 Services  (Leave)  Rules,  955

 Qv)  Notification  No  SRO  _  539,
 dated  the  23rd  February,  ‘1957,  making certain  amendment  to  Schedule  III-B
 to  the  Indian  Police  Service  (Pay)
 Rules,  954

 (v)  Notification  No  SRO_  855,
 dated  the  23rd  March,  1957,  making
 certain  amendments  to  the  Al]  India
 Services  (Provident  Fund)  Rules,
 955

 (vi)  Notification  No  SRO  _  856,
 dated  the  28rd  March,  ‘1957,  making
 certain  amendments  to  the  All  India
 Services  (Conduct)  Rules,  954
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 (vu)  Notification  SRO  ‘1152,  dated
 the  0  April,  195%,  making  certain
 amendment  to  Schedule  III-C  to  the
 Indian  Police  Service  (Pay)  Rules,
 954

 (vin)  Notification  No  SRO  1370,
 dated  the  4th  May,  ‘1957,  making  cer-
 tain  amendment  to  the  Indian  Admi-
 nistrative  Service  (Recruitment)
 Rules,  3954

 (ix)  Notification  No  8580  87l,
 dated  the  4th  May,  1957,  making  cer-
 tain  amendment  to  the  Indian  Police
 Service  (Recruitment)  Rules,  954

 (x)  Notification  No  850  1872,
 dated  the  4th  May,  ‘1957,  making  cer-
 tain  amendment  to  the  All  India  Ser-
 vices  (Conduct)  Rules,  954

 [Placed  wn  Library  See  No  S-08-57]

 Shri  Datar:  I  lay  on  the  Table  a
 copy  of  each  of  the  following  Notifi-
 cations,  under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Services  Act,
 95]

 Q)  Notification  No  13/81/56  AIS
 III,  dated  the  I7th  April,  1957,  making
 certam  amendment  to  the  Indian
 Police  Service  (Recruitment)  Rules,
 954

 Qi)  Notification  No  3/38/56-AIS
 (NI),  dated  the  2nd  May,  1957,  mak-
 ing  certain  amendments  to  the  All
 India  Services  (Provident  Fund)
 Rules,  955  हि

 (Qn)  Notification  ९०  3]9|56-AIS
 (III),  dated  the  2nd  May,  ‘1957,  mak-

 ing  certamm  amendment  to  Schedule
 III  of  the  Indian  Administrative  Ser-
 vice  (Pay)  Rules,  954

 (iv)  Notification  No  3/35/56-AIS
 (III),  dated  the  9th  May,  1957,  mak-
 ing  certain  amendment  to  the  Indian
 Police  Service  (Recruitment)  Rules,
 954

 (v)  Notification  No  8/8|56-AIS
 (III),  dated  the  24th  May,  1957,  mak-
 ing  certain  amendments  to  the  Indian
 Admunustrative  Service  (Pay)  Rules,
 7984
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 (vi)  Notification  No  3/8/56-AIS

 (II)-A,  dated  the  24th  May,  ‘1957,
 making  certam  amendments  to  the

 indian
 Police  Service  (Pay)  Rules,

 (vu)  Notification  No  38/23/56-AIS
 (ITI),  dated  the  4th  June  ‘1957,  mak-
 ing  certain  amendment  to  Schedule
 III  of  the  Indian  Police  Service  (Pay)
 Rules,  954

 (vu)  Notification  No  3/27/57-AIS
 (TII)-A,  dated  the  25th  June,  1957,
 making  certain  amendments  to  Sche-
 dule  III  of  the  Indian  Administrative
 Service  (Pay)  Rules,  954
 {Placed  in  Library  See  No  S-08-58]

 AMENDMENTS  TO  REPRESENTATION  OF
 PreorLte  (Conpuct  oF  ELECTIONS  AND

 Exxcrion  Perrrions)  RuLss

 The  Minister  of  Law  (Shri  A.  K.
 Sen).  I  re-lay  on  the  Table,  under
 sub-section  (3)  of  section  69  of  the
 Representation  of  the  People  Act,
 ‘1951,  a  copy  of  each  of  the  following
 Notifications,  making  certain  further
 amendments  to  the  Representation  of
 the  People  (Conduct  of  Elections  and
 Election  Petitions)  Rules,  956

 Ga)  S  R  O  No  3068,  dated  the  l4th
 December,  956

 (a)  S  R  0  412,  dated  the  4th  Febr-
 uary,  957

 Qu)  8  R  0  2719,  dated  the  I6th
 November,  956

 [Placed  m  Library  See  No  S-04/57)

 AMENDMENTS  TO  REPRESENTATION  OF
 PEOPLE  (PREPARATION  OF  ELECTORAL

 Rotts)  RULES

 Shri  A.  K.  Sen:  I  re-lay  on  the  Table
 under  sub-section  (3)  of  section  28  of
 the  Representation  of  the  People  Act,
 1950,  a  copy  of  the  Notification  No
 SRO  40  dated  the  l0th  January,
 ‘1957,  making  certain  amendment  to
 the  Representation  of  the  People  (Pre-
 paration  of  Electoral  Rolls)  Rules,
 956
 [Placed  in  Library  See  No  S-05/57]

 ए  JULY  1987  Papers  laid  on  the  s
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 AMENDMENTS  TO  REPRESENTATION  OF
 Prope  (PREPARATION  OF  ELECTORAL

 Rorrs)  Rores

 Shri  A.  K.  Sen:  I  lay  on  the  Table
 under  sub-section  (3)  of  section  28  of
 the  Representation  of  the  People  Act,
 ‘1950,  a  copy  of  the  Notification  No
 SRO  985  dated  the  l8th  June,  1957,
 making  certain  further  amendments  te
 the  Representation  of  the  People  (Pre-

 ae
 of  Electoral  Rolls)  Rules,

 [Placed  in  Library.  See  No  S-06-57}

 AMENDMENTS  TO  REPRESENTATION  OF
 Propte  (ConpucT  or  ELECTIONS  AND

 ELEecTION  Petitions)  RULES
 Shri  A.  K.  Sen:  I  lay  on  the  Table

 under  sub-section  (3)  of  section  69
 of  the  Representation  of  the  People
 Act,  95l,  a  copy  of  the  Notification
 No  SRO  993A  dated  the  8th
 June  ‘1957,  together  with  an  erratum
 dated  the  l6th  July  1957,  making  cer-
 tain  further  amendments  to  the  Re-
 presentation  of  the  People  (Conduct
 of  Elections  and  Election  Petitions)
 Rules,  956

 [Placed  tn  Library  See  No  S-l07/57}

 NOTIFICATIONS  UNDER  SEA  CUSTOMS
 Act

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat).  I  lay  on  the
 Table  a  copy  of  each  of  the  following
 Notifications  under  sub-section  (4)  of
 section  43-B  of  the  Sea  Customs  Act,
 878

 Q)  No  S  R  0  1581,  dated  the  l8th
 May,  957

 (7)  No  S  R  0  ‘1582,  dated  the  8th
 May,  957  containing  the  Cus-
 toms  Duties  Drawback  (Copper
 dusting  preparation)  Rules  1957,

 [Placed  ४  Library  See  No  S—08/57}
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 ESTIMATES  COMMITTEE
 Movrores  or  Srrruvos

 Secretary:  Sir,  I  lay  on  the  Table  a
 copy  each  of  the  Minutes  (Vol.  6,  Nos
 1-3).  of  the  sittings  of  the  Estimates

 Sprite
 held  during  the  year  1956-

 8

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 First  Report

 Sardar  Hukam  Singh  (Bhatinda)  I
 beg  to  present  the  First  Report  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO  552
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar)  In
 reply  to  a  supplementary  raised  by
 Shn  B  S  Murthy  on  Starred  Ques-
 tion  No  552  answered  on  29-5-57,  I
 had  inter  aha  stated  that  Govern-
 ment  have  decided  to  have  43  inten-
 sive  development  blocks—multi-pur-
 pose  project  blocks—in  tribal  areas
 and  that  they  cost  in  all  Rs  27  lakhs
 In  fact,  Rs  27  lakhs  mentioned  by
 me  represents  the  cost  of  each  block

 POINT  OF  INFORMATION

 Shri  B  C  Kamble  (Kopargaon)
 Yesterday  I  had  given  notice  under
 rule  97  calling  attention  to  a  matter
 of  urgent  public  importance  I  would
 like  to  know  what  has  happened  to  it

 Mr.  Speaker.  The  hon  Member  is
 new  to  the  House  As  soon  as  such  a
 notice  is  given,  the  matter  is  looked
 mto  and  the  Ministry  is  consulted  It
 may  be  admitted  or  it  may  not  be
 admitted  Immediately,  at  the  very
 next  day  he  cannot  expect  it  to  be
 brought  up  here  If  it  is  not  the  next
 day  it  will  be  the  following  day
 Tomorrow  he  will  hear  one  way  or
 the  other,  whether  it  is  admitted  or
 rejected  If  it  is  admitted,  I  will  call
 it  here
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 WEALTH  TAX  BILL  —contd,
 Mr.  Speaker:  The  House  will  now

 proceed  with  further  consideration  of
 the  motion  to  refer  the  Wealth  Tax
 Bull  to  a  Select  Committee

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Mr  Speaker,  Sir,  I
 am  very  grateful  to  the  ten  hon  Mem-
 bers  who  spoke  yesterday  on  this  mea-
 sure,  out  of  whom  nine  gave  their
 support  to  the  measure  I  am  also
 grateful  to  those  hon  Members  who
 went  through  the  various  clauses  of
 the  Bill  and  suggested  possible  loop-
 holes  which  have  to  be  plugged  by  the
 Select  Committee  I  do  not  think  they
 expect  me  to  deal  with  all  these  ques-
 tions  that  they  have  raised  at  length,
 but  still  I  think  courtesy  demands
 that  I  must  reply  to  some  of  them,
 though  the  Select  Commuttee  would
 take  note  of  all  these  suggestions

 My  hon  friend,  Shr:  ्य  P  Nayar,
 mentioned  that  the  administration  of
 the  wealth  tax  should  be  entrusted  to
 a  new  department  manned  by  judicial
 officers  I  am  afraid  judicial  officers—
 very  good  and  very  eminent  people,
 good  at  their  work—can  hardly  be
 administratively  a  success,  nor  it  75
 possible  for  the  tax-collecting  depart-
 ment  to  be  bifurcated  We  have
 undoubtedly  to  choose  wealth  tax
 officers  from  amongst  the  imcome
 tax  officers  I  can  give  him  the  as-
 surance  that  we  will  select  the  officers
 —handpicked  officers—for  admunster-
 ing  the  wealth  tax

 Shri  ्य  P  Nayar  again  mentioned
 about  income  tax  practioners  being
 allowed  to  practise  Yes,  I  think  we
 would  be  able  to  allow  them  to  do  so,
 but  before  we  do  so,  we  will  probably
 have  to  revise  our  ideas  of  the  quali-
 fications  for  income  tax  practitioners
 I  believe  one  of  the  former  Income
 Tax  Commissioners,  who  perhaps  was
 advising  the  Board,  sometimes  back
 had  prescribed  the  qualification,
 namely,  a  person  who  is  2  graduate  in
 economics  gvas  fit  to  be  an  income  tax
 practitioner  I  am  afraid  we  have
 drastically  to  revise  the  qual:fication
 Naturally,  a  lawyer  or  an  accountant
 or  anybody  well  versed  in  income  tax
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 prodidure  and  law  would  be  allowed
 to  be  an  income  tax  practioners.  When
 we  revise  these  qualifications,  I  am
 sure  that  whoever  practises  before
 income  tax  authorities  will  be  permit-
 ted  to  practise  before  wealth  and  ex-
 penditure  tax  authorities.

 Shri  Nayar  also  mentioned  about  the
 danger  in  taking  Balance  sheets  as  a
 basis  evaluating  business  assets  for
 wealth  tax.  Naturally,  the  precau-
 tions  mentioned  by  him  will  be  taken.

 Shri  Bharucha,  who  gave  very  val-
 uable  support,  made  a  number  of  very
 useful  suggestions.  I  am  particularly
 grateful  to  him  for  having  gone  into

 @the  Bill  so  carefully.  The  point  that
 for  the  evaluation  of  immoveable
 property  it  should  be  useful  for  prac-
 tical  purposes  to  classify  them  into
 several  categories  according  to  the
 nature  of  the  construction  and  to
 determine  the  basic  values  for  each
 such  category’  with  reference  to  the
 cubic  footage—these  are  rather  com-
 plicated  matters  at  the  moment.  But
 I  will  certainly  promise  him  that  we
 will  consider  this  suggestion.
 द  He  suggested  a  refund  of  wealth
 tax  in  regard  to  shareholding  by  in-
 dividuals.  The  matter  was  considered
 by  us  at  one  time.  While  undoubted-
 ly  the  small  shareholder  who  goes  in
 for  pure  investment  is  entitled  to  some
 consideration,  shareholding  is  not
 necessarily  confined  to  that  category. ‘  We  have  given  the  small  shareholder
 a  certain  amount  of  benefit  by  exclud-
 ing  him  from  the  operation  of  the  sur-
 charge  on  unearned  incomes.  I  think
 relief  must  come'that  way  rather  than
 by  impairing  the  well-knit  structure
 of  the  wealth  tax.

 Shri  Pocker  Saheb  of  course,  is  com-
 pletely  opposed  to  the  whole  idea.
 There  is  no  common  point  between  us.
 I  have  to  accept  his  opposition.

 Shri  Supakar  and  Shri  Mohamed
 Imam,  made  a  point  that  it  would  be
 unfair  to  tax  property  which  does  not
 yield  any  income  or  sufficient  income
 to  pay  wealth-tax.  I  concede  that
 that  is  a  point  of  view.  But,  that
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 would  mean  that  you  are  thinking  of
 perpetuating  in  the  possession  of  peo-
 ple  properties  which  do  not  yield  any
 income.  Oftentimes  property  is  kept
 merely  for  the  sake  of  keeping  pro-
 perty.  But  our  concept  is  something
 totally  different.  We  do  want  that
 wealth  that  is  amassed  in  a  generation.
 by  the  hard  work  of  a  person  who
 amasses  it  should  be  kept  my  him  sub-
 ject  to  the  tax  regulations  and  the
 needs  of  economy.  But,  he  should  not
 be  allowed  to  pass  it  over.  Then  starts
 the  operation  of  diminishing  assets.

 Secondly,  anybody  who  wishes  to
 keep  wealth  that  is  not  productive  has
 no  right  to  keep  it.  And,  I  shall  be
 going  against  this  canon  which  we
 have  deliberately  adopted  if  I  say  that
 wealth-tax  will  be  payable  only  by
 those  who  are  in  possession  of  proper-
 ties  which  earn  an  income.  It  is  our
 desire  that  people  who  do  not  make
 instruments  of  production  earn  or  pro-
 duce  should  not  keep  them  in  their
 hands.  They  must  change  hands;  they
 must  go  to  somebody  who  will  make
 them  yield  and  make  them  produce.

 Shri  Supakar  (Sambalpur):  What
 about  property  which  will  not  produce
 anything?

 Shri  T.  T.  Krishnamachari:  It  may
 not;  it  does  not  matter.  If  it  does  not
 produce  nothing  is  lost.  If  something
 which  does  not  produce  at  all  is  sold
 and  changes  form  it  does  not  matter
 very  much.  The  idea  really  is  that
 the  kecping  of  wealth  in  a  person’s
 hands  which  does  not  produce  impos-
 es  a  penalty  on  him  and  that  is  the
 main  idea.  And,  if  I  accept  my  hon.
 friend’s  theory,  then,  I  should  be  going
 against  that  particular  idea.

 My  friend,  Shri  Raju  had  some
 very  pertinent  remarks  to  make  in
 connection  with  the  operation  of  the
 wealth-tax.  He  mentioned  about  con-
 trol  and  management  for  the  purpose
 of  determining  weather  a  company  is
 resident.  He  said  that  will  provide
 leakage.  The  criterion  in  this  case
 can  be  one  of  two  criteria  adopted
 under  the  Income-tax  Act  for  deter-
 mining  whether  a  company  is  resident
 or  not.  One  criterion  is  the  excess  of
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 Indian  income  over  ex-India  income
 It  ४8  obviously  mapplicable  for  the
 purpose  of  wealth-tax.  Therefore,
 there  can  be  no  objection  if  we  adopt
 the  other  criterion  available  under  the
 Income-tax  Act  Whether  a  company
 is  resident  or  non-resident,  all  the
 assets  located  m  India  will  be  subject
 to  tax  The  only  difference  is  that  if
 the  company  is  resident  it  pays  tax
 not  only  on  assets  located  in  India  but
 also  on  those  located  abroad  There-
 fore,  there  is  really  no  question  of
 leakage  in  the  case  of  companies  which
 operate  m  India

 Incidentally,  the  expression  control
 and  management  is  a  well-known  term
 in  the  Indian  Income-tax  Act  and  has
 been  interpreted  by  judicial  author-
 ties  So,  there  is  no  difficulty  in  ap-
 plying  that  For  instance,  in  the  case
 of  a  subsidiary  located  in  India,  the
 control  and  management  will  ordina-
 rily  be  m  India,  a  point  which  is  con-
 ceded  by  Shri  Raju  But,  I  think  the
 matter  will  be  further  examined

 Shi:  Raju  again  made  a  point  that  it
 3S  possible  for  a  person  to  reduce  his
 wealth-tax  by  deducting  from  his
 assets  the  debts  he  may  have  borrow-
 ed  on  his  exempted  assets  Debts
 which  are  deductable  are  those  having an  ascertained  value,  and  not  those
 which  are  contingent  and  fictitious
 We  do,  however  propose  to  make  a
 suggestion  to  the  Select  Committee  for
 a  clarification  that  the  debts  which
 are  to  be  deducted  from  the  gross value  of  the  assets  are  not  those  re-
 lated  to  exempted  assets

 My  friend  Shr:  Sadhan  Gupta  did
 not  like  the  exemption  given  to  in-
 vestments  in  savings  certificates  and
 savings  bank  accounts  But  he  conce-
 ded  that  it  cannot  be  unlimited  ex-
 emption  for  the  reason  that  there  is  a
 restricted  figure  beyond  which  exemp- tion  will  not  be  given  In  any  event, as  a  borrower  I  must  offer  incentives
 for  people  to  invest  in  savings  certifi-
 cates  and  it  is  a  question  of  balancing our  revenue  considerations  as  against
 considerations  which  would  provide  us
 with  what  you  might  call  loan  mcome
 I  thmk  these  considerations  were
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 balanced  by  us  35  coming  to  a  decision
 in  regard  to  this  exemption

 Shri  Raju  again  made  a  point  about
 heirlooms  The  idea  ४७  that  heirlooms
 are  such  as  cannot  be  offerred  for  sale
 But,  I  think,  we  can  tighten  it  up  I
 am  grateful  to  him  for  having  drawn
 attention  to  it  We  can  tighten  it  up
 in  the  Select  Committee

 I  have  more  or  less  dealt  with
 broadly  all  the  pomts  that  were  men-
 troned  by  my  hon  friends  I  must  also
 say  that  some  of  the  hon  Members
 did  not  criticise  severely  or  critically
 If  I  have  not  replied  to  the  remarks
 they  have  made,  it  is  not  that  I  am.
 not  appreciating  what  they  have  said,
 especially  my  hon  friend  Shr  Das,
 who  has  been  more  generous  to  me
 and  to  the  Government  But  I  think
 the  Select  Committee  will  go  into  alt
 these  matters

 Hon  Members  will  find  that  the
 Bill  itself  does  not  afford  room  for
 much  variation  or  amendment—it  is
 fairly  tightly  provided,  but,  still,  the
 Select  Committee  will  go  into  these
 matters  In  doing  so  they  will  not
 merely  take  into  account  all  that  hon
 Members  have  said,  and  as  I  have
 said  earlier  today  in  answering  a  ques-
 tion  I  shall  place  before  the  Select
 Committee  those  suggestions  that  come
 from  interested  parties  which  I  think
 might  be  considered  and  even  those
 suggestions  which  प्रा  my  view,  should
 not  be  considered  It  will  be  for  the
 Select  Committee  to  consider  them  or
 reject  them  as  the  case  may  be  The
 procedure  to  be  adopted  by  the  Select
 Committee  has  to  be  decided  by  them
 and  I  shall  not  say  what  they  should
 do  or  what  they  should  not  I  shall
 certainly  send  the  suggestions  made
 by  hon  Members  in  this  House

 As  I  said  broadly  in  my  opening
 speech,  I  will  ask  the  Select  Commit-
 tee  to  consider  certain  changes  which
 can  be  made,  because  these  changes
 are  not  matters  in  which  I  am  vitally
 interested  except  probably  one  where
 there  might  be  a  question  of  foreign
 exchange  involved  Otherwise,  we
 shall  certainly  leave  it  to  the  Select
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 Committee  to  determine  what  the  final
 shape  of  the  का  is  to  be

 Once  again  let  me  express  my  ह.
 ‘tude  to  the  hon  Members  who  have
 made  valuable  suggestions  and  gave
 their  support  to  the  Bull

 Shrimati  Renuka  Ray  (Malda):
 ‘What  is  the  Finance  Minister's  reply
 for  the  transfer  of  property  or  gift
 tax?  ५

 Shri  T.  T.  Krishnamachari:  I  am
 not  making  a  policy  statement  here
 ‘What  my  hon  frend  says  would  in-
 ‘volve  a  policy  statement  for  she  says
 the  object  of  the  wealth-tax  would
 ‘be  defeated  if  there  is  not  a  corollary
 to  it,  namely,  the  gift  tax  The  mat-
 ter  has  to  be  examined,  but,  I  am  not
 am  a  position  to  make  a  policy  state-
 ment  at  this  stage  That  has  to  be
 left  for  a  future  occasion

 Shrimati  Renuka  Ray:  In  the  mean-
 ‘time  it  may  be  frittered  away,  the
 property  may  be  divided  up  if  the

 =
 things  do  not  come  simultaneous-

 y
 Shri  T  ह  Krishnamachari.  Un-

 doubtedly  people  owning  property  are
 ingenious,  sometimes  they  even  pur-
 chase  ingenuity  We  can  also  be  inge- mious  and  do  some  thing  about  it

 Shri  Shankariah  (Mysore)  Durmg
 the  general  discussion  as  well  as  yes-
 terday  reference  was  made  for  a  clari-
 fication  as  to  whether  the  Privy  pur-
 ses  that  are  given  to  the  Princes
 would  be  lable  to  tax  and,  if  80, under  what  category  of  assets  they will  be  enumerated

 Shri  T.  T.  Krishnamacharil:  Any-
 thing  that  is  not  hable  would  be  spe-
 cifically  exempted  What  3४  not  spe~ cifically  exempted  is  supposed  to  be
 included  That  is  the  general  inter-
 pretation

 Shri  Shankariah:  A  clarification
 was  sought  for  whether  it  will  be
 considered  as  an  asset  or  amenity  or
 pension  or  gift?  Unless  we  are  clear
 ebout  the  fact  whether  it  8  hable  or
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 not,  we  cannot  make  a  reference  to
 the  Select  Committee  because  same  of
 the  Members  are  very  particular
 about  this  clarification  We  must
 have  a  clear  idea  whether  it  is  liable
 or  not  before  we  make  a  reference  to
 the  Select  Committee.

 Shri  ह  T.  Krishnamachari:  I  could
 not  clarify  anything  which  38  not  in
 the  Bill  The  Bill  does  not  exempt
 any  section  of  the  population  or  any
 particular  type  of  wealth  except  what
 it  has  specifically  exempted  What  it
 has  not  exempted  must  be  presumed
 to  come  within  the  muschief  of  the
 Bill  I  cannot  give  any  further  clarifi-
 cation

 Shri  Shankariah:  I  want  to  have
 your  personal  opinion  whether  it  is
 included

 Shri  T.  Tt  Krishnamachari:  My  per-
 sonal  opinion  is  of  no  consequence
 whatever

 Mr.  Speaker:  The  question  5

 “That  the  Bill  to  provide  for
 the  levy  of  wealth-tax  be  refer-
 red  to  a  Select  Committee  con-
 sisting  of  Shri  Asoke  K  Sen,  Shri
 H  C  Heda,  Shr  Prafulla  Chandra
 Borooah,  Shr:  R  Jagannath  Rao,
 Shri  Muhammed  Khuda  Bukhsh,
 Shri  Narendrabha:  Nathwani,  Shri
 Shivram  Rango  Rane,  Shri  Anand
 Chandra  Joshi,  Dr  G  S  Melkote,
 Gian.  Gurmukh  Singh  Musafir,
 Shri  ७  D  Somam,  Shn  R  R
 Morarka,  Shri  Feroze  Gandhi,
 Shri  C  D  Pande,  Shn  Tribhuan
 Narayan  Singh,  Shri  R  M
 Hajarnavis,  Shr:  M  R  Knshna,
 Shrimati  Tarkeshwar:  Sinha,  Dr
 Ram  Subhag  Singh,  Shr:  Nem:
 Chandra  Kasliwal,  Shn  Saif  F  8
 ‘Tyaby,  Shr  Fatehsinhrao  Pratap-
 sinhrao  Gaekwad,  Shri  K  Peria-
 swam:  Gounder,  Shri  Bal  Ram
 Bhagat,  Shn  U  Malhah,  Prof
 N  G  Ranga,  Shr.  T  2  N  Menon,
 Shr:  Prabhat  Kar,  Shri  Bimal
 Comar  Ghose,  Shr  Lamwram
 Achaw  Singh,  Shr:  R  K.  Khadil-
 kar,  Shri  M  R  Masam,  A.  H.
 Maharaja  Sm  Kern:  Singhji  of



 the  Mover,  with  instructions  to
 report  by  the  l2th  August,  7957  ”

 The  motion  was  adopted

 EXPENDITURE  TAX  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 XKrishnamachari):  I  beg  to  move  that
 the  Bill  to  provide  for  the  levy  of  a
 tax  on  expenditure  be  referred  to  a
 Select  Committee  consisting  of  Shri
 Asoke  ्  Sen,  Shr.  H  C  Heda,  Shri
 Prafulla  Chandra  Borooah,  Shri  R
 Jagannath  Rao,  Shri  Muhammed
 Khuda  Bukhsh,  Shri  Narendrabhai
 Nathwam,  Shri  Shivram  Rango  Rane,
 Shri  Anand  Chandra  Joshi,  Dr  G  S
 Melkote,  ShriG  S  Musafir,  ShriG  0
 Somam,  Shri  Radheshyam  Ramkumar
 Morarka,  Shri  Feroze  Gandhi,  Shri

 Cc  D  Pande,  Shr  Tribhuan  Narayan
 Sngh,  Shri  R  M  Hajarnavis,  Shri  M
 R  Krishna,  Shrimat:  Tarkeshwari
 Sinha,  Dr  Ram  Subhag  Singh,  Shri
 Nem:  Chandra  Kasliwal,  Shr  Saf
 F  B  Tyaby,  Shri  Fatehsinhrao  Pra-
 tapsinhrao  Gaekwad,  Shri  K  Peria-
 swami  Gounder,  Shri  8  R  Bhagat,
 Shri  U  Srinivasa  Malhah,  Shn  N  G
 Ranga,  Shr:  T  C  N  Menon,  Shri
 Prabhat  Kar,  Shri  Bimal  Comar
 Ghose,  Shri  Laisram  Achaw  Singh,
 Shri  RK  =  Khadilkar,  Shri  M  R
 Masan.,  H  H  Maharaja  Sri  Karn
 Singhj:  of  Bikaner,  Dr  A  Krishna-
 swami  and  the  Mover  with  instruc-
 tions  to  report  by  the  l2th  August,
 3957

 The  primary  object  of  this  Bull,
 which  seeks  to  impose  an  annual  tax
 on  personal  expenditure  above  a
 prescribed  level,  is  to  put  a  check  on
 ostentatious  expenditure  and  to  pro-
 mote  savings,  and  also  in  fact  put  a
 check  on  ostentatious  expenditure  and
 to  raise  the  standard  of  living  of  the
 people  It  also  forms  a  significant
 part  of  an  integrated  tax  structure
 which  is  now  proposed.  Besides  ful-
 filling  the  need  for  a  more  equitable
 tax  system,  appropriate  to  the  struc-
 ture  of  society  which  we  have  in  view
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 the  proposals  for  taxing  excessive
 expenditure  and  weglth  would  make
 the  tax  system  better  fitted  to  tackle
 evasion  of  Income-tax

 Though  this  Bill  5  to  come  into
 force  from  Ist  of  April,  ‘1958,  it  aT
 desirable  for  a  variety  of  reasons  that
 this  Bill  should  be  passed  m  this  ses-
 sion  For  one  thing,  the  tax-paying
 public  would  know  what  exactly  are
 the  implications  of  this  tax  It  would
 also  give  enough  time  for  necessary
 administrative  arrangements  to  be
 made

 The  discussions  that  have  taken
 place  in  this  House  and  elsewhere
 since  the  introduction  of  this  Bill
 have  shown  that  there  is  general
 agreement  with  the  broad  objectives
 of  the  Bill,  though  a  good  many  sug-
 gestions  have  been  made  for  modifi-
 cations  here  and  there  I  have  been
 T  have  carefully  examined  the  various
 suggestions  made  While  the  basic
 scheme  of  the  tax  has  to  remaim  as  it

 ४  should  be  possible  to  make  suit-
 able  alterations  to  improve  the  struc-
 ture  of  the  Bill

 The  provisions  of  the  Bull  as  pro-
 posed  are  now  fairly  well  known  and
 I  do  not  propose  to  repeat  them  here
 I  shall  confine  myself  to  suggesting
 some  of  those  matters  to  which  the
 Select  Committee  may  profitably
 apply  its  mind  Apart  from  a  number
 of  procedural  matters  and  suggestions
 to  clanfy  the  meaning  of  some  of  the
 provisions,  the  mam  points  that  I  have
 in  mind  for  drawing  the  attention  of
 the  Select  Committee  are  the  follow-
 ing

 Hon  Members  during  the  earlier
 discussions had  pointed  out  the  incon-
 sistency  of  the  proviso  to  clause  3  oF
 the  Expenditure  Tax  Bull  which  res-
 tricts  the  ability  only  to  persons
 whose  total  income  under  the  Income-
 tax  Act  exceeds  Rs  60,000

 I  had  mentioned  that  I  was  aware
 of  this  discrepancy,  but  I  thought  that
 for  the  purpose  of’evolving  a  suitable
 definition,  it  was  better  to  leave  it
 to  the  Select  Committee  and  its  cunu-
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 lative  wisdom  to  that  task  Mean-
 tame,  I  have  given  very  careful  cons!-
 deration  to  this  matter  and  I  feel  that
 this  proviso  has  to  be  changed  or
 dropped  For  expenditure  tax  pur-
 poses  the  income  should  not  be  the
 decisive  criterion  For,  if  that  is  50,
 expenditure  froni  assets  from  wealth,
 wilf  not  come  within  the  mischief  of
 the  Act

 The  Committee  may,  therefore,  con-
 sider  dropping  this  particular  proviso
 If  this  38  agreed  upon,  it  would  follow
 that  the  only  criterion  for  determin-
 ing  the  assessibihty  of  a  person  to
 expenditure  tax  would  be  his  annua
 expenditure  on  personal  consumption
 This  being  now  the  sole  criterion,  the
 Committee  might  lke  to  reconsider
 the  present  Tax-free  hmit  In  the
 Bill  we  have  provided  a  basic  allow-
 ance  for  an  individual  including  his
 wife  of  Rs  24,000  है । 4  would  have
 been  Rs  36,000  if  the  proviso  to  clause
 3  was  accepted  Similarly  for  the
 karta  of  a  Hindu  undivided  family
 and  his  wife  a_  similar  allowance  is
 conceded,  and  an  allowance  of  Rs
 5,000  for  each  dependent  or  member
 of  the  family  Some  adjustment  in
 this  scheme  of  basic  allowance  will
 be  necessary  In  my  view  instead  of
 the  present  limits  of  Rs  24,000  for
 each  individual  and  his  wife  and  Rs
 5,000  for  each  dependant  subject  to  a
 ceiling  perhaps  of  Rs  36,000  or  Rs
 34,000  as  it  would  have  been,  it  would
 be  better  to  suggest  to  the  Select
 Committee  that  the  limit  should  be
 raised  to  Rs  30,000  for  the  individual
 with  a  wife  and  one  dependant  Whe-

 «ther  he  has  a  wife  or  not  and  whether
 he  has  a  dependant  or  not,  and  even
 wf  he  has  a  dependant  and  wife  he  will
 have  a  limit  of  Rs  30,000  For  each
 additional  depandent  allowance  may
 be  Rs  5,000  subject  to  a  ceiling  In
 my  view  the  ceiling  ought  to  be  Rs
 35,000  allowing  for  one  wife  and  one
 dependant  Corresponding  modifica-
 tions  should  be  made  in  the  case  of
 Jomt  Hindu  famulies,  that  is  to  say,
 if  the  proviso  to  clause  3  is  accepted,
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 then  the  ceiling  would  have  been
 Rs  36,000

 Now  we  propose  a  ceiling  of  Rs
 35,000,  assuming  that  a  person  has  got
 a  wife  and  2  children  Otherwise,
 it  will  be  only  Rs  30,000  That  is  a
 matter  for  the  Select  Committee  to
 examine

 It  has  also  been  represented  that
 these  minima  would  operate  harshly
 on  particular  individuals  whose  nor-
 mal  expenditure  ३  much  higher,  and
 who  have  commitments  already  on
 which  they  have  been  spending  We
 have  been  told  that  it  would  be  diffi-
 cult  for  them  to  immediately  change
 over  It  may  be  that  the  Select  Com-
 mittee  may  be  able  to  consider  this
 matter  of  allowmg  some  time  for
 change  over  by  fixing  a  higher  ceiling
 m  the  case  of  people  who  could  show
 that  in  the  three  previous  years  they
 were  spending  much  more  money  than
 the  present  hmit  bringing  it  down  by
 Rs  5000  every  year  provided  that
 whatever  ceiling  you  fix,  the  net
 expenditure  over  that  ceiling  or
 slab  would  be  attracted  when
 they  spend  beyond  that  figure
 It  may  also  be  necessary  in  certain
 cases  to  provide  for  certain  traditional
 religious,  charitable  commitments  I
 hope  that  the  warning  mentioned  by
 the  hon  Member,  Shn  Raju  relates
 to  this  There  may  be  certain  com-
 mitments  and  ॥  the  commitments  are
 proven,  until  such  time  as  we  are  able
 to  tighten  up  these  charitable  endow-
 ments,  some  kind  of  a  _  provision
 ought  to  be  made

 There  is  also  some  change  called
 for  in  the  allowances  in  the  case  of
 non-Indian  citizens  residing  inside
 India  In  a  majority  of  cases,  by  the
 very  nature  of  conditions  in  which
 they  work,  earn  and  spend,  they  are
 obliged  to  spend,  mevitably,  m  their
 home  countries  on  items  like  the  edu-
 cation  of  children,  etc  In  any  event,
 there  will  be  no  check  on  their  saving
 and  remitting  their  money  abroad.  If
 they  remit  moneys  abroad  and  invest
 it,  their  income  will  be  taxed  by  the
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 Indian  income-tax;  they  will  also  get
 double  income-tax  relief.  In  such
 cases,  there  will  be  no  harm  in  allow-
 mg  an  extra  allowance  for  the  sake
 of  their  expenditure  abroad.  It  would
 really  be  more  or  less  a  national  con-
 cession  excepting  that  it  would  avoid
 jooking  into  their  accounts  to  that
 extent.

 Apart  from  these  changes  of  subs-
 tance,  some  amendments  of  a  minor
 nature  also  appear  necessary.  They
 are  mostly  of  a  procedural  character
 and  it  is  not  necessary  for  me  to  go
 into  those  details  at  this  stage.

 I  have  been  told  that  the  expendi-
 ture  tax  is  not  as  tight  as  the  wealth
 tax.  There  are  a  number  of  loop-
 holes  that  have  to  be  plugged  much
 more  than  in  the  wealth  tax  where
 the  changes  that  are  necessary  are
 comparatively  small.  I  am  sure  we
 will  have  the  benefit  of  the  remarks
 of  the  hon.  Members  here  before  we
 go  to  the  Select  Committee.  When
 the  Bill  comes  from  the  Select  Com-
 mittee,  the  House  will  have  ample
 opportunity  to  discuss  the  Bill,  as  it
 emerges  from  the  Select  Committee.

 But,  I  would  like  to  point  out,  in
 all  humility,  to  the  hon.  Members
 that  this  tax  is  something  which  is
 new.  It  is  not  a  question  of  copy-
 ing  from  here  or  there.  It  seems  to
 us,  to  those  who  have  been  familiar
 with  the  tax  structure  in  this  coun-~
 try  that  it  is  particularly  fitted  so
 far  as  this  country  is  concerned  and
 we  can  achieve  our  objectives  by
 means  of  this  tax.  Undoubtedly
 certain  scrutiny  of  the  personal  ex~-
 penditure  would  result  without  which
 it  is  not  possible.

 It  has  been  mentioned  that  the
 very  idea  of  an  expenditure  tax  is
 something  that  goes  against  the  pro-
 visions  of  the  Constitution—the  per-
 sonal  liberty  of  the  individual.  But,
 I  am  sure  that  this  view  would  be
 rejected  not  merely  by  the  House  but
 also  by  the  people  who  can  decide  on
 a  matter  like  this.

 But,  in  operating  this  measure,  we
 have  to  be  fairly  careful.  While  we
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 should  not  allow  any  income  to  escape,
 we  must  also  understand  that  the  in-
 come  jis  not  the  main  thing  for  this
 tax  because  if  we  do  not  get  income
 from  this  tax  we  get  it  from  the  other
 side.  If  a  person  does  not  pay  the
 expenditure  tax,  that  means  he  does
 not  spend.  Money  is  available  for  the
 community  by  way  of  savings.  Wealth
 is  created  which  will  attract  wealth
 tax.  More  money  is  available  whic!
 will  have  to  go  into  institutional  in-
 vestment.  Once  we  know  what  is
 the  money  that  is  saved,  there  will
 be  no  difficulty  in  putting  it  in  insti-
 tutional  investment.  The  operation  of
 it  will  undoubtedly  take  time  and  we
 cannot  see  the  results  in  a  year  or
 two.

 If  somebody  says:  what  is  it  that
 you  are  going  to  get  out  of  this  tax;
 you  are  going  to  get  only  Rs.  30  crores.
 I  shall  be  disappointed  if  I  get  Rs.  0
 crores.  It  means  that  the  purpose  is
 not  served  and  that  people  go  on
 spending.  If  I  get  more  money  out
 of  dividend  tax,  when  I  intend  divi-
 dend  tax  to  be  dividend  restraint  tax,
 the  purpose  is  partly  defeated.
 Similarly,  I  hope  that  in  course  of
 time  people  will  agree  that  they

 should  not  spend  more  than  Rs.  30,000.
 Ultimately,  if  everybody  spends  only
 Rs.  30,000,  we  may  not  get  this  tax.
 But,  the  tax  will  nevertheless  be
 necessary  as  a  restraint  on  conspi-
 cuous  consumption.

 A  question  was  put  to  me  by  an
 hon.  friend.  He  laughed;  probably  he
 thought  that  I  did  not  understand  its
 implications.  He  asked  whether  we
 are  going  to  put  a  check  on  buildings
 during  the  Plan  period?  I  said:  no.
 That  is  my  understanding  of  the  ques-
 tion.  We  will  have  to  start  buildings.
 We  shall  be  producing  enough  cement
 and  probably  enough  steel  by  1959.
 They  will  have  to  start  the  construc-
 tion  of  public  buildings  and  private
 buildings  for  housing  the  middle-
 classes  and  the  low  income  groups.
 While  I  have  put  a  check  on  buildings
 today,  it  is  only  to  take  time  over  it.
 If  somebody  comes  and  says  that  he
 has  to  build  a  public  building,  I  am
 prepared  to  allow  him  to  go  and  lay
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 the  foundation.  I  ask  him  to  be
 ready  for  building  later  on  m  959
 Samularly,  if  somebody  comes  and  says
 I  am  going  to  start  clearing  the  slums,
 I  give  my  immediate  permission  It
 will  take  him  a  year  or  two  to  ac-
 quire  the  land  and  develop  it  Like
 this,  we  have  to  prepare  for  action,
 for  the  construction  of  pubhe  build-
 ings  and  buildings  for  low  imcome
 groups  Certain  amount  of  money
 ‘will  have  to  be  spent  in  very  desira-
 ble  directions,  it  should  not  be  spent
 in  undesirable  directions  If  it  as
 not  spent  we  would  not  get  the  tax
 Supposing  we  get  Rs  0  crores,  the
 original  purpose  is  not  served  but  we
 get  this  income  all  the  same  It  may
 be  a  compensation  That  is  how  I
 have  to  look  at  it  That  is  what  I
 would  suggest  to  the  hon  Members

 In  this  particular  context  I  am  not
 in  a  position  to  lay  down  that  this  is
 the  mght  thing  Another  person  may
 say  that  this  is  right,  I  am  not  in  a
 position  to  say  that  he  is  not  right
 But,  it  s  a  new  tax  All  such  taxa-
 thon,  to  some  extent,  is  abnormal
 Human  system  resents  a  foreign  body
 Similarly,  7  does  not  like  taxes  If
 you  want  a  tax,  you  have  to  give  that
 in  little  doses  I  would  suggest  the
 scheme  that  we  have  envisaged  pro-
 bably  with  certain  revisions  The
 Select  Committee  would  perhaps  make
 it  acceptable

 Again,  as  I  have  said  yesterday
 pepole  who  do  not  spend  Rs  30,000
 complain  against  the  expenditure  tax
 May  be,  people  who  have  a  net  in-
 come  of  Rs  30,000  would  be  asked  but
 that  35  where  the  check  on  tax  evasion
 comes  We  have  to  extend  the  area
 of  scrutiny  I  do  not  think  that  it  35
 the  common  man  again  If  an  officer
 gets  Rs  3,000,  he  is  still  out  of  it
 Even  a  man  getting  Rs  4,000  is  out  of
 it  If  his  net  income  is  of  the  order
 of  Rs  2,400  per  month,  allowing  for
 provident  fund  deductions,  ete  it  will
 come  a  little  lower  and  he  will  not
 reach  that  level  at  all.  Probably  a
 very  small  percentage—about  a  quar-
 ter  per  cent  of  the  people  may  come
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 in  and  the  99  75  per  cent  of  the  people
 should  not  at  all  raise  any  vaice  of
 protest  against  this  We  shall  be
 careful  both  in  the  administration  and
 the  evolving  of  the  tax  and  shall  make
 the  people  of  the  country  accept  this
 new  tax  by  giving  7  to  them  m  doses
 which  they  can  assimilate  That  is  ali
 that  I  want  to  say  at  this  stage

 Mr.  Speaker:  The  montion  is  now
 before  the  House

 Shri  छा,  N.  Mukerjee  (Calcutta-
 Central)  Mr  Speaker,  Sir,  I  wish  I
 could  congratulate  my  hon  fnend  the
 Finance  Minister  without  reservation
 for  having  pioneered  an  item  of  taxa-
 tion  like  the  expenditure  tax,  but  I
 fear  I  cannot  quite  bring  myself  to
 do  so

 Shri  T  TT.  MKrishnamachari:  The
 question  is  enough

 Shri  H.  N.  Mukerjee:  It  2s,  of  course,
 very  good  that  he  is  attempting  now
 to  change  the  taxation  structure  of  our
 country  m  order  to  make  it  more
 effective  and  equitable  He  has  drawn
 heavily,  as  we  all  know,  on  Dr
 Kaldor’s  suggestions,  and  within  limits
 he  has  shown  a  certain  quality  of
 courage  and  imagination  but,  unfortu-
 nately,  it  :s  still  very  far  short  of  what
 is  required  in  the  context  of  today

 Sir,  you  will  permit  me  to  make  a
 few  genera]  observations  before  I  go
 to  the  provisions  of  the  Bull  before  us
 The  Finance  Minister,  obviously,  has  a
 very  great  appreciation  of  the  views
 of  Dr  Kaldor,  but  in  his  hands  the
 Kaldor  proposals  have  been  so  diluted
 that  there  is  a  serious  danger  of  their
 becoming  largely  ineffective

 This  was  seen  specially  in  the  case
 of  the  capital  gains  tax,  which  he  in-
 troduced  rather  partially  and  timo-
 rously  last  winter  It  appeared  that
 the  Finance  Minister's  expectations  of
 revenue  on  thet  score  was  about  one-
 third  of  what  Dr  Kaldor  had  esti-
 mated,  though  even  that  perhaps  has
 already  proved  an  over-estimate,  and
 that  1s  due  to  the  fact  that  there  is
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 something  wrong  m  the  manner  in
 which  he  tries  to  adapt  the  Kaldor
 Proposals  to  the  conditions  of  our
 country

 Dr  Kaldor  had  suggested  an  inte-
 gral  approach  sa  that  five  taxes  could
 go  together  The  income-tax,  capital
 gams  tax,  annual  wealth  tax,  tax  on
 personal  expenditure  and  the  general
 gift  tax,  all  the  five  according  to  Dr
 Kaldor’s  suggestion,  were  to  be  as-
 sessed  simultaneously  on  the  basis  of
 a  emngle  comprehensive  return,  which
 would  then  operate  more  or  less
 mutually  as  a  self-checking  appara-
 tus  so  that  evasion  could  be  mini-
 mised

 I  do  not  say  for  a  moment  that  the
 Kaldor  proposals  are  sacrosanct  and
 that  we  should  not  to  try  to  adapt
 them  in  the  manner  which  we  consider
 to  be  most  in  conformity  with  the
 interests  of  our  country,  but  I  do  not
 know  how  the  Finance  Mimister  could
 come  to  the  conclusion  that  a  gift  tax,
 a  proper  gift  tax,  is  not  needed  at  the
 moment

 As  a  matter  of  fact,  when  in  the
 last  Parliament  the  Estate  Duty  Bill
 was  being  discussed  it  was  pointed
 out—by  us  on  this  side  of  the  House,
 I  remember  it  very  vividly—over  and
 over  again  that  unless  there  was  a
 real  check  on  the  so-called  gifts  the
 Estate  Duty  would  prove  to  be  largely
 unavailing  On  that  occasion  the
 Government  did  not  histen  The
 Estate  Duty  which  was  _  originally
 estimated  to  bring  in  about  =  seven
 crores  every  year  to  the  Exchequer
 has  hardly  brought  one  crore  to  the
 Exchequer  The  gift  tax,  however,
 has  been  given  the  go-by,  at  least
 for  some  time  to  come  by  the  Fin-
 ance  Minister

 I  very  much  hke  the  Finance  Minis-
 ter  these  days  when  he  professes  a
 certain  spiritual  metamorphosis  and
 talks  quite  enthusiastically  about  so-
 clalism  and  the  hard  core  of  the  Plan
 इ  am  very  happy  that  he  does  so  But

 है क  fear  that  his  prmcipal  friends  are
 still  the  big  money  interests  whom
 he  goes  from  time  to  time  to  meet
 fn  Calcutta,  Bombay  and  other  places
 I  do  not  wish  to  reflect  on  any  sec-
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 tion  of  our  community,  but  the  busi-
 ness  community,  who  figured  in  a
 question  this  morning,  whom  the  Fim-
 ance  Minister  met  in  Calcutta  and
 Bombay,  have,  generally  speaking,  a
 knack  of  passing  on  the  tax  burden
 to  other  sections  of  the  community
 But  I  do  not  see  the  Finance  Minister
 energetic  enough  to  try  and  see  that
 between  Government  and  those  other
 poorer  sections  of  the  community
 there  is  a_  better  relationship  On
 the  contrary,  as  far  as  relationship
 with  the  high  and  mighty  business
 community  is  concerned  no  effort  is
 spared  in  order  to  make  that  relation-
 ship  very  pleasant  I  do  not  mind
 that  relationship  bemg  very  pleasant,
 it  ought  to  be  so  but,  at  the  same  time
 there  should  be  effort  to  see  to  it  that
 the  integrated  interests  of  the  entire
 community  are  looked  after

 I  wish  the  Finance  Munister  makes
 a  special  effort  Now  that  the  Plan
 is  there  it  has  got  to  be  saved,  it  has
 got  to  be  implemented  properly  Now
 it  Ww  im  fact,  in  jeopardy  because
 of  the  multi-pronged  attacks  com-
 ing  to  it  from  different  quar-
 ters  This  is  exactly  the  time
 when  the  Finance  Minister  should
 choose  his  friends  a  little  more  care
 fully  He  should  meet  less  the
 representatives  of  the  business  com-
 munity  and  more  the  representatives
 of  the  other  scctions  of  our  people

 Now  Sir  these  spokesmen  of  the
 business  community  have  already
 begun  to  squeal,  but  they  should  be
 told  Very  straight  by  the  Finance
 Manister—I  must  concede  that  some-
 times  he  does  do  some  plain  speaking
 to  these  people—that  quite  apart
 from  socialism  which  may  not  be  on
 the  agenda,  fiscal  policy  today  in
 any  capitalist  country  which  wants  to
 preserve  itself  has  got  to  try  to
 remove  imequalities  It  has  got  to
 be  done  This  squealing  which  78
 commg  from  that  quarter  in  regard
 to  such  items  as  wealth  tax  and
 expenditure  tax  should  be  disregard-
 ed,  and  these  people  should  be  made
 to  understand  that  the  country  today
 is  determined  to  achieve  a  socialist
 society,  that  we  have  set  a  terminus
 and  beyond  that  terminus  we  are  not
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 going  to  allow  the  predominance  of
 private  vested  interests  im  the  eco-
 nomy  of  India  That  is  a  matter  on
 which  there  35  entire  agreement  in
 this  country  as  far  as  the  people  are
 concerned,  and  I  wish  the  Finance
 Minister  acts  accordingly

 Now,  the  country  will  not  easily
 forget  the  Finance  Mbnister,  and
 the  country  will  not  also  forgive  the
 Finance  Minister  because  m_  his
 budget  he  has  tried  to  soak  the  poor
 by  collecting  nearly  twice  as  much  by
 additional  indirect  taxation  as  he  3s
 going  to  collect  by  way  of  direct
 taxation  It  35  not  only  that  he  has
 soaked  the  poor  also  in  regard  to
 direct  taxation  he  is  keener  on  giving
 rehef  to  the  rich  than  to  the  lower
 mcome  groups,  particularly  to  the
 very  rich  he  is  generous

 Inspite  of  the  admitted  difficulties
 regarding  admunistration,  the  taxable
 minimum  has  been  lowered  so  that
 the  smaller  fry  can  be  netted  I
 remember  the  former  Finance  Minis-
 ter,  Shri  C  D  Deshmukh,  saying  in
 953  that  too  much  of  the  income-tax
 department’s  time  was  being  taken  up
 by  the  relatively  smaller  assessments
 and  if  the  number  of  such  assess-
 ments  could  be  reduced  the  depart-
 ment  would  be  able  to  give  greater
 attention  to  the  case  of  the  bigger
 assessees  and  improve  the  revenue
 from  income-tax  Now  the  Finance
 Minister  has  brought  about  a  situa-
 tion  by  which  tons  of  paper  will  be
 wasted  and  a  good  deal  of  time.of  the
 income-tax  staff  will  be  unneces-
 sarily  spent  in  assessing  the  poor
 income  earning  elements  of  the  popu-
 Jation,  while  those  who  are  at  the
 top  are  getting  a  particular  conces-
 sion.

 He  has  given  rate  relief  to  top
 income  brackets  in  the  current  year
 Dy  deferrmg  the  enforcement  of  the
 expenditure  tax.  This  postponement
 of  the  enforcement  expenditure  tax
 to  958  is  something  which  I  do  not
 Yike  I  know  that  he  has  a  defence
 and,  perhaps,  it  might  sound  to  be

 a  very  plausible  defence.  He  might
 point  out  that  income  accruing  this
 year  will  not  be  chargeable  before
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 next  year.  But  I  feel  that  is  no
 defence.  As  a  point  of  fact  the
 business  community  and  the  few
 thousands  of  people  who  will  come
 under  the  operation  of  the  expendi-
 ture  tax,  with  an  year’s  handicap
 will  make  their  own  arrangements.
 Big  money  will  put  up  its  own  def-
 ences  They  will  call  anto  the
 Picture  all  kinds  of  people  including
 chartered  accountants,  to  whom  the
 hon  Mauniste.  for  Commerce  and
 Industry  gave  some  advice  the  other
 day  in  Calcutta  regarding  the  part
 which  they  take  consciously  or  uncon-
 scrouslv  in  the  task  of  evasion  of
 income-tax.  Now,  all  those  people,
 the  big  moncy  interests,  would  put
 up  their  defences  and  would  try  to
 see  it  that  whcn  958  comes,  as  few
 of  them  as  possible  will  be  assessable
 to  the  expenditure  tax  I  feel  that
 something  could  be  done  about  it
 here  and  now  A  suggestion  has
 been  made,  not  by  very  radical
 people,  but  by  a  journal  from  Bombay
 with  which  the  Finance  Minister  s
 very  famihar,  the  Economie  Weekly.
 It  suggests  that  the  personal  expendi-
 ture  tax  might  be  mtroduced  here
 and  now  without  disturbing  the  exist-
 ing  super-tax,  but  the  rates  applying
 should  be  in  the  range  of  5  to  50  per
 cent  instead  of  25  to  300  per  cent
 It  was  suggested  by  Dr  Kaldor  that
 we  could  as  soon  as  ever  that  is  pos-
 sible  introduce  the  expenditure  tax
 and  at  the  same  time,  the  super-tax
 rates  should  continue;  but,  because
 the  super-tax  rates  continue,  there-
 fore  the  rate  of  expenditure  tax  for
 this  particular  year  would  be  rather
 lower  When  we  shall  find  out  more
 facts  in  regard  to  the  situation  fron
 next  year,  we  shall  raise  the  figures
 of  the  expenditure  tax.  That  is  a
 suggestion  which  I  hope  the  Select
 Committee  would  consider.  Though
 I  really  have  not  a  great  deal  of
 optimism  in  regard  to  the  matter,  I
 beg  to  the  Select  Committee  to  give
 its  mind  properly  to  this  matter.  I
 feel  that  by  postponing  the  enforce-
 ment  of  the  expenditure  tax,  the
 Finance  Minister  has  made  the  Bill
 to  a  certain  extent  self-defeating  and
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 that  is  which  I  am  sure  he
 would  not  like  to  do  himself

 Then  again,  the  rates  of  the  expen-
 diture  tax  which  he  has  proposed
 are  very  much  lower  than  what
 Dr  Kaldor  had  suggested  Dr
 Kaldor  had  said  himself  in  his  report
 at  page  5  that  the  rates  that  he
 had  suggested  might  appear  “unduly
 lenient”  These  are  the  exact  words
 which  he  used  Here  is  a  person
 who  is  a  rght-winger  m  the  Labour
 party  in  Great  Britain,  he  is  not  a
 rabid  left-wing  enthusiast  and  he  says
 that  in  India  conditions,  the  rates
 which  he  has  proposed  might  appear
 to  be  unduly  lenient  Now  the  Fin-
 ance  Minister  beats  them  down  even
 to  very  much  lower  figures  I  would
 say  for  example,  that  clause  3
 exempts  from  the  tax  those  with
 taxable  annual  incomes  under
 Rs  60,000  Dr  Kaldor  suggested  that
 Rs  40000  should  be  the  limit
 Personally  I  would  hke  the  Select
 Committee  to  put  it  even  lower,  say,
 Rs  30,000  That  I  thmk  should  be
 far  enough  In  regard  to  this  Dr
 Kaldor  had  made  certain  obseava-
 tions  m  pages  46  and  47  of  his  report
 He  says  on  page  47  of  his  report

 “If  the  exemption  limit  were
 put  at  Rs  6,000  per  head  and  the
 maximum  slab  of  300  per  cent
 were  impsoed  on  cxpenditures  mn
 excess  of  Rs  30,000  per  head,  the
 lhability  to  tax  would  extend  to  a
 considerably  larger  segment  of
 the  population  and  it  would  have
 @  more  powerful  effect  im  res-
 training  spending”

 He  adds  that  m  Indian  conidtions
 such  effort  to  restrain  spending  and
 to  increase  public  saving  should  be
 made  very  seriously  I  suggest  that
 in  the  hght  of  this,  the  rates  of  the
 tax’  mentioned  in  the  schedule  should
 de  revised  and  the  recommendations
 of  the  Kaldor  report  adapted  to  the
 conditions  of  our  country  should  be
 sought  to  be  more  effectively  incor-
 porated  in  the  provisions  of  this  Bill

 T  feel  also  that  clause  5  should  be
 suitably  examined  and  revised  by
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 the  Select  Committee  This  clause
 should  be  re-examined  particularly
 m  regard  to  the  question  of  exemp-~
 tion  from  expenditure  tax  in  certain
 cases  Sub-clause  (f)  in  particular
 needs  to  be  changed,  since  we  do  not
 yet  have  a  mft  tax  Dr  Kaldor  says
 that  according  to  some  observers,
 the  expenditme  of  the  upper  classes
 in  India  amounts  to  over  Rs  500
 crores  This  is  the  figure  much
 higher  than  the  total  of  net  mcomes
 after  tax  of  all  imcome  recipients
 with  mcomes  of  over  Rs  _  10,000
 Official  figures  about  how  much  monev
 is  spent  by  our  top  income-earners
 are  not  yet  there,  but  here  is  an
 estimate  which  Dr  Kaldor  has  made.
 The  total,  therefore,  75  hkely  to  be
 very  substantial  if  there  is  tolerably
 efficient  admunistration  I  fear  that
 the  Fiance  Minister's  efforts  might
 founder  on  the  rock  of  adminstration
 That  is  a  rock  which  might  appear  to
 be  the  enemy  number  one  as  far  as
 the  suggestions  are  concerned  and
 therefore  I  fear  that  the  Finance
 Minister’s  good  intentions,  even  when
 they  are  good,  will  very  likely
 founder  on  the  rocks  of  admunistra-
 tion  It  is  an  irony  of  fate  that  the
 manner  of  Government's  execution
 even  of  very  good  measures  is  usually
 such  that  they  become  absolutely
 ineffective  or  worse

 For  example,  in  regard  to  income-
 tax  admunistration  sometime  ago  m
 this  House  in  the  last  Parlament,
 there  was  a  full-ficdged  resolution
 and  the  Finance  Ministry  could  not
 just  brush  it  aside  as  unnecessary
 The  question  of  evasion  s  referred
 to  so  often  nd  Dr  Kaldor’s  estimate
 of  Rs  200  to  Rs  300  crores  is  vivid
 in  everybody's  memory  But  quite
 apart  from  estimates,  last  year  in  thie
 House  we  were  told  that—the  answer
 was  given  sometime  in_  September,
 956—the  arrears  of  ncome-tax  col-
 lection  in  this  country  amounted  to
 Rs  80  crores  Quite  apart  from  eva-
 sion  which  is  of  a  stupendous  charac-
 ter,  the  sheer  arrears  amounted
 to  Rs  80  crores  That  was  the
 information  supplied  in  this  House  in
 answer  to  a  question  Now  there
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 are  other  things  There  are  the
 security  vaults  in  Bombay,  Calcutta
 and  other  places  and  the  Government
 has  told  us  over  so  many  times  that
 we  do  not  even  know  what  is_  the
 content  of  these  security  vaults
 There  are  transactions  made  in  the
 Turf  Club  of  Calcutta  and  Bombav
 over  racing  and  that  sort  of  thing
 which  are  very  fruitful  sources  of
 evading  taxation  and  of  avoiding  pay-
 ments  legimitately  due  to  the  coun-
 try.

 In  regard  to  this,  I  want  to  repeat
 again  what  I  referred  to  earler
 about  the  role  of  the  auditors  The
 Minister  of  Commeice  and  Industry
 did  a  good  thing  in  reminding  the
 auditors  in  Calcutta  that  they  should
 do  something  to  rehabilitate  ther
 own  reputation  I  know  <comc  of
 them  feel  rather  sore  about  it,  but
 wt  28  a  matter  of  fact  that  unles<  the
 sharks  of  big  business  get  the  assist-
 ance  of  these  people  who  know
 the  ins  and  outs  of  income-tax  eva-
 sion,  unless  expert  assistance  35  given
 by  lawyers,  sccountants  ond  a
 whole  set  of  others  against  whom
 comments  have  been  made  even  by
 the  members  of  the  Income  tar
 Investigation  Commission,  the  bg
 money  interests  cannot  evade  tax  !
 remember  the  Income-tax  investi-
 gation  Commussion  once  remarking
 that  some  of  those  people  w’o  are
 looked  upon  as  the  leaders  of  suc:  ty
 are  taking  part  m  the  task  of  help-
 ing  the  evasion  of  payment  cf
 income-tax  on  a  very  large  sc-le
 Auditors  must  play  their  role  and  we
 know  that  m  our  country  the  deter-
 rents  against  evasion  are  very  weak
 Dr  Kaldor  has  referred  to  tre  ques-
 tion  of  deterrent  measures  mM  order
 to  punish  evasion  He  has  shown
 how  to  follow  the  British  model,
 while  if  we  look  at  the  American  way
 of  running  their  income-tax  adniini-
 stration,  we  can  give  deterrent
 punishment  for  those  who  are  cheat-
 ing  the  country  by  evading  income-
 च्  ह ल  the  manner  that  they  are
 doing  so  notoriously.  Our  methods
 of  deterrmg  and  checking  income-tax

 7  JULY  087  Expenditure  Tax
 Bia

 evasion  are  so  bad  Therefore,
 somehting  has  got  to  be  done  about
 it

 That  brings  me  to  the  fact  of  the
 treatment  which  we  should  afford
 to  the  imcome-tax  staff  This  is
 very  relevant  to  his  Bull  because
 it  4s  said  that  the  present  income-
 tax  appartus  will  be  expand-
 ed,  but  the  pattern  will  remain  the
 same  and  the  new  apparatus  ampli-
 fied  as  necessary  will  look  after  the
 collection  of  wealth-tax  and  expend:-
 ture-tax  What  are  we  going  to  do
 about  making  our  income-tax  staff
 really  efficient  and  really  devoted  to
 their  duty?  Dr  Kaldor  has  suggest-
 ed  that  we  should  pay  them  more
 Personally,  cven  though  I  generally
 consider  that  we  should  try  to  brmg
 down  salaries  in  conformity  with  our
 country’s  requirements,  in  the  income-
 tax  department  if  it  becomes  neces-
 sary,  as  it  appears  to  be,  to  have
 a  really  efficicnt  cadre  composed  of
 persons  who  can  stand  up  to  the
 big  money-bags,  surely  wc  must  pay
 the  mncome-tax  people  a  grcat  deal
 more  than  we  do  at  the  moment
 What  I  find  is  that  when  you  get
 serious  allegations  against  the  topmost
 officials  of  the  Income-tax  Depart-
 ment,  those  allegations  are  usually
 not  looked  into  properly  On  the
 contrary,  on  the  suspicion  §  that
 information  has  leaked  out  because
 of  the  junior  members  of  the  staff
 having  supplied  such  information  to
 people  outside,  high  up  officials  of
 the  Income-tax  Department  take
 vindictive  measures  even  against
 officers  lhke  Income-tax  Officers
 (ITOs)  who  are  courageous  and
 honest  enough  to  make  proper  assess-
 ments  Therefore,  there  should  be
 an  effort  really  to  change  the  mcome-
 tax  admunistration  ‘

 23  hrs.
 In  this  connection  I  am  reminded

 of  the  very  remarkable  difference  in
 treatment  which  Government  metes
 out  towards  those  who  are  very  high
 up  in  the  tree  as  far  as  the  admini-
 stration  is  concerned  and  those  who
 are  low  down  the  ladder.  When  the
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 Finance  Minister  went  to  Bombay,
 the  income-tax  employees  wanted  to
 see  him;  he  had  no  time  for  them.
 But  when  the  Managing  Director  of
 the  State  Bank  of  India  resigns  in  a
 huff  because  he  did  not  like  certain
 things  said  about  his  high  salary  in
 Parliament,  he  is  given  a  gratuity  of
 Rs.  2,00,000.  That  was  the  informa-
 tion  supplied  to  us  here  in  this  House.
 I  did  not  meet  the  gentleman  con-
 cerned.  The  former  Managing  Direc-
 tor  of  the  State  Bank  of  India  who
 resigns  because  he  disliked  certain
 things  about  him  in  Parliament  gets
 a  gratuity  of  Rs.  2,00,000

 That  was  the  information  supplied
 to  us  here  m  this  House  I  did  not
 meet  the  gentleman  concerned  The
 former  Managing  Director  of  the  State
 Bank  of  India  who  resigns  because  he
 disliked  certam  things  said  about  him
 in  Parhament  gets  a_  gratuity  of
 Rs.  2,00,000

 This  is  the  treatment  you  give  to
 your  staff  Those  who  are  at  the  top
 get  away  with  it;  those  who  are
 likely  to  be  in  league  with  the  sharks
 of  the  big  business,  get  away  with
 whatever  they  want  to  do  But  in
 the  case  of  those  who  are  lower  down,
 a  person  who  perhaps  starts  hfe  on
 Rs  350  a  month  and  goes  up  to
 Rs  650,  if  he  has  to  )ump  an  effciency
 bar,  officers  higher  up  would  make
 it  difficult  for  him.  Unless  you  treat
 the  people  who  are  lower  down  im  the
 social  and  administrative  ladder,
 better,  you  will  not  get  the  coopera-
 tion  of  the  entire  department  in  run-
 ning  it  honestly  There  must  be
 safety  in  numbers  if  you  are  going  to
 have  an  uncorruptible  admunistra-
 tion.  You  may  have  all  kinds  of
 confidence  in  the  high  officers  I  do
 not  say  anything  agamst  the  very
 high  officers  as  a  general  rule.  But
 there  must  be  safety  in  numbers.  You
 must  trust  more  people  who  are
 lower  down  the  administratfve  lad-
 der  and  you  must  treat  them  better,
 so  that  the  collections  that  we  want
 to  make  will  really  redound  to  the
 interests  of  the  country.

 The  expenditure  tax  is  something
 which  we  welcome,  but  we  want  a
 change  in  the  administration.  In
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 this  connection  I  wish  to  end  by  quot-
 ing  what  was  said  in  the  Plan  Frame
 nearly  two  years  ago.  In  the  Plan
 Frame  it  was  stated:

 “The  administrative  difficulties
 inherent  in  the  existing  govern-
 ment  machinery  are  hkely  to
 prove  the  greatest  obstacle  to
 efficient  management.  To  over-
 come  such  difficulties  large  orga-
 nisational  and  even  constitutional
 changes  may  become  _neces-
 sary.  The  problem  is  urgent  and
 requires  immediate  and  serious
 attention  ”
 This  was  said  in  the  Plan  Frame

 two  years  ago.  The  Fmance  Minis-
 ter  has  talked  about  secretarial
 appurtenances  which  he  would  utilise
 in  order  to  make  it  more  effective.
 But  I  would  ask  the  Finance  Munis-
 ter—I  would  beseech  him—not  to
 depend  only  on  secretarial  appurten-
 ances  I  would  ask  him  to  come  for-
 ward  and  bring  about  a  real  and  com-
 prehensive  change  in  the  Income  Tax
 Act  also,  I  would  ask  him  to  come  for-
 ward  as  a  corollary  to  the  Bulls
 which  he  has.  proposed  m_  the
 House  today,  with  suggestions  as
 soon  as  he  ever  can  to  _  over-
 haul  the  entire’  structure  of
 Income-tax  levy  and  _  income-tax
 collection.  Unless  that  is  done,  unless
 the  admmustration  is  overhauled  in
 the  interests  of  popular  welfare  and
 the  collection  of  the  maximum  reve-
 nue  which  is  needed  for  our  Second
 Five  Year  Plan,  whatever  legislation
 we  place  on  the  statute-books  will
 really  come  to  naught.  Therefore  I
 suggest  that  certain  changes  be  made
 in  the  Bill  and  that  further  efforts
 be  made  on  a  comprehensive  scale  to
 bring  about  such  admunistrative
 improvements  as  would  really
 accomplish  the  purpose  which  the
 Fmance  Minister  says  he  has  in  view.

 hri  S.  N.  Dwivedy  (Kendrapara):
 Mr.  Speaker,  Sir,  I  rise  to  welcome
 this  measure  because  I  feel  that  for
 the  first  time  there  has  been  a  depar-
 ture  from  the  traditional  policy  of
 taxation.  Not  that  this  Bill  goes
 far  enough;  but  the  taxation  measures.
 that  have  been  proposed  would  have
 been  incomplete  without  a  measure
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 of  taxation  expenditure  So  long  the  administrative  machinery  is
 we  have  followed  a  policy  of  taxing
 more  and  more  those  who  have  less
 and  less  That  is  the  traditional
 «capitalistic  policy,  which  has  been
 followed  although  we  have  been
 shouting  the  slogans  of  socialistic  pat-
 tern  Therefore,  although,  economically
 speaking  this  Bill  will  not  bring
 much  money  to  the  exchequer,
 because  it  is  already  known  that
 before  thesc  taxation  measures  on
 wealth  and  expenditure  were  pro-
 posed,  concessions  to  the  ticher  sec-
 tion  of  the  population  had  been  given
 to  the  extent  of  Rs  7  crores  and  odd,
 it  is  a  step  in  the  mght  direction.

 We  know  that  the  i:ch  section  in
 our  country  35  not  gomg  to  be  hit
 hard  by  this  measure  But  we  have
 broken  a  new  ground  which  will  in
 future  lead  us  to  take  more  stmngent
 measures  for  the  development  of  our
 country  for  which  we  want  more
 money.  It  has  been  argued  that
 since  there  is  no  such  measwre  in  any

 ‘other  country,  ४  3s  rather  a  venture
 which  we  should  not  have  attempted
 with  8  defective  admunistrative
 machinery  I  fecl  this  argument  does
 not  hold  good  so  far  as  our  country
 is  concerned  I  do  not  feel  that  in
 any  other  country  there  is  such  a

 -great  unanimity  for  achieving  a
 socialist  society  through  democratic
 and  peaceful  means  The  party  in
 power  has  not  yet  told  us  the  nature
 of  the  socialist  pattern  of  society  that
 they  want  to  create  m  this  country.
 Perhaps  they  still  feel  that  withn
 the  capitalistic  structure  they  will  be
 able  to  do  something  here  and  there,
 but  that  attempt  is  not  going  to  suc-
 eeed,  nor  are  the  people  at  large
 going  to  leave  them  at  that  There-
 fore,  out  of  necessity  they  have  been
 compelled  to  bring  forward  measures
 like  this  and  ए  in  the  mplementation
 of  the  measures  there  are  difficulties
 in  the  administrative  side,  I  believe
 that  also  would  have  to  be  removed
 It  is  better  to  make  an  attempt  than
 to  stop  here  because  we  are  faced
 with  difficulties.  There  is  no  deny-
 ing  the  fact,  as  has  been  pointed  out

 “by  the  previous  speaker  that  unless

 overhauled  and  immediate  and  prompt
 steps  are  taken  towards  that  end,
 such  measures  will  not  be  successful.
 Therefore,  I  feel  that  we  should  not
 stop  here  on  the  ground  that  the
 administrative  machinery  35  defective.
 We  must  go  ahead  and  see  that
 that  35  also  remodelled.

 There  are  other  sections  in  our
 population,  mostly  interested  ‘Quar-
 ters  have  raised  bogy  of  personal
 interference  They  say,  Oh!  it  is
 an  encroachment  of  personal  Ife.  I
 do  not  feel  this  argument  has  any
 ground  If  one  looks  at  the  Bill,  it
 will  be  found  that  the  B:ll  does  not
 contemplate  the  taxpayer  to  make  a
 return  of  all  his  personal  expenses.
 He  35  not  required  to  show  all  items
 of  his  expenditure.  There  are  cer-
 tain  exemptions  specifically  mention-
 ed  which,  in  my  opmuion,  are
 too  many  Then,  there  are  permis-
 sible  items  of  expenditure  Even
 under  the  present  Act,  one  has  to
 show  his  accounts  so  far  as  income
 and  investment  are  concerned  What
 is  required  under  this  Bill  is,  he  has
 also  to  show  his  accounts  of  expendi-
 ture  The  whole  idea  behind  the
 scheme,  as  has  been  pointed  out  by
 Prof.  Kaldor.  is  to  get  a  return  of  all
 income,  expenditure  and  wealth  in
 the  country  so  that  we  may  have  an
 integrated  approach  to  the  entire
 problem  Therefore,  the  so-called
 bogy  of  interference  has  been  raised
 by  people  who  are  known  in  this
 country  as  tax  dodgers.  Let  those
 who  have  exploited  and  harassed
 millions  of  our  people  and  amassed
 property,  be  a  little  harassed  if  it  is
 necessary

 I  am  glad  that  the  Finance  Minister
 has  agreed  to  revise  clause  3.  To
 my  mind,  the  method  of  assessment
 suggested  by  Prof  Kaldor  is  very
 reasonable.  If  we  really  want  to
 tax  expenditure  it  will  not  be  pro-
 per  to  take  the  family  as  the  unit.
 Prof.  Kaldor  suggested  that  an  adult
 should  be  taken  as  a  unit.  He  should
 be  given  exemption  to  the  extent  of
 Rs.  10,000  His  idea  was,  if  there
 are  two  adults  and  two  children-—t
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 child  will  be  equal  to  half  an  adult—
 the  toal  exemption  will  be  Rs.  30,000.
 The  Finance  Minster  has  agreed  to  a
 ceiling  of  Res.  30,000  for  exemption.
 At  the  same  time,  he  5  also  propos-
 ing  another  Rs  5,000.  I  do  not  see
 any  reason  for  this  addition.

 There  is  another  difficulty,  :f  the
 Select  Committee  decides  to  retain
 clause  8  as  it  is  When  it  is  con-
 templated  that  an  expenditure  tax
 will  not  be  levied  on  a  person  whose
 income  !s  not  more  than  Rs  60.000,
 it  is  just  possible  that  a  man  whose
 income  is  Rs  59,000  and  who  «pends
 8  much  smaller  sum,  say,  Rs  85  000,
 is  likely  to  go  secot  free  Therefore,
 from  the  very  beginning,  we  should
 not  give  the  impression  that  under
 this  Bm  also,  as  in  the  case  of
 previous  Bills  we  are  going  to  give
 any  room  for  such  tax  evaders.

 This  is  a  measure  which  is  really
 against  high-saving  and  high  spend-
 ing  and  has  received  genera]  support
 from  all  sides  The  Select  Commit-
 tee  will  go  through  the  other
 toopholes  that  are  there  The  more
 we  come  forward  with  measures  like
 this,  we  will  be  able  to  achieve  the
 Purpose  we  have  in  view.  With
 these  words,  I  give  my  support  to
 this  Bill

 पंडित  ढक्रदास  भार्गव  (हिसार)
 माननीय  स्पीकर  साहब  हाउस  में  दो  दिन
 से  जो  बैल्थ  टैक्‍स  और  एक्सपेड चर  टैक्स
 बिल्स  पर  वहस  चल  रहो  है  उसमें  बहुत
 से  मेम्बर  साहिबान  ने  फाइनेंस  मिनिस्टर
 साहब  को  मबारकबाद  पेश  की  है  और

 बहुत  सपोर्ट  दी  है।  मने  भ्रफपोस  है  कि
 जो  वजूहात  दी  गयी  हें  उतकी  बिना  पर
 में  फाइनेंस  मिनिस्टर  साहब  को  मुवारकबाद
 नहीं  दे  सकता  ।  मेरो  राय  में  जब
 तक  फाइव  श्र  'लान  मौजूद  है,  तब  तक
 उसके  लिये  सरकार  जो  टैक्स  लगाये  वह
 सब  जायज  है  भर  मेरी  राय  में  जब  तक
 हम  फाइच  इभ्र  प्लान  की  पूरा  ने  कर  ले

 तब  तक  हम  टैक्सों  को  इस  तरह  के  खूब-
 झूरत  नाम  न  दे  .जैसे  कि  वैल्थ  टैक्स  या
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 एक्सपेडीचर  टैक्स  ।  उस  वक्‍त  तक
 इन  लुभावनी  चोजों  को  हमारे  सामने  रखना
 गैर  जरूरी  है  ।  अगर  गवर्नमेंट  इससे
 भी  ज्यादा  टैक्स  लगाना  चाह  ता  जहा  तक
 फाइव  इन्नर  प्लान  का  सवाल  है  में  उस
 हद  तक  भी  जाने  को  तैयार  हू  i  लेकिन
 वैल्थ  टैब्स  या  गुक्सपे डोचर  डैक्प  यदों
 शक्ले  मुझे  स्वीकार  नहीं  हैं. भ्रमों  तक
 हिन्दूस्तान  में  गवेसट  से  इनकम  की  कोई
 मोलिंग  मुकरर  नहों  को  है  और  न  ड  को
 कोई  सीलिग  मुकर्रर  की  है।  जहां  तके

 कास्ट  टृ१श्नन  का  सवाल  हैं  उसमें  भी  झार्ि-
 किल  १६  एफ०  के  मृताविक  यहं  फडामेटल
 राइट  है  कि  हर  आदमी  प्रापर्टी  रद  सकता  है
 ओर  वहीं  उसका  डिसप्रोजल  भी  कर  सकता
 है।  मरी  राय  नांकिम  मे  ये  जो  रस्ट्रिकान
 डाले  जा  रक  है  ये  वास्टीट्यूडन  के  भी  बलि-
 लाफ  हूँ  ऑर  पवलिक  पालिसा  के  भी  बॉखिलाफ

 हैँ  ।  हमारे  जैसे  गरीब  मल्का  में  बैल्थ  टैक्स
 के  काई  मानी  ही  नहीं  है  ।  आपन  जो

 इडीवीजुअल  के  लिग्रे  >  लाख  और  कुनबे
 के  लिये  तीन  लाख  को  लिमिट  रखी  है  मेरे
 खयाल  में  प्रमरीवा  जैसे  देश  में  इतनी  श्रामदनी
 शर  वेल्थ  हर  एक  आदमो  की  होती

 होगी  ।  गवनंमेट  को  यह  नहीं  समझना

 चांहिय॑  कि  इस  भामले  में  जो  लोग  सपोर्ट

 दे  रहे  ह  वह  जेइनुइन  है  ।  में  समझता  हु
 कि  ६६  पर  सेंट  ग्रादभियों  को  यह  टैक्स

 एफेक्ट  नहीं  करता  ।  इसलिये  जिनको

 यह  वैल्थ  टैबस  एफंक्ट  नहीं  करता  उनको

 राय  तो  ग्रे  यूचास  (  Gratinous  )  है।
 उनको  क्या  किसी  पर  टैक्स  लग  जाय  ।

 और  जो  आपने  ६०  हजार  की  खर्चा  टैक्स

 के  लिये  आमदनी  रखी  है  यह  भी  बहुत
 झादमियों  की  नहीं  होगी  ।  इसलिये

 जिनको  यह  एफेक्ट  नहीं  करता  व  यह  राय

 खुशी  से  दे  सकते  है.

 इन  दो  टैक्सो  की  जरूरत  गवर्नेमेंट

 को  इसलिये  लाहक  हुई  कि  पहले  जो  इनकम

 टैक्स  के  जरिये  गवर्नमेट  ६३  पर  सेट  जे  लिया
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 [पंडित  ठाकुर  दास  भार्गव]
 करती  थी  उसमे  साढ़े  सात  करोड़  कम  कर
 दिया  है।  इस  कमी  को  इन  दैक्सों
 से  पूरा  करना  चाहती  है  ।  बेहतर  हो  अगर

 फिल्हल  गवनेमेंट  टन  टेक्‍्सों  को  न  लाये
 और  जो  पूराने  टैक्स  थे  उन्हीं  को  कायम

 रहने  दे  ।  आज  जो  टैबस  लगाया  जा  रहा
 है  उसका  नतीजा  यह  निकला  है  कि  ऊपर
 वालों  का  ट्क्स  बढ़  गया  है  और  कुछ  स्लेब्स
 पर  टक्स  कम  हो  गया  है  Y  सरकार  ने
 इनकम  टैक्‍स  के लिय  तान  हजार  की  िखिट
 कर  दी  है।  मं  चाहता  हूं  कि  जहां  तक

 फाइव  इश्चर  प्लान  का  सवाल  है,  हर  एक
 आदमी  जो  कि  दे  सकता  हो  वह  गरवनेंमेंट
 की  रुपया  दे  |  इस  में  बैल्थ  का  सवाल  नहीं
 होना  चाहिये  ।  यह्  तो  पबरठों  रिनोवल

 कट  i  श्

 है  और  जो  हे  हाबते  क्  जब  तक  उन
 पर  टेक्स  नहीं  लपेग्ग  तय  दा  हम  अपने
 प्लान  में  कमिराव  नडी  होगे  ।  अर  इस
 टैद्स  झा  स्प  ह  इश्यर  प्लास  संबसेप

 (
 Five  Year  Plon  Success  Tax

 )  रख
 दिया  जादा  तो  देश  म॑  बहुत  एल”  q  छियाज्म

 सेट

 ह

 4

 होता  और  लोग  से  देते।
 में  उन  दुज्जत  में  बहुत

 ज्यादा  नहीं  जाना  चाहता  जो  कि  फाइपेन्स
 मिनिस्टर  साहुद  ने  इस  दिलों  को  लाने  के
 लिये  दिये  हु  ।  अगर  वह  पसन्द  करते

 हे.  कि  इनको  सोशल  रिफार्म  की  शक्ल  दी
 जाये  ही  ऐसा  करना  उनको  मुवारक  है  t

 वह  ऐसा  कर  ले  |  लेकिन  में  समझता  हूं
 कि  हर  एक  आदमी  के  प्राइवेट  हिसाब  में
 जाना  और  उसकी  हर  प्राइवेट  चीज़  को  देखना

 हैरासमेट  के  सिवा  और  कोई  चीज़  नहीं
 है  खसुसन  जब  वैल्थ  टैक्‍स  के  सिलसिले
 में  आप  औरलों  के  जेवरात  की  तफसील  लेंगे
 लोगों  के  इन्ठवल  मामलों  में  जायेंगे,  उनका

 फ़ाइनेंशियल  एक्सपोजर  होगा,  तो  उन  में

 बड़ी  डिस-सेटिसफ़वशन  बैदा  होगी  ।  लोगों
 में  वेसी  ही  डिस-सेटिसफ़ैक्शन  पैदा  होगा,
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 जैसी  कि  विलियम  फ़र्स्ट  के  जमाने  में  डूस्जडें

 बुक  रखने  से  हुई  थी  ।  लोग  कहते  थे  कि

 कंसी  कमबख्त  गवर्नमेंट  आ  गई  है,  जो

 कि  हमारे  घोड़ों,  बैलों,  डोमेस्टिक  एनिमल्ज

 बरगीरहू  की  तफसील  रख  रही  है  |  में

 ज  करना  चाहता  हूं  कि  गवर्मेमेंट  लोगों  के

 वीयरिंग  एपेरेल,  डोमेस्टिक  एनिमल्ज
 और  दूसरी  छोटी  छोटी  चीजों  की  तफ़र्सलात

 रखते  के  झगड़े  में  त  पड़े,  क्योंकि  इससे  ाम
 कल तौर  पर  पब्लिक  में  बड़ी  डिस-सैटिसफ्रक्शन

 2154  में  इस  बिल  को  सपोर्ट  करता  हूं,
 तो  सिफ  एक  वजह

 से
 और  बह  यह  है  कि

 हम  को  अपनी  फ़्ब  याश्रिर  प्लैन  के  लिये

 रुपया  चाहिये  और  उस  रुपये  को  हरिस

 अपने  का!  को  कमिटिड  है  कि  हम

 प्
 {

 हासिग  करने  इ: ला  तर का  यह  है  के  ह

 फाइव  यर  प्लेन  कामयाब  हों  और  उस

 को  कामयाब  बटाने  के  लिये  यह  जहूरः  हूं
 कि  जिन  लोगों  के  पास  रुपया  है  और  जो  दे

 सकते  हैं,  वे  रुपया  दें  ।  इस  बात  से  में

 सोलह  आते  एप्  करता  हूं।  बाके  बनूद्दात
 की  तफ़्य॑ल  में  नहों  जाना  चाहता  हुं  |  ने

 को  रह  करता  हूं  और  न  उनके  बारे  में

 कुछ  कहना  चाहता  हूं  I  गवनेपरेंट  से  मेरी

 शिकायत  एक  दुसरा  हू  किस्म  को  है  1

 हमने  अपने  कंस्टीच्यूशन  में  लिखा  है
 कि  हम  एक  सा  सिस्टस  बचायप  जिस  में

 चन्द  हाथों  में  कनसेनट्रेशन  आफ  बल्थ  नहीं

 होगी  ।  हमने  लोगों  से  वायदा  किया  है
 कि  हम  उन  को  ग्रनइम्पलायमेंट  से  निकालेंगे
 वैटर  कन्डीशन्ज  आफ़  वर्क  और  डिसेन्ट

 स्टडड  श्राफ  लाइफ  देंगे  |  जैसाकि  में

 ने  अभी  कहा  है,  इसके  लिये  यह  जरूरी  है
 कि  हमारी  फ़ाइव  यीग्रर  प्लैन  कामयाब  हो  t

 इस  बिल  के  लिये  मेरे  ख्याल  में  सब  से  बड़ी
 जस्टिफ़िकेशन  यह  है  कि  इसके  ज़रिये  हासिल



 3867  Expenditure  Tax
 Bill

 किया  हुआ  रुपया  ठींक  गर्ज  के  लिये  खचचे . *

 होगा---वह॒  ठीक  तरीके  से  खच  होगा  या

 नहीं,  यह  मुझे  मालम  नहीं  है

 इस  मौके  का  फ़ायदा  उठा  कर  में  जनाव

 का  दुसरे  हाउस  के  चेयरमैन  साहब  का,
 श्ाईम  मिनिस्टर  साहब  का,  दूसरे  मिनिसटर

 साहबान  का  और  उन  सब  लोगों  का

 शुक्रिया  अदा  करता  हूं,  जिन्होंने  अपनी

 सैलेरीज़  में  टैन  परसेंट  कट  किया  2  में

 ने  इस  हाउस  में  तजवीज़  पेश  की  थी  कि

 धंद्रह  परसेंट  कट  किया  जाय,  लेकिन  मुझे

 खुदी  है  कि  लोगों  ने  दस  परसेंट  कमी  तो
 की  है।  मैं  इतना

 न
 नहीं  हूं  कि  में  यह

 समझ  ललू  कि  मेरी  अपील  पर  लोगों  ने  ऐसा
 किया  है,  लेकिन  वजह  जो  भी  हो,  यह
 दस  परसेंट  का  कट  कर  के  उन्होंने  एक  निहा-
 यत  अच्छा  जैस्बर  किया  है  और  इस  के  लिये

 वे  मुंबारंकंबाद  के  मुस्तहक  हैँ  ।  जनावे

 वाला,  दूसरे  हाउस  के  चेयरमैन,  साहब  और

 मिनिस्टर  साहबान  ने  जो  एज्जेम्पल  देश  के

 सामन॑  रखी  है,  मुझे  उम्मीद  है  कि  इस
 पालियामेंट  के  मेम्बरान  और  वे  अफ़सरान

 जिन  की  तन्ख्वाह  एक  हज़ार  पये  से  ज्यादा

 है,  उस  को  फ़ालों  करेंगे  ।  वह  नतो

 वैल्थ  टैक्स  का  और  न  एक्सपेंडिचर  टैक्स

 का  हिस्सा  है--वह  वालन्टेरी  कस

 है  }

 13-23  hrs.

 [Mr.  Deputy  Speaxer  in  the  Chair]

 सब  से  पहले  तो  मे  उस  झाग्यूमेंट  से

 लड़ाई  करना  चाहता  हूं,  जो  कि  कल  एक

 साहब  ने  पंश  की  थी  ।  उनकी  राय  यह  थी

 कि  नये  टैक्सों  के  लिये  नई  मशीनरी  कायम

 की  जाये  में  अजे  करना  चाहता  हूं  कि

 यह  ख्याल  बिल्कुल  गलत  है।  अब  तक

 जो  मशीनरो  हमारे  पास  है,  वह  निहायत
 अजोब  है  ।  हमारे  इनकम-टैकंस  आफ़िसर

 हमारे  पुलिस  आफ़िसर  हैं,  हमारे  सीक्रेट

 आएफ़िसर  हे  -  उन  के  पास  खबरें  पहुंचती
 हैं  और  वही  तहकीकात  करते  हें,  वहीं  टैक्स

 लगाते  |  और  जज  "भी  वही  हें  ,एक
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 ही  शख्स  जज,  पुलिसमैन  और  विटनैस  के
 फूंक्दान्ज  परफार्म  (Perform  )  करता

 है ।

 इस  सिलसिले  में  मुझ  जो  शिकायत  है
 वहू  दूसरी  तरह  की  है  t  में  ने  पिछले
 से  पहले  साल,  जब  कि  श्री  देशमुख  फ़ाइनेंस
 मिनिस्टर  थे,  इस  हाउस  में  शिकायत  की

 थी  कि  हमारे  देश  में  फ़्तल  तैयार  खड़ी  हें,
 लेकिन  उस  को  काटने  वाले  नहीं  हैं  ।  इस
 देश  में  बेशुमार  ऐसे  आदमी  हूँ,  जिन  पर

 टैक्स  लग  सकता  है,  लेकिन  गवर्नमेंट  ने

 न  अरब  तक  इस  बारे  में  कोई  सरबे  किया  है,

 वह  न  कोई  टैक्स  लगाना  चाहती  है  और
 न  वसूल  करना  चाहती  है।  में  ने  कहा  था

 कि  अ्रगर  गवर्नमेंट  ठीक  तरह  से  कस  वसूल
 करे  तो  टैक्स  की  आमदनी  एक  तिहाई  बढ़
 जायगी  और  मज़ीद  टेक्सेशन  की  जरूरत

 न  होगी  !  इंस  पर  हमारे  फाइनेंस  मिनिस्टर

 साहब  भी  खफा  हो  गये  थे,  बड़े  नाराज़  हो
 गये  थे,  क्योंकि  उन  का  ख्याल  था  कि  ३०

 करोड़  स्पये  से  ज्यादा  इ  जन  नहीं  होता,
 जब  कि  मेरा  मत  था  कि  इवेजन  बहुत  ज्यादा

 होता  है  ।  काल्डार  की  रिपो"  के  मृताबिक

 २००/३००  करोड़  का  एइवेंजन  होता  है---
 अब  डिपार्टमेंट  भी  १७५  करोड़  का  इवेज़न
 मानने  लगा  है  इ  जन  इस  से  ज्यादा  होता  है
 मेरा  अब  भी-मत  है  कि  अगर  गवर्नेमेंट  ठीक

 त्तरीके  से  इनकम-टेक्स  वसूल  करे  और

 ट्रेन्ड,  आनेस्ट  और  एफ़िशेन्ट  दफ़िसजे

 हों,  तो  बिला  को  शुबहा  आमदनी  बढ़
 सकती  है  और  ये  तरह  तरह  के  नये  नये

 टैक्स  लगाने  की  ज़रूरत  न  पड़ेगी,  जिन  से

 सत्त  दस  या  पंद्रह  करोड़  रुपये  वसूल  होंगे
 और  जो  दुनिया  में  कहीं  भी  जारी  नहीं  किये

 गये  है।  एक  सरवे  कलकत्ता  में  किया  गया

 था।  लोगों  को  नोटिस  दिये  गये,  जिस  का

 जवाब  उन्होंने  दिया  ।  लोग  इनकम-टेक्स

 --पिछला  इनकम-टेक्स--देने  के  लिये  तैयार

 थे,  लेकिन  डिपार्टमेंट  ने  उस  की  वसूल  न

 किया  ।  पिछले  दिनों  हमारे  सामने
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 [पडित  ठाकुर  दास  भागंब]
 एक  किताव  झाई  थी,  जिस  म॑  ये  सब  बातें

 बाजेह  तौर  पर  वर्ज  थी  ।  बम्बई,  कलकता
 भौर  झटास  जैसे  प्रासपरस  टाउन्ज'  में  बाजारों
 के  कोनो  पर  जो  दुकानदार  बेठते  है,  उन  की
 प्रामदनी  टक्‍्सेबल  से  ज्यादा  होती  है,  लेकिन
 झाज  तक  किसी  ने  उन  को  नही  प्छा  कि

 तुम्हारे  मुह  मे  कितने  दान्त  है  !  झगर

 भौजूदा  कानून  से  भाप  रुपया  वसूल  नहीं
 कर  पा  रहे,  तो  में  यह  कैसे  उम्मीद  करू
 कि  स  नये  कानूनों  से  श्राप  झपनी  श्रामदनी

 बढ़ा  सकेग  भौर  ये  नये  टेक्स  वसूल  कर
 सकेंग॑  1  भ्राप  की  मशीनरी  एफिशेन्ट
 नही  है।  आप  टंक्‍्स  लगाते  जाये,  लेकिन
 उन  को  वसूल  न  करे,  तो  फिर  कन्ट्री  मे  डिस-
 सैटिसफ़ेक्शन  के  अ्लावा  और  क्या  हो  सकता

 है  ?  इस  डिपार्टमेट  मे  कसि  तरह  के
 झाफ़िसज्ं  है  भौर  डिपाट्ट  मेंट  कसे  काम  करता

 है,  यह  इस  हाउस  से  छिपा  नही  है।  पहले
 के  बडे  ट्रेन्ड  इन्सपक्टर  भ्रब  खत्म  हां  चुके
 है  ।  इन्सपंक्टर  साहबान  की  इन्स्टीच्यशन
 ही  खत्म  हो  चुकी  है।  बडी  थोडी  सर्विस
 बाले  लड़के  इनकम-टेक्स  आफिसर  झौर
 झसिस्टेट  इनकम-टैक्स  प्राफ़िसटर  लगा  दिये
 जाते  हैं।  वें  हिन्दी  के  हिसाब  को  समझ

 नही  सकते  है  ।  वें  टैक्स  लगा  देने  हैँ  और

 बहीं  ऊपर  तक  चलता  है।  मुझ  एक  प्रानेस्ट

 इनकम-टैक्स  क्राफ़िसर  के  बारे  में  इल्म

 है  कि  जितसे  यह  उम्मीद  की  गई  कि  किसी

 साहब  के  लिए  एक  गाय  सस्त  दामो  पर  दिला
 दें।  वह  ऐसा  न  कर  सके  ।  नतीजा  यह

 हुआ  कि  उन  का  करेक्टर-होल  खराब  कर
 दिया  गया  झभौर  उनक  तरक्की  रुक  गई  और

 बह  ह: ह  तक  रुकी  पडी  है  ।

 उपाध्यक्ष  महोदय  वह  भव  तक
 झपनी  गलती  दरुरत  नहीं  कर  सके  ?

 पंडित  5कुर  बास  भागंब  मे  एक
 झौर  झफ़सर  का  जिक्र  करना  चाहता  है  ।  वह

 किसि  भकान  में  रहते  थे,  उस  का  एक  हिस्सा
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 मालिक-मकान  के  पास  था  शौर  उस  पर
 उनका  काबू  न  था  |  बह  हिस्सा  ज्यादा

 खबसूरत-  न  था,  उस  में  कोई  फुलवारो
 बगैरह  न  थी,  वह  प्लैजन्ट ट,  लुक  एट  न
 था।  हालाकि  उस  हिस्से १२  इनकम  टैक्स
 भाफीसर  साहब  का  काबू  न  था,  लेकिन
 फिर  भो  डिपार्टमेट  के  बडे  आफ़िसर  साहब
 नाराज़  हुये  और  उन्होंने  उतकी  लाग  बुक
 पर  लिख  दिया  कि  यह  भ्राफ़िसर  काबिल  नही
 है,  अपने  ण्नवाइरेनमेंट  को  द्स्स्त  नहीं
 रख  सकता।  वह  नही  जानते  थे  कि  जिस
 शख्स  ने  ऐसा  एनवाइरेमेट  बनाया  हुभा
 था,  वह  इनकम-टेक्स  भ्राफिसर  की  परवाह
 नही  करता  बहू  झाफ़िसर  निहायत
 ईमानदार  था  ।  पब्लिक  उससे  बडी  खुदा
 थो,  लेकित  इसके  बावजूद  उस  को  तग  किया
 गया  ।

 जहा  त्तक  इनकम-टैक्स  डिपार्टमेट  का
 सवाल  है,  वह  बिल्कुल  इनएफ़िश्ेट,  करप्ट
 शौर  इन-एडिक्वेंट  है।  उस  के  पास  काम
 करने  के  लिये  काफ़ी  अफसर  नही  है  ।  जब
 श्री  देशमुख  ने  २६००  से  ४२००  की  रकम
 रखी  थी,  तो  इसकी  वजह  यह  थी  कि  उन  के
 पास  अच्छे  श्राफिर  नही  थे।  मेरी
 समझ  में  नहीं  आया  कि  इन  दो  सालो  के
 ध्न्दर  क्या  इन  अफ़सरो  के  प्रन्दर  इतनी
 ज्यादा  एफिशेसी  आ  गई  है  कि  ये  इन  टैक्तो
 का  ठीक  तरह  से  इतिश्ञाम  कर  सकते  है  ।
 में  इस  बात  को  नही  मानता  हु  ।  मुझे
 तो  उस  बुढिया  की  बात  याद  झाती  है  जिसने

 सुब॒ुस्तगीन  को  कहा  था  कि  तुम  उस  इलाके
 को  छोड  दो  जिस  का  तुम  इंशिज्ञाम  नहीं
 कर  सकते  हूं,  7  तीन  हशार  की  लिमिट
 को  श्राप  हाथ  न  लगायें  झगर  इंतिज्ञाम  नहीं
 कर  सकत ेहै  1  मुझे  तो  ऐसा  लगता  है  कि
 यह  सारे  का  सारा  मामला  आपके  काबू  से

 बाहर  है  जब  तक  सारे  का  सारा  मामला  ठीक
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 नहीं  होता  तब  तक  मुझे  भय  है  कि  इनकम-  अपने  नये  मैम्बरों  की  इनफार्मेशन  के  लिये
 टैक्स  का  जो  एडमिमिस्ट्रेशन  है  वह  ठीक

 तरह  से  नही  हो  सकता  है

 म॑  शब  तक  निहायत  ही  जरूरी  बात
 की  तरफ  आपका  ध्यान  दिलाना  चाहता  हू  ।
 सारे  के  सारे  इनकमटैक्स  के  ला  के  झन्दर
 जहा  तक  हिन्दु  अ्रनडिवाइडिड  फैमिली
 का  ताललुक  है,  उसको  शुरू  से  ही  निहायत्त
 झनफेयर,  निहायत  प्रनरोज़नेबल  तरीके  से
 पेश  झ्राया  गया  है।  शाप  एक्सपेडिचर  बिल
 को  हो  देख  लीजिये  ।  उसके  अन्दर  क्या

 है।  पअ्रभी  हमारे  एक  दोस्त  ने  कहा  है  कि
 कालडोर  साहब  भी  कहते  है  कि  इडिविज्‌ भ्रल
 की  आमदनी  १०,०००  रुपया  की  इजाजत
 होनी  चाहिये  और  ऐसे  केसज़  में  जहा  पर
 एक  तो  लड़का  है  श्रौर  दो  डिपेंडेट  है  तो
 उनको  डिपेनडन्ट  को,  हैसियत  से  अलाऊस

 होना  चाहिये  ।  में  अर्ज  करना  चाहता
 हूं  कि  हद  श्रनडिवाइडिड  फैमिली  ऐसी
 भी  है  जिन  के  अन्दर  तोस  तीस  मेम्बर  होते  हें
 झौर  यह  चीज़  भापकी  रिपोटो  में  भी  दर्ज
 है  ।  पाच  पांच,  दस  दस  और  पद्ह  पढ्ह
 मेम्बर  तो  झाम  ही  होते  है।  किसी भी
 हिन्दु  फैमिली  में  कम  से  कम  दो  को-पार्सनर्स
 का  होना  तो  लाजिमी  ही  है  7  लेकिन  हम
 देखते  हैँ  कि  यह  जो  इनकम  टैक्स  ला  है
 इस  मारे  ला  के  अन्दर  इडिविजुअल  और

 हिन्दु  अस-डिवाइडिड  फैमिली  को  एक  ही
 सतह  पर  रखा  गया  है  जहा  तक  टैक्सेशन  का
 सवाल  है  7  फिर  चाट  उसके  श्रन्दर
 १०  मंम्बर  हों  या  दो  मैम्बर  हो  ।  यह  तो
 एक  मानी  हुई  बात  है  और  यूकलिड  का
 कहना  भी  है  कि  दी  होल  इज  ग्रेटर  देन  दी
 पार्ट  ।  एक  इडिविजुश्रल  शौर  एक  फैमिलो

 को  क  ही  बेसिस  पर  आप  कंसे  रख  सकते
 हूँ  ।  एक  ही  बेसिस  पर  ला  कर  उन  पर
 टैक्स  लगाना  बिल्कुल  नाजायज  है  -  यह
 मेरी  समझ  में  नहीं  शा  रहा  है  कि  यह  सब
 क्यों  हो  रहा  है  भौर  क॑से  हो  रहा  है।  में
 जब  से  यह  इनकम  टैक्स  बना  है,  कोई
 ७०-८०  सालो  से,  उसकी  थोड़ी  भी  हिस्ट्री

 यहा  रखना  चाहता  हू  ।  यह  एक  जजिया

 त्न  भ्रलडिवाइडिड  फैमिली  पर  लगता  शा
 रहा  हूँ।  प्रग्रेजो  ने  जब  इस  टैक्स  को

 हिन्दू.  प्रनडिवाइड  फेमली  पर  लगाया
 उस  वक्‍त  हिन्दु  अनडिवाइडिड  फैमिलीज
 रचि  होती  होगी  भर  मामूनी  दूसरे  आदमी
 रिच  नही  होते  थे  ।  उन्होंने  इसको  अपने
 एक  शौर  मतलब  के  लिये  भी  लगाया  था।
 मै  ब्स  हाउस  के  ग्रन्दर  सन्‌  १६२७  में  आया  था
 शौर  सन्‌  १६२८  से  यह  झगड़ा  शुरू  किया  |

 हिन्दु  अनंडिवाडिइ  फैमिली  और  एक  इडि-
 विजुअल  को  एक  ही  बेसिस  पर  रखना  प्रन-
 रीजनेबल  है  q  दुनिया  के  किसी  और
 देश  में  इनको  एक  वेखिस  पर  नहीं  रखा
 गया  है।  पहले  सुपर-टैक्स  के  लिये  ७५,०००
 फमिली  के  लिये  लिमिट  रखी  गई  है  और

 इडिविजल  के  लियें  ५०,०००  की  रखी  गई
 थी  ।  आज  सुपर-टैक्स  की  लिमिट  दोनो
 के  लिये  एक  सी  कर  दी  गई  है।  इसके  झागे
 काइनेन्स  मिनिस्टर  ब्लेकेट  साहब,  झूस्टर
 साहब,  लियाकत  अली  खा  साहब  तथा

 दूसरे  बजीरों  ने  इसकों  नसलीम  किया  और

 कहा  कि  यह  जो  टैक्सेशन  का  सिलसिला  है
 यह  बहुत  अश्रनरीजनेवल  है  ।  इस  मामले
 को  टैक्सेशन  इनक्वायरी  कमिशन  के  सामने
 पैथ  किया  जा  ।  वहा  पर  क्या  कुछ  हुआ
 इस  सब  चीज  को  में  मिनिस्टर  साहब  की
 खिदमत  में  और  इस  हाउस  में  रब  चुका  हू
 और  जरूरी  हुआ  ता  में  इसको  फाईनेन्स
 बिल  के  वक्‍त  भी  पेश  करूगा  और  इस  हाउस
 के  सामने  फिर  रखूगा  ।  हमने  बहुत  झगडा
 किया  ।  कुछ  हुभा  नहीं  ।  उसके  बाद

 जब  हम  झगड़ते  चले  गय  तो  एक  नान-हिन्दू
 मिनिस्टर  आये  जिनका  नाम  सर  जाने

 मथाई  था  झौर  उन्होने  इस  पर  गौर  किया  ।

 उन्होंने  कहा  कि  यह  जायज  नही  है  कि  दोनो

 को.  (  andividual  और  undivided  family

 को)  एक  ही  सतह  पर  रखा  जाये  1

 अगर  तीन  हजार  की  लिमिट  है  भर  भ्रगर

 ६  मेम्बर  एक  फैमिली  में  हैं  शौर  उनको
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 प्रधर  हम  टैक्स  करते  है  तो  हम  लेवररर्ष  को  पर,  न्क्या  खर्ब  करेगी  भौर  किस  तरह  से
 टैक्स  करते  है  ।  झगर  चार  मैम्बर,  है
 तो  झाप  यह  न  कहें  कि  हिन्दुस्तान  मे  ३६००
 की  लिमिट  रखी  है  या  भापकी  जो  लिमिट

 है  वह  बहुत  बड़ी  है।  मथाई  साहब
 चहले  साल  लिमिट  को  ३,०००  से  ३,५००
 न्कर  दिया  और  श्रगले  साल  इसकों  दुगुना
 कर  दिया  ।  यह  एक  कम्प्रोमाइज  था  ,
 रिलीफ  नहीं  था  ।  क्योंकि  जिस  धर  के
 अन्दर  दो  या  दो  से  ज्यादा  कोपासंनर

 होते  है  उनको  उस  सूरत  में  कोई  रिलीफ

 नहीं  था।  इस  के  बाद  यह  मामला  इनवै-
 स्टीग्रेशन  कमीशन  के  सामने  पेश  किया  गया  ।

 न्वहा  प्र  सुप्रीम  कोर्ट  के  जज  बगैरह  दूसरे
 लोग  थे  ।  उन्होंने  इसकों  देखा  और  देखने
 के  बाद  जो  वजूहात  पेश  की  उनपर  में  जाना

 नही  चाहता।  इस  चीज  को  में  किसी  और
 मौके  पर  भ्रर्ज  करूगा  ।  सारी  चीज  का
 देप  कर  उन्होने  एक  पैलिमेंटिव  gr  ।

 इन्होने  कहा  कि  जिस  के  अन्दर  दो  या  दो
 से  ज्यादा  या  तीन  या  तौन  से  ज्यादा  कोपार्सनर्ग

 हो  उनकी  टैक्सेबल  लिमिट  दुनी  था  तिगुनी
 कर  दी  जाय  ।  इस  तरह  से  जो  रिलीफ
 मिला  वह  छोटी  फैमिलीज  को  मिला  ।

 इसके  बाद  टैक्सेशन  इनक्वार।  कमेटी
 बैठी  ।  उसक  सामन  में  गया  ।  इस
 सारी  चीज  को  मेंने  उसके  सामने  नय  सिरे
 से  पेश  किया  ।  में  इसमे  नहीं  जाना  चाहता
 कि  वहा  पर  कया  हुआ  और  क्या  नही  हुआ  ।
 लेकिन  एक  बात  मे  झवश्य  अर्ज  करना  चाहता

 है.  और  वह  यह  है  कि  मुझ  से  सवाल  किया
 गया  किज़ो  इनकम  टैक्स  अनडिवाइडिड  हिन्दू
 फेमलीज  से  वसूल  किया  जाता  है  अगर

 बहू  वसूल  नहीं  किया  गया  तो  जो  गैप  है
 उसको  कैसे  पूरा  किया  जायेगा  ।  कहा
 गया  कि  भ्गर  खजाना  खाली  रहे  तो  गवर्नेमेट
 किस  तरह  से  चल  सकती  है।  मैने  कहा  कि
 में  भी  नहीं  चहाता  कि  गवनेमेट  का  खजाना
 खाली  हो।  अगर  गवर्नमेट  के  पास  रुपया

 नही  होगा  तो  बह  स्कूलों  भौर  अस्पतालों

 देश  का  भला  होगा  1  म॑ने  झागे  कहा  कि

 खजानों  पूरा  करने  के  लिये  भ्राप  हवा  पर  ट्क्स
 लगाये,  पानी  पर  टैक्स  लगाये,  छेकिंग
 जौ  एक  बेइसाफो  हो  रहीं  है  उसको  न  होने
 दे  यह  ज्ो  नोज  है  यह  कास्टीट न
 के  श्राटिकल  १४  के  खिलाफ  है।  (क

 इडिविजुप्नल  से  झाप  उतना  हो  टैक्स  बसुल
 करे  जितना  टैक्स  वसूल  करना  भ्रापके  लिये
 जायज  है  शर  ज्यो  जायज  नही  है  वह  वसूल
 न  करे  ।  जिस  वक्‍त  लियाकत  भ्रली  खा

 साहब  यहा  पर  फाइनेंस  मिनिस्टर  थे,  उस

 बंब्त्‌  मैंने  उनको  हिदाब  लतुदकर  बताया  था

 कि  जिस  खानदान  की  श्रामदनी  चार  लाख

 होती  है  शौर  चार  मैम्बर  है  शर  बहू  श्रन-

 डिवाईडिड  हिन्दु  फंमिली  है  तो  एक
 हजार  रुपया  माहवार  ही  हर  ण  के

 हिस्से  शझाता  है  |  अगर  तान

 हिन्दू  फैमिली  है  श्रौर  चार  बेटे  भौर  बाप

 शामिल  हैँ  भौर  त्जारत  करते  हैँ  तो  उतको

 झामदनी  चार  हज़ार  के  करीब  ग्राती  है  ॥

 मैने  इसके  बारे  मे  पिछली  बार  भी  फैक्टस

 एड  फिगर्स  दे  कर  बत्ताया  था।

 अझाज  इस  बिल  के  अन्दर  एलाठंस
 दिया  गया  है  भौर  डिपडेट  की  तारीफ  दी

 गई  है।  तारीफ  पर  में  बाद  मे  झाऊंगा  1

 हिन्दु  फैमिली  के  जो  डिपेंडेट  हूँ  उसके  लिये

 एक  प्राविज्ो  रखा  गया  है  भौर  बह  यह  है

 ‘Provided  further  that  where
 any  expenditure  claimed  by  sny
 individual  as  having  been  incur~-
 red  sn  respect  of  any  of  his  depen-
 dants  has  been  allowed  as  8
 deduction  from  his  taxable  ex-
 penditure,  the  allowance  permissi-
 ble  under  this  clause  in  the  cafe
 of  a  Hindu  undivided  family  of
 which  the  dependant  is  a  copar-
 cener  shall  be  Rs.  2,000.’

 औरो  के  लिये  ५०००  रखा  गया  है
 तो  हिन्दू  प्रलडियाढिड  फैमिली  के  लिये
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 २०००  ही  रखा  गया है  1  में  पूछना  चाहता

 हैं  कि  यह  किस  लाजिक  के  झाधार  पर

 रखा  गया  है।  यह  चीज़  कांस्टीटयूशन  की

 प्क्फा  १४  के  खिलाफ  जाती  है।  यह  कौन
 सी  चीज़  है  जो  भाप  हमारी  श्राखो  के  सामने

 करने  जा  रहे  है  ।  एक  इडिविजुअल  के

 भुकाबले  में  एक  फैमिली  ,जस  में  दस  मेम्बर

 हो  सकते  है  उसका  एक्सपेंडिचर  जरूर

 अगर  दस  गुना  नहीं  तो  कम  से  कम  इत्तना
 ज्यादा  कसिड्रेंबल  जरूर  होगा  जिसका

 कोई  ठिकाना  नहीं  1  दोनों  के  लिये  एक
 लिमिट  भी  रखना  कहा  का  इसाफ  है।  मैने

 इस  चीज़  को  मनवाने  के  लिये  श्रज्ृहद  कोशिश
 की  लेकिन  मानी  नहीं  गई  ।  लेकिन  मैने
 कमी  भी  इसका  पीछा  नहीं  छोडा  t  मैने

 यहा  पालियामेंट  मे  प्राकर  प्रेजिडेंट  साहब  की
 खिदमत्त  में  एक  श्रर्जी  भेजी  कास्टीटयूशन  की

 एक  खास  दफा  के  तहत  ।  लेकिन  बिल

 हाउस  में  रखने  की  मुझे  इज़ाजन  नहीं  दी  गई
 मैने  एक  बिल  भी  भेजा  था  कि  हिन्दु  प्रन-

 डिबाइडिड  फैसिली  का  जिक्र  इल्कम  टैक्स

 ला  में  से  ही  हटा  दिया  जाये  श्रौर  मैने  चाहा  था

 कि  इसको  किसी  एग्ज़ेक्टिव  एक्शन  के  ज़रिये

 से  न  किया  जाये  बल्कि  इसका  फैसला  पालिया-
 मट  में  हो।  5सकी  भी  इजाजत  महे  नहीं
 दो  गई  श्र  म॑  समझता  हू  कि  गवर्नमेंट  ने

 इसको  इजाजत  मुझे  नहीं  दी  1  इसमे
 ब्रेजिडेंट  की  परमनेलिटी  का  सवाल  नही  है  |

 आज  क्री  नही  चाहता  कि  कोई  खराब  बात
 की  जाये  और  लोग  नहीं  चाहतें  कि  उन्हे
 टैब्स  अदा  करने  के  लिये  मजब्र  किया  जाये
 जो  टैक्स  ध्दा  करने  के  मुस्ताहिक  नहीं  हूं  |
 लेकिन  गवनमट  इस  गलती  को  न  रीयलाइज़

 ही  करती  है  भौर  न  ही  इसाफ  करना  चाहती
 है  ।  यह  7  लिमिट  है  इसको  कम  से  कम
 सीन  टाइम्स  तो  रखा  जाणे  ।  हमारे
 श्फा  नेंस  मिनिस्टर  साहब  ने  तो  इसको
 यककलम  खत्म  ही  कर  दिया  है  ।  इसके
 न्र  जो  तमीज़  की  गई  है  वह  इतनी  नावा-
 जिब  है  जिसका  कोई  ठिकाना  ही  नहीं  है  ।
 ब्योव  इस  लिसिट  को  इस  बिल  से  दुगना
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 तो  रखते।  ऐसा  न  करके,  ्रापनते  हसको
 पौना  ही  कर  दिया  है  और  उसके
 ध्रन्दर  जनाबवाला  क्या  रियायत  रखी  है;
 एक  इंडिविजुएल  ध्रौर  एक  पग्रलडियाइड्रेड
 हिन्दू  फैम्नी  को  जहा  तक  इनकम  टैक्स  के
 रेट  का  सवात्र  है,  एक  ही  जगह  रख  दिया
 है  ।  इस  चुका  निगाह  से  यह  बिल  इस  किस्म
 का  है  कि  या  तो  हाउस  इस  बिल  को  उठा
 कर  फेक  दे  या  इस  प्राविजन'  को  बिलकुल
 निकाल  दे  और  इसके  झलावा  दूसरा  कोई
 रास्ता  नही  रहता  |  मैं  उम्मीद  करता  हु  कि
 सेलेक्ट  कमेटी  इस  चीज  को  बड़ी  गौर  से
 देखेगी  ।  में  सेलेक्ट  कमेटी  के  हर  एक
 मेम्बर  की  खिदमत  मे  अर्ज  करना  चाहता  हू
 कि  वह  इस  प्वाइट  श्राफ  व्यू  को  देखे  जो  में
 इस  मौके  पर  पेश  कर  रहा  हु  और  उसके
 मुताबिक  इसको  दुरुस्त  करे  t

 जनाबवाला  मैं  इस  इनकम  टैक्स  ला  की
 चूकि  मैं  इन  टैक्मो  के  हक  में  हू,  में  उनकी
 दीगर  बहुत  सी  बातों  में  नही  जाना  चाहता  ।
 जनाबवाला  मूलाहजा  'फरमायेंगे  किः  इन  दो
 बिलो  में  और  हमारे  फ  इत्ेस  एक्ट  में  प्रोसी-
 जरल  प्राविजस  एक  से  हूँ  प्रोर  वह  एक  ऐसी
 चीज़  है  कि  जिसको  वजह  से  या  तो  देश  की
 जनता  में  एइमिनिस्ट्रेशन  के'  लिये  यैटिस-
 फैक्दान  हो  सकता  है  या  डिसपैटिस+्रक्शन
 हो  सकता  है।  वह  दिन  वाकई  मुबारक
 दिन  होगा  जिस  दिन  लोग  खुद  त्या  झा  कर

 कहेंगे  कि  यह  टैक्स  हमारे  जिम्मे  है  ब्ोर  हम

 खुशी  से  उसको  सरकार  के  खजाने  में  दाखिन
 करने  को  तैयार  है  और  सरकार  हम  से  वह
 टैब्स  ले  ले  ।  मारत  के  स्वाधीन  होने  के  बाद
 में  समझता  हू  कि  जेशुमार  श्रादमी  हिन्दु-
 स्तान  में  ऐसे  मौजूद  है  जो  यह  नहीं  चाहते
 कि  सरकार  का  एक  पैसा  भी  जो  उसको
 टैक्स  की  शक्ल  मे  मिलना  चाहिये  वह  उनके
 पास  रह  जाये  श्रौर  वह  उसको  खुशी  खुशी
 देना  चाहते  हैं  ।  उनकी  शिकायत  यही  है  कि

 एडमिनिस्ट्रेशन  भाफ  इनकम  टैब्स  जा

 हाथो  झर  झौप्रेसिव  है।  इस  दैल्थ  टैक्स  के
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 बारे  में  हमारे  फ़ाइनेंस  मिनिस्टर  साहब  ने

 श्रपनी  तकरीर  में  यह  फरमाया  कि  मुझे  नहीं

 मालूम  कि  कौन  दाख्स  इसके  खिलाफ  है

 क्योंकि  जिन  लोगो  पर  यह  टैक्स  लगेगा  वे

 अपनी  सीटस  पर  से  खडे  हो  कर  मुझे  मुबारक-
 बाद  देते  है  भौर  फाइनेंस  मिनिस्टर  ने  कहा
 कि  हर  जगह  जहा  वे  जाते  हूँ  उन  को  यही

 सुनते  में  भाता  है  कि  यह  बैल्थ  टैक्स  भापने

 बहुत  भच्छा  लगाया  ।  इसके  मुताल्लिक
 मेरी  फाइनेंस  मिनिस्टर  साहब  की  खिदमत

 में  गुजारिश  यह  है  कि  लोगो  की  शिकायत

 यह  है  कि  यह  जो  इनकम  टैक्स  ला  बना

 हुआ  है  वह  बिलकुल  वन  साइडेंड  है  और

 पबलिक  के  हक  में  नही  है  ।  होना  यह  चाहिये
 कि  इतकम'  टैक्स  डिपार्टमेंट  श्र  उसके  अ्रफ-
 सरान  हर  ऐसे  से  उतना  ही  ले  जितना
 बवाजिब  हो  और  एक  पैसा  ज्यादा  न  ले  लेकिन

 हमारे  देश  में  हालत  ऐसे  नही  है  शौर  यहा
 पर  उस  इनकम  टैक्‍स  अफसर  की  तरक्की

 हो  जाती  है  जो  ज्यादा  टैक्स  लगाता  है  और
 इस  तरह  की  इसमे  चीजे  मौजूद  है  जिनसे  बह
 बाज़े  हो  जाता  है  कि  यह  जो  इनकम  टैक्स  एक्ट
 बना  हुश्रा  है  यह  सारा  का  सारा  वन  साइडेड
 और  खास  प्वाइट  आफ  थ्यू  से  बनाया  गया
 है।  सत्‌  १६५३  में  यहा  पर  एक  बिल  श्राया
 था  और  मे  सेलेगट  कमेटी  का  चेयरमैन  था
 और  हमने  वहा  पर  बडी  कोशिश  की  और
 इस  पबलिक  प्वाइट  भ्राफ  व्यू  को  रखा  कि
 जितनी  इसके  भन्दर  तरमीम  हो  सकती  है
 की  जाय  a  में  श्री  सी०  डो०  देशमुख  का
 निहायत  मदाकूर  हू  कि  उन्होने  हमारे  साथ
 कोझापरेट  किया  श्रौर  उन्होंने  कोशिश  की
 कि  वहू  चन्द  एक  मासले  जिन  पर  कि  हम
 बहुत  स्ट्रॉगली  फ॑  ल  करते  थे  दुरुस्त  हो  जाय
 लेकिन  मुझ  भ्रफसोस  के  स  थ  कहना  पडता  है
 कि  बावजूद  उनके  सारे  कोभ्रापरेशन  के  हम
 उसभे  कामयाब  नही  हो  सके  शौर  हम  बह
 तबदोल  नहीं  कर  सके  क्योकि  मिनिस्ट्री  वाले
 और  बोर्ड  झाफ़  रेवेन्यू  काले  कहो  ज्यादा
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 अजबूत  है  भौर  वह  धायद  झपने  तुक्ते  मिगाह
 से  उसे  दुरुस्त  ही  समझते  हों  भौर  ऐसा  मानते

 हो  कि  जो  शख्स  देश  की  झामदनी  को  बढ़ाता
 हो  उसे  हमें  बुरा  नहीं  कहना  च,हिये  भले  ही
 वह  हाशं  हो  जाय।  दरभसल  में  इस  ला  का

 एडमिनिस्ट्रेशन  इस  तरह  से  होना  चाहिये
 कि  हर  एक  अझतदमी  खुशी  से  टैक्स  दे  शौर  यह
 महसूस  न  करे  कि  मेरे  साथ  ज्यादती  हुई  है  ।

 सबसे  पहले  में  चन्द  खामिया  जो  हमारे
 प्रोसीजरल  मामले  में  है,  उनकी  तरफ  हाउस
 का  ध्यान  दिलाना  चाहता  हू  |  जहा  तक
 इसपेक्टिग  भ्रसिस्टेंट  कमिष्नर  का  सवाल  है,
 जाहिर  है  कि  यह  भ्रफसर  बडा  भारी  आहदे-
 दार  है  लेकिन  यह  अफसर  इनकम  टैक्स
 भ्रफसर  को  एसेमी  की  बैक  पर  सल।ह  देता

 है  एसेसी  उसके  सामने  नहों  श्ाता  शौर
 सिर्फ  कागजात  देख  कर  इनकम  टैक्स
 भ्रफसर  को  उसकी  बाबत  सलाह दे  देता  है
 भ्रसेसी  की  बंक  पर  सलाह  द  देंत।  है  ।क  उस
 पर  इतना  टैक्स  लगा  दो।  मैंने  इसक
 मुताल्लिक  पहले  भी  श्र्जञ  किया  था  और
 आज  भी  कहना  चाहता  हू  कि  अगर  इस-
 पैबिटग  अ्सिस्‍्टेट  कमिशनर  भ्रसेसी  को  बुला
 कर  और  सारे  मामले  को  सुन  कर  बाद  में
 इनकम  टैक्स  झ्रफसर  को  सलाह  दे  तो  मुझे
 कोई  एतराज़  नहीं  है  ।  बगैर  भ्रसेसी  को

 सुने  हुये  असेसी  कौ  बैक  पर  इनकम  टैक्स
 अफसर  को  चुपचाप  कोई  बात  कह  दे,  मैं
 उसके  सख्त  खिलाफ  हु  ।  यह  जो  इसपेक्टिग
 असिस्‍्टेट  कमिशनर  है,  उसका  झओहदा  इस
 लिहाज़  से  निहायत  डेंजरस  है  यह  घोस्ट
 अफसर  है  शौर  बगेर  एसेसी  को  भपने  सामसे
 बुलाये  उसको  सुने,  इनकम  टैक्स  भ्रफ़ुसर  को
 उसकी  बाबत  सलाह  दे  देता  है।  इससे  लोगों
 को  सख्त  न्‌कसान  पहुचता  है  भौर  लोग  सल्त
 नाला  है।  में  चाहता  हू  कि  इस  झफ़सर  के
 यह  भ्रधिकार  छीन  लिये  जायें  या  फिर  कुछ
 और  किया  जाय  |  क्योकि  इस  किस्म  को  चीज़
 असेसी  को  बहुत  दुख  देने  वाली  है  4  में
 दब  से  1. अ  करूगा  कि  इसको  जिसनी  जल्दो
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 हो  सके  दूर  किया  जाना  चाहिये  ।  भाखिर

 जो  लोग  टैक्स  देते  है  वह  कम  से  कम  इतना
 तो  ज़रूर  चाहते  है  कि  जी  प्रफसर  उनके
 ऊपर  टैक्स  लगागें  वह  उनकी  कुछ  तो  सुन
 ले,  वह  उनको  कहानी  तो  सुन  लें  भौर  फिर
 बाद  में  मरज़ी  मुताबिक़  टैक्स  भले  ही  लगा
 ल ।

 दूसरा  बड़ा  ग्रफ्सर  जो  हमारे  सामने
 आता  है  वह  असिस्टेट  एपलेट  कमिश्नर  है  t
 झौर  उसकी  बाबत  हमारे  एक  दोरत  ने  ठीक  ही
 फ़रमाया  था  कि  वह  जुडिशल  झफसर  है  ।
 जनाब  को  मुझे  याद  दिलाने  की  ज़रूरत  नही
 है  कि  हमन  अपने  कास्टीटयूशन  में  सेप्रेशन  अाफ

 एग्जीक्यूटिय  शर  जुडीशरी  के  बास्ते  एक
 खास  झाटिकल  रखा  हुआ  है  t  यह  अफसर

 ऐसा  है  जो  इनकम  टैक्स  डिपार्टमेंट  की
 प्रेस्टिन  भौर  रेपुटेशन  को  कायम  रखने
 वाला  है  श्राम  तौर  पर  बड़ा  श्रफसर  जो

 मुक़रर  होता  है  वह  इंडिपेडेट  व्यू  लेता  है
 लेकिन  उसके  अन्दर  एक  स्नैग  मौजूद  है  कि
 जो  मेरी  समझ  में  नही  रहना  चाहिये  ।  उस
 श्रफ़्सर  का  प्रमोशन  और  ट्रान्सफ़र  बगैरह
 सब  चीज़े  बोर्ड  के  झखत्यार  में  हैं  ।  हमने
 श्री  देशमुख  के  जमाने  मे कोशिश  की  थी  कि

 इसको  हाईकोर्ट  के  मातहत  कर  दिया  जाय
 और  इसको  बिल्कुल  इृडिपेडेट  रखा  जाय  ।

 यह  सही  मानों  में  बिलकुल  एक  जुडिशल
 अफसर  है  भौर  अगर  इसको  हाईकोर्ट  के

 मातहत  कर  दिया  जाय  तो  लोगों  को  बेहद
 फ़ायदा  पहुंचे  और  एक  साइकालिजिकल
 सेटिसफ़ैक्शन  लोगो  को  हो  जायेगा  कि  हमारा
 मामला  गवनंमेंट  का  जो  एक  कलेक्टिंग
 अफ़सर  है  उसके  जागे  वह  जुडिशल  झफ़सर
 के  सामने  जायेगा  जो  कि  बिल्कुल  इडिपेडेंट
 जुडिशल  अफ़्सर  होगा  ।  लेकिन  दफ़ा  १२
 में  यह  भल्फ़ाज़  लिखे  हुये  है  :

 “All  officers  and  other  persons
 employed  in  the  execution  of  this
 Act  shall  observe  and  follow  the
 orders,  instructions  and  directions
 of  the  Board:
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 Provided  that  no  orders,  instruc-
 tions,  or  directions  shall  be  given
 by  the  Board  so  as  to  interfere
 with  the  discretion  of  the  Appel-
 late  Assistant  Commissioner  of
 Expenditure-tax  in  the  exercise  of
 hus  appellate  functions.”

 यही  भ्रल्फ़ाज़  बैल्थ  टैक्स  में  थे  शौर

 यही  भ्रल्फ़ाज़  हमारे  हनकम-टेक्‍्स  ला  में  है।
 मेरी  श्रदेब  से  गृज़रिश  है  कि  सेलेक्ट  कमेटी
 इस  चीज़  को  दुरुस्त  कर  ले  भौर  इसको  बोर्ड
 के  मात्ततत  न  रख  कर  इसका  प्रमोशन,
 ट्रान्‍्सफर  बगैरहू  सब  कुछ  हाईकोर्ट  के  मातहत
 कर  दे  तो  वह  बड़ा  इडिपेंडेट  जुडिशल  अफ़सर
 होगा  भौर  ऐसा  होने  से  लोगों  को  एक  बहुत्त
 साइकालाज़िकल  सेटिसफंक्शन  होगा  i
 wa  जब  कि  इनकम-टैक्स  का  दायरा  वसीय

 होत्ता  जाता  है,  बैल्थ  टैक्स,  एक्सपेडिचर
 टैक्स,  भौर  न  जाने  क्‍या  क्या  टैक्स  झायेंगे,
 वह  निहायत  जरूरी  है  कि  जो  बेसिक  दाख्स
 है,  जिसके  हाथ  में  छूतला  देना  है,  उसको
 बोर्ड  झ्राफ़  रेवेन्यू  से  इडिपेडेट  बनाया  जाय  ny

 यह  बोर्ड  श्राफ  रेवेन्यू  स ेओवररिडेन  नही  है।
 झपेलेट  असिस्टेट  कमिश्नर  को  इडिपेडेस
 देना  निहायत  वाज़िव  होगा  भौर  इससे  जनता
 को  भी  संटिस्फ़ैक्शन  होगा  ।  इसको  सीधे

 हाईकोर्ट  के  नीचे  रखना  चाहिये  ।

 इसके  बाद  में  भापकी  तवज्जह  श्रगली
 प्राविजन  की  तरफ  दिलाना  चाहता  हू
 जहा  पर  सवाल  झात्ता  है  कि  किसी  असेसी
 का  कि  उसको  क्‍या  हक  है,  मेँ  ज्  करता

 हैं  कि  भ्रसेसी  का  एक  इडिफीसिबलराइट
 है  और  वह  वह  है  कि  जिस  इनकम  टैक्स
 आझाफिसर  या  किसी  आफिसर  के  पास  वह
 जाये  तो  उसको  बहस  सुनी  जाये  ।  यह  नही
 कि  उसको  सुनने  से  इनकार  कर  दिया  जाये  ।
 शायद  खनाब  यह  खयाल  फ़रमाते  होगे  fe

 में  एक  एलिमेट्री  ब  की  हरफ़  तव-जह
 दिला  रहा  हूं,  लेकिन  म॑  भजज  करना  चाहता

 हूं  कि  इस  प्वाइट  पर  यह  दर्ज  है  कि  झफ़सर
 एविडेस  को  देलेगा,  यह  भी  दर्ज  है  कि  भ्रगर्‌
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 यह  टैक्स  एन्‍्हैन्स  करता  है  तो  उसको  सुना
 कर  करे  t  लेकिन  यह  प्राविजन  नहीं  है  कि
 उसकी  एविडेंस  के  बाद  उसकी  बहस  को
 भी  सुन  लेगा  ।  मे  जनाब  की  तवज्जह  दफ़ा
 १६  को  तरफ़  दिलाना  चाहता  हूं  जिसके
 अन्दर  यह  लिखा  है  कि  उसकी  एविडेंस  को,
 सुबे,  लेकिन  यह  नही  लिखा  है  कि  एविडेंस
 सुनने  के  बाद  उसकी  बहस  को  सुन  ले  ।  वैल्थ
 टैक्स  की  दफ़ा  १६(५)  एक्स्पेडिचर  टैक्स
 की  करेस्पोडिग  दफ़ा  है।  उसमें  भी  लिखा

 है  कि  दू  दि  बेस्ट  आफ  हिज  जजमेंट  फैसला
 करे,  लेकिन  यह  दर्ज  नही  है  कि  उसको  सुने  ।
 झाखिर  बहू  कसे  फैसला  करेगा  ?  भ्रगर
 कोई  शख्स  कुसूर  करता  ही  है  श्र  उसको

 हियर  नही  किया  जाता  है  तो  फ़ैसला  कंसे
 कर  सकता  है  ?  दफ़ा  १६  मे  तो  यह  कहा
 गया  है  कि  उसे  सुने  भी  नही,  उसके  बखिलाफ
 जो  चीज़े  है  उन्हे  जाहिर  भी  न  करे।  क्रिमि-
 नल  प्रोसीजर  कोड  की  दफा  ३४२  के  मातहत
 यह  नही  होता  i  हाईकोर्ट  मौका  देता  है  ।
 मान  लीजिये  कि  इनकम  टैक्स  झ्राफिसर  के
 दिमाग  में  है  कि  यह  चीज  किसी  शख्स  के
 बखिलाफ़  है  तो  उसका  फर्ज  है  कि वह  उसको
 बतलाये  कि  तुम्हारे  बखिलाफ  यह  चीजे

 है  ।  लेकिन  इस  चीज़  क॑  लिये  कोई  प्राविजन

 नहीं  है  7  भ्रगर  मेरी  बात  को  सुने  बगैर  कोई

 मुझ  पर  दस  रुपया  टैक्‍स  भी  लगा  दे  तो  मै
 उसे  नहीं  भूलूग।  t  में  चाहता  हू  कि  सेलेक्ट
 कमेट।  इस  को  दुरुस्त  करे  शौर  जो  प्राविजन

 मौजूद  नहीं  है,  उस  को  पूरा  करे  t

 बागे  चल  कर  दफा  १६  में  क्‍या  सूरत
 है  ?  सारे  हिन्दुस्तान  में,  और  दो  एक  मुल्को
 को  छोड़  कर  सारी  दुनिया  में  ला आफ  लिमि-

 टेशन  जारी  है।  हमारे  यहा  पुराने  जमाने  में

 कोई  शख्स  भी  झपने  कर्जे  को  ज़रूर  देता  था

 थ्वाहे  फिर  वह  उसके  बाप  दादे  का  ही
 क्यों  न  हो  1  लेकिन  जब  से  ला  श्राफ  लिमि-

 ढेदन  लगाया  गया  है  तब  से  भ्रगर  कोई

 लाइबिलिटी  हो,  उसके  खिलाफ  लिमिटेशन
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 हो  जाता  है  1  इनसान  की  प्राज  जो  भी
 जिन्दगी  है,  वहू  सारी  की  सारी  लिमिटेड
 है  भौर  उसके  हालात  में  तब्दील  होती  रहती
 है  1  इस  लिमिटेशन  एक्ट  को  थोड़ा  ही  भर्सा
 हुआ  है  कि  यह  तरमीम  की  गई  थी  ।  जहां
 तक  हमारे  इनकम  टैक्‍स  की  वसूलयाबी
 का  सवाल  है  श्राप  उसकी  तरफ  देखिये  |
 बह  एक  बिल्कुल  वन  साइडेंड  ला  है  भौर
 ठीक  नहीं  है  ।  झ्रापको  चाहिये  था  कि  ऐसी
 तरमीम  लाते  जिस  से  वह  भी  ठीक  होता  ।
 उस  में  लिखा  है

 “he  may,  in  cases  falling  under
 clause  (a)  at  any  time,  and  in
 cases  falling  under  clause  (b)  at
 any  time  within  six  years...”

 मेरी  नाकिस  राय  में  ए  के  वास्ते  छ.  साल'

 (Syears)  और  बी  के  वास्ते  तीन
 इस  होना  ताहिए  था।  में  सेलेक्ट  कमेटी
 से  भज  करूगा  कि  इस  लाइफ  की  लिमिदे-
 दान्स  को  देखते  हुये  ऐसी  तरमीम  करे  कि  यह
 ला  बिलकुल  ठीक  हो  जाये  ।  बिटवीन  मैन

 टु  मैन  आज  लिमिटेशन  कानून  हर  मामले  में

 लागू  हैं  :  यह  वाजिब  नही  है  कि  इनकम  टैक्स
 की  वसूली  के  लिये  मीयाद  का  कानून  लागू
 नहो।

 श्राज  मुझे  लगता  है  कि  आपका  बैल्थ
 शर  एक्स्पेडिचर  टैक्‍स  कही  बिखर  न  जाये  |
 आज  प्रगर  हमारे  मुल्क  में  ऐसे  एसेसीज़
 की  तादाद  सिर्फ  ३६,०००  है  तो  दूसरे
 मुल्को  मे  ३६०,०००  होगी  ।  यहा  कौन
 बैल्दी  श्रादमी  है  ?  देश  में  सहो  मानो  में
 १०००  आदमी  से  ज्यादा  मालदार  आदमी

 नही  मिलेंगे  ।  इस  ३६,०००  मे  से  बहुत  से
 गरीब  है,  वह  'रिझली  बेल्दी  नहीं  है,  जब  तक
 उनके  पास  रुपया  है,  वह  अमीर  है,  झाज

 सट्टा  खेल  डाला  कि  फिर  कुल्लांच  बन  जाते

 हैं।  सरफार  जो  रुपया  उनको  पकड़ने  में
 खर्च  करेगी  कया  वह  भी  उन  से  मिल  सकेगा  ?
 झभी  हमारे  मुकर्जी  साहब  ने  अताया  कि
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 पढ़ा  हुआ  है,  भाखिर  सरकार  ने  कितने
 लोगों  को  जेल  में  डाला  है  ?  कानून  में  कहीं
 पर  कमी  है  जिसंकी  वजह  से  इबेजन  होता
 है  तो  इस  कानून  में  है।  मैं  बहुत  दफ़ा  कह

 हैं  कि  जो  लोग  गलत  इनकम  टैक्स
 रिटर्न  दाखिल  करते  है,  छिपा  कर  करते  हैं,
 या  झूठे  इनकम  टैक्स  रिटर्न  दाखिल  करते

 हैं,  सरकार  उन  से  पूछती  नहीं  है।  झौर
 झगर  पूछती  है  तो  उन  पर  वह  क्या  पैनेलिटी
 लगाती  है  |  इंडियन  पेनल  कोड  की  १६३
 धारा  मौजूद  है  जिसमे  है  कि  शगर  कोई  शख्स

 झूठा  रिटर्न  देता  है  तो  उसको  कैद  में  भेजा
 जाये  |  उन  पर  सिर्फ  कद  का  असर  होता  है,
 दूसरी  किसी  चीज  का  असर  नहीं  होता
 इन  बड़े  भ्रादमियों  में  से  दस  बीस  को  कैद  में
 भेज  दीजिये,  गलत  रिटर्न  आने  बन्द  हो
 जायें  ।  लेकिन  होता  क्‍या  है  कि  उस  पर

 बढ़ा  कर  पेनेलिटी  लगा  दी  जाती  है,  डयोढ़ी
 पैनेलिटी  लगा  दी,  उसका  असर  किस  पर

 होगा  ?  डयोढ़ी  पैनेलिटी  वसूल  किससे

 होगी  ?  मैं  कहना  चाहता  हूं  कि  इनकम  टैक्स
 ला  जैसा  है  ,  उस  पर  भ्मल  नहीं  किया  गया
 इस  में  भी  कोई  प्राविजन  इस  बात  का  नहीं
 है  कि  श्रगर  कोई  झूठा  रिटन  दे  तो  उस  को
 कैद  कर  दिया  जाये  ।  इस  तरह  की  कार्ये-

 वाही  जालसाजी  में  शामिल  होती  है  7  लोग
 दो  दो  हिसाब  रखते  हैं  ।  लेकिन  उस  के

 मुकाबले  सरकार  ने  क्या  किया  ?  क्‍या  उसने
 कसो  भ्रादमी  को  कैद  किया  ?  मैं  चाहूगा
 कि  आनरेबल  फाइनेन्स  मिनिस्टर  साहब
 जवाब  दे  तो  फिंगसे  दे  कि  इस  चीज़  के  लिये
 कितने  ध्ादमियों  को  पेनली  प्रोसीक्यूट  किया
 गया।  हमारी  सरकार  बिजनेस  नही  चाहतो,
 वह  चाहती  है  कि  पैसा  आप  ही  वसूल  होता
 रहे,  वरना  क्‍या  उसके  काम  करने  षा  यह
 तरीका  होता  ?  इसलिये  मैं  अज  करूंगा
 कि  यह  प्राविजन  होना  चाहिये  कि  भ्गर  इन
 दि  फर्स्ट  इन्स्टेंस  साबित  हो  जाये  कि  फलां
 सख्त  ते  गलत  रिटनें  दिया  है,  1.  उस  जुर्म
 करने  वाले  को  ज़रूर  कैद  को  सजा  दी  जाये  a

 जुमनता  व  किया  जाए

 Ww  JULY  3887  Eapenditure  Tax  8
 on

 3878

 में  जनाब  की  तबज्जह  एक  चीज  की
 तरफ  और  दिलाना  चाहता  हूं  ।  दफ़ा  २०
 Wealth  छ  में  जो  हिन्दू  ज्वाएंट  फैमिली
 के  मुताल्लिक़  है  उस  में  बहुत  डिस्क्रिमिनेशन
 है  1  में  भज  करूंगा  कि  सेलेक्ट  कमेटी  उस
 डिस्क्रिमिनेशन  को  दूर  कर  दे  ।  डेंट  श्राफ

 पाटिशन  के  मुताल्लिक  डिस्क्रिमिनेशन  है
 जो,  कि  वाजिब  नहीं  है  |  मुझे  इसका  बहुत
 प्रफपोस  है  कि  मुझे  Wealth  Bill  पर
 बोलने  का  वक्‍त  नही  मिला  नहीं  तो  मैं  बहुत
 सी  नई  बाते  उस  बिल  के  मुताल्लिक  अर्ज
 करता  |

 इसके  बाद  में  एक  दफ़ा  पर  शौर  श्राता

 हू  ।  दफा  २३  के  श्रन्दर  अ्रपील  में  भ्रपेलेट

 कोर्ट  स  एविडेस  को  सुनेंगे  लेकिन  बहस  सुनने
 की  पावन्दी  नही  है।  उसमे  जो  दफ़ा  है  उसमें
 लिखा  है  कि  वह  उसे  जरूर  सुनेंगे,  लेकिन
 तब  जब  कि  टैक्स  एन्हैन्स  करना  होगा।
 ओरिजिनल  टैक्स  के  लिये  कोई  प्राविजन  नही
 है  कि  असेसी  को  सुना  जायेगा  a  यह  गलत
 है  t

 चुनाचे  दफ़ा  २४  में  लिखा  है  :

 “The  Appellate  Tribunal,  may,
 after  giving  both  parties  to  the
 appeal  an  opportunity  of  being
 heard,  pass  such  orders...”

 मै  चाहता  हूं  कि  यह  जो  आापार्चुनिटी  है
 इनकम  टैक्स  भ्राफिसर  के  बारे  में  यही  फर्स्ट
 कोर्ट  के  बारे  मे  भी  होना  चाहिये  1  ऐसा  नहीं
 होगा  तो  इनफम  टैक्स  आफिसर  को  भ्रख्ति-
 यार  है  कि  उसकी  बात  को  सुने  या  न  सुने  ।

 24  hrs.

 अरब  में  भ्रापकी  तवज्जह  दफ़ा  २५
 की  तरफ़  दिलाना  चाहता  हूं  ।  यह  दफा
 कमिएमर  साहब  की  पावर्स  के  बारे  में  है।
 लेकिन  बड़े  ताज्जुब  की  बात  है  कि  कमिएनर

 साहब  को  यह  भ्रख्तियार  तो  दिया  गया  है
 कि  झगर  वह  देखें  कि  सरकार  को  शुकसान
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 हो  रहा  है  तो  असेसमेंट  को  रिवाइजञ  कर  दें,
 लेकिन  इसमें  यह  झख्तियार  नहीं  दिया  गया
 है  कि  अगर  कोई  दाख्स  जो  कि  एग्रीव्ड  हो
 उसकी  दरख्बास्त  पर  कमिश्नर  साहब  रिवा-
 इज  कर  सके  या  श्रगर  वह  खुद  देखें  कि  किसी
 पर  ज्यादा  अ्रसेसमेट  हो  गया  है  तो

 की
 |

 कम  कर  दें।  यह  अख्तियार  भो  होना  चार

 मैं  हाईकोर्ट  के  रेफेरेस  के  बारे  में  कुछ
 नही  कहना  चाहता

 अब  में  आपकी  तवज्जह  दफा  ३१  की
 तरफ  दिलाना  चाहता  ह  1  इसमें  अ्रख्तियार
 दिया  गया  है  कि  भ्रगर  इनकम  टैक्स  आफिसर

 चाहे  तो  डिफाल्ट  न  समझे  ।  इसके  श्रल्फाज

 है

 “Notwithstanding  anything  con-
 tained  in  this  section,  where  an
 assessee  has  presented  an  appeal
 under  section  23,  the  Wealth-tax
 Officer  may  9  his  discretion  treat
 the  assessee  as  not  being  2n  default
 as  long  as  such  appeal  is  undis-
 posed  of”

 जनाबवाला,  यह  ऐसा  मामला  है  कि
 जैसे  किसी  दास  पर  डिग्री  हो  जाये,
 आडर  पास  हो  जाये  ।  अपीलेट
 कोर्ट  को  अख्तियार है  कि  डिग्री  को  बन्द  कर
 दे,  या  सिक्‍यूरिटों  के  ले  या  भौर  किसी  तरह
 बन्द  कर  दे  ।  इसमें  इनकम  टैक्स  श्राफिसर
 को  यह  भ्रख्तियार  दिया  गया  है  जो  कि

 एग्जोक्यूटिंग  कोर्ट  है।  मैं  चाहता  हू  कि  बडी
 अपीलेट  कोर्ट  के  लिये  भी  यह  अख्तियार  होना
 चाहिये  ।  मै  अदब  से  अर  करना  चाहता  हू
 कि  उसूल  तो  यह  होना  चाहिये  कि जब  तक
 किसी  को  अ्रपील  फैसल  न  हो  जाये  तब  तक
 उसकी  जायदाद  को  नीलाम  न  किया  जाये
 क्योंकि  हो  सकता  है  कि  भश्रपील  में  फैसला
 कायम  न  रहे।  लेकिन  इसका  एक  शौर  भी

 पहलू  है  कि  भ्रपील  फैसल  होने  में  बहुत  देर
 लगे  भौर  इस  र्भ्से  में  प्रसेसी  भपनी  जायदाद
 को  दल्सफर  कर  दे  t  इसलिये  कम  से  कम
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 हायर  कोर्ट स  को  यह  भ्रक्षियार  होना  चाहिये
 और  फर्स्ट  कोर्ट  को  भी  यह  भब्तियार  रहे

 तो  मुझे  ऐतराज नही  है  1  भ्रगर  सिसी  चाहे
 तो  ऊपर  से  प्रार्डर  ले  भ्राये  और  स्टे  करवा
 ले  |  मैं झदब से  पक  करना  चाहता  हू  कि
 यह  चीज़  इस  बिल  में  झानी  चाहिये  ।

 इसके  जागे  इसमें  सेक्शन  ३५  है  जो  कि
 रेक्टीफिकेशन  आफ  मिस्टेक्स  के  रे  में  है  |
 इस  रेक्टीफिकेशन  के  लिये  चार  साल  की
 मीयाद  दो  गई  है  में  चाहता  हू  कि  इसमें
 गवर्नमेट  के  लिये  दो  साल  की  और  श्रसेसी
 के  लिये  चार  साल  की  मियाद  रखी  जानी

 चाहिय  क्योकि  गवरनेमेट  के  पास  तो  इस  काम
 के  लिये  एक  मुहकमा  है  जो  कि  हर  एक  चीज
 के  पीजे  पडा  रहता  है  और  अगर  वह  मिस्टेक
 करता  है  ता  उसको  ठीक  करने  के  लिये  दो
 साल  की  मियाद  काफी  होनी  चाहिये
 लेकिन  एक  प्राइवेट  श्रादमी  तो  कुछ  नही
 जानता,  न  उसको  सारे  कायदे  मालूम  होते
 है  ।  उसके  लिये  चार  साल  की  मियाद
 रखनी  चाहिये  ।

 Mr.  Deputy-Speaker:  The  hon
 Member  has  been  continuing  to  give
 reference  to  Wealth  Tax  clauses

 Pandit  Thakur  Das  Bhargava:  The
 sections  are  the  same  but  they  are
 numbered  different  Where  they  are
 different,  I  have  indicated  them.

 Shri  T.  T.  Krishnamachari:  What
 does  it  matter?  It  is  all  tax.  You
 speak  on  some  tax

 पंडित  ठाक्र  दास  भार्गव  प्रब  मैं
 आपकी  तवज्जह  दफा  ३३  की  तरफ  दिलाना

 चाहता  हु  ।  इसमे  जो  प्राविजन  है  वह  इनकम
 टैक्स  इनवेस्टीगेशन  की  लिगेसी  है  ।  मैने
 उस  वक्‍त  भी  पह  ऐतराज़ किया  था  कि  इस
 तरह  की  लाइबिलिटी  भ्रसेसी  पर  ने  डाली
 जाये  ।  यह  तो  इनकम  टैक्स  झाफिसर  का
 फर्ज  है  ।  लेकिन  उस  बक्स  तो  बहू  शीक
 पास  हो  गई  ह. ह  झगर  इस  बिल  में  से
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 ञ्स  चीज  को  हटा  दिया  जाय  तो  बहुत  झज्छा

 हो।  लेकिन  भुझे  इसका  हटाया  जाना  मुदिकल
 भजर  पझ्लांता  है  ।  १

 ह द  मैं  जनाव  की  तवज्जह  दफ़ा  ह 2 अ  की
 तरफ  दिलाना  चाहता  हुं  ।  इसमें  लिखा

 हुमा है :
 “Whenever  in  respect  of  any

 proceeding  under  this  Act  any
 expenditure-tax  authority  ceases
 to  exercise  jurisdiction  and  is
 succeeded  by  another  who  has  and
 exercises  such  jurisdiction,  the
 authority  so  succeeding  may  con-
 tinue  the  proceeding  from  the
 stage  at  which  the  proceeding  was
 left  by  his  predecessor.”

 मुझ  इस  पर  सख्त  एसराज  हुँ  t  यह
 इनकम  टैक्स  का  मामला  सेमी  क्रिमिनल  का
 मामला  है  ।  इसमें  फाइन  लिया  जाता  है
 Shri  A.  S.  Sarhadi  (Ludhiana):.On

 a@  point  of-order,  is  it  necessary  to
 discuss  the  clauses  in  detail  at  this
 stage  when  the  Bill  is  being  referred
 to  the  Select  Committee?

 Mr.  Deputy-Speaker:  It  is  being
 referred  to  the  Select  Committee  and
 some  points  are  being  given  out  so
 that  it  may  specially  direct  its  atten-
 ‘tion  towards  these  clauses.

 डित  हाक्र  वास  भार्गव  में  चाहता
 हूं  कि  इसमें  सिलेक्ट  कमेटी  असेसी  को  यह
 अख्तियार  दे  कि  ध्रगर  बहू  चाहे  तो  डीनोवो
 प्रोसोडिग्स  शुरू  करा  सकता  है  ।  हो  सकता
 है  कि  जो  चीज़  पहले  इनकम  टैक्स  आफिसर
 के  सामने  भाई  है  भौर  जिसकी  वजह  से  उसका
 इम्म्ेशत  अच्छा  हो  गया  हो  वह  चीज़  दूसरे
 झाफिसर  को  जब  वह  उसके  रुबरू  पेश  नहीं
 होगी  भपील  नही  करे  1  मैं  नहीं  चाहता  कि
 प्रोसीडिंग्स  लम्बा,द्वा 2;  झाकन  झगर  वह  प्रत्त-
 यार  असेसी  को  नहो  दिया  आयेगा  तो  जिस
 दर्स  पर  टैक्स  लगता  है  उसके  हकूके  खत्म

 हो  जायेंगे  ।  इतलिय़े  मे  भाहूंग्ा  &  भसेसी

 थ  भशितपार  ही  कि  फ़्गर  वह  चाहती  प्रोसी'
 कडिग्स  की  डीनाबी  शुरू  करवा  सके  ।
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 झब  में  जनाब  को  तवज्जह  दफ़ा  ३६
 की  तरफ  दिलाना  चाहता  हूं  जो  कि  सरविस
 के  मुताल्लिक  है  |  सिविल  प्रोसीज्योर  कोड
 में  यह  कायदा  है  कि  परसन  पर  सरबिस

 होनी  चाहिये  ।  लेकिन  इसमे  लिखा  है  :

 “A  notice  or  a  requisition  under
 this  Act  may  be  served  on  the
 person  therein  named  either  by

 जनाब  को  मालूम  है  कि  समन्‍्स  के  लिये  यह
 पहला  उसूल  है  कि  सरविस  परसनल  होनी
 चाहिये  7  अगर  वह  फेल  हो  जाये  तो  दूसरी
 तरह  की  सरविस  होती  है  1  यहा  पर  पोस्ट
 का  प्रोत्रीजन  है  ।  यह  मुनासिब  चीज़  नही
 है  यह  टैक्स  का  मामला  है।  इसमे  तो
 सरविस  के  बारे  में  और  भो  ज्यादा  तवज्जह
 होने  चाहिये  ।  में  चाहुगा  कि  सिलेक्ट  कमेटी
 इस  तरफ  भो  तठवज्जह  दे  ।  इन  मामले  में
 ये  छोटी  छोटी  प्रोमीज्योर  की  बाते  बहुत
 अहम  होती  है  |  इनकी  तरफ  कम  तवज्जह
 देना  या  तवज्जह  न  देना  जायज  नहीं  है  ।
 इनकम  टैक्स  प्रैक्टीशनर्ज  के  बारे  में  में  कुछ
 अजे  नहीं  करना  चाहता  हूं  ।  इस  बारे  में
 फाइनेंस  मिनिल्टर  ने  जो  कुछ  फ़रमाया  है,
 में  उससे  मुतिफिक  हू  ।  उनका  एपरोच
 बिलकुल  सही  है  कि  क्वालिफिकेशन्ज़  मुकर्रर
 कर  दी  जायेगी  और  उनके  मुताबिक  जो
 काबिल  साबित  होगे,  वे  रख  लिये  जायेगे  t
 दफा  ४  में  ये  लफ्ज़  है

 “In  computing  the  expenditure
 hable  to  tax  under  this  Act,  the
 following  amounts  shall  be  includ-
 ed,  namely,  any  expenditure  in-
 curred,  whether  directly  or
 indirectly  by  a  person  other  than
 the  assessee  in  respect  of  ahy
 obligation  or  personal  requirement
 of  the  assessee  or  any  of  his
 dependants  which,  but  for  the
 expenditure  having  been  incurred
 by  that  other  person,  would  have
 been  incurred  by  the  assessee,”

 में  इस  बारे  में  क्लेरिफिकेशन  सीक  बरना"

 चाहता  हूं  ।  फ्राइनेस  मिनिस्टर  साहुब  बशाय
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 [पंडित  ठाकुर  दास  भागेव]

 मेहरबानी  यह  बतायें  कि  यहां  इसडाइरेक्टली
 ।  से  उनकी  क्या  मुराद  है।  झ्गर  किसी  की  शादी
 |  में  कोई  रिस्तेदार--भाभा  वर्गरह---दस

 हजार  रुपये  का  मात  ला  दे,  तो  क्या  यह  भी
 उस  शख्स  के  जिम्मे  समझा  जायेगा  ?
 Shri  T.  Tr  Krishnamachari:  That  is

 Precisely  what  we  want  to  avoid.
 Pandit  Thakur  Das  Bhargava:.  Sup-

 posing  a  Mama,  brother  of  the  mother,
 brings  Rs.  10,000°  by  way  of  gift  at  the
 time  of  marriage,  will  that  be  regard-
 ed  as  an  expense  incurred  by  this
 person  indirectly?

 Shri  T.  T.  Krishnamachari:  If  it  is
 contributed  for  the  marriage  of  the
 daughter  then  ‘yes’.

 Pandit  Thakur  Das  Bhargava:  It  is
 a  contribution  of  the  Mama.  That  is  a
 very  dangerous  thing.  The  word
 ‘indirectly’  should  be  taken  away.  I
 would  respectfully  ask  the  Finance
 Minister  as  well  as  the  Select  Com-
 mittee  to  kindly  look  into  this  ques-
 tion.

 Shri  T.  T.  Krishnamachari:  One  can
 have  a  dozen  Mamas,  both  real  and
 unreal.

 Pandit  Thakur  Das  Bhargava:  They
 pay  it  out  of  their  own  pockets.  It
 is  not  he  who  is  responsible  for  it.
 He  cannot  also  refuse  it.  You  are  now
 making  this  man  responsible  for  it.
 I  would  request  you  kindly  to  consider
 this  point.

 Then,  in  clause  6()(a)  the  words
 “wholly  and  exclusively”  should  be
 taken  away.  In  clause  5(2)  it  is  said:

 “Where  any  expenditure  is  not
 wholly  and  exclusively  incurred
 for  any  of  the  purposes  specified
 in  sub-section  (l),  the  provisions
 of  that  sub-section  shall  apply  in
 zespect  of  so  much  of  that  ex-
 penditure  as  is  reasonably  attri.
 butable  to  any  such  purpose,”
 When  “reasonably  attributable  ex-

 penditure*  is  provided:  for  in  sub-
 clause  (a  I  do  not  see  any  reason.
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 why  the  words  “wholly  and  exclu
 sively”  should  be  there  in  sub-clause
 l(a).  I  would,  therefore,  request  the
 Select  Committee  to  look  into  this.
 question  also.

 As  regards  “dependants”,  Sir,  in  the
 definition  so  far  as  an  individual  is.
 concerned  it  is  said:

 “Where  the  assessee  is  an  indi-
 vidual,  a  son  or  daughter  wholly
 or  mainly  dependant  on  the  as-
 sessee  for  support  and  main-
 tenance,”

 I  think  it  includes  major  sons  and
 daughters  also  if  they  are  dependants.
 At  the  same  time,  I  would  like  to:
 know  whether,  if  there  are  three  sons
 and  two  daughters  all  will  be  depen-
 dants  or  not.  From  the  speech  of
 the  hon.  Finance  Minister  I  thought
 that  he  was  limiting  the  number  of
 dependants  to  one  or  two.  In  view
 of  the  fact  that  the  Government  is
 out  to  see  that  the  population  of
 India  does  not  increase,  I  think  it  is
 a  wise  decision.  But  so  far  as  these
 words  go  they  are  capable  of  being
 interpreted  that  son  and  daughter
 mean  any  number  of  sons  and  any
 number  of  daughters.

 May  I  humbly  ask,  what  has  the
 Poor  parent  done?  After  all  a  parent
 can  also  be  a  dependant  on  the  son.
 This  is  an  expenditure  tax  for  India
 and  not  for  France  or  England.  In
 India  a  parent  may  be  wholly  depen- dant  upon  his  son.

 Shri  T.  T.  Krishnamachari:  The-
 son  can  spend  Rs.  5000  less  on  him-
 self  and  spend  it  on  his  parents.

 Pandit  Thakur  Das  Bhargava:. Similarly  he  can  also  do  in  regard  to
 sons  and  daughters  also.  I  do  not
 see  any  logic  between  the  two.  There is  the  son,  the  daughter  and  there-
 are  also  the  parents.  If  one  has  two
 sons,  one  daughter—that  is  the  num- ber  allowed  in  Japan—ané  parents,. after  spending  Rs.  25,000  on  them what  williremain:for  himself  end  his. wife:  I:  should,  therefore,  think  that:
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 for  India  the  rule  ought  to  be  diffe-
 rent.  I  would  suggest  that  parents

 wmay  also  be  included

 Then,  what  is  to  be  done  with  the
 wife  so  far  as  the  allowance  8  con-
 cerned?

 Mr.  Deputy-Speaker:  That  the  hon
 Member  himself  must  be  knowing
 much  better

 Pandit  Thakur  Das  Bhargava:  Here
 we  are  to  be  guided  by  you,  Sir  You
 will  be  pleased  to  find,  Sir,  that  on
 page  4  under  sub-clause  (d)  a  basic
 allowance  of  Rs  24,000  and  a  further
 allowance  of  Rs  6,000  5s  provided
 for  in  respect  of  each  dependant
 There  is  no  mention  of  wife  The
 hon  Finance  Minister  when  he  was
 making  the  speech  said  that  an  indi-
 vidual  included  both  himself  and  his
 wife  But  here  there  is  no  mention
 of  wife  I  should,  therefore,  think,  af
 wife  38  a  dependant  she  should  also
 be  provided  for,  if  she  is  invisible  n
 (d)  that  is  a  different  matter

 Mr.  Deputy-Speaker:  I  hope  the
 hon  Member  does  not  require  an
 answer  immediately  from  the  Finance
 Minuster

 Pandit  Thakur  Das  Bhargava:  No,
 Gir.  The  Finance  Minster  is.  very
 @lever  for  all  of  us  He  will  always
 say  that  he  will  leave  it  to  the  Select
 Committee  and  I  know  that  the  Select
 Committee  will  only  do  what  he
 wishes  the  Select  Committee  to  do
 He  also  knows  that  we  will  also

 Mr.  Deputy-Speaker:  We  should
 not  say  that  much.

 Pandit  Thakur  Das  Bhargava:  Why
 not?  He  is  so  clever,  so  wise  that,  I
 should  say,  his  advice  is  accepted  by
 all  of  us  Originally,  when  he  fram-
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 things,  as  a  matter  of  fact,  many  of
 us  were  converted  I  submitted  here
 in  this  House  that  I  was  one  of  those
 who  were  converted  I  know  with
 his  reasoning  in  his  speech  he  will
 convert  us  all,  but  I  am  submittng
 all  these  things  for  his  conversion

 Shri  T.  T.  Krishnamachari:  As  a
 piece  of  evidence  of  his  persuasive-
 ness  I  will  straight-away  offer  that  I
 shall  provide  in  the  Expenditure  Tax
 Bill  a  provision  analogous  to  Section
 833A  of  the  Income-tax  Act  Straight-
 way  I  am  _  accepting  the  suggestion
 made  by  him  He  suggested  that
 there  should  be  a  revision  in  favour
 of  the  assessee  and  the  power  that  we
 Possess  now  under  Section  33A  of
 the  Income-tax  Act  should  be  incor-
 porated  here  I  am  prepared  to
 accept  it

 Pandit  Thakur  Das  Bhargava:  Sur,
 I  am  really  very  unfortunate  that  the
 hon  Minister  was  not  here  when  I
 started  my  speech  Had  he  heard
 those  portions  of  my  speech  I  am
 sure  he  would  certainly  have  been
 converted  to  my  views

 I  think,  Sir,  that  that  Finance  Minis-
 ter  is  successful  in  whose  regime  the
 people  love  the  taxes  which  he  im-
 poses  upon  them.  I  should  lke  to
 congratulate  our  Finance  Munster
 because  he  has  received  so  many  con-
 gratulations  here  in  this  House  Every-
 body  has  hked  these  two  taxes  except,
 perhaps,  myself  So  far  as  I  am  con-
 cerned,  my  reasons  for  congratula-
 tions  are  quite  different.  I  consider
 him  as  a  very  successful  Industries
 Minister  When  he  was  Munster  for
 Commerce  and  Industries  there  was
 open  general  licence  and  every  indus-
 tnalist  was  happy  When  he  is  Finance
 Mninister,  all  of  us  are  happy  because
 we  know  that  he  will  see  that  the
 Five  Year  Plan  is  implemented.  After
 his  tenure  as  Finance  Minister  I  would
 hike  him  to  become  the  Minster  for
 Rehabilitation  so  that  the  refugees
 will  be  happy  too.
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 sit  tio  Ko  बा  (तिमाड़)  :  उपाध्यक्ष  सिेक्ट  कमेटी  है  वह  हल  सब  बांती  पर  गौर

 महोदय,  में  निवेदन  करना  चाहता  है  कि

 माननीय  सदस्य  ने  आावा  भाषण
 हिन्दी

 में

 दिया  है  और  भव  प्राघा  अग्रेजी  में  दे  रहे  है।

 दोनो  ही  भाषण  श्नोताध्रो  के  लिये  अब्रे  रह

 गए  3,  जिस  का  परिणाम  यह  हुआ  है  कि  न

 हिन्दी  जानने  वाले  ही  पूरे  भाषण  को  समझ

 सके  हैँ  भौर  न  इगलिश  जानने  वाले  हा  |

 डपाध्यक्ष  महोदय  जब  दोनों  भाषणों

 में  बोलने  की  इजाजत  है,  तो  क्या  किया

 जाये  ?

 पंडित  'ढाकुर  दात  भार्गव  जनाब,  इस

 में  कम  से  कम  यह  तो  मेरिट  है  कि  भ्राधा

 भाषण  हिन्दी  वाले  समझ  जायेग  और  आधा

 अग्रेजी  वाले  |

 जहा  तक  इस  टैक्‍स  का  सवाल  है,  इस

 को  तो  हटाया  जा  सकता  नही  है  |  यह  तो
 लगेगा  ही  ।  जिससे  हमारी  फाइव  यीयर  प्लन

 के  पूरा  होते  में  मदद  मिलती  है,  वह  चीज

 चाहे  भ्रच्छी  हो,  चाहे  बुरी,  वह  ठीक  है  और

 हम  उस  को  सपोर्ट  करेगे  ।

 मुझे  भ्रफमोस  है  कि  में  ने  ज्यादा  वक्‍त
 ले  लिया  है,  लेकिन  चुकि  किसी  दोस्त  ने
 प्रोसीजरल  मेटर्ज  पर  बहस  नहीं  की  थी,  इसी
 लिए  में  ने  उन  के  बारे  मे  जरा  तफमील  के
 साथ  भ्रज  करने  की  कोदिश  की  है  |  में
 समझता  हु  कि  प्रोतीजर  भी  उतना  ही  जरूरी

 है,  जितना  कि  टैक्स,  बल्कि  वह  ज्यादा  जरूरी
 है।  मुनासित  यही  है--भौर  जरूरी  भी  है---
 कि  लोग  टैक्स  दे,  लेकिन  साथ  ही  साथ  यह  भी
 महसूस  करे  कि  यह  टैक्स  ठीक  है  t  में  यह
 समझूं  कि  जो  टैक्स  लगाने  बाला  है,  वह  मेरा

 'दूँशमन  नहीं  है,  वह  मेरा  दोस्त  है  मेरे  दोस्त
 इरूरत  से  ज्यादा  टेयस  नही  बायेंगे  |  इसके  साथ
 ही  साथ  में  भाणा  करता  हूं  कि  दे  प्रोतीजर  को
 ो  दुरुस्त  करेगे  «  में  भरादा  करता हूं  कि  जो

 करेगी  शरीर  वहा  से  एक  ऐसा  उम्दा  बिल
 मजे  हो  कर  निकलेगा  कि  जोकि  एक  माढल
 होगा  प्रौर  सिलेक्ट  कमेटी  इनकम  टैक्स
 एक्ट  की  सररी  प्राविजन्स  का  जिन  का
 मेंत्रें  जिक्र  किया  हैं  तबरील  करने  का

 सुझाव  देगी।

 Mr,  Deputy-Speaker:  I  have  a  short
 announcement  to  make.

 Yesterday  after  the  result  of  the
 Division  on  the  motion  that  the  Ral-
 way  Protection  Force  Bill  as  amended
 be  passed  was  announced  by  the
 Deputy-Speaker,  some  Members  com-
 plained  that  their  push  button  sets
 were  not  in  workjng  order  inasmuch
 as  the  pilot  lamp  on  their  seats  did
 not  glow  After  the  House  rose  the
 Push  button  set  on  each  one  of  the
 seats  of  Members  who  gave  their
 names  and  numbers  to  the  Table  was
 tested,  and  it  was  found  that  the
 lamps  burnt  simultaneously  with  the
 Pressing  of  the  button  and  push  switch.
 It  appears  that  the  button  and  the
 switch  were  not  pressed  simultane-
 ously  by  Members  which  is  a  stne  qua
 non  for  the  correct  recording  of  vote

 I  might  also  add,  perhaps  it  may
 cause  laughter,  thatsome  very  impor-
 tant  Members  were  not  pressing  the
 buttons  but  the  screws  beside  that
 (Laughter)

 An  Hon.  Member:  Who  were  they?
 Mr.  Deputy-Speaker:  When  they

 complained,  there  was  no  light.
 An  Hon.  Member:  Some  screw  was

 loose

 Mr.  Deputy-Speaker:  May  be  some-
 where  Perhaps  we  will  take  greater
 Precaution  next  time  and  demonstra-
 tions  shall  have  to  be  given  when  we
 have  that  chance  again,

 पंडित  ब्रज  मारायत  बेद  (शिवपुरी):
 उपाध्यल्ष  महोदय,  सदन  के  सम्मुख  जो
 विल्,  इस  सम्रग्  प्रस्तुत  है  उम्रका  में  समयंत्र
 करने  के  लिये  खड़ा  हुआ  हूं  -  झाज  हमको
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 मोजना  को  सफल  बनाने  के  लिए  पैसे  बी

 झ्रावदयकता  है  भर  बिना  कर  लगाये  पैसा

 एकत्र  नहीं  किया  जा  सकता  है  |  अस्तु,  धन

 एकत्र  करने  क ेलिए  यह  जो  बिल  सामने  आया

 है  इसका  में  स्वागत  करता  हू  ।  म॑  समझता

 हैं  कि  इस  देश  में  साम्य  लाने  के  लिए,  समता
 लाने  के  लि३  तया  श्राज  जो  श्रमन्तोष  पैदा

 हो  गया  है  शौर  जो  भेद  आज  प,जीपनियो
 श्रौर  गरीबों  के  बीच  म  उत्पन्न  हो  गया  है,
 उस  भेद  को  दूर  करने  के  लिए,  और  लोगो
 में  घन  कमा  कर  अ्षिके  से  अ्रधिक  बडा  बनने
 की  जी  भावना  उत्पन्न  हो  गई  है,  उस  भावना
 को  परिवर्तित  करन  के  लिए  और  उन  के  प्रन्दर
 यह  भावना  जगाने  के  लिये  कि  के  जो  धन  कमाते

 है  केवल  प्रपने  लिए  ही  नहीं  कमाते  हे  बल्कि
 देश  के  लिए  भी  कमाते  हें,  राज्य  के  लिए
 भी  कमाते  हैँ  यह  जो  कर  लगाने  की  बात
 कही  गई  है  सराहनीय  है  शर  ऐसा  करना
 प्रावश्यक  भी  था  |  में  समझता  हु  कि  इस  देश
 में  राज्य  को  सम्ग्न्न  बनाने  के  लिये  और
 विपमताओ  को  दूर  करने  के  लिए  सम्पन्न
 लोगो  के  पास  जो  सम्पत्ति  ह ैऔर  जिस  को
 वे  कमा  कर  और  बना  कर  रखना  चाहते

 है  और  यह  समझते  हे  कि  सम्भवत  हम  सदेव
 जीवित  बने  रहेंगे  और  हमारे  कमाने  के  साधन
 सी  न  रहे  तो  भी  77  तो  हमें  वमा  लिया  है
 इसी  को  हम  खाते  रहगे,  उनके  हृदय  मे  से

 यह  भावना  उड  जाए  और  उन्हें  यह  पता
 लग  जाए  कि  हम  जो  कमा  रहेहें  वह  हमारे
 काम  भी  भ्राने  वाला  नहीं  बल्कि  देंद्ा  के  काम
 भी  शाने  वाला  है,  उस  दृष्टि  से  भी  यह
 बिल  स्वागत  योग्य  है  ।  इससे  उनके  कमाते,
 के  तरीको  मे  भी  अन्तर  भा  जाएगा  और
 ये  जो  कमायेगे  वह  न्याय  पूर्वक  कमायेगे  t
 बात  केवल  इतनी  है  कि  हमको  सावधानी
 से  यह  सब  कार्य  करना  पड़ेगा  t  हमे  देखना
 पड़ेगा  कि  लोग  इसमे  से  बच  निकलने  के
 साधन  ढढ  ले  if  पैसा तो  वे  कमा  रहे हे  लेकिन
 जब  देन  का  समय  आए  तो  कही  ऐसा  न  हो
 कि  कानून  में  से  ही  लूपहोल  निकाल  कर  बे
 टैक्‍स  से  बच  जायें  जौर  सरकार  को  एक
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 प्रकार से  धोखा  दे  दें  और  बाल  बाल
 बज  कर  निकल  जायें  ।  इसके  दो
 परिणाम  होंगे,  एक  तो  सरकार  को
 पैसो  नहीं  मिल  पायेगा  भौर  दूसरे  बेईमानी
 प्रधिक  बढ  जाएगी  ।  श्राप  जितने  भी  टैक्स
 लगोते  हू  उनके  पीछे  सेस  भ्रवध्य  होती  है  t
 एक्सपेडिचर  टैक्स  के  पीछे  इनकम  टैक्स  के
 पीछे,  वैल्थ  टैक्स  के  पीछे  कुछ  सेस  प्रवध्य
 है  ।  इन  सब  का  र्थ  यह  है  कि  राज्यकोध  में
 पैसा  आए  क्योकि  राज्य  को  पैसे  की  ग्रावश्यकता
 है।  राज्य  का  कहना  है  कि  कुछ  लोग  तो
 ऐसे  है  जो  बहुत  भ्रधिक  कमाते  हे  भौर  उनके
 बहुत  अधिक  कमाने  के  कारण  कुछ  ऐसे  लोग
 है  जो  कमा  नही  पाते  हे  ।  हम  उन  लोगो  में  जो
 कम  कमाते  हें,  भ्रधिक  कमाने  की  शक्ति  पैदा

 करता  चाहते  है  और  जो  बहुत  अ्रधिक  कमाते
 हैं  उनकी  शवित  को  कम  करके  दूसरो  को  देना
 चाहते  हं  ।  दूसरे  शब्दो  म॑  शक्ति  को  बाटना
 चाहते  है  ।  ठीक  इसी  तरह  से  यह  एक

 एक्सप्र  डिचर  टैक्स  है  1  क्या  कारण  है  कि
 कुछ  लोग  तो  ६०,०००  से  ऊपर  तक  रुपया

 खर्च  कर  देते  है  भर  दूसरी  झोर  कुछ  ऐसे
 हैं  ज्ञो  8,000  भी  खर्च  नही  करते हू  t  वे
 एक  हजार  खर्च  इसलिए  नही  करते  कि  वे
 करना  नहीं  चाहते  हैँ  बल्कि  इसदिए  नहीं

 करते  कि  उनके  पास  खर्च  करने  को  नह,  हे  ।
 एस  तो  हो  नही  सकता  कि  कोई  ६०,०००
 या  इससे  भी  ऊपर  खर्च  करता  जाए  और
 उसको  देखने  वाला  ही  कोई  न  हो।
 अज  यह  शाव  ज॑  उठती  है

 _  जग  पीडित  है  जति  ढुःख  से,  जग  पीड़ित
 हैँ  प्रति  सुख  से,  मानव जग  में  बट  जायें  सुख-
 दुख  झोदु  ख-सुल  से  ।

 जो  सुखी  है  उसका  दुख  के  साथ  बटवारा
 हो,  जो  दुखी  है  उसका  सुख  के  साथ  बटवारा
 हो,  जो  ऊंचे  है  उनको  थोडा  नोचे  लाया  जाए
 भौर  जो  नीचे  हैँ  उनको  थोडा  ऊपर  उठामा

 जाए,  ऐसा  करने  से  देश  में  कुछ  हद  सके
 बराबरी  झा  जाएगी  और  जो  लडाई  झगड़े
 है  &  समाप्त  हो  जायेंगे  ।  जब  द््सा  होण  को
 लोशो  में  संप्रह  क्र  के  रखने  की  भाहना  भी
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 लुप्त  हो  जोएगी  ।  मे  कहेंगे  कि  जो  उतकी

 झभावश्यकत्ताएं  हैं  उनको  पूति  हो  जाती  है
 झावश्यकक्षाए  है  उनकी  पूर्ति  हो  जाती  है  भ्रत
 संग्रह  करके  रखने  की  पग्रावश्यकता  नहीं  है  ।

 अय॑  निज  परोवति  गणना  लघु  चेतसाम्‌
 उदार  चरितानान्तु  वसुधेव  कुटुम्बकम्‌  |

 यह  जो  हिन्दुस्तान  का  नारा  था  वह  फिर
 उठ  कर  खड़ा  हो  जाएगा  ।  तो  मै  समझता

 हूं  कि  जो  टैक्स  सरकार  लगाने  जा  रही  है  यह
 अत्यन्त  झ्रावदयक  शौर  उपयोगी  है  t  इसका
 समर्थन  करने  के  लिए  मै  लड़ा  हुआ  हू  |  मैं
 समझता  ह  कि  जो  सम्पत्ति  इस  समय  कुछ
 हाथो  में  केन्द्रित  है  इससे  उसके  विकेन्द्रीकरण
 में  सहायता  मिलेगी  ।  गाधीजी  का  भी  यही
 कहना  था  कि  केन्द्रीकण  नहीं  भ्रपितु
 विकेन्द्रीकषण  की  ध्रोर  हमारा  ध्यान  जाता

 शाहिए  एक  स्थान  पर  किसी  चीज़  के  केन्द्रित

 हो  जाने  से  खराबिया  उत्पन्न  होती  है  ।  भाज

 एटम  बम  बन  गए  है  भौर  ये  कुछ  एक  देशो

 के  पास  ही  है  1  पता  नहीं  कब  तूफान  खडा

 हो  जाएगा  ।  १०  करोड  २०  करोड  इन्होने
 इकट्ठा  “करके  अपने  पास  रखा  ह््भा  है  ।
 न  जाने  कब  किस  के  ऊपर  इनको  पटक  दिया

 जाएगा  धौर  किस  का  दिवाला  निकाल  दिया

 जाएगा  |  हमें  भ्रणुओ  को  भ्रलग  भ्रलग  करता

 होगा,  इनको  जगह  जगह  बिखेरना  होगा,
 तभी  हमारा  काम  चलेगा  t  इस  दृष्टि  से  जो

 एक्सपेडिचर  टैक्स  बिल  भाया  है,  उसके  द्वारा  बडे

 झादमियों  से  सम्पत्ति  लेकर,  पैसा  ले  कर  जनता
 में  वितरित  करने  की  राज्य  की  भावता  है,
 उस  भावना  को  मेँ  पना  सहयोग  प्रदान

 करता  हूं  भौर  मैं  उसके  प्रति  भ्रपनी  सहानुभूति
 श्रक्ट  करता  हूं  ।  मै  चाहता  हू  कि  दुसरी  जगद्दो
 पर  जहां  भी  पैसा  दिखाई  पड़ता  हो,  उसको

 इकट्ठा  किया  जाए  |

 इसके  साथ  ही  साथ  मै  यह  भी  कहना

 चाहता  हू  कि  जहा  हम  बड़ो  से  पैसा  लेने  चले

 ई  वहा  हमें  छोटो  को  रगड़ने  की  बात  नहीं
 करनी  हिए.  क्योकि  जिस  को  लेते  की  ादत

 पढ़  जाती  है  वह  यह  नही  देखता  कि  यह  बढ़ा
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 है  या  छोटा  यह  समझता  है  कि  बडो  से  भी
 लेना  है  भौर  छोटो  से  भी  लेना  है  |  बढों  से
 लेने  में  कोई  हानि  नहीं  है  i  इस  देश  में  गरीबो
 का  बहुमत  है  यह  देश  एक  दरिद्र  देश  है
 शौर  दरिद्रता  को  दूर  करने  के  लिए  यदि
 बडों  से  ही  वैसा  वसूल  किया  जायगा  धौर
 छोटो  को  राज्य  कौ  सहानुभूति  मिलेगी,  तो

 इसके  जो  परिणाम  होगे  वे  भच्छे  ही  होगे  ।

 एक  तो  राज्य  सम्पन्न  होगा,  शक्तिशाली

 होगा,  इसको  बढ़ते  तथा  पर्नपने  का  भ्रवसर
 मिलेगा  भौर  दूसरे  बडे  लोगो  में  भी  यह  विध्वास
 उत्पन्न  हो  जाएगा  कि  वे  भपने  हृदय  में  गरीबो
 की  सहानुभूति  प्राप्त  किए  बिना  धागे  नहीं
 बढ  सकते  है  और  बे  ऐसा  करने  का  प्रयत्न
 भी  करेगे  ।  इसके  साथ  ही  साथ  गरीबों  की

 सहानुभूति  भी  राज्य  को  मिलेगी  क्योकि
 उनके  भ्रन्दर  यह  भावना  उत्पन्न  होगी  कि

 राज्य  बड़ो  से  पैसा  लेकर  उनके  मध्य  बाट  रहा

 है  ।  इस  तरह  से  भ्रमीरो  के  साथ  साथ  गरीबो

 की  सहानुभूति  भी  राज्य  को  प्राप्त  हो  जाएगी

 इस  प्रकार  से  जो  उत्तरदायित्व  राज्य  पर  है

 उनको,भमी  वहभच्छी  तरह  से  पूरा  कर  सकेगा  |

 इस  भावना  के  साथ  इस  हाउस  को  बिल

 का  समर्थन  करना  चाहिए  ।  भ्राज  देश  में  हम
 देख  रहे  है  कि  लोगो  से  टैक्स  के  रूप  बे  भारी

 रफमे  वसूल  की  जाती  हूँ  श्रौर  इतना  ही  नही
 बल्कि  देखने  में  यह  भ्रा  रहा  है  कि  बडे  लोगो

 से  पैसा  लेने  वाले  भी  बडे  होते  जा  रहे  है  t

 हमारे  देखने  में  भ्राता  है  कि  पूजीपतियो  से

 इनकम  टैक्स  लेने  वले  आदमी  भी  छाटे  भ्रादमी

 नद्दी  रह  जाते  हूँ,  वे  भी  उन  पूजीपतियो  के

 छोटे  भाई  बन  जाते  है  ।  देश  के  पूजीपतिथो
 से  जिनके  जिम्मे  पैसा  लेना  हो  वह  पूजीपति
 न  बने,  यह  कैसे  हो  सकता  है|  इसका  पता

 तो  उस  समय  लगता  है  जब  उनके  यहा
 लड़कियों  की  शादिया  होढ़ो  हूँ  ।  लडके  के

 पक्ष  वाले  यह  कहते  सने  जाते  है  कि  लडकी  का
 बाप  तो  इनकम-टैक्स  अफर  है,  क्‍या  वह
 लड़की  को  दहेज  में  १५  हजार  रुपये  भी  नह
 देगा।एं  सा  कैसे  हो  सकता  है,  इतना  तो  उसको
 देना  ही  पड़ेगा  श्राखिर  इनकम-्टैक्स  झफसर,
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 है  1  इसलिए  हमारी  सरकार  को  हस  विषय
 में  विशेष  सतर्कता  बरतनी  होगी  कि  कही
 यह  इनकम  टैक्स  झफसर  टैक्स  इकट्ठा  करने
 के  काम  में  अ्रपनी  जेबों  में  तो  कसा  तहो  डाल

 रहे  है  क्योंकि  चाहे  उन्हें  गगा  में  डुबोइये  या

 यमूना  मे  डुबकी  दिलाइये  या  सदैव  गगाजनी
 उनके  हाथ  में  रक्खे  रहिये,  इस  तरह  को

 गड़बडी  करते  रहेगे  ।  मैं  चाहुगा  कि  हमारी
 सरकार  इस  काम  को  करने  के  लिए  ऐसे
 अफसर  छाट  कर  ररक्‍्खे  जो  बिलकुल  पवित्र
 और  ईमानदार  हों  श्रौर  जो  पबलिक  से  टैक्स
 का  पैसा  वसूल  करने  समय  एक  पाई  की  भी
 गड़बडी  न  करे  भौर  अपनी  भ्रनुचित  कमाई  न

 "करे  मुझे  पूर्ण  विश्वास  है  कि  अगर  आपने
 ऐसे  सुयोग्य  और  ईमानदार  आदमियों  के

 हाथ  में  यह  काम  सौपा  तो  सरकार  को  काफी
 पैसा  क्सी  के  रूप  मे  सुलभ  हो  सकेगा  और
 साथ  ही  झगर  जनता  को  यह  विश्वास  हो
 जाय  कि  उनके  पास  से  जो  पैसा  सरकार  टैक्स
 के  रूप  में  वसूल  कर  रही  है  उसका  वास्तव  में

 सदुपयोग  होगा  और  वह  जनहित  कार्यों  पर
 खच  होगा  तो  देश  का  कोई  ऐसा  श्रादमी  नही
 होगा  जो  अ्रपना  उचित  टेक्स  देने  से  इकार
 करे  1  उस  देश  मे  जहा  लोगो  ने  देश  की  स्वतत्रता
 के  लिए  झपने  प्राणो  को  न्‍्योछावर  कर  दिया,
 और  हजारो  लोग  फासी  के  तख्तों  पर  खुशी
 खुशी  झूल  गये,  क्या  श्राज  उस  देश  के  लोग
 ध्रगर  उनको  यह  विश्वास  हो  जाय  कि  उन
 से  लिया  गया  पंसा  वास्तव  में  सही  तौर  पर
 खच  किया  जायगा,  वे  कागज  के  दुकई  देने
 से  इकार  कर  जायेगे  ?  में  ऐसा  मानने  को
 तैयार  नही  हु  ।  झाज  भी  लोग  देश  हित  के

 लिए  अपना  सववस्व  देने  को  तैयार  हो  जायेगे
 लेकिन  दात  यह  है  कि  उनको  विश्वास  हो
 जाय  कि  उनसे  जो  पैसा  टैक्सो  की  शकल  में
 लिया  जायगा  वह  बंकार  खर्च  नहीं  होगा
 और  उसका  सही  इस्तेमाल  होगा  भौर  वह
 रुपया  देश  के  विकास  भौर  उसकी  उन्नति  के
 लिए  तैयार  की  गई  योजनाभो  पर  उचित
 रूप  से  लगाया  जायगा  ।

 झन्त  में  में  भौर  प्रधक  न  कह  कर  यह
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 जो  बिल  यहां  झाया  है,  उसका  समर्थन  करता

 हैं  भौर  जेसा  कि  झारम्भ  में  मैने  कहा  था  कि
 इस  विषय  पर  कोई  बहुत  लम्बी  चोड़ी  स्पीच
 की  आवश्यकता  नहीं  है  क्योंकि  यह  निश्चित
 रूप  से  उपयोगी  है  और  निविवाद  है।  बस
 इतना  कह  कर  में

 अपना
 स्थान  ग्रहण  करता

 हु।
 श्री  टोटिया  (सीकर)  :  उपाध्यक्ष

 महोदय,  ल  बेल्थ  टैक्स  और  एक्सपेंडीचर
 टैक्स  इन  दोनो  ही  टैक्सों  को  सपोर्ट  करता

 है  क्योकि  आज  देश  के  सामने  द्वितीय  पच  वर्षीय
 योजना  मौजूद  है  भर  उसको  सफल  बनाने
 के  लिए  जो  अतिरिक्त  धन  राशि  नये  टैक्सों
 के  रूप  मे  सरकार  जनता  से  वसूल  करना  चाहती
 है,  वह  उचित्त  दिशा  मे  एक  कदम  है  शौर. इस
 नाते  में  उनका  समर्थन  करता  हू  ।  हमें  भ्रपनी
 योजना  में  निहित  लक्ष्यों  को  पूरा  करना  है
 शौर  उनको  पूरा  करने  के  लिए  हमें  अ्रतिरिक्त
 धन  राशि  जुटानी  पडेगी  शौर  यह  एंसा  कार्य

 है  जिसमे  समस्त  देशवासियों  को  श्रपना
 पार्ट  अदा  करना  चाहिये  ।

 जहा  तक  वेल्थ  टैक्‍स  का  सवाल  है  में

 चाहगा  कि  इसमें  हम  और  श्रागे  बढ़ें  शर
 बजाय  २  लाख  रुपये  के  ऊपर  वैल्थ  टैक्स
 लगाने  के  उसको  ५०  हजार  रुपये  पर  लगाये
 क्योकि  जब  हिन्दुस्तान  में  एक  औसत्त  आदमी
 के  पास  २  हजार  रुपया  भी  नहीं  श्ाता  है  तब
 में  सभझता  हू  कि  एक  सोशलिस्टिक  पैटर्न
 आफ  सोसाइटी  में  एक  भ्रादमी  जिसके  पास
 Yo  हजार  रुपये  की  सम्पत्ति  हो  उतक्तको  कोई
 हक  नहीं  है  कि  वह  झपना  भाग  श्रदा  न॑  करे
 झौर  वह  इस  टैक्‍स  से  बच  जाय  1

 इसी  तरीके  से  एक्सपेडीचर  टैक्स  की
 बाबत  मुझे  यह  कहना  है  कि  बजाय  ३०

 हजार  की  लिमिट  रखने  के  ७  से  १०  हजार
 तक  की  लिमिट  कर  दी  जाय  ।  जब  रे  सौ

 रुपये  प्रति  भ्रादमी  की  भौसत  झामदनी  यहा

 हिन्दुस्तान  में  है,  तो  जो  भादमी  ५  हजार  या
 ७  हजार  रुपया  खर्च  करते  है  उनको  भी  तो

 इस  देश  के  निर्माण भर  विकास  कार्य  में  भ्रपना

 थोड़ा  बहुत  योग  देना  चाहिए  ।  हमें  यह  नहीं
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 भूल  जाना  चाहिए  कि  हमारा  देश  एक  गरोब
 देश  है  भौर  भ्रंडरडेवलप्ड  कंट्रो  ह ैभौर  जब
 हमने  इनकमटैक्स  की  रेट  घटा  कर  ३०००
 रुपये  कर  दी  है  तो  चैल्य  टैक्स  २  लाख  रुपये
 पर  लेना  कृहा  तक  उचित  होगा  ?  मेरा  तो

 सुझाव  यह  है  कि  २  ग्लौख  की  जगह  उसको
 घटा  कर  ५०  हजार  कर  दिया  जाये  ताकि
 ज्यादा  से  ज्यादा  झ्रादमी  झपना  योग  दे  और  वे

 यह  महसूस  करे  कि  व  भी  भारत  की  उन्नति
 और  उसके  निर्माण  कार्य  में  श्पना  पार्ट  झदा
 कर  रहे  है  -  इसलिए  सेलेक्ट  कमेटी  की  सेवा  मे

 मेरा  नज्च  निवदन है  कि  इस  जैब  को  कम  करके

 ५  ७  ह्म  हदें  क्र  ण्  ऊए  पर एजसपेरीएडर डर
 टैबछ  भी  ३०  हजार  से  घटा  कर  ७  से
 १०  हजार  के  बीच  में  कर  दिया  जाय  ।

 दूसरों  को  उपदेश  देना  बहुत  आसान
 है  भगर  स्वय  अमल  करना  हमेशा  कठिन

 हुआ  करता  है  t  और  इस  सम्बन्ध  में  मुझे
 झपने  वहा  को  वह  भाट  वालो  कहावत  याद
 श्राजाती  है  जो  बहू  कहता  था  कि  मैं  हाथी
 के  हौदे  पर  नहीं  चढ़ूंगा  क्योकि  हमारे  बहा
 हाथी  के  हौदा  होता  हो  नही  तो  उस  हालत
 में  उसके  ऐसा  कहने  को  कीमत  हो  क्‍या  है  या
 सोने  के  थाल  में  में  नही  जीमूगा  t  मैं  तो चाहता
 हैं  कि  देश  के  हर  देशवासी  को  कुछ  न  कुछ
 त्यान  करना  चाहिए  और  अपना  योग  देना
 चाहिए  और  में  चाहता  ह  कि  हमारे  लोगो
 में  यह  भावना  फैले  कि  हर  भ्रादमो  यह  फ्हे
 कि  मै  इसमें  अ्रपना  सहयोग  देना  चाहता  हू  v
 जो  लोग  ८  हजार  या  १०  हजार  रुपया  खर्च
 करते  है,  वे  भ्रागे  बढ  कर  यह  कहे  कि  हम
 इस  एक्सपेंडोजर  टैक्‍स  भ  कुछ  हिस्सा  देना
 चाहते  हैं  चाह ेवह  १००  रुपये  हो  या  र००
 रुपये  हो  ।  श्राज  जरूरत  इस  बात  की  है  कि
 हमारे  देश  के  हर  वर्ग  के  झादमों  में  ऐसा  त्याग
 का  भाव  आना  चाहिए  भौर  छोटे  बड़े  सबको
 झपना  उचित  योग  देश  को  उन्नति  पथ  पर
 अग्रसर  करने  के  लिए  देना  चाहिए  i  बस
 और  भ्रधिक  न  कह  कर  इन  शब्दों  के  साथ  में
 झपती  स्पीच  को  खत्म  करता  हूं
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 Shri  Supakar  (Sambalpur):  Mr.
 Deputy-Speaker,  this  Bill,  when  pass-
 ed,  will  be  the  first  expenditure-tax
 measure  throughout  the  whole  world
 and  it  will  be  a  novel  experiment  for
 our  tax  collectors  in  assessment,  col-
 lection  and  realisation.  When  the  hon.
 Fmance  Munster  delivered  his  bud-
 get  speech,  he  said  that  this  is  a
 form  of  taxation  which  has  no  back-
 ing  as  yet  of  historical  experience,
 but  it  is,  however,  a  tax  which,  given
 effective  admunistrative  arrange-
 ments,  can  be  a  potent  instrument  for
 restraining  ostentatious  expenditure
 and  fer  promoting  savings.  For
 initiating  a  taxation  measure  of  this
 nature,  Our  Finance  Minister  has
 reed  on  the  report  of  Professor
 Kaldor,  who  78  the  author  of  a  book
 on  expenditure-tax.  No  doubt  before
 Profcssor  Kaldor  wrote  a  book  on
 expenditure-tax,  such  a  taxation  mea-
 sure  w8S  contemplated  m  the  United
 States  of  America  I  am  _  quoting
 from  a  book  by  Professor  John  F  Due,
 entitled  Government  Finance.  At
 page  276  he  says:

 “No  spendings  tax  has  actually
 been  employed  in  the  United
 States,  Canada  or  Great  Britain.
 However,  suggestions  for  such  a
 tax  were  advanced  in  the  United
 States  as  early  as  92]  by  Ogden
 L  Mulls,  then  a  member  of  Con-
 gress  and  later  Secretary  of  the
 Treasury

 “Try  1942,  the  U.S.  Treasury
 recommended  a  spending  tax  pro-
 posal  to  the  Congress,  but  it  was
 not  taken  seriously  by  the  Con-
 gressional  Committees  ”

 Thus  you  will  see  that  in  the  past,
 there  pave  been  suggestions  for  the
 imposition  of  the  expenditure-tax,
 but  it  has  not  been  favoured.  It  is
 only  now  in  India  that  we  are  going
 to  start  the  expenditure-tax.

 In  this  connection,  I  shall  draw
 your  attention  to  page  24  of  the  ‘Bill
 where  the  number  of  assessees  ig
 calculated.  You  will  see  that  the
 estimated  number  of  assessees  i,
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 4500  individuals  and  4500  Hindu  un-
 divided  famihes  But,  from  the  state-
 ment  that  was  made  this  morning  by
 the  Finance  Minister  that  the  proviso
 to  clause  3  of  the  Bill  is  likely  to  be
 deleted,  it  seems  that  he  is  of  the
 opinion  that  there  should  be  no  such
 restriction  on  the  imposition  of  the
 expenditure-tax  and  that  this  limit
 of  Rs  60,000  mcome-tax  habihty
 should  not  be  a  part  of  the  Bill  when
 it  emerges  out  of  the  Select  Commit-
 tee  We  find  the  floodgate  of  assess-
 ment  35  laid  open  We  do  not  know
 what  will  be  the  number  of  assessees
 who  will  come  within  the  mischief  or
 under  the  purview  of  this  Bill  We
 do  not  yet  know  what  will  be  the
 standard  of  assessment  A  minimum
 amount  of  income  is  fixed  in  the  case
 of  income-tax  But,  in  the  case  of
 expenditure-tax,  we  do  not  have  any
 such  limit,  except  for  the  fact  that
 the  Bill  provides  that  individuals  and
 members  of  Hindu  undivided  families
 will  be  given  certain  exemptions  in
 clause  6  sub-clause  (d)  and  the  pro-
 visos  thereof  Save  and  except  this,
 we  do  not  know  what  will  be  the
 ultimate  amount  of  taxes  that  would
 be  realised  and  the  amount  of  ex-
 penditure  that  would  be  assessable,
 because,  we  have  no  statistics  what-
 soever  regarding  expenditure  either
 in  the  case  of  individuals  or  m_  the
 case  of  Hindu  undivided  familes  It
 is  difficult  to  correlate  expenditure
 with  income  and  it  s  difficult  to  guess
 even  the  expenditure  that  a  person
 having  a  particular  scale  of  income
 incurs  Therefore,  it  8  very  difficult
 to  say  at  this  stage  what  will  be  the
 contribution  of  the  expenditure-tax
 to  the  State  exchequer  and  to  the
 Second  Five  Year  Plan

 Out  of  the  Second  Plan,  already
 One  year  has  elapsed  This  tax  will
 not  be  assessable  before  April  958
 Therefore,  two  years  will  have  elaps-
 ed  when  this  Bill,  alter  being  passed,
 comes  into  operation  Even  then,  it
 will  be  a  very  hard  task  for  the  tax
 collectors  to  lay  down  standards  of
 calculation  and  how  to  check  evasions
 or  avoid  incorrect  returns  We  have

 used  to  the
 .  income-tax  for
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 several  decades  But,  neither  any-
 body  in  this  country  nor  any  one  in
 any  other  country  is  used  to  any
 standard’  of  determing  the  scale  of
 expenditure  and  detecting  any  cases
 of  evasion  Prof  Kaldor’s  report  says
 that  the  comprehenstve  return  that
 would  be  called  for  in  the  case  of
 personal  taxation  would  be  a  panacea
 which  will  cure  all  evils  of  tax  eva-
 sion  But,  from  the  form  that  Is
 suggested  in  the  appendix  of  the  re-
 port,  I  do  not  think  that  the  loophol
 in  the  case  of  attempted  evasion  are
 plugged,  or  that  we  can  expect  that
 there  will  be  a  fool-proof  system  of
 return  of  personal  expenditure  oF
 personal  taxation  as  suggested  by
 Prof  Kaldor

 Clauses  5  and  6  of  the  Bill  provide
 for  the  exclusion  of  certain  expendi-
 ture  from  tax  In  the  report  of  Prof
 Kaldor,  he  has  exempted  certain
 other  expenditure,  which  cannot  be
 called  voluntary  expenditure,  but
 which  is  involuntary  or  forced  ex-
 penditure  so  to  say,  For  example,  he
 has  enumerated  funeral  expenses,  ex-
 penses  of  child  birth,  medical  ex-
 penses  up  to  a  certam  extent,  acci-
 dents  like  flood,  fire  and  expenses
 incurred  as  a  result  thereof,  expenses
 to  treat  physical  disabilities,  etc
 These  expenses  are  rather  m  the
 shape  of  compulsory  expenditure
 Prof  Kaldor  has  suggested  that  these
 expenses  may  be  excluded  from
 taxation  I  hope  and  believe  that  the
 Select  Committee  will  take  into  con-
 sideration  the  desirability  of  the  ex-
 clusion  of  such  expenditure

 Regarding  the  schedule,  I  have  a
 suggestion  to  make  Instead  of
 making  the  rate  uniform  above  a  cer-
 tam  level  of  expenditure,  it  would
 be  better  that  the  rates  of  expenditure
 were  arranged  7  a  slab  system  That
 would  be  more  equitable  so  far  as
 the  expenditure-tax  is  concerned  I
 hope  the  Select  Committee  will  take
 these  suggestions  into  consideration

 Some  Hon.  Members  rose—

 Mr.  Deputy-Speaker:  Those  hon.
 Members  who  have  spoken  yesterday
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 [Mr,  Deputy  Speaker]
 would  be  given  a  chance  only  if  there
 is  time  Those  who  have  not  spoken
 on  either  of  these  Bills  should  have
 the  preference  first.

 at  'रालादांकर  लाल  (डुमरियागंज)
 श्रीमान्‌  उपाध्यक्ष  महोदय,  मैं  इस  बिल  के

 उद्देश्य  को  सपोर्ट  करने  के  लिए  खड़ा  हुआ  हू  |

 हमारा  देश  पचवर्षोय  योजना  को  अपनाये

 हुए  है  भौर  इस  योजना  को  कामयाब  बनाने
 के  लिए  कंपोटल  फार्मेशन  जरूरी  है  भौर
 और  इस  के  लिए  यह  टैक्स  लगाना  जरूरी

 है  t

 इसके  भ्रलावा  जो  बात  इस  बिल  के  पक्ष
 में  है  वह  यह  है  कि  इस  बिल  के  जरिये  से  हम
 अपने  टैक्सेशन  की  नीव  को  डाल  रहेहै  |  ापकों
 याद  होगा  कि  भो  थोड  दिन  हुए  कि  हमने
 यह  तै  फिया  था  कि  हम  एक  सोशलिस्टिक  पैटने
 थर  चलता  चाहते  है  और  सोशलिस्ट  पैटने
 में  यह  जरूरी  बात  हाती  है  कि  लोगों  की
 प्रामदनो  में  जो  डाइवर्जेश  है  उसको  जहा  तक

 हो  सके  टैक्सैशन  के  जरिये  कम  कया  जाय  |

 यह  एक  मेजर  है  जिसके  जरिये  से  हम  लागो
 को  झामदनी  में  जो  डिस्पेरिटी  है  उसको
 घंटा  सकते  है  जिससे  लोगों  की  भ्रमदनी  में

 बहुत  ज्यादा  अन्तर  न  रहे  t

 इस  ब्रिल  के  जरिये  से  यह  कोशिश  की
 गयी  है  कि  लोग  ज्यादा  खर्च  न  करें  और  अगर

 वह  जरूरत  से  ज्यादा  खर्च  करने  हैं  तो उस  पर
 टैक्स  लगाकर  झ्रामदनी  की  जा  सके  किससे

 हुम  अपने  मुल्व'  को  बनाने  से  झौर  अपने  कास
 को  पूरा  करने  में  वामयाब  हो  सके  ।

 इस  टैक्स  के  सिलसिले  में  यह  कहा  गया  है
 "कि  इसमें  से  फ्यूनरल  शौर  मैरिज  वर्गरह  के
 क्षयों  को  निकाल  दिया  जाना  चाहिए  ।
 लैकिन  मेरे  खयाल  से  प्रगर  ऐसा  कर  दिया
 जायेगा  तो  इसमे  फिर  कुछ  रह  ही  नही  जायेगा।
 जो  खर्ज  कि  निफाल  देने  चाहिए  उनके  लिए
 तो  इसमें  पहले  से  ही  प्रावीजन  मौजूद  है  ।  हम
 को  फ्यूनरलप  में  और  शादियों  में  फिजूललर्ची
 करते  है  उसको  तो  कम  करना  ही  चाहिए
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 झौर  इस  बिल  के  जरिये  से  यह  कोदिए
 की  गयी  है  कि  इन  कामों  में  लोग  कम  खर्च
 करे।  अगर  इन  खर्चों  में  हम  लोगो  को  मनमानी
 करने  की  छुट  दे  देगे  तो  नतीजा  यह  होगा  कि

 जो  डिस्पेरिटी  हम  मिटाना  चाहते  है  वह  नहीं
 मिट  सकेगी  ।  इसलिए  यह  जरूरी  है  कि  इन
 चीजो  को  इसमे  शामिल  न  किया  जाये  1

 इन  खर्चों  को  एग्जेम्प्शन  की  लिस्ट  में  न  रखा
 जाये  ।  यह  बिल  तो  जभी  सिलेक्ट  कमेटी  को

 जायेगा  और  अ्रगर  इसमें  कोई  कमी  होगी  तो

 उसको  वहा  ठोक  कर  दिया  जायेगा  |

 एक  बात  इस  के  बारे  में  यह  कढ़ी  गयी

 है  कि  इस  बिल  का  बक्िंग  ऐसा  हीना  चाहिए
 ह: अ  जिससे  लोगो  को  तकलीफ  न  हो  श्र

 वसूली  के  मैथड्स  मे  होने  चाहिए  कि  टैक्स

 आसानी  से  वसूल  हो  सके  |  इसम  कोई  दो
 राये  नही  हो  सकती  और  में  समझता  हू  ह द

 सिलेक्ट  पमेटी  एमपी  तजबाज  करनी  पि  जिससे

 टैक्स  देन  वालों  को  दिक्कत  न  हो  श्रौर  यह
 भी  ध्यान  रखेगी  कि  टैक्स  इवेजन  भो  न  हो
 सके  जिसकी  कि  मुल्य  में  बहुत  शिकायत

 है  1

 इन  थोडे  शब्दों  ने  साथ  मेँ  इस  बिल

 के  प्रिसिपल  की  मुझआफिक्त  रता  हू  और

 उस  सपार्ट  करता  हू  और  प्रानरेबल  फाइनेन्स
 मिनिस्टर  साहब  को  इसके  लिए  धन्यवाद

 देता  हु  ि  इसक  जरिय  में  उन्होंने  हमारी
 आमदर्न।  म  समानता  लान  का  प्रयत्न  किया

 है  जिससे  हम  सोशलिस्ट  पैटर्न  ला  सके  ।

 यह  सोशलिस्ट  पैटर्न  लाने  के  लिए  नीव  का

 काम  करेगा  यह  बिल  राइट  लाइन्स  पर  लाया
 गया  है  शर  में  उम्मीद  करता  हू  कि  हर  राइट

 माइडेड  आदमी  इसको  सपोर्ट  करेगा  ।

 Dr.  A.  Krishnaswami  ‘TOSe—

 Mr.  Deputy-Speaker:  Dr.  Krishna-
 swam:  wants  to  speak?

 Dr.  A.  Krishnaswami  (Chingleput):
 If  you  want  me  to  speak,
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 Mr,  कलफ नविक्स्ाडिटेश:  He  may  speak
 though  that  will  be  a  departure  from
 the  rule  because  he  is  on  the  Select
 Committee.

 Dr,  Krishnaswami:  I  am  thankful
 to  you  for  having  waived  the  rule  that
 a  Member  of  the  Select  Committee
 cannot  participate  in  the  debate,

 Shri  Ranga  (Tenali):  Need  not.

 Mr,  Deputy-Speaker:  There  is  no
 rule  like  that.

 Dr.  Krishnaswami:  Very  well,  Sir,
 then  it  is  a  convention.

 This  Bill  bristles  with  many  diffi-
 culties,  difficulties  of  a  procedural
 and  substantive  nature,  and  it  would
 be  proper  on  my  part  to  place  before
 the  House  these  difficulties  and  invite
 hon.  Members  to  offer  suggestions
 for  surmounting  them.  I  am  sure  that
 the  Select  Committee  will  derive  con-
 siderable  benefit  from  such  sugges-
 tions.

 My  hon.  friend  the  Finance  Minis-
 ter  pointed  out  with  commendable
 constructiveness  that  the  fact  of  this
 tax  being  new  should  not  be  an  argu-
 ment  against  it.  I  entirely  agree  with
 him.  But  when  he  further  pointed
 out  that  the  assessees  today  are  only
 a  limited  number,  say  about  6,000
 and  that  therefore  we  should  not
 be  exercised  over  this  measure,  I
 should  also  like  to  suggest  that  with
 progressive  experience  this  tax  can
 be  widened  to  cover  a  larger  number
 of  people.  Therefore  it  is  all  the
 more  imperative  that  we  should
 examine  the  principles  and  the  various
 difficulties  that  confront  us  at  this
 very  early  stage.

 Sir,  it  has  been  stated  in  the
 Statement  of  Objects  and  Reasons
 that  this  tax  acts  as  a  deterrent  to
 expenditure,  This  cannot  be  gain-
 said,  but  in  its  present  form  it  applies
 to  a  small  group  of  whom  it  cannot
 be  said  that  but  for  the  expenditure
 tax  the  members  of  the  group  would
 indulge  in  large  scale  expenditure  out
 of  current  income,  still  less  out  of
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 accumulated  savings.  The  class  of
 Persons  to  whom  it  applies  may  al-
 ready  be  saving  a  good  portion  of
 their  income  anyway.  It  would  there-
 fore  be  somewhat  optimistic  to  pin
 faith  on  this  tax  to  provide  savings.

 Let  us  recognise  that  while  a  tax
 on  wealth  is  meant  to  diminish  sav-
 ings,  tax  on  expenditure  is  meant
 to  increase  private  savings.  Consider
 as  against  this  the  immense  organisa-
 tional  and  administrative  tasks  which
 the  successful  collection  of  this  tax
 would  involve.  The  system  of  asses-
 sment  proposed  in  Chapter  IV,  clauses
 3  to  77  of  the  Bill,  will  in  addition
 impose  a  liability  on  the  assessees  of
 disclosing  details  of  personal  exptndi-
 ture  during  the  year,  a  liability  which
 in  practice  might  involve  consider-
 able  harassment  and  the  burden  of
 keeping  detailed  accounts  of  indivi-
 dual  and  family  expenses.

 Clause  (13)  specifies  that  every
 person  should  furnish  a  return  setting
 forth  his  expenditure  for  the  pre-
 vious  year.  If  this  and  nothing  more
 were  involved,  there  would  perhaps
 be  no  difficulty.  But  if  the  officer  is
 not  satisfied,  the  assessee  has  to  pro-
 duce  such  evidence  as  may  be  requir-
 ed  in  support  of  his  return.  This
 means  that  an  assessee  has  to  keep
 detailed  individual  and  family  expen-
 diture  accounts.  What  is  more,  the
 Officer  has  the  right  to  probe  into
 every  transaction.  An  expenditure
 account,  after  all,  is  in  many  cases
 unlike  an  income  account,  a  refiec-
 tion  of  the  personality  of  the  indi-
 vidual.  The  powers  given  to  an  ad-
 ministrative  officer  to  probe  into  this
 go  far  beyond,  in  my  judgment,  the
 permissible  limits  of  State  inter-
 ference.  This  is  particularly  annoy-
 ing  because  in  order  to  levy  expendi-
 ture  tax  one  need  not  give  these  vast
 powers  to  the  tax-gathering  autho-
 rity.  Indeed  the  author  of  the  re-
 port  on  tax  reform,  Mr.  Kaldor,  sug-
 gested  a  different  approach  where
 such  details  of  expenditure  except
 those  pertaining  to  the  exempted
 category  were  not  required  to  be
 revealed.  The  assessee,  under  his
 system,  was  required  to  declare  only
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 his  total  assets  at  the  beginning  of
 the  year  and  at  the  end  of  the  year
 and  the  income  during  the  period
 His  expenditure  was  to  be  calculated
 by  adding  to  his  income  the  difference
 between  the  assets  at  the  beginning
 and  the  end  of  the  period  The  very
 fact  that  such  a  system  could  not  be
 adopted,  perhaps  for  legitxmate  rea-
 sons,  in  a  country  lke  ours  is  a
 strong  argument  for  proceeding  with
 caution  and  for  having  a  form  of
 procedure  for  assessment  which  is  not
 inquisitorial  in  character

 १5  hrs.

 The  broader  aspects  of  the  case  for
 a  tax  on  spendings  have  to  be
 examined,  and  Mr  Kaldor'’s  argu-
 ments  which  relate  to  the  theoretical
 superionty  of  the  expenditure  tax
 over  the  income-tax  have  to  be
 brought  under  review  Mr  Kaldor
 points  out  that  an  income-tax  leaves
 out  of  account  certain  kinds  of  income
 which  none  the  less  add  to  a  persen’s
 capacity  to  spend  The  definition  of
 taxable  income,  according  to  him,  1s.
 narrow  This  argument  has,  however,
 been  met  to  a  considerable  extent  by
 extending  the  tax  net  to  cover  capi-
 tal  gams  at  super-tax  rates  To  a
 Jarge  extent,  the  other  argument  does
 not  apply  in  our  country,  because
 there  is  as  yet  no  evidence  of  a  con-
 siderable  proportion  of  persons  add-
 ing  to  their  spending  by  drawmg  on
 their  wealth,  a  frame  of  reference
 quite  different  from  what  Mr  Kaldor
 had  m  view

 Still  another  argument  which  38
 put  forward  m  favour  of  the  expen-
 diture  tax  is  that  by  excludmg  sav-
 ings  from  its  purview,  it  encourages
 them.  On  certain  grounds,  this  sounds
 very  plausible  But  one  would  lke
 to  point  out  that  people  save  because
 they  may  desire  to  spend  in  future
 Although  they  may  escape  when  they
 save,  they  will  none  the  less  bear  the
 tax  in  future,  when  they  spend  out
 of  accumulated  savings  In  fact,  it
 is  nm  order  to  deter  such  spending
 that  Mr  Kaldor  recommends  this
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 tax  However,  it  is  doubtful,  whether
 a  person  who  is  to  be  taxed  on  his
 expenditure  will  have  any  great  in-
 eentive  to  curtail  expenditure,
 especially  when  he  is  going  to  be
 taxed  at  higher  rates  on  his  income
 from  investment  and  on  his  wealth
 as  well  Besides  in  the  type  of
 society  that  we  have,  it  would  be
 quite  difficult  to  decide  the  limits  of
 allowable  expenditure  It  2s  on  this
 matter  that  I  should  like  hon  Mem-
 bers  to  offer  us  guidance  as  to  how
 to  separate  personal  from  non-per-
 sonal  expenditures  For  instance,  in
 the  present  stage  of  social  evolution,
 the  joint  family,  or  2  its  absence,
 strong  family  ties,  determines  the
 responsibilities  of  an  earning  member
 You  cannot  determine  by  law  who
 constitute  the  members  of  a  family
 Of  course,  there  35  the  danger  that  an
 extended  definition  of  the  family
 would  be  musused  for  evasion  On
 the  other  hand,  a  purely  legalistic
 definition

 Shri  T.  T.  Krishnamachari:  There  3s
 no  danger;  it  38  a  fact

 Dr.  Krishnaswami:  I  accept  the
 amendment

 On  the  other  hand,  a  purely  lega-
 listic  definition  of  who  constitute  the
 family  can  lead  to  hardship,  especial-
 ly  in  a  country  where  the  only  form
 of  social  security  is  based  on  family
 ties  This  tax  covers  today  about
 six  thousand  people  But  m  course
 of  time,  hke  all  taxes,  the  nets  will
 be  cast  wider  and  a  larger  number
 will  be  brought  within  its  meshes

 The  question  which  we  shall,  there-
 fore,  have  to  face  at  the  outset  will  be
 whether  one  has  to  permit  hardship
 by  disallowing  expenditure  incurred
 on  dependants  or  whether  the  expen-
 diture  tax  officer  728  to  be  given  the
 power  to  decide  on  the  merits  of  each
 case,  whether  particular  members  of
 the  family  are  to  be  considered  mem-
 bers  of  the  family  for  this  tax

 It  may  be  suggested  with  force  that
 neither  alternative  is  satizfactery.
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 Therefore,  I,  suggest  that  we  should
 give  serious  thought  on  as  to  how  we
 are  going  to  reconcile  the  demands  of
 tax  reform  with  those  of  having
 social  security  safeguarded  in  our
 system.  Unless  the  social  system  gets
 transformed  so  that  the  normal
 family  unit  of  husband,  wife  and
 children  is  the  general  rule,  the  en-
 forcement  of  an  expenditure  tax  is
 fraught  with  grave  dangers  which  we
 cannot  afford  to  overlook,  and  which,
 I  hope  the  Select  Committee  will
 take  into  account.

 As  it  is,  the  absence  of  family
 allowances  and  the  fact  that  the  in-
 come-tax  law  does  not  and  probably
 cannot  take  account  of  family  com-
 mitments  already  works  preferential-
 ly  in  favour  of  persons  with  smaller
 families  or  lesser  commitments.  This
 is  neither  equitable  nor  socially  de-
 sirable,  and  we  would  be  making
 things  considerably  more  difficult
 by  adopting  a  tax  on  spendings.

 These  are  some  of  the  considera-
 tions  which  I  have  to  place  before  the
 House.  There  is  another  argument
 which  I  should  like  also  to  mention
 at  this  stage.  In  any  economy,  it  may
 be  argued  that  high  marginal  rates  of
 taxation  encourage  evasion.  It  is
 implicitly  assumed  by  us  that  by
 reducing  to  some  extent  the  highest
 limits  of  super-tax  and  replacing  it
 by  a  more  or  less  _  corresponding
 expenditure  tax,  the  system  would
 become  more  equitable.  But  the
 difficulties  of  separating  the  purely
 personal  from  the  business  expendi-
 tures  are  considerable  with  our  pre-
 sent  structure,  where  family  busi-
 nesses  abound  and  where  it  is  not
 uncommon  for  business  expenditures
 to  be  incurred  as  part  of  household
 expenditures.  Either  the  tax  liabi-
 lity  will  be  unfairly  large,  because  all
 expenditure  is  considered  personal
 expenditure,  or  there  would  have  to
 be  irritating  questioning  and  cross-
 Questioning  in  order  to  arrive  at  the
 business  element  in  expenditure.  Thi:
 is  a  problem  that  has  to  be  faced.

 I  do  not  propose  to  commit  myself
 at  this  stage  as  to  whether  we  are

 at  JULY  ७957  Expenditure  Tax  3906
 Bilt

 going  to  find  solutions  or  not.  I  sug-
 gest  that  many  of  these  problems  have
 to  be  gone  into  very  carefully,  parti-
 cularly,  as  we  are  initiating  a  new
 tax  for  the  first  time  in  the  world.  It
 is  no  argument  to  suggest  that  today
 it  is  only  a  few  that  are  affected.
 Today,  only  a  few  may  be  affected,
 but  tomorrow,  with  more  experience,
 we  might  have  the  expenditure  tax
 covering  large  numbers  of  people.
 From  this  point  of  view,  Sir,  we
 would  be  particularly  thankful  to
 hon.  Members,  and  when  I  say  we,
 I  have  in  view  Members  of  the  Select
 Committee—if  they  can  throw  light
 on  how  some  of  these  difficulties
 might  be  overcome.  If  these  difficul-
 ties  can  be  mitigated  in  some  measure,
 and  if  it  is  decided  after  all  to  have
 an  expenditure  tax  then,  while  the
 positive  gains  may  not  be  as  consider-
 able  as  is  envisaged  by  the  imposi-
 tion  of  this  tax  at  least  we  would  not
 have  added  to  the  amount  of  hard-
 ships  and  vexation  which  are  likely  to
 result  particularly  in  a  society  where
 we  Fave  not  as  yet  developed  social
 security,  and  where  the  only  form
 of  social  security  is  to  be  found  in
 family  ties.

 Shri  Sadhan  Gupta  (Calcutta
 East):  I  would  point  out  very  briefly
 certain  aspects  of  this  Bill,  which
 the  Select  Committee  should  take
 into  consideration  in  order  to  make
 this  Bill  something  which  the  people
 expected  it  to  be,  a  Bill  to
 further  the  socialist  pattern.  It

 as  necessary  that  every  Bill  that  seeks to  furthe>  the  socialist  pattern
 should  help  rather  than  hinder
 the  breaking  up  of  the  concentration
 of  wealth;  also,  it  should  not  hinder
 the  process  of  redistribution  of  wealth
 in  the  community.

 The  expenditure  tax  here  contains
 many  loopholes  just  like  the  wealth
 tax,  which,  to  my  mind,  absolutely
 defeats  the  purpose.  For  example,
 there  is  an  exemption  in  respect  of
 acquisition  and  construction  of  im-
 movable  properties.  It  is  common
 knowledge,  that  most  rich  people
 spend  a  large  part  of  their  fortunes  in
 acquiring  or  constructing  immovable
 properties  in  many  places,  throughout
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 the  country  For  instance,  we  have  a
 Birla  house  in  Delhi,  Bombay  and
 Calcutta,  and  I  do  not  know,  where
 else—perhaps  in  many  other  places
 too  Similarly,  there  are  rich  mag~
 nates,  who  have  houses  in  all  con-
 ceivable  places,  in  hill  stations,  mm
 seaside  resorts,  and  all  other  places
 where  people  resort  to  for  recupera-
 tion  of  their  health  or  for  pleasure
 purposes,  as  well  as  m  the  different
 cities  of  our  country

 If  this  kind  of  expenditure  is  to  be
 allowed  as  an  exempted  expenditure,
 I  would  think  at  will  be  domg  =a
 mockery  of  the  socialist  pattern  which
 we  swear  by,  especially  when  we  say
 in  the  last  sentence  in  the  Statement
 of  Objects  and  Reasons  of  this  Bill
 that  it  is  consistent  with  the  avowed
 object  of  socialist  pattern  of  society
 It  3s  not  the  object  of  the  sociahst
 pattern  of  society  to  allow  rich  people
 to  build  or  acquire  houses  in  pleasure
 resorts  throughout  the  country  There-
 fore,  even  if  it  is  felt  necessary  to
 allow  some  expenditure  on  houses  a
 definite  limit  should  be  set  to  that
 kind  of  expenditure

 The  next  thing  is  the  exemption  of
 gifts,  donations  and  trusts  What  is
 the  use  of  exempting  gifts,  donations
 and  trusts?  That  would,  I  believe,
 be  a  potent  instrument  to  defeat  the
 provisions  of  wealth  tax  by  distribu-
 ting  the  wealth  between  dependants
 by  way  of  gifts,  donations  etc  and
 that  way  not  only  the  expenditure
 tax  but  also  the  wealth  tax  wll  suffer
 As  a  matter  of  fact,  why  should  we
 countenance  large  gifts  donations  or
 trusts  which  are  not  beneficial  to  the
 public  in  general”?  If  you  want  to
 exempt  gifts  and  donations,  set  a  limit
 for  them,  if  you  want  to  exempt
 trusts,  descnbe  what  kind  of  tru
 you  want  to  exempt  But  for  God’s
 sake,  do  not  exempt  every  kmd  of
 gift,  every  kind  of  donation  or  every
 kind  of  trust  without  limit,  because
 by  that  means  I  think  you  will  not
 have  left  many  of  the  4500  indivi-
 duals  or  the  1500  undivided  Hindu
 families  which  you  expect  to  be  the
 subject  of  your  assessment
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 On  top  of  all  these  allowances,  un-
 der  clause  6  a  basic  allowance  of
 Rs  24,000  and  a  further  allowance  of
 Rs  8000  for  every  individual  depen-
 dant  of  the  assessee  are  provided
 That  will  give  most  of  the  richer
 assessees  a  clear  allowance  of
 Rs  24,000  plus  Rs  40,000  for  8  or  70
 dependants  So  they  clearly  run
 away  with  Rs  64,000

 shri  T  T.  Krishramachari  May  I
 tell  my  hon  friend  that  I  mentioned
 in  my  opening  speech  that  except
 m  regard  to  Hindu  joint  families,  so
 far  as  the  individual  is_  concerned,
 the  total  will  be  restricted  to  Rs.
 35,000?

 Shri  Sadhan  Gupta  In  that  case,
 they  escape  with  at  least  Rs  35,000,
 houses  and  other  things

 The  other  danger  is  that  there  are
 certain  exempted  categories  hke
 acquisition  of  immoveable  properties
 or  business  expenditure  in  sub-clause
 (l)  (a)  of  clause  5  which  would  en-
 able  the  assessee  to  dodge  many  tax-
 able  expenditures  by  showing  them
 wn  the  account  of  those  exempted
 expenditures  For  business  purposes
 many  things  happen  For  example,  you
 kectp  a  domestic  establishment  It  often
 happens  that  in  many  cases,  the  do-~
 mestic  establishment  is  charged  on  the
 commercial  establishment  They  will
 be  shown  as  doing  something  in
 connection  with  the  busincss  establish-
 ment  You  will  have  hardly  any  means
 of  checking  this  fraud  Similarly,  in
 the  matter  of  acquisition  of  immove-
 able  property,  a  larger  amount  may
 be  shown  by  collusion  with  the  ven-
 dor  and  m  that  way,  certain  expendi-
 ture,  which  might  have  been  incurred
 on  items  which  are  taxable,  would
 evade  payment  of  tax

 So  by  providing  all  these  loopholes,
 it  is  absolutely  not  justified  to  claim
 that  2  furthers  the  socialist  pattern.
 What  we  want  is  a  very  steeply  gra-
 duated  rate  of  expenditure,  because
 we  want  the  concentration  of  wealth
 to  be  broken  up  Therefore,  even  in
 the  case  of  business  expenditure  or



 Expenditure  Tax 3909  prea
 investments,  a  limit  should  be  set.  It
 may  be  said  that  in  that  case  invest-
 ments  would  be  discouraged.  If  in-
 vestments  are  discouraged  by  mea-
 sures  taken  against  the  concentration
 of  wealth,  it  is  a  situation  which  is
 absolutely  in  tune  with  the  socialist
 pattern  of  society.  Therefore,  you
 have  to  choose  between  the  two  pat-
 terns;  you  cannot  have  both.  If  you
 have  socialist  pattern,  you  cannot
 encourage  concentration  of  wealth  by
 way  of  investment;  if  you  think  it
 wise  to  encourage  investments  and
 thereby  promote  the  concentration  of
 wealth,  it  cannot  be  a  socialist  pat-
 tern.  You  cannot  get  out  of  dilemma,
 and  the  only  way  is  to  adhere  to  one
 pattern  rather  than  to  the  other  and
 introduce  such  a  pattern  of  society
 in  which,  if  the  capitalists  do  not  in-
 vest,  the  State  will  take  up  the  invest-
 ment  and  thereby  supply  the  need
 for  which  we  have  to  depend  on  big
 capitalists  today  That  is  the  only
 way  to  usher  in  a  socialist  pattern.

 Therefore,  I  would  plead  that  even
 in  the  case  of  investments  and  busi-
 ness  expenditure,  some  limit  must  be
 set,  otherwise,  all  the  6000  assessees
 will  escape  through  the  loopholes  and
 we  may  be  faced  with  something
 like  the  situation  we  are  faced  with
 in  respect  of  estate  duty  today.  Very
 great  expectations  were  raised  regard-
 ing  the  estate  duty,  but  today  we
 find  that  the  realhsation  from  death
 duty  is  very  negligible.  So  m  spite
 of  all  the  great  hopes  raised,  in  spite
 of  all  the  propaganda  that  has  been
 put  forth  regarding  expenditure  tax,
 I  am  afraid  if  these  loopholes  are  not
 plugged,  this  tax  is  going  to  prove
 as  great  a  hoax  as  the  death  duty.

 Now  I  want  to  point  out  one  or  two
 small  matters  also,  Regarding  the
 question  of  income  tax  practitioners,
 in  replying  to  the  debate  on  the
 Wealth  Tax  Bill,  the  Munster  had
 Stated  that  there  were  many  practi-
 tioners  who  were  not  really  qualified
 enough  but  who  had  the  night  to
 practise  as  income  tax  practitioners.
 For  instance,  he  listed  graduates  in
 economics.  Now,  if  you  have  to  ex-
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 clude  any  of  those  practitioners,  you
 have  to  do  it  on  a_  general  basis.
 Practice  m  conection  with  these  taxes
 —the  wealth  tax  or  the  expenditure

 tax—is  very  much  hike  that  in  con-
 nection  with  mcome  tax.  If  you  allow,
 certain  practitioners  to  practise  in
 connection  with  mcome  tax,  there  is
 no  reason  why  you  should  not  allow
 them  to  practise  m  connection  with
 these  taxes  It  may  also  otherwise
 create  difficulties  because  usually  for
 these  kinds  of  things  the  same  practi-
 tioner  is  engaged,  and  that  it  would
 be  better  :f  the  same  practitioner  is
 allowed  to  practise  in  the  matter  of
 all  these  taxes.  If  you  make  any
 exception,  ४  must  be  on  a_  general
 basis  and  not  on  a  particular  basis.
 Therefore,  I  would  prefer  that  the
 clause  should  stand  hke  this—that
 whoever  is  empowered  to  appear  be-
 fore  an  income  tax  tribunal  or  officer
 will  be  empowered  to  appear  also
 before  the  expenditure  tax  officer  or
 expenditure  tax  tribunal.  Because,  I
 take  at,  they  will  be  the  same  persons
 and,  therefore,  no  harm  will  be  done
 that  way  If  you  finally  amend  the
 Income-tax  Act  to  restrict  the  mght
 to  practice  to  certain  persons,  then,
 of  course,  there  is  ample  justification,
 for  the  right  of  practice  will  be  auto-
 matically  restricted  in  the  case  of
 these  taxes  also  So,  I  would  draw
 the  attention  of  the  Select  Committee
 to  these  various  things  and  request
 the  Select  Committee  to  formulate
 schemes  first  of  all  to  plug  the  loop-
 holes;  secondly,  to  set  a  limit  on  ex-
 penditure  on  every  item  of  exempted
 expenditure,  thirdly,  to  take  away
 these  gifts,  trusts  and  donations  and
 acquisitions  and  constructions  of  um-
 movable  property,  at  least  after  a
 certain  limit,  from  the  exemption
 from  tax;  and  lastly,  to  graduate,  the
 rate  more  steeply  and  then  to  recon-
 sider  the  position  of  practitioners  in
 the  light  of  the  Income-tax  law.
 The  Select  Committee  must  do  and  if
 it  does  it,  then,  this  tax  will  be  a
 potent  mstrument  not  only  for  raising
 revenue  but  also  for  the  important
 purpose,  for  instance,  of  fighting  in-
 flation  as  well  as  discouraging  of  con-
 centration  of  wealth  in  our  country.
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 Shri  Naushir  Bharucha  (East  Khan-
 desh)  Mr  Deputy-Speaker,  Sir,  it
 must  be  a  recognised  fact  that  our
 country  is  passing  through  an  econo-
 mic  crisis  of  no  mean  magnitude  The
 various  academic  arguments  that
 have  been  advanced  against  expendi-
 ture  tax  will  not  stand  scrutiny  for
 a  moment  even  Let  us  recognise  the
 stark  reality  that  our  country  has  to
 face,  as  I  said  yesterday,  for  funds
 for  putting  through  the  Second  Plan
 If  the  Second  Plan  collapses,  I  am
 afraid,  the  sense  of  frustration  ani
 the  economic  chaos  would  be  so  vast
 that  one  shudders  to  think  of  the  con-
 sequences  of  such  an  eventuality  I,
 therefore,  support  this  expenditure
 tax,  not  merely  because,  m  my  opl-
 nion,  it  35  yust  but  also  because  the
 dire  necessity  of  the  country  leaves
 us  no  other  alternative

 The  hon  Finance  Mumster  bae
 already  explained  that  the  expendi-
 ture  tax  78  a  part  of  an  integrated
 direct  personal  taxation  system,  that
 it  has  got  an  egalitarian  concept,  and
 these  facts  must  be  eccepted  as  cor-
 rect  I  have  no  doubt  that  a  tax  on
 expenditure  is  bound  to  be  an  incen-
 tive  to  save,  whatever  persons  ir  other
 mterested  quarters  might  say  There
 may  be  some  difference  of  option  as
 to  the  details  and  umportant  detaile
 but  that  can  be  looked  into  So  far
 as  the  scheme  of  the  Bill  38  concern-
 ed,  I  think,  by  and  large,  the  scheme
 commends  itself  because,  in  the  first
 place,  very  generous  exemptions  have
 been  made  I  do  not  agree  with  the
 former  speaker,  who  said  that  these
 exemptions  must  be  deleted  These
 @xemptions  relate  to  capital  expendi-
 ture,  for  imstance,  to  acquisition  of
 smmovable  property,  fixed  deposits
 gifts  premiums  etc  and  payments  for
 provident  funds

 Take  for  instance,  the  case  uf  capi-
 tal  expenditure  Surely,  when  we
 impose  an  expenditure  tax,  the  first
 umportant  thing  78  that  you  must  dis-
 tinguizh  between  expenditure  and
 saving  or  investment  It  need  not
 be  presumed  that  because  capital  ex-
 penditure  is  excluded  from  the  com-
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 ‘putation  of  taxable  expenditure,  that
 altogether  goes  out,  because  it  may
 be  taxed  in  the  form  of  income-tax
 if  the  capital  expenditure  yields  some
 return  So,  by  and  large,  the  exemp-
 tions  though,  at  first  sight,  they  seem
 generous  are  a  necessary  part  of  ex-
 penditure  tax  and  should  remain  there
 until  we  have  greater  experience.
 Thereafter  one  require  to  may  con-
 sider  whether  these  exemptions  be
 deleted  or  diluted  For  mstance,  the
 exemption  relating  to  gifts  and  dona-
 tions  In  expenditure  tax  when  we
 say  that  the  person  spending  so  much
 has  to  be  taxed,  obviously,  ४  a  gift
 is  made  or  a  donation  is  made,  that
 should  go  out  because  that  does  not
 form  part  of  personal  expendityre,
 thaf  78  not  in  the  nature  of  recurring
 or  routine  expenditure  It  may  be
 that  later  on,  next  year,  the  hon.
 Finance  Minister  may  come  with  a
 measure  for  taxing  gifts  and  dona-
 tions  Then,  this  loophole  may  be
 plugged,  but,  until  we  have  greater
 experience  of  this,  I  for  one  would
 say  that  the  present  scheme  of  the
 Bill  should  be  retained  and  it  may  be
 modified  after  some  experience

 Referring  to  the  incidence  of  the
 expenditure  tax,  I  am  of  the  view
 that  even  with  the  suggestion  which
 the  hon  Finance  Minister  made  this
 morning,  the  incidence  is  not  going
 to  be  heavy  Let  us  first  bear  in
 mind  the  fact  that  this  may  affect
 6,000  or,  at  the  most,  25,000  people
 even  if  the  net  is  spread  far  and  wide
 and  this  category  definitely  mncludes
 people  who  can  afford  to  pay  If  we
 recognise  the  fact  that  the  definition
 of  mcome  in  the  Indian  Income-tax
 Act  does  not  give  us  a  correct  yard-
 stick  for  measuring  the  taxable  capa-
 city  of  a  person,  then,  the  logical  con-
 clusion  is  that  we  must  accept  other
 supplementary  systems  of  taxation
 which  go  to  complete  the  structure
 and  make  it  more  perfect  as  an  in-
 strument  to  measure  the  taxable
 capacity  If  that  is  accepted  this  ex-
 penditure  tax  becomes  invitable.

 There  are  numerous  objections  that
 have  been  raised  against  this  tax.  I
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 ahall  enumerate  some  of  them.  It  has
 been  stated  that  it  ह ३  a  novel  experi-
 ment.  So  many  taxes  have  been
 novel..  In  England,  before  3854  I
 think,  the  income-tax  was  a  novel
 tax  but  it  has  come  to  stay.  It  has
 also  been  stated  that  no  country  has
 got  this  system  of  expenditure  tax.
 Uniess  some  country  makes  a  begin-
 ning  no  country  will  have  it.  That
 is  hardly  an  argument  that  we  should
 not  have  a  tax  until  somebody  has
 tried  it  and  found  it  workable.  It  is
 also  stated  that  Prof.  Kaldor  in  his
 book  on  expenditure  has  said  that  if
 an  expenditure  tax  is  introduced  there
 would  be  no  place  for  wealth  or  in-
 come-tax.  I  am  afraid  that  is  not
 the  correct  interpretation.  It  is  true
 that  Prof.  Kaldor  has  said  that  this
 integrated  system  of  personal  taxa-
 tion  should  be  accompanied  by  down-
 grading  of  income-tax,  which,  at  its
 maximum,  should  not  exceed  45  per
 cent.  But,  I  do  not  know  whether,
 taking  into  consideration  the  pecu-
 liar  economic  conditions  existing  in
 India  it  is  necessary  that  we  should
 copy  Prof.  Kaldor  in  every  detail  and
 that  we  should  also  scaledown  our
 rate  of  income-tax.

 It  has  also  been  urged  that  it  is
 going  to  be  extremely  difficult  to
 administer  this  tax  and  that  it  33  like-
 ly  to  impose  a  very  great  burden  on
 the  assessee;  the  assessee  wiil  be  re-
 quired  to  maintain  an  account  of  ex-
 penditure  in  great  detail.  He  will
 have  to  maintain  books  in  respect  of
 purchase  of  capital  assets;  then,  he
 will  have  to  keep  an  account  of
 moneys  lent,  bank  balances,  bequests
 and  gifts  and  all  other  expenditure.
 It  is  true  that,  to  a  certain  extent,
 keeping  of  accounts  of  expenditure
 will  be  necessary.  But,  in  this  con-
 nection  I  would  appeal  to  the  hon.
 Finance  Minister  to  take  into  consi-
 @eration  Prof.  Kaldor’s  formula  for
 computing  the  taxable  expenditure  in
 a  rough  and  ready  manner,  His
 formula  is:  “expenditure”  should  be
 regarded  as  equal  to  cash,  and  bank
 balance  standing  at  the  beginning  of
 the  year  plus  gifts,  bequestions,  etc.
 plus  borrowings  plus  proceeds
 of  investments  minus  loans,  invest-
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 ments,  cash  and  bank  balance  at  the
 end  of  the  year.  I  submit  that  this
 may  not  give  you  a  very  correct  mea-
 sure  for  computing  the  taxable  expen-
 diture.  But,  to  my  mind,  in  the  ad-
 ministration  of  a  system  of  expendi-
 ture  tax  like  this,  it  is  very  important
 that  the  assessee  should  not  be  put  to
 pin-pricks  and  trouble.  It  is  better
 that  we  should  derive  some  less  reve-
 nue  to  begin  with  rather  than  involve
 our  departments  and  collection  machi-
 nery  into  a  morass  of  details  with
 regard  to  the  computation  of  taxable
 expenditure.  I,  therefore,  appeal  to
 the  Select  Committee  to  take  into
 consideration  a  rough  and  ready
 method  of  computing  taxable  ex-
 penditure  and  the  formula  suggested
 by  Dr.  Kaldor  seems  to  work  well,

 It  is  also  suggested  that  there  will
 be  very  considerable  evasion  of  ex-
 penditure  tax,  Let  us  admit  it  is  going
 to  be  so,  How  will  evasion  take  place?
 First,  in  the  nature  of  gifts.  It  may  be
 so.  There  would  be  more  cash  tran-
 sactions  than  by  means  of  cheques.  I
 admit  it  is  possible  to  evade  expendi-
 ture  tax  by  entering  into  cash  tran-
 sactions  and  not  keeping  any  records
 of  that.  Also  by  debiting  personal
 accounts  to  the  firm’s  accounts,  it  can
 be  evaded.  It  is  also  possible  by  cre-
 ating  false  evidence  of  debts.  These
 things  are  possible.  Let  us  admit  that
 8  person  who  is  bent  upon  evading
 expenditure  tax  can  do  it  within
 measurable  limits  simply  because
 there  are  possibilities  of  evasion.  But,
 on  that  account  one  cannot  say  that
 this  should  be  abandoned  altogether
 as  a  source  of  revenue.

 But,  let  us  also  consider  some  of
 the  valid  objections  to  this  tax  which,
 to  my  mind,  require  to  be  removed.
 I  hope  the  Select  Conimittee  will  take
 into  account  the  point  raised  in  righte-
 ous  indignation  by  my  hon.  friend,
 Pandit  Thakur  Das  Bhargava.  In-
 justice  is  being  done  to  the  joint  fami-
 ly.  I  fully  agree  with  him.  It  is  con-
 ceivable  that  at  a  time  when  the  Bri-
 tishers  were  here  they  did  not  enter
 into  the  spirit  of  joint  family  system
 and  did  not  underatand  much  about  id
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 They  may  have  resorted  to  some  sort
 ef  a  rough  and  ready  workable  for-
 mula  and  imposed  taxes  on  individu-
 als  and  joint  families.  The  time  has
 definitely  come  when  justice  should
 be  done  in  these  cases.

 True,  the  hon.  Finance  Minister
 may  feel  that  if  the  size  of  the  joint
 family  permissible  under  the  taxation
 system  were  to  be  increased,  many
 people  may  take  refuge  under  that
 and  evade  taxes,  Even  then  I  feel,  at
 the  cost  of  evasion  of  some  tax,  it  is
 very  necessary  that  delayed  justice
 should  be  done  to  the  Joint  Hindu
 family  system  and  I  hope  the  Com-
 mittee  will  take  mto  account  the
 very  fervent  and  earnest  plea  made
 by  Pandit  Thakur  Das  Bhargava.

 I  also  feel  that  in  certain  respects,
 exemptions  should  be  enlarged  and
 the  expenditure  due  to  death  and
 fumeral  ceremonies,  etc.  should  be
 completely  exempted  and  also  ex-
 penditure  due  to  emergencies  If  that
 is  done,  I  think  some  of  the  objections
 would  disappear.

 It  has  been  stated  that  there  will  be
 administrative  difficulties.  If  that  35
 an  objection,  many  of  the  taxes  would
 have  to  be  deleted  from  the  statute
 book.  Let  us  realise  that  with  all  the
 efforts  of  human  ingenuity  it  is  not
 possible  to  evolve  a  taxation  system
 which  is  perfect  in  every  respect.

 if  we  really  mean  socialist  pattern,
 Expenditure  Tax  should  be  there.
 For  the  first  time,  after  seeing  the
 taxation  plan  of  the  Finance  Minis-
 ter,  I  am  beginning  to  feel  that  the
 Congress  Party  is  becoming  a  little
 serious  about  the  socialist  pattern  of
 society.  If  we  are  serious  about  it
 this  system  of  taxation  is  inevitable.
 I  repeat  what  I  said.  The  rich  will
 have  to  reconcile  themselves
 to  the  sacrifice  which  this  system  of
 taxation  calls  upon  th  to  make.
 Theat  is  inevitable  in  any  future
 society  whichever  party  comes  into
 power.  Let  not  the  rich,  therefore,
 howl  and  say  that  efther  the  capital
 formation  is  deterred  or  that  private
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 personal  expenditure  is  being  pried
 into.  The  whole  country  is  moving
 towards  socialist  pattern  of  society.
 There  can  be  no  exception  to  this  rule
 and  the  sooner  the  richer  class  recon-
 ciles  itself  to  this  inexorable  fact,
 it

 ah

 be  better  for  them,  better  for
 the  co  and  better  for  our  re-
 sol  of  revenues.

 . i  चाज दयो.  (बलरामपुर)  उपाध्यक्ष

 मदादय,  इस  विधेयक  क  मूल  में  जो  उद्देश्य  निहित
 है  में  उसका  समर्यन  करता  हूं  7  कोई  भी  व्यक्ति
 झनाप  शनाप  व्यय  करे  यह  हमारी  परम्परा
 शौर  संस्कृति  के  विरुद्ध  है।  भारतीय  सस्कृति
 मर्यादाओ  में  विश्वास  करते  है,  और  यह
 मर्यादा  व्यक्तिगत  व्यय  पर  भ  लागू  होन॑।
 चाहिये  ।  जब  कोई  व्यक्ति  अ्मर्यादित  व्यय
 करता  है  तो  समाज  में  उसके  परिणामस्वरूप

 ऐसा  प्रवृत्तिया  पैदा  हत,  हैं  जिन  से  समाज
 का  झ्राधार  हें;  हिल  जाता  है  |  इस  दृष्टि  से
 व्यय  पर  मर्यादा  लगाई  जाय,  यह  आवश्यक

 है  1

 इस  /  साथ  ही  हम  राष्ट्र  निर्माण  के

 यज्ञ  में भी  लगे  है।  जो  भी  पच  वर्षीय  योजना

 प्रस्तुत  को  गई  है,  उससे  मैं  पुरणगया  सहमत

 दा। हु,  दोर  मैन  इस  बात  को  शप  सम्मुख
 रखा  था  कि  उस  योजना  में  देश  के  साधन
 स्रोतों  और  जनता  की॑'  टैक्‍्सो  को  देने  को

 सहनशक्ति  को  देखते  हुये  हेर  फेर  होना

 ्

 1  में  पृष्ठ  पोषण  नहीं  करना  चाहता,
 पिसे  हमो  को  पतसना  हमारा  उद्देष्य  नहीं  है,

 rey  फिर  भी  जो  विफास  योजनाये  हमने
 अपने  द्वाथ  में  लो  है  ते  सकल  हो  यह  हम  सभी
 व्यवित  चाहते  हैं  राष्ट्र  निर्माण  था  प्रइन
 किसी  वार्टी  का  प्रदन  नहीं  है  7  आज  सारा
 सगार  भारत  की  ओर  देख  रहा  है  कि  हम
 अपनी  सम्पूर्ण  शक्ति  और  क्षमता  को  एकत्र
 करके  निर्माण  योजनाओं  को  सफल  बना
 सकते  है  या  नहीं।  इन  योजनाओं  के  लिये
 हमें  बन  की  आवश्यकता  है,  और  व्यय  कर

 वह  धन  प्राप्त  करने  में  हमें  सहायक  होगा,
 इस  दिध्टी  से  भी  उसका  स्वागत  किया  जाना
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 चाहिये  1  किल्‍्तु,  शौर  इस  “किन्तु”  के  बाद
 इस  विधेयक  के  सम्बन्ध  में  जो  मेरी  प्र/शंकाये

 हैं  उन्हें  मै  सदन  के  सम्मुख  उपस्थित  करना

 चाहता  हूं

 स्वय  वित्त  मंत्री  महोदय  ने  भ्रपने  भाषण
 में  यह  स्वोकार  किया  है  कि  इस  ढ्ग  ब  कर

 इतिहास  द्वारा  भझ्रभी  तक  पुष्ट  नहीं  किया
 गया  है।  उनके  शब्द  है  :

 ‘This  is  a  form  of  taxation
 which  has  no  backing  as  yet  of
 historical  experience.”

 में  अपने  मित्र  श्री  भरूचा  स  सहमत  हु
 ॥;  यदि  यह  टैक्स  शझन्य  देशों  थे  नहीं  लगाया
 गया  है  तो  यह  कोई  कारण  नहीं  है  कि  हम
 अपने  देश  में  न  लगाये  |  हमें  दूसरो  की  नकल
 करने  को  हो  आवश्यकता  नही  है  -  हम  अ्रपनी
 अक्ल  का  भी  प्रयोग  कर  सकते  है।  श्रन्य  देशो
 में  यह  टैक्‍स  नहीं  है,  और  न्प्बल  हम  अपने
 देश  में  लग।  रहे  है,  इसमे  कठिनाई  पैदा  हो  सकती
 है  ।  कल्पना  कीजिये,  कोई  व्यक्ति  इस
 टैक्स  से  बचने  7  लिये  सम्पत्ति  का  संग्रह
 करता  जाना  है शरीर  सप्रह  के  बाद  उसका
 व्यय  करने  4  लिये  दूसरे  देश  में  चला  जाता

 है  ।  हमारा  पडीसी  देश  ह्  हमारा  ही  एक
 झग,  नये  राज्य  क  रूप  में  विद्यमान  हो  गया

 है  ।  मैं  निवेदन  करूगा  कि  इस  समावना  पर
 गम्भीरता  से  विचार  िया  जाना  चाहिये  t

 हमारा  कोई  नागरिक  यहा  सग्रह  करे  श्रौर
 किसी  दूसरे  देश  में  जा  कर  उसका  व्यय  करे
 इस  बात  को  रोकने  की  आवश्यवता  है  ।

 युद्धकाल  में  अमरीक।  भें  एक्सपेंडीचर
 टैक्स  लगाने  के  बारे  में  विचार  हुआ  था
 श्रौर  प्रोफेसर  फिशर  में  उसके  सम्बन्ध  में

 कुछ  सुझाव  प्रमरीकी  सरकार  के  सम्मुख
 रखे  थे।  उस  समय  को  प्रमरीका  की  सरकार
 वर्तमान  सरकार  की  तुलना  में  भ्रधिक  प्रगति-
 शील  मानी  जाती  है  ।  किन्तु  व्यावहारिक
 कठिनाइयों  के  कारण  पअ्रमरीकी  सरकार  ने
 प्रोफेसर  फिशर  के  उस  सुझाव  को  स्वीकार
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 नहीं  किया  भर  ध्मरोका  में  एक्सपेंडीअर
 टैक्स  नहीं  लगाया  गया  ।  म॑  यह  मानता  हूं
 कि  हमारी  परिस्थिति  भ्रमरोफा  से  स्वधा
 भिन्न  है।  किन्तु  टैक्स  को  लगाने  मे  भौर
 उसे  वसूल  करने  में  जो  व्यावहारिक  कठि-
 नाइया  है  उनको  हम  दृष्टि  से  श्रोझल  नहीं
 कर  सकते  t  वित्त  मत्री  महोदय  ने  अ्रपने
 भाषण  में  इस  बात  को  स्वीबार  क्रिया  है
 कि  इस  टैक्स  के  लिये  प्रभावशाली  प्रशासनिक
 व्यवस्था  होनों  चाहिये  ।  में  श्रप्रेजी  म॑  उनके
 शब्दों  को  दुहराऊगा

 “It  is  a  tax  which,  given  effec-
 tive  administrative  arrange-
 ments...  ”

 और  बागे  भी  उन्होंने  कुछ  कहा  है।
 अब  इस  बात  की  ओर  भी  ध्यान  देना  आाव-
 इयक  है  कि  क्या  “इफेक्टिव  एडमिनिस्ट्रेटिव
 एरेजमेट  ”  प्रभावशाली  प्रशासनिक  व्यवस्था,
 हम  निर्माण  कर  सकते  हैं  ।  श्भी  तक  का
 जो  ग्रनुभव  है  वह  इस  दृष्टि  से  उत्साहवर्धक
 नहीं  है  और  मुझे  झावाका  है  कि  इसमे  भविष्य
 में  भी  कितना  सुधार  किया  जा  सकेगा  ।

 हम।रे  पास  जो  भी  लोग  हैं  उन  से  हम  च्छी
 तरह  से  परिचित  है  ।  उनके  हाथों  में  जब
 इस  टैबस  का  बतर  करने  के  अ्रधिकार
 रख  दिये  जायेगे  तो  उससे  परेशानिया  नहीं
 होगी,  उत्पीडन  नहीं  होगा,  इसको  बविध्वास-

 पूर्वक  नहीं  कहा  जा  सकता

 यह  टैक्स  ब्यक्गित  जीवन  में,  पारिवारिक
 जीवन  में,  उसको  पवित्रता  में  और  उसके  रहस्यों
 में  राज्य  को  प्रवेश  करने  के  लिये  जितने

 विस्तृत  भ्रधिकार  देता  है  उनसे  सचमुच  में
 झन्त:करण  में  अादयकाय  उत्पन्न  होती  है  ।
 केम्ब्रिज  यूनीवर्सिटी  के  डा०  ए०  के०  केस्टर
 नें  इस  बात  को  स्पष्ट  किया  है  ।  उन्होने
 कहा  है  कि  दम  बात  पर  विचार  होना  चाहिये
 कि  क्‍या  राज्य  को  व्यक्षितगत  जीवन  में  प्रवेश
 करने  के  इतने  अधिकार  दिये  जाये  :

 “Whether  it  is  reasonable  for
 the  State  to  require  such  a  degree
 of  information  as  would  be  needed
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 [att  बरजपेयो]ु
 from  the  tax-payer  about  his
 activities.”

 झौर  कर  संग्रह  करने  की  हमारी  जैसी  प्रणाली

 है  भौर  जैसे  व्यक्ति  है  उनके  द्वारा  इसका

 दुरुपयोग  न  हो  इस  बात  की  सावधानी  रखना
 झावश्यक  है  ।  प्रोफेतर  काल्डर  ने  स्वयं

 इस  बात  को  स्वीकार  किया  है  कि  इस  टैक्स
 को  यदि  लागू  किया  गया  तो  भ्रन्तरिम  काल
 में  भनेक  कठिताइया  खड़ी  होंगी  ।  हो  सकता

 है  कि  जहा  यह  टैक्स  लागू  होने  वाला  है
 बहा  लोग  बैंकों  में  से  भ्रपनी  सम्पत्ति  को
 निकाल  लें  भौर  इसलिये  उन्होंने  इस  बात
 का  सुझाव  दिया  है  कि  समव  है  कि  जितने
 भो  बैंकों  क ेनोट  चल  रहे  है  उन्हें  हमको  वापस
 लेन।  पड़े  ।

 “demonetization  of  ting  bank
 notes,”  $

 जो  संकेत  प्रोफेसर  काल्डर  ने  दिया  है,  मै  नही
 समझता  कि  वित्त  मत्री  महोदय  इतना  गम्भीर
 कदम  उठाने  का  विचार  कर  रहे है  |  ऐसा
 करना  भी  नही  चाहिये  ।  किन्तु  इस  टैक्स'
 के  फलस्वरूप  झन्तरिम  काल  से  जो  भी

 कठिनाइयां  उत्पन्न  होंगी  उनका  विचार
 आवश्यक  है  |

 मुझे  यह  देख  कर  सचमुच  में  खेद  हुआ
 है  कि  इस  टैक्स  के  भ्न्तगेत  जम्मू  भौर  काइमीर
 को  समाविष्ट  नहीं  किया  गया  ।  कल  जो

 सम्पत्ति  कर  रखा  गया  था  उसमें  जम्मू  ध्रौर

 काइमीर  को  झलग  नहीं  किया  गया  था

 किन्तु  इस  टैक्स  के  कार्य  क्षेत्र  मे  से  जम्मू  और

 काइमीर  को  निकाल  दिया  गया  है।  मैं  नहीं
 ज्ञानता  कि  किन  विशेष  कारणों  से  ऐसा
 किया  गया  है।  यदि  वहा  सम्पत्ति  कर  लग

 सकता  है  तो  सम्पत्ति  के  व्यय  पर  कर  क्यो

 नहीं  लग  सकता  ।  मैं  समझता  हूं  कि  इस
 बात  पर  फिर  से  विचार  किया  जाना  चाहिये  |

 मैं  झादा  करता  हूं  कि  प्रवर  समिति  जम्मू
 और  काएमीर  के  सम्बन्ध  में  कोई  झन्तर  नहीं

 करेगी  ।
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 एक  झौर  महत्वपूर्ण  बात,  जिसकी  शौर
 मेरे  झ्ादरणीय  बुजुर्ग  पंडित  ठाकुर  दास
 मागेव  में  ध्यान  दिलाया  है  शौर  जिसकी
 श्री  भरुचा  ने  भी  पुष्टि  की  है,  उसकी  भोर
 मैं  वित्त  मंत्री  महोदय  का  ध्यान  खींचना
 चाहता  हूं  ।  हिन्दू  संयुक्त  परिबार  की
 प्रगाली  सामाजिक  सुरक्षा  की  सब  से  श्रेष्ठ
 पड़ति  है  जिसे  हमने  युगों  से कसौटी  पर  कस
 कर  खरा  पाया  है।  जबतक  राज्य  प्रत्येक

 बढ़े  &  लिये,  प्रत्येक  विधवा  के  दिये,  प्रत्येक

 झपाहिज  के  लिये,  भोजन,  वस्त्र,  लिवास
 और  चिकित्सा  की  व्यवस्था  नहीं  करता,
 तब  तक  सुक्त  हिन्दू  परिवार  की  प्रणाली
 सामाजिक  सुरक्षा  पद्धति  के  रूप  में  रखी  जानी

 चाहिये  ।  उसे  तोड़ने  का  प्रधत्न  नहीं  होना
 चाहिये।  काल  प्रवाह  के  कारण  वह  टूट  रही
 है  इसे  मैं  स्वीकार  करता  हू  ।  किन्तु  उसे
 बनाने  के  बजाय,  उसे  दृढ़  करने  के  बजाय

 हम  इस  प्रकार  की  प्रर्थ  नीति  का  भ्रवलम्बन
 करे  जिससे  वह  सयुकत  परिवार  की  प्रणाली

 बिल्कुल  ध्वस्त  हो  जाये,  इससे  में  कदापि

 सहमत  नहीं  हूं  t

 शनी  ओना  जयरा  बात  (दरभंगा)  :
 उपाध्यक्ष  महोदय,  सविधान  के  सातवें  शिड्यूल
 की  प्रथम  सूची  मे  उन  विषयो  का  जिक्र  किया
 गया  है,  जिनके  बारे  में  केन्द्रीय  सरकार---

 अर्थात्‌  यह  सवन--कानून  बना  सकती  है  ।
 उस  सूची  में  व्यय  कर  का  कोई  जिक्र  नहीं
 है।  उस  सूची  में  co  क्रमाक  द्वारा  इस
 सदन  को  उन  सभी  विषयों  में  कानून  बनाने
 का  अधिकार  है  जो  विषय  किसी  भी  सूची
 में  नहीं  है।  इस  प्रकार  दूसरी  अभौर  तीसरी

 सूची  में  भी  इसका  कोई  उल्लेख  नहीं  है  t
 मैं  समझता  हूं  कि जिस  समय  संविधान  बनाया
 जा  रहा  था,  उस  समय  इसके  निर्माताझों  के
 दिमाग  में  यह  बात  नहीं  भाई  कि  इतनी
 जल्दी  व्यय  कर  हिःदुस्तान  की  कर-प्रणाली
 में  शामिल  किया  जायेगा  ।  इस  सिये  यह
 कहा  जा  सकता  है  कि  यह  सदन  एक  विक्ेषा-
 घिकार  का  प्रयोग  कर  रहा  है  ।
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 मेरा  ख्याल  है  कि  यह  विधेयक  न  केवल
 कर  लगाने  के  लिगे  लाया  गया  है,  अल्कि

 समाज-सुधार  भी  इसका  उद्देश्य  है  1  हमारे
 देश  की  जो  पुराने  जमाने  की  सामाजिक
 प्रणाली  है,  उसमें  बहुत  तरह  के  व्यर्थ  के  खर्च
 शामिल  है,  जिन  से  कोई  उत्पादन  भी  नही
 होता  है  भौर  देश  को  कोई  दूसरा  फायदा  भी

 नही  होता  है  भौर  व्यर्थ  मे ंधन  बरबाद  होता
 है  ।  इस  विधेयक  के  द्वारा  वह  प्रपव्यय--

 फिजूलखर्ची--बहुत  हद  तक  नियत्रित  हो
 जायेगा  |  जैसा  कि  हम  सभी  जानते  है,  हमारी
 कर-प्रणाली  ऐसी  होनी  चाहिये  जिस  के
 द्वारा  हमारे  प्रशासकीय  खर्च  के  लिये  भी
 रुपया  जुटे  झौर  साथ  ही  साथ  व्यक्ति  या
 व्यक्तियों  का  समूह  ऐसे  काम  करने  के  लिये
 रुपया  संग्रह  करे,  जिससे  देश  की  सम्पत्ति

 बढ़े  भौर  देश  समृद्ध  हो  ।  जैसा  कि  हमारे
 वित्त  मत्री  महोदय  ने  बताया  है,  इस  विधेयक
 का  मुख्य  उद्देश्य  रुपया  सग्रह  करना  नही  है,
 बल्कि  अपव्यय  को  रोकना  है  शौर  लोगों  को
 इस  बात  का  मौका  देना  है  कि  जो  उपार्जन
 मे  करते  हैं,  वे  न  सिफ  उसको  खर्च  कर  दे,
 बल्क  साथ  ही  बचायें  भौर  बचा  कर  देश  की
 सम्पत्ति  को  बढ़ाये  और  समाज  को  उन्नत
 करे  ।  इसलिये  इस  सदन  में  किसी  ने  इस
 विधेयक  का  विरोध  नहीं  किया  है  |  जहा
 तहां  मत-भेद  प्रकट  किये  गये  है,  भ्राशंकाये
 झौर  सदेह.  प्रकट  किये  गमे  है,  लेकिन  सभी  मे

 एक  स्वर  से  इस  विधेयक  का  समर्थन  किया

 है।

 में  समझता  हूं  कि  हम  भपने  देश  में  जो
 एक  नई  शौर  सुसम्बद्ध  कर-प्रगाली  जारी
 कर  रहे  हूं,  यह  विधेयक  उस  का  एक  प्रमुख
 झंग  है।  यदि  इस  को  स्व  कृत  न  किया  जाय,
 ती  हमारी  कर-प्रगाली  एक  महत्वपूर्ण  कड़ी
 सके  बंबित  हो  जायगी  ।  यह  व्यय  कर
 हमारे  झ्राय-कर,  सम्पत्ति  कर  प्रौर  एस्टेट
 श्पूडी  के  लिये  सहायक  मौर  पूरक  के  रूप  में
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 सिद्ध  होगा  I  were  हम  व्यय-कर  गे  लगायें,
 सेकिन  आय-कर  शौर  सुपर  टैक्स  लभादें,
 तो  देहा  को  न  केवल  दपथों  की  कमी हो  जामणी,
 बल्कि  टैक्स  प्रगालो  के  प्रशासन  में  बहुत
 कमज़ोरियां  शा  जामंग्री  और  हम  अपने
 देश  में  एक  सुसम्बद्ध  शौर  सुधरी  हुई  कर-
 प्रणाली  स्थापित  नहीं  कर  सकेंगे  ।  जैसा
 कि  मे  ने  पहले  विधेयक  के  सम्बन  ये  कहा  था,
 में  इस  का  बहुत  वागत  करता  हूं।

 जैसा  कि  सभो  माननीय  सदस्यों  ने
 कहा  है,  यह  कर  एक  नई  चीज  है  शर
 किसी  देश  का  झ्तृमव  हमारे  सामने  नही  है--
 अपने  देश  का  तो  है  ही नही  ।  ऐसी  भवस्था

 में  प्रवर  समिति  को,  जिस  के  सुपुर्द  यह  विधेयक
 किया  जा  रहा  है,  इस  पर  दुसरे  साधारण
 विधेयकों  की  अपेक्षा  ज्यादा  यम्मोरतापूर्व क
 विचार  करने  की  पग्रावशध्यकता  होगा
 यह  सभी  का  अनुभव  है  कि  यदि  किसी
 विधेयक  मे--चाहे  वह  विशेयक  अच्छे  से

 भच्छा  हो,  उसके  उद्देश्य  कितने  हो  ऊंचे
 क्यों  ने  हो--  शब्द  ठीक  न  हों,  उस  का

 ड्राफ्ट  ठीक  न  हो,  या  उस  में  कोई  पौर
 कमियां  रह  जायें,  तो  वह  नागरिक  को

 बहुत  खलत।  है  भ्ौर  उसका  बहुत  बुरा  प्रभाव
 पड़ता  है।  आय-कर  हम  लगाते  है,  उस  में

 हमारा  उद्देश्य  पवित्र  होता  है,  लेकिन  यदि
 उस  का  अश्ासन  ठोक  न  हो,  तो  समाज  पर

 बुरा  असर  पड़ता  है।  मु  उम्मीद  है  कि
 प्रवर  समिति  इन  सब  बातों  पर  यड़ो  सावधाती
 से  विचार  करेगी  दस  विवेबक  मे  “,डपेंडेंट'
 शब्द  की  यह  परिमाया  की  गई  है--

 (g)  “dependant”  means—
 (i)  where  the  assessee  is  an  indivi-

 dual,  a  son  or  daughter  wholly  or
 mainly  dependant  on  the  assessee  for
 support  and  maintenance;

 (ii)  where  the  assessee  is  a  Hindu
 undivided  family—

 (a)  every  coparcener  other  than
 the  karta;  and

 (b)  any  other  members  of  the
 family  who  under  any  law  or
 order  or  decree  of  a  court  is
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 [at  शनाराध्ण  दास]
 entitled  to  maintenance  from
 the  joint  family  property;

 में  नही  जानता  कि  जो  संयुक्त  परिवार  नहीं
 है,  उस  में  वृद्ध  माता  पिता  की  गिनती  डिपेडेंट
 में  का  जायेगी  या  नही  ।  हिन्दुस्तान  में
 जैसी  हमारे  समाज  की  व्यवस्था  है,  उसमे
 माता  पिता  परिवार  का  झग  है  ।  श्रगर
 बे  सयुक्त  परिवार  के  सदस्य  होंगे  तो  वें
 उस  में  झा  सकते  हैँ  लेबन  झगर  वे

 संयुक्त  परिवार  में  न  हों  तो  दायभंग  के
 मानते  वाले  परिवारों  मां  माता  पिता  को
 डिपेंडेंट  की  श्रेणी  में  आना  ाहिपे  ऐमा
 मेरा  ख्याल  है  ।

 जहा  तक  टैक्स  की  सीमा  का  प्रदन  है,
 धारा  ३  के  प्रोवाइजों  मे  कहा  गया  है  कि
 जिनकी  आमदनी--टैक्स  लगते  वाली  आाम-
 दनी--साठ  हजार  रुपथों  से  कम  होगी,
 उनको  यह  टैक्स  नहीं  देना  पडेगा  ।

 मेरा  जहा  तक  ख्याल  है  इस  तरह  को
 सीमा  न  रखकर  केवल  यही  रखा  जाए  कि

 इतना  बेसिक  खर्चा  होता  चाहिए  जैसा  कि
 प्रोफेतर  कालडोर  ने  कहा  है  कि  खर्चे  की

 ही  सीमा  इसमें  रखी  जानी  चाहिए।  इसके
 धन्दर,  मेरे  विचार  से  आमदर्न/  को  सीमा
 रखना  ठाक  नहीं  है।  यहा  पर  ाप  यह

 कह  सकते  है  कि  २५,०००  या  20,000
 जो  बेंसिक  खर्च  करेगा  उसी  को  यह  कर
 देना  पड़ेगा  ।  यदि  ऐसा  किया  गया  तो
 में  समशता  हु  कि  अधिक  अच्छा  होगा  ।

 ६०,०००  आमदनी  की  जो  सामा  निश्चित
 की  गई  है,  उसको  इसमें  से  हटा  दिया  जाना

 शाहिए  भौर  खर्च  का  जो  परिमाण  है  उसका

 ही  ज़िक्र  रहना  चाहिए  ।
 6  hrs,

 एक  चोज़  को  तरफ  और  में  भ्रापका
 ध्यान  आकषित  करना  चाहता  हूं  1  मेँ
 कोई  वकोल  नहीं  हू,  लेकिन  फिर  भी  इसको
 मैं  आपके  विचारा्थ  उपस्थित  करना  चाहता

 हूं।  इसके  प्रन्दर  जो  स्थायी  प्रापर्टी  (सम्पत्ति)
 का  जिक्र  है,  उसके  अन्दर  जमीन  मी  भा  जाती
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 है  या  मकानात  भी  भा  जाते  है  या  दूसरी
 चोजे  भो  भा  जाती  हैं।  मेरे  ख्याल  में  मकान
 के  हो  मरम्मत  और  भेनटिनेस  के  लिए  जो  खर्च

 होगा  वह  इस  खच  में  नहीं  शामिल  किया
 जाएगा।  मेरे  रुयाल  मे  जो  बड़े  बड़े  मकान
 बनाये  जाते  है,  या  बनाये  गये  है,  या  बनाये
 जायेगे,  उन  मकानात  को  रिपेयर  और
 मेनटिनैंस  क॑  खर्च  का  जिक्र  इसके  प्रन्दर
 रहना  चाहिए  t  ore  एक्‍्व।जिशन  श्रौर

 कस्ट्रकशन  में  यह  स्वचें  श्र  जाये  और  वह
 कानून  को  दृष्टि  से  ठीक  हो  तब  ता  ढोक है.
 लेकिन  अगर  एक्वोज्ञाशन  और  करस्ट्रक्शन
 के  खर्च  में  रिपेयर  ओर  मेनटिनेंस  के  खर्च

 कानून  का  दुप्टि  से  न  बाये  तो  इस  चोज़  का
 इसमें  खास  तौर  से  जिक्र  होत।  चाहिए।  मकान
 जो  हैं  या  जो  बनेग  आर  जो  उनके  मेन  z-
 तस  का  खर्चा  पड़गा  उस  खर्चे  का  प्ब्चे”  की
 परिभाषा  से  एग्ज्ञेम्प्ट  कर  दिया  जानाचाहिए।

 अब  जो  में  कहने  जा  रहा  हू,  में  नहीं
 जानता  कि  वह  कलाज  ५  मं  या  क्लाज  ६  में
 आता  है  या  नही  =  जिस  सामाजिक  व्यवस्था
 में  हम  रह  रहें  है  उसमें  इलैब्शन  का  खर्च
 भो  एक  महत्वपूर्ण  वर्चा  है  ।  ब्रिजिनेस  मे,
 में  समझता  हू,  वह  नहीं  आ  सकता  है,  यह
 खर्द  पाल  माल  में  हमें  एक  दार  बरना  पड़ता

 है  और  बह  यह  एक  व्यवितगत  चर्च  है  ।

 कानून  +  द्वारा  निम्न  चुनाव  से  लिये  खर्च
 की  एक  सीमा  निर्वारित  कर  दो  गई  है  t

 बहुत  से  उम्मीदवार  कानून  वे  खिलाफ  जा
 कर  भी  बहुत  ज्यादा  खर्चे  कर  देते  है।  लेकिन
 जहा  तबा  कानून  के  भ्रन्दर  रह  कर  खर्च  करने
 का  ताल्‍लुक  है  उस  पर  तो  उम्मीदवार  को

 छूट  मिलनो  चाहिए  ।  कानून  में  जितना
 खर्च  करने  को  इजाजत  है  उतन  खर्चें  को  तो
 झवइय  छुट  मिलनी  चाहिए,  एग्शेम्पदान  मिलनी
 चाहिए  |  यह  एक  साधारण  खर्च  है  भौर
 राष्ट्रीय  हित  में  भी  है  ।

 आज  का  समाज  व्यवस्था  में  एक  जौर
 खर्च  है  जिस  की  मोर  में  आपका  ध्यान
 दिलाना  चाहता  हूं  ।  उस  खर्च  को  मैं
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 बैकार  समझता  हू  भौर  वह  यह  खर्चा  है  जो
 श्रद्वों  इत्यादि  पर  किया  जाता  है  |  माता-
 पिता  की  मृत्यु  के  पद्चात  पृत्र  यह  अपना
 कर्तव्य  समझते  है  कि  उनके  उपलक्ष्य  में  दान
 करे,  ब्राह्मणों  को  भोजन  कराये  ।  यदि
 किसी  सस्‍था  को  वे  कुछ  रुपया  दे  दे  तो  मैं
 समझता  हू  कि  शायद  वे  धच  जायेगे  ।  लक्िन
 जो  भोजन  ब्राह्मणों  को  कराया  जाता  है  या
 गरीबो  को  कराया  जाता  है,  या  जात  बिरादरी
 वालो  को  कराया  जाता  है,  उसमे  कार्फ  खर्चा
 हो  जाता  है।  व्यक्तिगत  रूप  में  में  इसके
 खिलाफ  हु  लेकिन  जब  हम  विधायकों  +  रूप
 में  खडे  हो  कर  यहा  बोलते  है  तो  हम  समाज  के
 नियमों  के  एकदम  खिलाफ  नहीं  जा  सकते
 है  1  इस  वास्ते  मै  चाहता  हु  कि  श्राद्ध  श्रादि
 पर  खर्चे  की  कोई  सीमा  निश्चित  कर  दी
 जानें,  चाहिये  जिस  पर  छुट  दो  जा  सके  ।
 में  यह  नही  चाहता  कि  जितना  कोई  खर्च  करे,
 उस  सब  को  उसको  छूट  मिल  जाय  परन्तु
 कोई  सोमा  यदि  निश्चित  कर  दी  जाए  तो
 प्रच्छा  रहेगा  |

 प्रोफेसर  कालडोर  ने  कई  बातो  का  जिक्र
 किया  है  ।  एक  बात  जिसको  में  बहुत
 महत्वपूर्ण  समझता  ह  उसका  जिक्र  भी  यहा
 करना  चाहता  हु  शोर  वह  है  मैंडिसिस  के
 बारे  में,  दवाइया के  बार  में  ।  इसक  साथ  ही
 साथ  प्राकृतिक  प्रकाप  जो  होने  हैं  उनका  & 18
 में  जिक्र  करना  चाहता  हु  ।  प्राकृतिक
 प्रकोप  के  अन्दर  बहुत  से  लोगो  के  मकान
 गदि  गिर  नही  जात  तो  बिगड  झवब्य
 जात  हैं  या  उनको  भार,  क्षति  पहुचत',  है  ।
 तो  इन  प*  तथा  दवाइयों  पर  जो  खर्चा  हों,
 उसको  छूट  भा  में  चाहता  हु  लोगा  का
 मिलनी  चाहिये  |

 यदि  कोई  भ्रादमी  किसी  मुकदमे  में
 ब्राकस्मात  फस  जाये  श्रौर  यदि  उसको  उस

 मुकदमे  जुर्माना  हो  ज।ए  तो  वह  एव  ऐस।
 खर्बा  है  जिसको  रोका  नहीं  जा  सकता  है  थ्रौर
 जो  जुर्माना  होता  है  वह  देना  ही  पडता  है  |

 वह  जो  जुर्माना  होता  है  जो  कि  वह  झदा
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 करता  है,  उसकी  भी  छुट  उसको  मिलनी
 चाहिए।  यह  जुर्माना  भ्रदा  करना  या  न  करना
 उसको  इच्छा  पर  निर्भर  नहीं  करता  है  बल्कि
 उसे  इसे  'जबदेस्ती  देना  पडता  है  ।

 श््न्त  में  में  इतना  ही  कहना  चाहता  हू
 कि  यह  एक  नया  विषय  है  जिस  पर  हम  कानून
 बनाने  जा  रहे  हैं।  इस  प्रकार  का  कानून
 ध्राज  तक  हमारे  देश  में  नही  बना  है  और  न

 हूं  दूसरे  देशो  में  बना  है।  इस  वास्ते  इस
 पर  गम्भीरतापूर्वक  विचार  किया  जाना

 चाहिए  और  जो  माननीय  सदस्य  प्रवर  समिति
 में  लिए  बाए  है  उनका  यह  कर्तव्य  है  कि  वे
 इस  कानून  को  एसा  बनाव  कि  इसमें  कोई

 त्रुटि  शप  न  रह  जाए  और  लोगो  को  बचत
 करने  का  प्रोत्माहन  मिले  तथ।  लोग  भ्रपना
 धन  उत्पादक  कार्यो  में  लगाये  ।  साथ  ही
 सथ  इस  कानून  को  इस  तरह  से  व्यवहार  में
 लाया  जाए  कि  लोग  इसका  स्वागत  करे  शौर
 उनको  किसें।  प्रकार  को  तकलोफ  न  हो  ।
 इसके  साथ  हो  साथ  हमे  आदा  १रनी  चाहिये
 कि  इस  कानून  के  द्वारा  हमारा  ग्राथिक

 सुधार  होने  के  साथ  साथ  सामाजिक  सुधार  भी
 होगा  |

 Shri  T.  T.  Krishnamachari:  It
 seems  to  be  my  good  fortune,  Madam,
 that  I  am  m  a  position  to  repeat  what
 I  have  said  this  morning,  namely,  my
 gratitude  to  this  House  for  the  uni-
 form  support  for  this  measure.  All
 the  speakers  have  supported  this
 measure,  and  I  am  particularly  grate-
 ful  to  my  frend  who  spoke  last  for
 the  generous  support  he  gave.  I  think
 what  he  mentioned  2s  important;  ex-
 clusion  of  election  expenditure  is
 something  which  has  to  be  noted
 Even  a  man  who  2  not  spending  any-
 thing  hke  Rs.  30,000  would  perhaps
 incur  a  little  expenditure  which  will
 take  his  total  expenditure  well  abave
 Rs.  30,000.  I  think  a  safeguard  is
 necessary  and  we  have  not  thought
 about  it,  This  is  where  cumulative
 thinking  helps  I  am  sure  the  Select
 Committee  will  take  into  account  what
 Shri  Shree  Narayan  Das  has  said  on
 this  matter.
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 So  far  as  funeral  expenses  and

 wnarriage  expenses  are  concerned,  I
 do  not  know  if  the  Select  Committee
 would  consider  this  matter.  Probably
 they  will  do  so.  But,  I  do  think  in
 our  country  we  are  spending  quite  a
 lot  of  money  on  marriages  and  fune-
 rals.  If  by  any  chance  the  restric-
 tions  we  put  on  expenditure  will
 help  to  eliminate  the  dowry  system
 amongst  us,  I  think  it  would  be  a
 great  thing.  But  a  person  who  spends
 Rs.  40,000  on  a  marriage  and  gives  a
 dowry  of  Rs.  20,000  to  a  prospective
 son-in-law  may  not  mind  paying
 Rs.  5,000  or  Rs.  6,000  to  the  Govern-
 ment  as  tax.  I  do  feel  that  my  hon.
 friend,  Pandit  Thakur  Das  Bhargava,
 dislikes  the  old  habits  dying  out.
 Even  a  poor  man  today  spends  a  lot
 of  money  on  marriages  and  funerals
 and  it  will  a  great  thing  if  it  can  be
 stopped  by  putting  a  restriction  on
 expenditure.  So,  may  be  some  good
 might  come  out  of  this  measure.  Quite
 apart  from  the  fact  that  the  rich
 people  would  dislike  it,  the  society
 itself  might  favour  this  measure  as
 something  which  helps  them  to  re-
 form  themselves.

 In  regard  to  the  other  points  made,
 I  would  like  to  say  this.  My  hon.
 friend,  Shri  Mukerjee,  made  a  num-
 ber  of  points.  I  am  very  grateful  to
 him  for  telling  me  that  while  he
 would  like  to  support  me,  he  did  not
 feel  equal  to  it.  That  is  my  misfor-
 tune.  Anyway,  I  think,  some  of  the
 suggestions  that  he  made  arise  out
 of  the  fact  that  he  did  not  hear  me
 properly  when  I  made  the  opening
 speech.

 He  had  mentioned  about  the  limit-
 ing  of  the  amount  of  total  income  at
 Rs.  60,000  ag  mentioned  in  the  proviso
 to  clause  3.  It  is  a  thing  which,  I
 said,  should  be  given  up.  I  also  said
 that  the  limit  of  overall  expenditure
 should  be  Rs.  30,000  plus  an  addition
 of  Rs.  5,000  for  one  dependent.  His
 complaint  was  that  the  rates  of  ex-
 penditure-tax  in  the  Bill  were  lower
 than  those  suggested  by  Prof.  Kaldor.
 I  think  I  owe  an  apology  not  only  to
 the  House,  and  also  to  the  public,  but
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 even  to  Prof.  Kaldor,  in  regard  to  the
 various  measures  that  we  have  intro-
 duced,  I  have  not  read  the  report,
 But  that  would  not  be  a  correct  state-
 ment  if  I  tell  you  what  I  am  going
 to  say.  I  have  discussed  with  him
 the  report.  We  had  five  or  six  meet-
 ings  and  we  discussed  the  whole
 thing  together.  He  did  ask  me  to  in-
 dicate  what  I  would  like.  I  said,  No,
 you  just  write  what  you  like.  No
 Government  can  give  any  undertak-
 ing  to  any  person  who  advises  that
 his  advice  will  be  accepted  in  its
 entirety.  He  was  working  as  an  aca-
 demician,  of  course,  with  some  ex-
 perience  of  our  tax  structure,  with
 one  realisation  which  is  very  firmly
 based,  namely  that  this  tax  structure
 was  unsuited  for  an  undeveloped
 country  like  India.  At  any  rate,  even
 in  the  country  in  which  it  was  started
 somewhere  in  1803,  it  has  ceased
 to  be  useful.  As  he  has  said,
 morality  in  England  is  supposed
 to  be  high.  I  do  not  know  if  it  is
 a  fact.  But,  even  there,  the  bulk  of
 the  people  who  are  practically  taxed
 49  shillings  l  pence  in  the  pound
 still  live  very  comfortably.  Money
 must  be  coming  from  somewhere.
 That  is  the  basis  on  which  we  start-
 ed  off.  He  did  me  the  courtesy  of
 asking  me  to  mention  whether  I
 would  like  certain  points  to  be  stres-
 sed.  I  only  told  him,  we  should  be
 free  to  do  what  we  liked,  accept  the
 report  or  reject  it  or  accept  it  in  part
 or  not  at  all  accept  it.  He  wrote  it
 himself  in  his  own  way.  Therefore,  I
 cannot  completely  plead  ignorance  of
 what  he  had  in  mind.  But,  the  exact
 form  of  the  report,  as  I  said,  I  confess
 IT  have  not  read.

 For  one  thing,  it  is  good.  Because,
 if  I  had  read  that  report,  possibly,  I
 should  feel  guilty  every  time  I  de-
 parted  from  that  report.  My  con-
 science  is  quite  free.  I  can  make
 changes.  Ultimately  I  do  not  think
 any  hon.  Member  who  tells  me  that  I
 have  departed  from  Prof.  Kaldor’s
 recommendation  will  accept  my  plea
 when  I  say,  something  has  gone
 wrong,  Prof.  Kaldor  recommended  it
 and  I  put  it.  You  will  ask,  what  about
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 your  own  intelligence,  what  about

 judge  for  yourself.  Therefore,  with
 all  respect  to  Prof.  Kaldor  who  had
 given  a  considerable  amount  of
 thought  to  our  structure  and  had  been
 extremely  helpful  to  us  and  to  me
 personally,  I  was  not  the  Finance
 Minister  then;  he  did  me  the  courtesy
 of  meeting  me  a  number  of  times  and
 talking  over  this  particular  matter—
 must  say  that  I  take  the  complete
 responsibility  for  whatever  proposal  I
 have  put  forward.

 Hon.  Members  must  also  realise
 that  Prof.  Kaldor  felt  that  our  taxes,
 whether  company  tax  or  individul
 income-tax  or  sur-tax  should  not
 exceed  45  per  cent.  He  suggest-
 eq  seven  annas  in  a  rupee,  I
 am  sure  my  _  capitalist  friends
 often  tell  me,  you  accept  Prof.
 Kaldor’s  report,  why  don’t  you  accept
 this?  It  is  easy  to  tell  me  that  be-
 cause  I  have  accepted  certain  recom-
 mendations,  why  not  go  the  whole
 hog.  It  will  suit  them.  But,  I  can-
 not.  After  all,  we  are  altering  the
 tax  structure  to  some  extent.  It  is  of
 an  experimental  character.  If  the  tax
 yield  is  bigger,  I  promise  I  can  make
 certain  changes  in  certain  directions.
 I  will  give  more  and  more  relief  and
 tighten  up  in  certain  directions,  May
 be,  we  may  come  to  a  time  when,
 as  Shri  H.  N.  Mukerjee  said,  our  limit
 may  be  Rs.  24,000.  If  we  can  say  that
 a  normal,  what  we  might  call  a  lower

 middle  class  family,  spends  Rs.  3,000
 or  4,000,  nobody  should  spend  more
 than  Rs.  24,000.  If  they  spend,  they
 ™ust  pay  the  tax,  We  may  come
 to  that  time.  But,  unluckily,  that  may
 not  happen  in  my  time.  As  I  have  said,
 we  have  to  learn  a  lot  about  the  way
 in  which  this  tax  works,  That  is  why
 I  do  not  think  it  is  worth  while  making
 it  more  rigorous.

 The  point  mentioned  by  Shri  H.  N.
 Mlukerjee  was,  why  don’t  you  bring
 it  into  operation  this  year.  That  is  to
 say,  it  should  apply  in  regard  to  the
 expenditure  of  last  year,  1956-57.  For
 one  thing,  administratively  if  is  not
 possibile  for  me  to  carry  it  out.  I  do
 not  say  I  would  like  to  miss  the  re-
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 venue.  Secondly,  I  think  it  is  very
 unfair:  retrospective  taxation  unless
 it  be  to  correct  an  evil.  If,  as  the
 hon.  Member  mentioned,  these  gifts
 are  going  to  be  of  such  a  character
 that  the  whole  wealth-tax  and  expen-
 diture-tax  and  every  other  tax  will
 be  defeated,  we  can  come  with  a  gifts
 tax  and  it  may  apply  to  the  period
 when  evasion  is  taking  place.  That
 would  be  right  because  people  are
 trying  to  evade  a  particular  t#x  by
 some  other  method  of  evasion.  But,
 normally,  I  think,  springing  a  new
 tax  on  people  on  their  expenditure
 last  year,  when  there  was  no  inten-
 tion,  no  idea  of  an  expenditure-tax,
 is  not  right.  Besides,  even  assuming
 that  it  is  easy,  administratively,  it  is
 impossible  for  me  this  year  to  deal
 with  the  matter  because  of  the  pecu-
 liarity  of  the  situation  that  now
 exists.  The  Finance  Bill  has  not  yet
 been  passed.  I  expect  it  to  be  passed
 by  the  3lst  of  August.  Even  the  old
 assessment  starts  only  then.  Even
 they  have  been  held  in  abeyance,
 except  the  collection  at  source  under
 the  old  rates.  It  is  not  possible  to  in-
 troduce  it  either  administravely  or  on
 the  basis  of  equity.

 A  general  criticism  was  made  about
 the  Income-tax  administration  as  be-
 ing  ineffective  against  the  richer  tax-
 payers.  To  some  extent,  I  plead
 guilty.  I  am  one  of  those  who  have
 never  hidden  the  fact  that  a  large
 amount  of  tax  is  being  evaded.  I  put
 it  fairly  high.  That  is  a  point  which
 I  had  stressed  even  in  my  budget
 speech.  That  is  why  I  am  trying  to
 favour  the  salariat  from  whose  salary
 I  am  collecting  every  pie  of  the  tax
 due.  People  who  do  not  have  a
 salary,  but  get  business  income  or
 professional  income  evade  taxes.  They
 often  happen  to  be  the  richer  section
 of  the  society.  It  is  in  order  to
 avoid  this  evasion,  to  restrict  it,  to
 contract  it  that  we  are  trying  these
 various  taxes,  apart  from  the  fact
 that  they  have  a  definite  sociological
 objective  also  of  levelling  down
 wealth.  It  has  a  multi-purpose
 objective.  We  hope  to  improve  the
 position.
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 {Shri  T  T  Krishnamachar:]
 The  hon  Member  suggested  deter-

 rent  punishments  I  also  feel  that  the
 present  law  as  it  stands  is  heavily
 loaded  m  favour  of  the  evader.  It  38
 leaded  in  favour  of  the  evader  It  35
 we  have,  I  think,  more  than  500  writ
 applications  in*the  Allahabad  High
 Court  which  are  more  than  two  years
 old.  The  collection  m  UP  is  round
 about  Rs  5  crores  and  the  arrears
 are  round  about  Rs  20  crores  That
 is  largely  due  to  the  fact  of  the  pro-
 tection  that  the  law  affords  to  a  per-
 son  who  does  not  respect  the  law  I
 do  not  want  to  single  out  UP  for  that
 reason,  because  I  said  it  38  a  low
 collection  area  In  a  low  collec-
 tion  area,  there  is  a  high  rate
 of  arrears  I  do  not  say  m  UP  every-
 body  ३35  trying  to  cheat,  but  there  are
 people  who  are  quick  to  take  recourse
 to  it,  and  I  think  there  are  enough
 lawyers  to  accept  a  writ  petition  for
 which  a  tax  of  Rs  20  is  paid,  and
 probably  the  lawyer  accepts  Rs  20
 The  position  is  that  we  have  to  change
 the  law

 Shri  H  N  Mukerjee  said  why
 don’t  you  come  before  us  for  a  change
 in  the  law?  I  may  take  him  at  his
 word  I  think  deterrent  punishments
 are  necessary  I  saw  in  the  papers
 the  other  day  of  simple  imprisonment
 being  given  for  a  person  who  has
 committed  a  very  serious  offence
 Well,  I  do  not  know  why  judges  thmk
 of  that  kind  of  thing  People  who
 have  committed  serious  offences  must
 have  heavy  deterrent  punishment  If
 probably  we  can  get  public  opinion
 to  accept  the  position  that  a  _  tax-
 evader  38  a  person  who  ought  to  be
 the  Government’s  guest  for  some  time
 under  conditions  not  very  ideal,  may
 be  that  might  probably  take  away  20
 per  cent  of  the  evaders  And  this  ts
 my  hope  that  some  time  we  should
 come  before  the  House  asking  for
 powers

 Shri  Sonavane  (Sholapur—Reserv-
 ed—Sch  Castes)  The  earlier  the
 better

 Shri  T,  T,  Krishnamachari:  As
 early  as  possible,  subject  to  human
 considerations  After  all,  I  have  got
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 a  ternbly  averworked  machinery,
 With  the  addition  of  these  takes,  we
 do  hope  that  over  a  period  of  three
 or  four  years  we  shall  be  able  to
 substantially  reduce  evasion  I  am
 not  saying  I  will  elimmate  it  alto-
 gether

 Another  point  that  my  hon  friend
 Shri  Mukerjee  mentioned  is  some-
 thing  with  which  I  completely  agree,
 namely  higher  emoluments  to  the  aime
 come-tax  officers  The  only  trouble
 is  the  other  day  m  “The  Hindu”
 somebody  had  written  a  letter,  and
 he  said  that  the  expenditure  on  the
 tax-collecting  agency  has  been  80
 much  m  ‘1939,  so  much  7  946  and
 so  much  today,  while  the  taxes  have
 not  imcreased  proportionately,  expen~
 ses  have  gone  up  Yes  It  means  we
 are  paying  more  salaries  to  our
 people,  the  cost  of  living  has  gone  up,
 but  I  do  fecl  that  particularly  up  to
 about  Rs  800  or  even  Rs  1,000  there
 is  justification  for  quicker  promotions,
 after  that  it  is  not  necessary  What
 we  do  is  that  probably  when  a  person
 reaches  Rs  i,000  he  gets  a  quicker
 promotion,  but  the  difficult  period  75
 when  a  person  starts  on  Rs  350
 Even  for  IAS  the  scale  35  Rs  350—
 Rs  350—Rs  380—Rs  380  for  four
 years  he  has  to  remain  at  Rs  380
 As  soon  as  he  gets  a  job,  he  marnes
 There  are  children  Once  he  38  posted
 somewhere,  he  has  to  buy  a  car  and
 take  a  loan,  and  all  kinds  of  difficul-
 ties  come  In  fact,  I  had  mentioned
 somewhere  I  am  quite  prepared  to
 allow,  as  far  as  possible,  to  the  staff
 who  have  powers  of  taxation,  quar-
 ters  so  that  they  will  not  be  under  an
 obligation  to  the  local  landlord  who
 must  come  before  them  for  purposes
 of  assessment  Government  should
 provide  quarters  for  these  people  I
 am  glad  Shri  Mukerjee  agreed  with
 higher  emolumeuts

 hri  Dasappa  (Bangalore):  He  was
 thinking  of  the  non-gazetted

 hri  T,  T,  Krishnamachari:  Higher
 emoluments  in  the  income-tax  depart-
 ment,  I  am  not  saying  only  non-
 gazetted  I  am  speaking  about  garet-
 ted  staff  of  the  lower  category  as  well
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 who  take  the  vesponsibility  for  assess-
 ment.

 Then  I  come  to  my  friend  Pandit
 ‘Thakur  Das  Bhargava  I  was  not
 there  to  listen  to  his  spaech  Even  if
 I  had  been  here  I  could  not  have  un-
 derstood  as  he  spoke  in  Hind:  One
 point  he  mentioned  which  I  will  con-
 cede  namely  that  we  should  put  in
 an  appropriate  provision,  similar  to
 section  83A  of  the  Income-tax  Act

 He  had  suggested  various  other
 changes  Naturally  all  these  wul  be
 examined  Of  course,  he  deplores  the
 provision  in  regard  to  Hindu  joint
 famihes  But  my  trouble  is  that  the
 Hindu  joint  family  and  efficient  tax
 collection  do  not  go  together,  because
 that  is  the  biggest  waste  sluice  that
 we  have  Under  the  guise  of  the
 Hindu  joint  family,  many  things  have
 been  done  I  think  :t  38  an  unfortu-
 nate  day  for  the  tax  admunistration
 of  this  country  when  somebody  de-
 vised  this  idea  of  giving  a  benefit  to
 the  Hindu  jont  family  Of  course,
 at  is  breaking  down,  it  Is  non-existent,
 it  is  going  away,  but  it  remains  as  a
 corporate  entity  for  purposes  of  taxa-
 tion  when  it  suits  the  assessee  Some-
 times  it  is  very  difficult  to  get  out  of
 the  clutches  of  the  mncome-tax  officer
 He  will  not  recognise  you  are  no
 longer  a  member  of  a  Hindu  joint
 family,  that  also  is  very  difficult  So,
 I  thmk  it  has  its  benefits  as  well  8५
 -well  as  its  curses,  but  as  a  person  in-
 terested  in  the  future  well-being  of

 tax  administration,  I  would  say  the
 sooner  the  Hindu  jomt  family  goes
 the  better  for  this  country

 Pandi  Thakur  Das  Bhargava’  Out
 of  the  category  of  those  who  are
 assessed’?

 Shri  T,  T.  Krishnamachari:  I  think
 everybody,  even  a  member  of  a  Hindu
 joint  family  has  an  individual  exis-
 tence  today  Even  in  Malabar  which
 as  the  stronghold  of  this  jomt  family
 system  where  the  Tarwad  is  operating,
 at  now  no  longer  exists  The  socio-
 economic  trouble  there  is  that  it  has
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 gone  and  there  is  nothing  to  replace
 it,  My  friends  from  the  Communist
 Party  from  Malabar  are  all  younger
 sons  who  cannot  be  Karanavars,  that
 is  the  trouble  They  do  not  have  the
 right  of  property,  it  s  somebody  else
 who  has  the  right  of  property  and,
 that  is  why  they  are  all  Communists
 today

 Dr  Krishnaswamz  also  said  that  we
 must  accept  the  system  suggested  by
 Mr  Kaldor  I  know  Dr  XKnishna-
 swami  has  a  partiality  for  professorial
 advice  when  :t  suits  him

 Shri  द  P  Nayar  (Quilon)  And  also
 for  the  Kaldorian  approach

 Shri  T,  T.  Krishnamachari.  We  have
 all  got  a  Kaldorian  approach  from  one
 point  of  view  or  another

 He  has  told  me  that  he  has  certdin
 difficulties  To  the  extent  of  my
 limited  knowledge,  I  have  promised
 to  indicate  to  him  Government's
 views  on  the  subject  I  think  we  will
 have  an  opportunity  of  hearing  him
 again  in  the  Select  Committee

 My  friend  Shr:  Sadhan  Gupta  and
 I  do  not  unfortunately  agree  in
 regard  to  ultimate  ends  We  agree  in
 regard  to  the  path  in  wimch  we  have
 to  proceed,  but  the  ultimate  ends  are
 different  That  is  so  It  is  not  un-
 natura]  in  a  country  like  ours  where
 one  system  or  other  of  Vedanta  has
 always  determined  our  outlook  m
 life  that  Shr:  Sadhan  Gupta  should
 think  differently  At  the  present
 moment  we  want  to  be  accepted  as
 persons  who  are  endeavouring  to
 create  a  socialist  society,  but  in  that
 process  I  do  not  mean  that  we  should
 completely  destroy  whatever  exusts.
 We  believe  in  rebuilding,  he  believes
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 in  destruction,  and  that  is  where  the
 difference  comes,  He  has  pointed  out
 certain  difficulties,  Some  arise,  as  I
 said,  from  the  difference  m  outlook
 in  regerd  to  ends  Some  arise  because
 of  misconceptions  on  his  part,  of  not
 understanding  Government’s  views
 correctly,  but  others  can  be  examined
 and  we  can  see  ४  we  can  fit  them  in

 Shri  Bharucha  suggested  that  we
 should  adopt  the  Kaldor  method  of
 calculating  expenditure  I  do  not
 know  if  Prof,  Kaldor  was  so  keen
 that  his  arithmetic  should  have  been
 adopted  After  all,  the  method  of  tax
 administration  is  a  thing  which  has
 to  be  left  to  the  admunistration
 Principles  can  be  laid  down  by  the
 professor.  Therefore,  what  he  has
 suggested  may  be  all  right  from  an
 academic  point  of  view  But  :t  would
 not  be  possible

 For  instance,  I  can  mention  that
 I  hold  certain  ideas  in  regard  to  land
 tax  I  have  been  speaking  about  it
 I  have  held  these  views  for  nearly
 ten  years  I  have  worked  on  it  also
 T  feel  that  if  my  advice  is  accepted  by
 the  powers  that  be,  it  would  produce
 more  revenue  and  cause  less  harass-
 ment  to  the  small  land-owner  or  at
 any  rate,  the  man  who  has  not  got
 any  surplus  to  sell

 But  I  fing  that  many  Ministers  are
 angry  that  I  have  said  so  Probably,
 they  think  that  the  Union  Finance
 Minister  might  compel  them  to  change their  land  tax  They  probably  do  not
 know  that  the  Union  Finance  Minis-
 ter  has  not  got  the  power  to  do  any
 such  thing  and  that  the  Union  Finance
 Ministr  might  also  have  some  aca-
 demic  views.  They  are  no  more
 than  academic  and  my  viws  have  no
 more  validity  than  Mr.  Kaldor’s  views
 in  this  matter

 I  have  more  or  less  completed  my
 tale,  and  I  would  again  assure  my
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 hon,  friends  that  if  I  have  left  out
 anything  from  the  mention  that  I
 have  made  of  the  various  points  made
 by  hon.  Members,  the  Select  Com-
 mittee  will  take  cognisance  of  théin.
 In  fact,  it  shall  be  our  endeavour  in
 im  the  Central  Board  of  Revenue’s
 Secretariat  to  put  these  in  a  form
 which  the  Select  Committee  can
 assimilate,  so  that  they  can  accept
 such  ag  they  lke,  examine  such  as
 they  like,  or  not  examine  such  as
 they  do  not  lke.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  to  provide  for
 the  levy  of  a  tax  on  expenditure
 be  referred  to  a  Select  Committee,
 consisting  of—

 Shri  Asoke  K  Sen,  Shri  H  C
 Heda,  Shr:  Prafulla  Chandra
 Borooah,  Shri  R  Jagannath  Rao,
 Shri  Muhammed  Khuda  Buksh,
 Shri  Narendrabha:  Nathwani,
 Shri  Shivram  Rango  Rane,  Shri
 Anand  Chandra  Joshi,  Dr  G  8.
 Melkote,  Shri  5  ‘S  Musafir,  Shri
 G  D  Soman,  Shr  Radheshyam
 Ramkumar  Morarka,  Shri  Feroze
 Gandhi,  Shri  G  D  Pande,  Shri
 Tribhuan  Narayan  Singh,  Shri
 RM  Hajarnawis,  Shri  M  R
 Krishna,  Shrimat:  Tarkeshwari
 Sinha,  Dr  Ram  Subhag  Singh,
 Shr:  Nem:  Chandra  Kashwal,  Shri
 Saf  F  B  Tyabji,  Shri  Fatehsinh-
 rao  Pratapsinhrao  Gaekwad,  Shn
 K  Periaswam:  Gounder,  Shn  8.
 R  Bhagat,  Shri  U  Srinivasa  Mal-
 hah,  Shri  WN  G  Ranga,
 क,  6  N  Menon,  Shri  Prabhat

 Kar,  Shr:  Bimal  Comar  Ghose,
 Srinivasa  Mallhah,  Shri  NG.
 Shri  Laisram  Achaw  Singh,
 Shr:  R  ह:  Khadilkar,  Shri  M  R.
 Masan,  H  4H  Maharaja  Shri
 Karn  Singhji  of  Bikaner,  Dr  A.
 Krishnaswami  and  the  Mover  with
 instructions  to  report  by  the  32959
 August,  1957."

 The  motion  was  adopted.
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 Railways
 *DEMANDS  FOR  GRANTS

 RAILWAYS
 Mir.  Chairman:  Now,  we  shall  take

 up  the  Demands  for  Grants  relating  to
 the  Railways.

 Before  I  proceed  further,  I  have  to
 announce  that  a  large  number  of  cut
 motions  has  been  received.  As  has
 been  the  practice  in  this  House  before,
 hon  Members  and  leaders  of  groups
 may  hand  over  the  numbers  of  their
 cut  motions  which  they  select  and
 which  they  desire  to  move,  within
 fifteen  minutes,  to  the  Secretary  at
 the  Table  I  shall  treat  them  as  hav-
 ing  been  moved,  if  the  Members  im
 whose  names  the  cut  motions  stand
 are  present  m  the  House,  and  the  cut
 motions  are  otherwise  in  order

 Shri  Goray  (Poona)  What  about
 the  cut  motions  that  have  been  tabled
 by  those  who  are  not  present  now  in
 the  House?

 Mr,  Chairman.  The  rule  is  that  the
 Members  has  to  be  present  in  the
 House,  Otherwise,  it  cannot  be  mov-
 ed  If  there  are  certain  Members
 belonging  to  the  hon  Member's  party,
 who  are  not  present  here  now,  I
 would  say  that  :f  they  are  present
 in  the  House  within  fifteen  mmutes,
 they  will  be  permitted  to  move  the
 cut  motions

 hri  T.  B.  Vittal  Rao  (Khammam)
 Can  we  not  submit  the  list  tomorrow?

 Mr.  Chairman:  No  within  fifteen
 minutes  they  have  to  be  moved

 Shri  T.  B.  Vittal  Rao.  We  can
 move  them  tomorrow  within  half  an
 hour  after  the  first  hour

 Mr  Chairman:  The  convention
 has  been  that  the  cut  motions  are
 generally  passed  on  to  the  Secretary
 at  the  Table  withm  fifteen  minutes
 But  I  think  some  more  time  can  be
 allowed,  since  it  looks  that  the  House
 23  fairly  depleted  now,  so  that  certain
 other  Members  also  can  put  in  their
 cut  motions  within  the  first  ‘hour
 tomorrow

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  May  I  suggest  that  in  view
 of  the  fact  that  most  of  the  Members
 contemplated  that  this  matter  might

 go  on  till  five  o'clock,  everybody  is
 taken  by  surprise,  and  many  hon.
 Members  who  may  have  stayed  away
 thinking  that  the  next  item  would  be
 the  debate  on  influenza  might  be  tak-
 en  by  the  surprise,  If  2t  possible
 we  might  even  have  the  House  ad-
 journed  till  five  o’  clock,  and  take  up
 this  matter  tomorrow

 Mr.  Chairman:  I  have  already  rul-
 ed  that  in  view  of  the  fact  that  the
 House  78  fairly  depleted  now,  and,  I
 presume,  many  hon  Members  might
 have  thought  that  this  debate  would
 go  on  till  five  ०  clock,  cut  motions
 may  be  submitted  till  the  first  hour
 after  question  hour  tomorrow

 One  other  question  has  to  be  decid-
 ed  by  the  House,  namely  the  splitting
 up  of  the  i2  hours  allotted  for  the
 discussien  of  the  Demands  for  Grants
 relating  to  the  Railway  Ministry  as
 between  the  various  Demands  From
 the  lst  which  35  before  me,  I  find  that
 the  Jargest  number  of  cut  motions  35
 to  Demand  No  1  I  suggest  to  the
 House  that  of  the  i2  hours,  we  may
 devote  7  hours  to  Demand  No  4  and
 then  groupings  may  be  made  of  De-
 mands  Nos  2  to  19,  and  five  hours
 may  be  devoted  to  them  May  I
 know  the  sense  of  the  House  to  this
 suggestion  that  we  may  devote  7
 hours  to  Demand  No  !  and  5  hours
 to  Demands  Nos  2  to  19?  I  presume
 there  35  no  objection  to  this

 Shri  Nanshir  Bharucha:  May  I  say
 that  just  because  the  largest  number
 of  cut  motions  has  been  received  with
 respect  to  Demand  No  1  at  does  not
 follow  that  that  particular  Demand  8
 so  very  important  that  7  hours  should
 be  spent  on  it,  because  3  35  concelv-
 able  that  many  of  the  cut  motions
 may  not  be  moved  at  all,  in  which
 case,  we  may  speak  on  one  Demand
 for  seven  hours,  while  the  other  De-
 mands  may  go  by  default?  May  I,
 therefore,  suggest  that  not  more  than
 three  hours  may  be  devoted  to  De-
 mand  No  !°

 *Moved  with  the  recommendation  of  the  President
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 Shri  Radhelal  Vyas  (Ujjain):  No.

 Mr.  Chairman:  Iam  unable  to
 accept  the  position  as  stated  by  the
 hon.  Member,  because,  if  I  am  right,
 the  majority  of  the  cut  motions  that
 have  been  tabied  to  Demand  No.  a
 relate‘to  disapproval  of  policy;  cer-
 tainly,  such  matters  will  be  debated
 on  the  floor  of  the  House.  And  it  w
 not  right  to  presume  that  the  other
 Demands  will  go  by  default.

 We  may  divide  up  the  rest  of  the
 5  hours,  if  hon  Members  are  so  dis-
 posed,  specifically  amongst  the  De-
 mands  which  the  hon  Members  con-
 sider  to  more  important  We  can  even
 devote  3  or  4  hours  to  one  group  of
 Demands,  as  we  have  done  in  the  past,
 I  would  like  to  know  whether  any
 hon.  Member  has  any  proposal  to
 make  in  this  connection.

 Otherwise,  we  can  divide  up  the
 remaining  5  hours  between  Demand
 Nos.  2  to  9  in  the  order  m  which  the
 cut  motions  have  come,  and  I  thmk
 we  can  have  3  hours  devoted  to  De-
 mands  2  to  4  or  5,  and  2  hours  to
 Demands  Nos  6  to  II,  and  the  rest  of
 the  time  for  the  other  Demands.

 Shri  Goray:  You  may  make  it  6
 hours  for  the  first  group,  and  six
 hours  for  the  remaining  groups,

 Shri  Radhelal  Vyas:  There  are  a
 Jarge  number  of  hon  Members  who
 have  not  moved  cut  motions,  but  who
 would  like  to  speak

 Mr.  Chairman:  Then,  I  propose
 that  we  can  allocate  6  hours,  with
 discretion  to  the  Chair  to  extend  it  by
 an  hour,  if  in  the  course  of  debate,  it
 is  found  that  there  are  a  large  num-
 ber  of  Members  are  desirous  of  taking
 part  in  the  same,  and  then  we  can
 adjust  the  rest  of  the  time  according-
 ly.

 Shri  T.  B.  Vittal  Rao:  If  less  time
 is  taken  on  Demand  No.  I,  the  time
 saved  on  it  can  be  given  to  the  other
 Demands.

 Demsnds  for  Grants  3990
 Railways

 Mr.  Chairman:  Quite  s0.  Now,
 would  the  Mistister  of  Railways  like
 to  make  some  preliminary  remarks?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  No.

 Demanp  No.  |  (Rattway  Boarp)
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  41,70,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  ‘1958,  m  respect  of
 Railway  Board”

 Shri  T.  8,  Vittal  Rao:  I  would  lke
 to  draw  attention  to  certain  grievanc-
 es  of  the  railway  employees  m  this
 connection.

 Firstly,  in  regard  to  the  pay-scales
 of  the  railwaymen,  I  would  like  to
 say  that  recently  the  new  deal  has
 been  announced  under  which  it  _  is
 expected  that  a  large  number  of  em-
 ployees  are  going  to  be  benefited  In
 the  last  session,  the  Mhunister  said,
 that  the  number  of  such  persons  was
 going  to  be  much  more  than  what  had
 been  stated  earlher  But  subsequently
 we  have  had  the  latest  agreement—

 I  do  not  know  the  details  of  it,  but  I
 have  read  about  it  in  the  papers—
 arrived  at  recently,  that  is,  during
 the  last  two  or  three  days,  with  the
 National  Federation  of  Indian  Rail-
 waymen

 I  checked  up  the  figures  in  regard
 to  the  signallers  It  was  stated  on
 0th  February,  ‘1957,  that  nearly  3,000
 signallers  were  going  to  be  benefited
 under  the  new  deal

 I  find  that  in  the  whole  of  the  rail-
 ways  there  are  not  more  than  3400
 signallers  and  those  who  are  gomg
 to  be  benefited  by  this  new  deal  will
 be  only  about  200  or  500  This  was
 onc  of  the  items  I  found  while  check-
 ing  up  after  the  Muinister’s  statement
 last  time  However  that  may  be,
 until  and  unless  service  weightage  is
 given  to  the  employees,  I  am  sure  it
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 will  not  be  of  any  benefit.  The  एलान
 ह. ह  Pay  Commission  when  it  made
 Sts  recommendations,  evolved  a  for-
 mule  that  for  every  three  years  of
 service,  an  employee  should  be  entitl-
 ed  to  an  additional  increment.  Sub-

 “sequently,  there  was  representation
 that  the  number  of  increments  should
 Ye  more,  because  the  Central  Pay
 Commission  also  stipulated  that  there
 should  not  be  more  than  three  incre-
 ments  for  any  employee.  Then  there
 ‘were  more  service  people  who  had
 put  in  25  to  30  years  of  service.  They
 have  been  complaining  that  they  have
 not  been  fairly  dealt  with.  Subse-
 quently,  one  more  increment  was
 added  to  such  of  those  senior  people.

 Similarly,  until]  and  unless  in  the
 new  deal  that  the  Minister  has
 announced,  the  service  weightage  is
 taken  into  consideration,  the  benefit
 will  be  much.  There  cannot  be  any
 argument  for  denying  this  simple  right
 to  the  railwaymen  because  what  was
 stated  was  that  this  new  deal  would
 cost  the  railways  an  additional  expen-
 diture  of  Rs.  ]  crore,  So  if  the  ser-
 vice  protection  is  given,  I  do  not  think
 it  will  cost  the  railways  very  much.
 Hence  I  strongly  urge  that  service
 weightage  should  be  given  to  these
 senior  staff  so  that  they  may  remain
 vontented  to  some  extent.

 The  next  item—I  have  been  always
 demanding  it  in  this  House—is  the
 ease  for  increasing  the  dearness
 allowance.  The  Central  Pay  Commis-
 sion  recommended  that  there  should
 be  an  increase  of  Rs.  5  for  every  20
 points  increase  in  the  cost  of  living
 index.  Taking  into  account,  the  pre-
 sent  cost  of  living  index,  there  is  a
 reasonable  case  for  an  increase  in
 dearness  allowance,  because  when  the
 Commission  made  its  recommendations
 the  index  was  280  whereas  it  is  420
 now,  and  prices  are  not  going  to  come
 down.
 36.44  brs,
 (Mr.  ह»... ०...  Srraxer  in  the  Chair]
 ‘We  have  been  hearing  from  the

 Food  Minister,  the  Finance  Minister
 and  other  Ministers  that  there  is  going
 to  be  a  crash  of  prirves  and  so  forth,
 but  there  is  no  sign  of  the  prices
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 coming  down,  and  now  they  say  ४
 will  be  stabilised  at  the  level,  So

 at  least  let  them  implement  the  Pay
 Comunission’s  recommendation.

 Then  I  came  to  the  question  of  the
 appointment  of  a  Second  Pay  Com-
 mission.  The  Minister  will  say  that
 it  has  to  be  taken  as  a  whole,  but  I
 would  urge  that  the  railways  being
 the  largest  employer  should  take  the
 lead  in  this  direction,  so  that  a  Se-
 cond  Pay  Commission  will  go  into  the
 wage  structure  of  the  employees
 and  give  them  ai  fair  deal.
 After  the  Central  Pay  Commission’s
 recommendations,  there  was  a  Fair
 Wages  Committee  report,  That  Com-
 mittee,  wherein  was  represented
 labour,  management  and  even  a  mem-
 ber  of  the  Railway  Board,  submitted
 its  report  as  long  ago  as  1950.  But
 those  principles  have  not  been  taken
 into  consideration  while  exolving  the
 pay  structure,

 Under  the  directive  principles  of
 the  Constitution,  the  State  should
 undertake  legislation  for  providing
 for  a  living  wage.  Today  the  railway-
 men  are  getting  minimum  wage,  not
 even  fair  wage,  far  from  a  living
 wage,

 Therefore,  I  would  very  strongly
 urge  that  a  Second  Pay  Commission
 be  appointed  to  go  into  the  wage
 structure  of  the  railway  employees.

 Then  I  come  to  the  important  point
 of  developmental  works.  Recently
 a  traffic  survey  was  undertaken  for
 linking  Ramgundam  with  Nizamabad.
 The  time  taken  by  the  Central  Rail-
 way  for  submitting  its  report  was
 nearly  23  years.  Several  years  ago,
 there  was  a  traffic  survey  carried  out
 and  reported  by  the  ex-NS  Railway
 Administration.  That  report  was  only
 to  be  modified  according  to  the  latest
 changed  condition.  But  that  took
 nearly  23  years.  I  am  told  that  the
 Railway  Board  has  received  that  re-
 port  only  last  month.  This  is  a  very
 important  rail  link  for  Andhra  Pra-
 desh.  In  that  State,  the  railway  line
 ratio  compared  to  other  reorganised
 States  is  very  low;  the  route  mileage
 in  Andhra  Pradesh  compared  to  other
 States  is  very  much  less.  I  am  told
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 this  railway  link  will  not  be  taken
 up  during  the  Second  Plan  period
 because  already  the  Government  are
 contemplating  connecting  Guna  with
 Ujjain.  But  I  am  afraid  that  unless
 and  until  this  line  is  taken  up,  there
 will  be  a  transport  bottleneck,  because
 the  industrial  development  in  the  area
 covered  by  the  line  between  Kazipet
 and  Ballarshah,  which  is  a  distance  of
 २343  miles,  has  gone  far  beyond  our
 expectations.  Every  ten  miles  there
 is  a  big  factory;  there  is  a  paper  mill,
 a  silk  factory,  coal  mines  etc.  One
 of  the  biggest  cement  factories  in  the
 ast  is  coming  up  in  this  area,  Then
 there  is  a  huge  thermal  station.

 You  will  observe  that  for  dealing
 with  the  traffic  flowing  there  must  be
 some  sort  of  a  rail  link  from  Ram-
 gundam  to  Nizamabad.  So  I  request
 that  this  should  be  ‘taken  up.

 Then  I  come  to  another  rail  link
 for  which  I  would  request  a  survey.
 That  is  between  Kazipet  and  Nellore
 via  Macherla.  This  will  open  up  the
 hinterland  where  there  has  been  no
 railway,  for  example,  in  the  district
 of  Nalgonda.  Also,  it  will  shorten  the
 distance  form  Hyderabad  to  Madras
 by  about  20  miles.  So  the  engineer-
 ing  and  traffic  survey  should  be  taken
 up  simultaneously  because  at  least  at
 distant  date  we  have  to  take  up  this
 line.

 Then  I  come  to  the  question  of  the
 policy  pursued  in  the  matter  of  recog-
 nition  of  railway  unions.  Recently
 there  has  been  a  little  change  and
 some  unions  which  were  not  affiliated
 to  the  National  Federation  of  Indian
 Railwaymen,  have  been  recognised.
 Taking  an  objective  and  realistic  view
 of  the  unions  existing,  the  difference
 that  exists  between  the  leadership  of
 the  National  Federation  of  Indian
 Hailwaymen  led  by  Shri  Vasavada
 und  the  National  Railway  Union  led
 by  Shri  Guruswamy,  I  do  not  think
 that  they  can  come  together.  We  have
 seen  that  there  have  been  meetings
 and  agreements  entered  into  or  un-
 derstandings  arrived  at  in  the  pre-
 sence  of  the  then  Railway  Minister
 and  the  Labour  Minister,  that  both
 the  Federations  should  merge  and

 there  should  be  elections  at  the  low-
 est  level  and  democratic  elections

 Labour  Commissioner  or  Chief  Labour
 Commissioner,  his  services  could  be
 taken  up  as  arbitrators,  But,  what  we
 have  found  in  practice  is  that
 have  not  gone  ahead  with  this.  Eagh
 one  of  them  thinks  that  his  leadership
 will  be  at  stake  and  both  of  them  are
 unwilling  to  merge  with  one  another.
 The  fact  remains  that  there  is  a  Na-
 tional  Federation  of  Railwaymen
 under  the  lead  of  Mr.  Guruswamy  and
 another  National  Federation  of  Rail-
 waymen  under  the  lead  of
 Shri  Vasavada.  The  National
 Federation  under  the  _leader-
 ship  of  Shri  Guruswamy  claims  a
 membership  of  2  lakhs  and  that  under
 the  leadership  of  Shri  Vasavada,  one
 lakh  and  odd,  Therefore,  to  deny  re-
 cognition  to  anyone  of  the  Federation
 is  not  proper.  You  are  not  going
 to  have  harmony,  There  were
 two  federations  functioning  prior
 to  their  merger  in  1953,  Let
 the  two  federations  continue.  We
 all  wish  that  there  should  be  only
 one  federation  but  it  has  become  quite
 impracticable  to  go  ahead  with  that
 idea.  The  only  remedy  lies  in  recog-
 nising  both  the  federations.  At  least,
 there  will  be  some  sort  of  harmony
 and  industrial  peace,  Otherwise,  I
 am  afraid,  the  rivalry  will  go  on  and
 the  only  people  who  wil!  take
 advantage  of  this  disunity  will  be  the
 Railway  Board,  in  turning  down  the
 legitimate  grievances,

 Then,  I  refer  to  another  matter,  the
 under-utilisation  of  capacities  obtain-~
 ing  in  the  Railway  printing  presses.
 Much  is  talked  about  economy.  But,
 here,  in  the  Railway  printing  presses,
 though  there  is  lot  of  unutilised  capa-
 city,  I  do  not  understand  why  orders
 are  given  to  other  private  presses.  In
 several  cases  magazines  and  other
 things  are  printed  outside.  In  the
 Calcutta  Press  which  is  a  big  press,
 there  is  also  unutilised  capacity  and
 we  find  that  the  printing  of  magazin-
 es,  weekly  newsletters  etc.  are  given
 to  other  people.  In  Secunderabad  also,
 there  is  a  Railway  printing  press.  I



 been  deputed  to  go  into  this  question
 of  reorganisation  of  the  Railway  print-
 ing  presses  I  do  not  know  what  re-
 port  they  have  submitted,  for  we  have
 not  got  a  copy  of  that  report  or  what
 action  has  been  taken  thereon  I
 would  request  the  hon  Munster  to
 look  into  this  state  of  affairs  obtaining
 in  the  Railway  printing  press  and  go
 into  the  root-cause  why  some  of  the
 work  has  been  entrusted  to  the  pri-
 vate  sector

 Having  said  so  much  about  the  Razl-
 way  printing  presses,  another  factor
 which  I  want  to  mention  is_  that
 though  the  Railway  printing  presses
 are  working  under  the  Factory  Act,
 the  provisions  of  the  Act  are  not  ful-
 ly  implemented,  even  in  the  matter  of
 having  a  compound  or  Watch  and
 Ward  staff  or  other  things  At  least
 some  of  the  basic  provisions  of  the
 Factory  Act  should  be  implemented
 and  these  Railway  printing  presses
 should  be  properly  protected  Other-
 wise,  there  would  continue  to  be
 the  losses  and  thefts  which  amount  to
 a  couple  of  lakhs  of  rupees

 Then,  I  come  to  the  acting  allow-
 ance  rules  There  38  a  big  disparity
 in  these  rules  as  apphed  to  the
 Ratlwaymen

 Mr.  Deputy-Speaker:  I  hope  the
 hon  Member  will  be  able  to  conclude
 by  5  o'clock

 Shri  T,  B,  Vittal  Rao:  Yes,  I  hope
 to,  Sir

 We  have  been  removing  some  of  the
 ‘disparities,  for  instance,  the  disparity
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 in  the  matter  of  granting  leave.  The
 disparity  between  class  IV  and  cless
 पा  has  been  removed  and  the  class  IV
 people  have  been  brought  on  a  par
 with  class  II  In  the  matter  of  act-
 ing  allowance  also  the  rules  applic~
 able  to  classes  III  should  be  made
 applicable  to  class  IV.

 There  38  a  pecuhar  system  by  which
 these  acting  allowances  are  computed,
 which  does  not  obtain  under  the  stand-
 ung  orders  for  private  mndustry  For
 instance,  if  a  person  goes  on  leave  for
 42  days,  then,  the  person  who  acts  in
 his  place  will  get  actmg  allowance.
 It  छ  only  when  the  original  leave
 vacancy  3s  for  42  days  or  more  that
 he  gets  the  acting  allowance
 But  when  an  employee  goes  on  leave
 for  a  month  the  person  acting  in  his
 Place  does  mot  get  any  acting  allow-
 ance  If  the  leave  is  extended  by
 another  fortnight  or  even
 a  month,  then  he  38  given  acting  al-
 lowance  only  for  the  period  the  leave
 is  extended  because  the  imutial  vacan-
 cy  was  not  for  42  days  or  more  Even
 though  a  person  has  worked  or  acted
 for  a  total  period  of  more  than  42
 days,  the  initial  period  of  30  days  75
 taken  out  and  he  35  given  acting  allow-
 ance  for  the  extended  period  This
 lg  a  disparity  It  is  a  very  simple  one
 which  I  think  the  hon  Minister  will
 be  able  to  remedy  so  that  there  may
 be  fair  treatment

 About  the  Railway  Board  I  have  to
 say  one  thing  I  have  been  reading
 recently  about  the  economy  cuts  and
 suggestions  for  the  reductions  in
 various  Secretariat  I  think  no  other
 department  under  the  Government  of
 India  has  expanded  to  the  extent  the
 Railway  Board  has  A  few  years  be-
 fore  there  was  a  hue  and  cry  about
 the  number  of  Members  77  the  Rasiway
 Board  Subsequently,  some  years
 ago,  the  then  Railway  Minister  Shn
 Gopalswamy  Ayyangar  reduced  it  by
 one  Later  in  the  year  1954,  we  saw
 a  statement  made  by  the  then  Rail-
 way  Minister  increasing  the  number
 by  another  2  Members  Now,  we
 come  to  a  Railway  Board  with  Addi-
 tional  Members  I  do  not  mind  in-
 creasing  the  number  of  Members  But.
 before  doing  that,  have  they  worked



 3947  Pnflgenzd  Epidernic

 |  प,  B,  Vittal  Rao)
 aut  the  workload  for  each,  have  they
 mede  a  proper  job  analysis?

 We  have  got  five  full-fledged  ra:!-
 way  board  members  and  about  five or
 seven  additional  members.  This  en-
 largement  of  the  Railway  Board
 should  be  thoroughly  examined  I  am
 mot  aware  of  any  additional  work  m
 the  sense  that  the  mileage  has  not
 incrersed.  Though  the  volume  of
 traffic  has  increased,  the  total  rail-
 way  tract  is  only  36,000  miles  as
 against  42,000  mules  in  the  undivided
 India  Then  we  had  only  four  mem-
 bers  as  against  the  present  ten  or
 more,  So,  I  strongly  urge  upon  the
 Minister  to  see  whether  some  economy
 could  not  be  made

 WwW  brs,
 Mr,  Deputy-Speaker’  We  will  con-

 tinue  this  discussion  tomorrow  So
 far  I  have  received  notice  from  one
 hon  Member  that  he  mtends  to  move
 his  cut  motion  No  56  It  will  be
 deemed  to  have  been  moved  subject
 to  its  being  otherwise  admissible

 Disabthties  of  Railway  Staff
 Shri  Frank  Anthony  (Nominated—

 Anglo-Indians)  I  beg  to  move
 ‘That  the  demand  under  the

 head  Railway  Board  be  reduced
 to  Rs  00’

 INFLUENZA  EPIDEMIC

 Shri  Sadhan  Gupta  (Calcutta—
 East)  Sir,  I  am  raising  this  discussion

 as  something  more  than  a  post  mortem
 on  the  last  influenza  epidemic  It  is  im-
 portant  as  a  post  mortem  and  I  am
 not  under-stating  that  aspect  of  the
 matter,  I  shall  deal  with  the  post
 mortem  aspects  m  some  detail  As  I
 shall  presently  show,  my  aim  is  some-
 thing  more  to  emphasise  that  aspect
 and  to  examine  what  has  been  done
 and  what  has  not  been  done

 Mr,  Deputy-Speaker:  If  the  hon
 Member  does  not  mind,  I  have  to  say
 a  few  words,  It  is  one  hour's  dis-
 cussion  He  would  like  to  listen  from
 the  Minister  in  detasl  an  explanation
 on  what  he  has  to  say,  There  are
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 could  give  a  chance  to  ह...
 perhaps  they  may  require  five  minutes
 each  and  it  will  be  25  minutes.

 The  Minister  of  Health  (Shri
 Karmarker):  I  should  not  like  to  take
 more  than  fifteen  minutes

 I  think  I  will  conclude  within  that.
 tme

 As  I  said  we  shall  examine  how
 and  why  this  epidemic  had  broken

 out  and  whether  everythmg  was  done.
 It  is  necessary  to  remember  the  de-
 vastating  toll  that  this  epidemic  has
 taken  When  I  refer  to  the  devastat-
 ing  toll,  I  did  not  obviously  mean  the
 mortality  rates  because,  fortunately,
 it  has  been  small  But,  apart  from
 mortality,  there  has  been  certam
 aspects  in  the  epidemic  which  are
 undoubtedly  alarming

 First  of  all  it  has  enveloped  a  large
 part  of  the  country—north,  south,  east
 and  west  and  it  has  raged  with
 virulence  practically  in  all  parts  of
 the  country  What  is  more,  it  has
 affected  a  very  huge  populauon  We
 have  a  sort  of  a  pamphlet  which  seeks
 to  give  us  certain  statistics  of  the
 number  of  deaths  that  have  taken
 place  as  a  result  of  this  epidemic

 But,  Sar,  it  is  difficult  to  be  convinc-
 ed  that  the  statistics,  at  least  as  far
 as  the  number  of  cases  Is  concerned,
 are  very  accurate  Take  the  case

 of  West  Bengal  of  which  I  have  some
 experience  It  as.  said  that  the  number
 of  cases  there  was  about  72,700  I
 cannot  believe  this  figure  to  be
 correct,  because  m  Calcutta,  where  a
 population  of  about  five  million  live,  I
 have  made  quite  widespread  enquiries
 and  found  that  in  every  part  the
 disease  has  raged  It  has  raged  in
 basties  which  are  very  heavily  popu-
 lated,  it  has  raged  m  refugee  colonies.
 which  are  also  very  heavily  populated, it  has  raged  in  middleclass  household
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 and  even  in  the  comparatively  fashi-
 onable  areas.  What  is  more?  From

 enquiries  I  have  hardly  been  able  to
 detect  a  household  where  this  epide-
 mic  has  not  broken  out  in  Calcutta.
 As  a  matter  of  fact,  in  most  of  the
 houses  the  involvement  has  been  total,
 almost  everyone  in  each  household
 has  been  affected.  Under  those  cir-
 cumstances,  I  should  think  that  in
 Calcutta  itself  the  incidence  must  have
 been  much  more  than  72,000,  let  alone
 the  whole  of  West  Bengal.

 As  a  matter  of  fact,  the  discrepancy
 in  mortality  between  the  other  States
 and  West  Bengal  would  suggest  that.
 there  is  something  wrong  with  the
 statistics.  In  Madras,  out  of  an  in-
 eidence  of  5  lakhs  only  59  were  dead
 whereas  in  West  Bengal  we  are  told
 that  out  of  72,000  or  so  2ll  people
 died.  Hhis  huge  mortality  and  the
 low  ratio  of  mortality  and  the
 Bengal  at  least  the  statistics  are  gross~
 suggests  that  in  the  case  of  West
 ty  inaccurate.

 ats  is  quite  understandable  how  it  has
 become  inaccurate  because  I  know
 zn  Calcutta  very  few  cases  have  been
 reported  to  the  authorities.  The  au-
 thorities  hardly  issued  any  drections
 to  medical  practitioners  to  report
 cases  when  they  come  across  any  such

 .eases  and,  of  course,  many  patients
 did  not  go  to  medical  practitioners  at
 all,  they  suffered  and  recovered  in  the
 natural  process,

 This  experience  must  have  been
 there  in  other  States  also.  Therefore,
 the  figure  of  46  lakhs  is  hardly  likely
 to  be  correct  as  far  as  the  country
 is  concerned.  Not  only  was  a  huge
 population  involved
 point  of  view  of  the  country
 and  from  the  point  of  view  of
 the  public  as  a  whole  what  is
 more  important  is  that  the  normal
 life  was  dislocated  in  many  places.
 Educational  institutions  were  closed
 for  more  than  their  normal  period,
 and  trade,  commerce  and  Government
 departments  like  the  Post  and  Tele-
 graphs  Department  have  been  dislo-
 cated  in  many  instances.

 In  view  of  this  great  dislocation,
 in  view  of  this  suffering  caused  te  the
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 population,  the  question.  naturally
 arises  as  to  whether  everything  was
 done  to  prevent  the  spread  of  this.
 epidemic  in  this  country.  It  is  very
 difficult  to  be  satisfied  that  every-
 thing  was  done.  Obviously,  this.
 disease  must  have  been  imported  from
 foreign  countries,  must  have  been  in--
 troduced  by  travellers  who  had  arriv-
 ed  from  foreign  countries,  from.
 countries  where  it  first  of  all.
 became  an  epidemic.  It  is  common.

 ‘knowledge  that  in  this  country  it  was.
 introduced  from
 Malaya.

 Singapore  and

 A  long  catalogue  has  been  given  of:
 measures  taken  to  prevent  the  intro--
 duction  of  this  epidemic,  how  people.
 were  isolated  in  Madras,  how  whole:
 ship-loads.  of  passengers  were  isolat-
 ed  and  so  on.  But  I  cannot  help:
 thinking  that  the  quarantine  arrange-
 ments  were  not  very  =  satisfactory.
 Even  in  spite  of  attempted  isolation.
 there  must  have  heen  some  leakage
 in  the  affected  population  who  must.
 have  got  free,  escaped  isolation  and
 spread  infection  in  our  country.

 Otherwise,  if  every  possible  case:
 was  isolated,  I  do  not  see  how  the
 disease  came  to  be  introduced  in  this.
 country.  In  spite  of  a  long  catalogue

 I  do  not  find  that  any  passenger  of
 any  ship  in  Calcutta  or  Bombay  was
 isolated  or  quarantined.  It  is  just  a
 statement  that  in  every  sea  and  air’
 port,  passengers  were  quarantined  and.
 isolated.  In  Bombay,  Calcutta  and.
 Madras,  this  disease  must  have  been
 introduced  primarily  by  passengers.
 travelling  by  ship,  may  be  a  few  by’
 air;  I  do  not  know  how  their  isolation
 proceeded.  3  raise  this  aspect,  as  I.
 said,  not  asa  post  mortem  but
 becawise  of  the  fact  that  there  is  an
 apprehension  of  a  second  wave.  As  a
 matter  of  fact,  in  Poona  a  second:
 wave  have  ‘already  broken;  it  is  the:
 habit  of  the-  epidemic  to  break  out
 again.  That  is  the  scientific  opinion.
 Therefore,  m  the  light  of  the  failures
 that  have  taken  place,  we  must  be:
 more  careful  in  future,  If  this  epide-
 mic  comes  to  us  ‘in  future  from  foreign
 countries,  quarantine  measures  must
 be  very  strictly  olserved*and  enforced
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 and  isolation  must  be  as  complete  as
 possible,  if  possible,  it  should  be  00
 per  cent.  compiete.

 Then,  prophylactic  measures  must
 de  taken  on  a  mass  scale.  In  the
 pamphiet  circulated  to  us,  we  find  a
 rather  dismal  statement  that  it  will
 not  be  possible  to  inoculate  people  on
 a  mass  scale  and  the  inoculation  will
 be  confined  to  key  personnel.  I  am
 not  against  moculating  key  personnal.
 For  instance,  I  do  not  want  our  army
 to  be  all  down  with  influenza  in  one
 day  and  jeopardise  our  defence  But
 mass  moculation  must  be  kept  m
 view  It  ७  no  use  saying  that  it  5
 umpossible  and  leaving  it  at  that  I
 understand  vaccines  have  been  manu-
 factured  in  other  countries  and  we  had
 advanced  quite  a  long  way  to  manu-
 facture  a  vaccine  for  the  purpose  of
 preventing  this  disease  I  want  to
 know  what  is  the  difficulty  in  manu-
 facturing  vaccme  on  a  large  scale  In
 the  United  Kingdom  or  the  United
 States  or  in  Australia,  I  understand  it
 is  being  found  feasible  to  manufacture
 this  vaccine  on  a  large  scale  If  we
 jhave  any  difficulties  in  manufacturing
 this  vaccine  on  a  large  scale,  let  us  try
 to  gather  the  scientific  knowledge
 from  those  countries,  so  that  we  can
 also  manufacture  or  at  least  obtain
 vaccine  m  quantities  sufficient  for
 mass  inoculation  Let  us  get  into  touch
 with  the  scientists  in  Australia  or
 U  K  or  the  World  Health  Organisa-
 tion  or  whichever  other  country  or
 organisation  is  working  at  manufac-
 turing  this  vaccine

 Apart  from  vaccine  the  possibility
 of  other  modes  of  inoculation  should
 also  be  actively  investigated  and  uti-
 lised  For  instance,  the  other  day
 there  was  an  article  in  a  newspaper
 by  a  doctor  m  a  Calcutta  hospital  who
 gaid  that  very  encouraging  results  had
 been  obtained  by  transfusing  blood  of
 mewly  recovered  patients  into  the
 blood  of  patients  He  has  said  that
 even  cases  of  very  high  fever  have
 been  seen  to  subside  within  a  matter

 -of  an  hour  or  so,  after  transfusion  of
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 &  certain  quantity  of  blood  from  a
 newly  recovered  patient.  It  is  werth
 trying  how  this  method  works;  it  ४
 worth  investigating  It  is  no  use  say-
 ing  that  it  will  be  umpossible  to  inocu-
 late  on  a  mass  scaie  and  that  we  will
 confine  it  only  to  the  personnel.
 Besides  inoculation,  other  measures
 should  be  investigated.  For  instance,
 it  may  be  that  the  use  of  certain  kinds
 of  disinfectants  through  mouth  wash,
 etc,  may  yield  results  I  am  not  a
 scientist  myself,  still  less  a  medical
 man  So,  I  cannot  vouch  for  the  effi-
 cacy  of  any  such  disinfectants  But,
 this  should  be  investigated,  and  if
 found  suitable,  :f  found  effective,  this
 should  be  recommended  By  that  we
 may  prevent  There  may  be  some
 kinds  of  food  some  fruits  which  may
 be  protective  against  mnfluenza  It  is
 said  that  certain  citrus  fruits  give
 some  protection  I  do  not  know  whe-
 ther  it  is  mght  or  wrong  But,  it  35
 very  widely  believed  that  lemons,  for
 instance,  would  give  some  protection
 All  these  things  should  be  mvestigat-
 ed  These  things  should  not  be  left
 to  the  realm  of  conjecture  We  should
 be  fully  prepared  to  meet  the  future
 recrudescence  of  this  epidemic  Let
 us  remember  that  the  recrudescence
 that  has  taken  place  in  Japan  is  a
 much  worse  epidemic  as  far  as  mor-
 tality  s  concerned,  than  the  previous
 one  We  hope  something  of  this  kind
 will  not  happen  If  it  happens,  no
 one  will  forgive  the  Government's
 saying  that  it  is  ampossible  to  perform
 mass  inoculation  and  therefore  we
 shall  be  eontent  with  inoculating  key
 personnel  alone

 Mr  Deputy-Speaker  Some  hon
 Members  are  even  now  sending  in
 their  requests  for  permission  to  speak
 I  am  reading  rule  95  for  their  bene-
 fit  Previous  intimation  ought  to  have
 been  given  7  they  wanted  to  parti-
 cipate  mn  this  discussion  Even  those
 who  have  given  previous  mtimaton,
 Perhaps,  all  of  them,  would  not  be
 accommodated,  because  the  number  is
 large  eleven  I  will  try  to  accomm-
 odate  as  many  as  possible



 gven  us.  I  appreciate  and  I
 ‘nderstand  his  persona!  anxiety.  But,
 after  having  read  the  note,  I  am  con-
 ‘vinced  that  the  officials  of  his  Minis-
 try  have  been  sitting  smug  about  this
 influenza  epidemic.  There  8  no
 reason  why  this  epidemic  should  have
 been  allowed  to  have  the  toll  ४  has
 taken.  You  find  in  the  report  that.
 even  as  early  as  the  winter  of  1956-51,
 the  epidemic  was  known  to  be  raging
 im  some  parts  of  Japan  and  other
 countries.  As  we  know,  from  these
 places,  there  is  constant  communica-
 tion  with  India.  Knowing  as  every
 one  that  influenza  is  a  very  easily
 communicable  disease,  and  could  be
 prevented  also  by  proper  steps  at  the
 proper  time,  there  was  no  excuse  for
 the  Ministry  to  have  allowed  quaran-
 tine  measures  being  taken  very  late
 and  also  to  have  arranged  only  for
 very  defective  controls.  I  am  very  glad
 that  our  workers  have  been  able  to
 isolate  the  particular  strain  of  virus
 which  has  caused  this.  But,  that  is
 not  all.

 We  know  that  India  had  to  deal
 with  this  problem  in  a  completely
 different  way.  Geographically,  we
 are  in  a  position  very  near  to  the
 focal  centre  of  the  present  epidemic.
 Historically  also  we  had  reason  to  be
 more  concerned  about  the  epidemic
 because,  going  through  the  chapter  on
 influenza  in  the  Encyclopaedia  Bri-
 tanica,  I  find  that  in  India  it  had  taken
 the  maximum  toll  when  the  epidemic
 was  raging  in  a  worldwide  scale  in
 1918.  You  will  be  surprised  to  know
 that  in  the  9l8  wave  of  influenza,
 about  23  million  Indians  were  killed,
 I  was  not  born  then;  I  do  not  know
 this  by  personal  experience.  The  Ency-
 clopaedia  says  so,  We  know  there  are
 certain  conditions  in  which  the  epide-
 mic  can  spread  more  easily  in  India.
 I  think  the  department  ought  to  have
 been  very  vigilant  about  it.

 In  this  report  you  find  that  only
 Sll  people  died  and  about  76  lakhs
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 of  people  have  had  the  attack.  We
 know  that  hardiy  ten  per  cent.  of  our
 people  are  covered  by  allopathic  treat-
 ment.  Where  has  this  figure  come
 from?  In  almost  every  village,  city
 and  town  hundreds  of  thousands  of
 people  were  suffering  from  influenza
 I  do  not  dispute  the  figures.  As  re-
 ported,  probably  they  were  correct.
 But  influenza  by  itself  is  not  a  killer.
 We  wanted  to  know  what  were  the
 causes  of  death,  because  in  the  wake  of
 influenza  it  can  also  lead  to  other  kil-
 ling  diseases.  One  such  is  pneumonia.
 It  can  also  be  a  communicable  disease.
 here  is  no  mention  of  the  causes
 of  death,  nor  is  there  any  mention  of
 any  post  mortem  examination  of  those
 who  died  of  influenza.

 We  understand  that  very  serious
 complications  can  happen  to  pregnant
 women  affected  by  influenza.  That
 means  the  whole  of  the  next  genera-
 tion  will  be  affected.  Some  such  tech-
 nical  information  also  should  have
 been  given.  We  are  not  school  boys
 to  be  given  only  statistics.  I  know
 the  hon.  Minister  carries  with  hin  his
 vast  experience  in  the  matter  of  statis-
 tics,  but  unfortunately  influenza  does
 not  form  the  subject  matter  of  the
 Commerce  Ministry  and  it  had  to  be
 treated  in  a  different  way.  And  offi-
 cial  press  notes  do  not  stop  the  multi-
 plication  of  the  virus  as  we  all  know.
 I  am  sorry  that  the  epidemic  is  due
 in  a  very  large  measure  to  the  neglect
 in  taking  proper  measures  at  the  pro-
 per  time.

 We  are  told  that  the  next  wave  is
 expected  any  moment.  Nobody  can
 tell  us  now  what  the  mortality  in  the
 next  wave  will  be.  It  may  be  less  or
 it  may  be  more,  but  even  today  we
 are  not  sure  whether  al]  the  steps  have
 been  taken.

 It  has  been  a  very  good  time  for
 the  medical  practitioners,  especially
 the  private  practitioners,  because  in
 the  case  of  influenza  almost  every
 known  drug  has  been  used.  I  know
 cases  where  penicillin  has  been  indis-
 erminately  used,  Sulphadiazine  and
 even  tetracyclon  have  been  given  to
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 children.  Maybe  they  are  good  in
 preventing  secondary  complications.
 Even  that  is  understandable,  but  if
 you  look  at  any  of  these  papers  you
 will  find  proprietary  dues  like  Anacin,
 Aspro,  Codopyrin  and  Saridon  being
 advertised  as  specific  cure  for  infi-
 uenza.  Fortunately  I  did  not  get  an
 attack,  and  I  hope  I  will  not  get  one
 also,  but  these  have  been  advertised

 as  specific  cures  and  what  have  Go-
 vernment  done  about  it.  Do  they  not
 know  that  none  of  these  proprietary
 drugs  will  prevent  an  attack  of  in-
 filuenza?

 U2  hrs.

 LMr  SPEAKER  in  the  Chair}

 They  have  been  allowed  to  be
 sold  to  the  tune  of  several  crores  of
 rupees,  and  Government  has  done  no-
 thing  about  at  And  the  papers  have
 given  very  panicky  reports  Al)  of  us
 realise  १६  is  not  a  killer  by  itself,  still
 one  gains  the  impression  by  reading
 the  papers  that  India  75  m  the  grip
 of  a  very  mortal  epidemic  and
 hundreds  of  persons  were  dying.

 I  am  glad  the  hon  Minister  in  the
 note  has  expressed  his  gratefulness  for
 the  co-operation  which  public  organi-
 sations  gave,  but  no  effort  had  been
 made  to  enable  public  bodies  to  co-
 operate  in  this  programme.  At  least
 I  did  not  get  any  information  about
 it.  And  if  you  continue  your  pro-
 grammes  of  control  like  this,  I  am
 sorry  to  say  that....

 Mr,  Speaker:  The  hon,  Member
 should  conclude  now.

 Shri  झ,  P.  Nayar:  One  minute,  Sir
 I  will  not  refer  to  the  particular  pas-
 sage  referred  to  by  comrade  Sadhan
 Gupta.  What  is  the  meaning  of  pre-
 paring  vaccine  in  a  smal]  quantity  and
 giving  it  only  to  key  persons.  Who
 are  the  key  persons?  Some  1,000  or
 2,000  units  of  the  vaccine  will  be  pro-
 duceg  and  the  report  says  that  the
 vaccine  will  be  judiciously  employed
 for  the  protection  of  key  personnel  in
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 the  first  instance,  and  that  the
 is  receiving  the  attention  of
 What  is  it  that  receives  attention?
 it  the  judicious  application?  Who
 the  key  persons?  Are  they  the  ViPs
 or  the  VVIPs?  Are  we  to  discriminate
 in  the  matter  of  the  epidemic?  I  cer-
 tainly  appreciate  that  certain  sections.
 of  our  people  like  the  Hospital  Staff,
 army,  police  etc.,  have  to  be  kept  free:
 of  this  attack.  I  want  the  hon.  Minis-
 ter  to  consider  ways  and  means  of
 developing  immuniy  among  our
 masses  by  providing  ample  quantities
 of  this  vaccine.  I  am  not  a  technical
 man  either,  but  some  ways  and  means.
 will  have  to  be  found  to  see  that  this
 attack  35  no  repeated  with  the  viru-
 lence  which  we  have  had  because  in
 this  Plan,  unnecessarily,  we  are  losing
 several  hundred  millions  of  man-hours
 on  account  of  influenza  striking  down
 a  person,

 I  have  talked  to  the  hon.  Minister,
 and  I  know  his  personal  anxiety  and
 great  sympathy  with  those  who  have
 had  the  attack.  I  want  him  to  see
 that  his  department  takes  all  the
 necesssary  steps,  and  there  is  no
 smugness  at  all  in  the  matter  of  deal-

 ing  with  this  epidemic  Unless  we
 are  in  time,  and  we  take  time  by  the
 forelock,  I  am  afraid  we  shall  have  to
 repent  for  what  we  have  done.

 With  these  words,  I  support  my  hon.
 friend  Shri  Sadhan  Gupta,

 Shri  D.  S.  Raju:  (Rajahmundry):  I
 would  lke  to  make  a  few  observations
 on  this  epidemic  of  influenza  which
 has  flown  to  us  actually  from  East
 Asia,  and  burst  upon  us  like  an  atomic
 bomb,  and  taken  the  lives  of  about
 five  hundred  people  and  disabled,  as
 far  as  statistics  go,  about  twenty  lakhs
 of  people.  Perhaps,  these  figures  may
 not  be  quite  accurate;  perhaps,  the
 number  of  disabled  persons  might be  much  more,  for  in  a  country  like
 ours,  statistics  are  not  easily  available.
 Even  granting  that  the  figure  is  much
 more,  what  difference  would  it  make?
 Tt  has  taken  enough  toll  of  the  lives
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 of  the  people,  and  it  has  inflicted
 enough  suffering  So,  we  need  not
 ‘bother  very  much  about  the  figures

 Now,  the  ship  which  was  supposed
 to  have  brought  some  patients  from
 Singapore  actually  arrived  in  Madras
 on  the  i6th  May,  957  And  all  the
 possible  accepted  precautions  are  sup-
 Posed  to  have  been  taken  But  with-
 in  a  few  days  the  epidemic  seems  to
 dave  spread  to  Calcutta,  Delhi  ana
 Bombay  So,  I  wonder  whether  cut-
 ting  contacts  with  infected  cases  i5
 the  only  means  of  prevention  It  72
 true  that  contacts  are  a  possible
 source  of  infection,  particularly  con
 tacts  with  the  infected  cases  But
 how  has  :t  been  possible  for  the  epi-
 demic  to  spread  from  Madras  to
 Delhi:  or  to  Bombay  in  such  a  short
 tyme?  I  would  hke  this  matter  to  be
 further  investigated

 Another  observation  that  I  would
 like  to  make  s  that  this  epidemic  has
 inflicted  the  maximum  tool  on  the

 densely  populated  areas,  that  s  most
 of  the  cities,  most  of  the  imdustrial
 areas  and  other  places  where  there
 is  a  lot  of  overcrowding  have  been
 afflicted  And  one  could  easily  see  that
 most  of  the  villages  have  escaped
 This  35  an  important  factor  that  we
 have  got  to  bear  in  mind,  because  as
 we  are  rapidly  industrialising  a  large
 number  of  places  the  population  is
 likely  to  get  congregated  at  a  few
 places  So  it  would  become  a  serious
 problem  for  us  We  have  got  to  pro-~
 vide  al)  sorts  of  facilities  for  all  those
 people  who  are  gathered  within  these
 industrial  centres

 The  average  density  of  population  in
 India  35  about  300  people  per  square
 mule  From  this,  you  can  easily  under-
 stand  what  should  be  the  density
 m  an  industrial  areas,  certainly,  the
 figure  would  be  much  more  When
 ‘we  have  to  combat  future  epidemics
 this  is  a  factor  which  we  have  got  to
 remember

 We  understand  that  a  vaccine  is
 being  prepared  for  combating  this
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 epidemic  It  takes  a  few  weeks  te
 prepare  the  vaccine,  but  by  the  time
 the  vaccine  is  prepared,  the  epidemic
 would  have  subsided  Probably  the
 new  vaccme  which  is  prepared  is  not
 actually  useful  I  wonder  how  it  Py
 possible  to  mass  inoculate  After  all,
 influenza  28  a  mald  disease  It  35  not
 a  killer  So  many  drastic  remedies
 are  not  actually  necessary  Though
 m  some  cases  anti-biotics  have  been
 used  and  have  proved  useful,  nobody
 has  found  out  a  specific  Of  course,
 anacin,  penicillin,  streptomycin  have
 been  used  They  do  eliminate  pain
 for  the  time  being

 But  this  1s,  after  all,  a  disease  which
 lasts  for  three  or  four  days  In  the
 majority  of  cases,  at  28  very  mild
 also  though  it  has  proved  fatal  in  a
 few  cases  But  those  cases  are  found
 to  be  suffering  f:0m  other  complicat-
 ed  diseases  also  Those  who  were
 underfed,  those  who  were  elderly  and
 those  who  were  depleted  otherwise
 have  also  succumbed  to  the  disease

 So  actually  influenza  is  the  pre-
 cipitatrng  cause,  it  38  not  the  actual
 cause  of  death

 There  28  also  another  factor  This
 virus  may  change  its  strain  Then
 how  s  it  possible  to  prepare  a  vaccine
 which  could  be  useful  for  combatmg
 future  epidemics?  I  personally  feel
 that  it  is  not  possible  Even  as  :t  as,
 we  have  had  a  lot  of  trouble  for
 preparing  BCG  vaccme  Still  no
 conclusion  has  been  arrived  at  in
 regard  to  that  also  So  if  we  prepare
 a  vaccine,  it  may  be  doubtful  whether
 7  will  be  useful  in  preventing  the
 disease  ft  will  have  a  lot  of  compli-
 cations  It  may  not  be  completely
 useful

 Dr.  Melkote  (Raichur)  I  think  it
 would  be  a  good  proposition  if  we
 considered  this  disease  from  various
 aspects—the  nature  of  the  disease
 itself,  the  objective  that  the  health
 authorities  should  keep  before  them,
 the  curative  aspect  of  it,  the  preven-
 tive  aspects  and  incidentally  the
 research  and  other  aspects  that  go
 with  it
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 If  we  look  at  it  from  this  point  of

 view,  it  should  be  borne  in  mind  that
 this  disease  is  essentially  an  air-borne
 disease  Men  on  earth  and  also  the
 beasts  have  got  to  live  with  air  as  an
 essential  factor  We  cannot  go  into
 the  stratosphere,  because  77  we  do  so,
 there  will  be  no  air  to  breathe  unless
 we  carry  air  with  us  which  in  turn
 would  be  infected  Therefore,  I
 personally  feel  that  isolation  m_  the
 real  sense  is  impossible  m  this  world
 so  far  as  influenza  is  concerned

 It  38  stated  m  the  pamphlet  that  the
 men  from  Singapore  reached  Madras
 on  the  l6th  and  on  the  17th  there  was
 an  epidemic  of  this  disease  raging  m
 Madras  and  Calcutta  That  in  the
 course  of  24  hours  it  should  have
 spread  to  Madras  a;  well  as  to
 Calcutta  (where  no  boat  had  reached
 till  then)  should  make  it  clear  that
 the  spread  is  very  rapid  and  that
 rapidity  can  only  be  through  the  air

 Bearing  this  aspect  in  mind,  m  com-
 bating  epidemics  of  this  nature
 whether  it  s  influenza  or  others  of
 this  type,  I  want  to  draw  the  aticn-
 tion  of  the  Ministry  to  one  vital  thing,
 that  people  of  all  strata  of  society
 rich  or  poor,  get  affected  and,  there-
 fore,  the  objective  of  the  Munustry
 should  be  to  provide  medicine,  to  all
 irrespective  of  the  capacity  of  the
 pocket  of  the  sufferer  If  this  is  ndt
 borne  in  mind,  7  will  mean  that  peo-
 ple  who  have  got  money  to  afford
 would  get  more  attention  and  people
 with  no  money  will  suffer  and  try  to
 get  out  of  it  as  best  as  they  can

 TI  note  from  the  pamphlet  that  the
 Ministry  have  taken  adequote
 measures  to  supply  the  necessary
 medicmes  to  all  parts  of  India
 Whether  this  has  been  sufficient  or  not
 an  the  given  situation  33  a  different
 question  altogether  But  I  find  that
 they  did  keep  the  objective  before
 them  very  clearly

 So  far  as  the  curative  aspect  35
 concerned,  so  far  as  I  am  aware,  there
 is  no  drug  on  earth  yet  discovered  by
 scientific  men  which  can  cure  this
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 disease.  Complications  may  be  attend-
 ed  to  Various  drugs  may  be  lauded
 as  a@  curative  Incidentally,  one  of  our
 friends  mentioned  that  Aspro  and
 other  things  are  bemg  advertised  in
 the  market  as  a  cure  That,  however,
 brings  more  forcefully  to  the  atten-
 tion  of  this  House  that  the  sconer  we
 enact  the  Drugs  Act  and  enforce  it
 the  better  3६  will  be  for  all  as  suck
 kinds  of  advertisements  which  dupe
 the  public  will  not  be  resorted  to
 after  such  enactment

 Mr  Speaker:  It  has  been  advertis-
 ed  by  the  Colombo  Radio

 Shri  झ  P.  Nayar.  In  the  papers
 also

 Dr.  Melkote:  Yes,  n  some  papers
 also  It  is,  therefore,  necessary  that
 the  Health  Ministry  should  pay  suffi-
 cient  attention  to  that  aspect  of  the
 matter  and  see  that  the  public  do  not
 waste  money  unnecessarily  But  when
 it  is  widespread  and  so  many  people
 get  affiicted  all  of  a  sudden,  the
 technical  and  other  personnel  are
 inadequate  to  meet  the  situation  I
 hardly  think  and  I  personally  feel
 that  no  nation  can  afford  to  imme-
 diately  mobilise  such  a  large  force  as
 to  be  able  to  attend  to  every  one

 It  is  a  curious  thing  to  note  that  in
 the  note  presented  to  us  at  35  mention-
 ed  that  people  suffering  from  mnfluctiza
 ार  being  isolated  but  in  spite  of  it
 there  is  a  spread  of  the  disease  Who
 are  the  people  that  could  be  isolated
 38  the  main  point  Possibly  those  peo-
 ple  that  come  through  the  air  or  by
 ships  from  distant  shores  The  inten-
 tion  may  be  to.  prevent  influenza
 affected  people  from  coming  into
 contact  with  others  since  the  nature
 of  the  malaise  38  such  that  there  are
 various  strains  of  it  Possibly,  one
 strain  may  be  isolated  but  another
 may  cause  the  spread  Towards  that
 aspect  the  Health  Ministry  seems  also
 to  have  paid  some  attention  But,  I
 do  not  think  that  any  such  measures
 will  be  adequate  to  meet  every  situa-
 tion  It,  therefore,  means  that  we
 should  anticipate  another  round,
 maybe  from  Japan,  maybe  from
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 another  country  and  be  prepared  to
 face  that,

 In  that  connection,  the  amount  of
 vaccine  that  is  being  prepared  will
 hardly  meet  the  situation.  To  meet
 the  demands  of  the  whole  world,  nay
 infection  of  India  itself,  which  has  36  or
 38  crores  of  people,  to  manufacture  all
 that  and  keep  it  going  for  an  inde-
 finite  period  anticipating  infection  to
 break  out,  is  another  big  factor  which,

 I  do  not  know,  whether  any  Govern-
 ment  would  be  able  to  face  even  with
 the  best  of  intentions.  The  keeping
 quality  of  the  vaceine  is  the  main
 matter.  We  may  manufacture  all  the
 quantity  that  is  necessary  in  antici-
 pation,  but  whether  the  vaccine  Ate
 self  would  stand  the  period  for  which
 it  is  manufactured  and  then  be  useful
 later  is  one  of  the  important  questions
 which  members  of  the  public  have  to
 appreciate  before  they  could  criticise
 the  Government  on  this  matter.

 The  last  point  is  this.  I  said  in  the
 beginning  itself  that  the  chief  thing
 is  to  attend  to  the  poor.  Medicines,
 there  are  none  Every  one,  allopath,
 homoeopath,  ayurvedic  or  unani
 practitioner  places  before  the  patient
 some  drug  and  calls  it  a  sure  remedy.
 The  public  naturally  feel  that  they
 should  take  it.  Whether  they  take  a
 sulphanamide  or  any  other  drug,  they
 think  it  is  good  because  it  costs  some-
 thing.  The  gullible  public  are  no  doubt
 paying  out  of  their  pockets.  This  is
 what  is  happening  and  it  is  not  to  this
 aspect  that  I  wish  mainly  to  stress
 before  the  Ministry.  There  are  several
 families  which  get  infected  simulta-
 neously  and  many  of  them  are  poor.
 They  have  not  even  the  wherewitnal
 to  purchase  the  medicine,  much  less
 the  gruel  and  other  things  they
 need  at  that  time,  Whether  the
 public  at  large  could  not  be  mobilised
 to  prepare  the  gruel,  to  take  medi-
 cines  to  their  houses,  to  give  them  the
 attention  that  is  necessary,  to  attend
 to  the  complications  that  may  arise,
 these  aspects  of  the  question,  are
 very  important  and  need  to  be
 attended  to.

 Lastly,  so  far  as  the  preventive
 measure  is  concerned,  may  I  request
 the  Health  Ministry  to  bear  in  mind
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 that  there  is  not  only  one  type  of
 virus  or  one  strain  of  the  virus.  There
 may  be  many  strains  and  accordingly~
 the  nature  of  the.  infection  that  will
 come  into  the  country  vary.  These  are-
 large  problems  to  be  borne  in  mind.
 But,  as  I  said  before,  it  is  a  very  diffi-
 cult  question  for  anybody  to  tackle  as
 things  stand  today.  How  best  it
 could  be  tackled  is  still  a  point,  which,
 I  believe,  is  being  considered  by  the:
 medical  men  all  the  world  over.  But
 from  what  I  could  see,  I  should
 congratulate  the  Health  Minister  for
 taking  energetic  measures  for  combat-
 ing  this  disease.

 Dr,  Sushila  Nayar  (Jhansi):  I  am
 grateful  for  giving  me  the  time.  I-
 would  not  have  had  the  courage  to
 appeal  to  you,  not  having  given  my
 name  earler  and  I  appreciate  your
 kindness  in  calling  upon  me  to  say  a
 few  words,  So  far  as  this  problem
 is  concerned,  there  are  two  ways  or
 two  aspects  to  be  considered.

 Mr,  Speaker:  The  hon.  Member
 may  come  to  the  Minister's  seat.

 Dr.  Sushila  Nayar:  The  two  aspects
 are:  whether  something  could  have
 been  done  to  prevent  it  and  whether
 something  can  still  be  done  te  pre-
 vent  a  recrudescence  of  another  wave.

 I  would  respectfully  suggest  to  the
 hon.  Members  in  the  opposition
 benches,  who  threw  some  suggestions
 to  this  effect,  that  to  the  best  of  my
 knowledge,  scientifically,  it  is  not
 possible.  If  it  was  possible,  we  would
 not  have  had  an  epidemic  of  influenza
 from  time  to  time.  The  simple  reason
 is  this.  Influenza  is  not  duc  to  one
 specific  virus.  There  are  a  number  of
 strains  and  viruses  which  conc  into
 prominence  from  time  to  time.  There-
 fore,  it  is  not  possible  for  anyone  to
 take  preventive  measures  to  stop  an
 epidemic.

 However,  I  would  say  that,  generally
 speaking,  in  one  epidemic,  it  is  one-
 virus  or  one  strain  of  the  virus  which
 spreads  from  one  country  to  another
 and  so  on.  So,  there  is  no  reason  for
 us  to  think  that  we  shall  have  wave
 after  wave  of  influenza  in  this  coun-
 try  due  to  one  strain  and  then  due  to-
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 (Dr,  Sushila  Nayar]
 -another.  Theoretically,  it  is  possible
 for  a  country  to  have  a  large  mass  of
 vaccine  prepared  against  a  particular
 -strain  which  is  causing  epidemic  and
 .give  prophylactics  to  its  people.  But
 that  does  not  last  for  any  length  of
 time.  Therefore,  it  is  quest.onable
 whether,  with  the  limited  resources
 in  men  and  material  in  our  country,
 it  would  have  been  wise  for  us  to
 spend  all  that  in  preparing  a  vaccine
 for  a  large  number  of  cases  covering
 milhons  of  people,  particularly  yhen
 that  vaccine  ३5  going  to  give  immunity
 for  a  very  short  time  and  also  when
 it  35  not  of  a  very  grave  or  severe
 nature.  2

 The  second  port  whieh  ar  of
 greater  importance  35  the  management

 eof  the  epidemic  when  it  takes  place
 and  33  taking  place.  I  would  hke  to
 congratulate  the  Health  Ministry  for
 some  of  the  measures  that  they  have
 taken  but  I  would  also  hke  to  say
 that  some  more  measures  could  have
 been  taken  and  should  be  taken  even
 at  this  stage  For  instance,  an  Delh,
 a  very  good  job  was  done  Schools
 and  cinema  houses  were  closed,
 immediately  steps  were  taken  to  open
 emergency  hospitals  mm  various  parts
 of  the  city.  But  that  725  nol  what
 took  place  in  all  the  States  I  have
 just  now  returned  from  my  cunsti-
 tuency,  Jhans:,  where  I  also  hed  a
 present  of  influenza  for  myself  I
 know  that  conditions  are  very  bad

 "There  are  whole  families  lymg_  sick
 and  there  35  nobody  to  give  them
 even  water.  Nobody  has  taken  steps
 to  see  that  there  are  emergency  beds,
 emergency  measures  are  taken  and
 something  is  done  to  take  care  of  the
 people  This  is  so  in  many  parts  of
 India  to  the  best  of  my  knowledge
 and  from  what  I  have  heard

 That  brings  us  to  a  very  vital  ques.
 tion.  Health  is  a  State  subject.  What
 control  has  the  Central  Government
 on  those  States?  How  can  the  Central
 “Government  make  them  take  ali  these
 elementary  measures  which  are  very
 mecessary,  which  can  go  a  very  long
 “way  to  give  relief  to  the  people?  It
 ds  for  the  health  services  of  those
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 States  to  do  the  needful.  The  Central
 Government  can  supply  all  drugs.  The
 Central  Government  can  give  them
 Semeral  directions  and  overall  guid-
 ance,  but  the  actual  administration  of
 these  relief  measures  has  to  be
 Organised  by  the  States  concerned.

 The  thing  that  I  think  has  been
 lacking  is  an  attempt  on  the  part  of
 the  authorities  to  mobilise  the  medical
 profession  as  a  whole  I  have  heard
 from  the  official  side  complaints  that
 the  doctors  have  not  co-operated.  On
 the  other  hand,  f  have  heard  very
 8€Nine  complaints  from  the  doctors
 that  nobody  has  approached  them.  I
 know  durmg  the  war  there  was  a
 General  called  General  Jolly  who
 made  a  profession  of  it  and  became  a
 very  great  expert  in  it.  He  called
 conferences  almost  every  week,  every
 fortnight  He  met  all  the  prominent
 leaders  m  the  medical  profession  and
 tried  to  take  them  into  confidence,
 tried  to  make  them  partners  in
 organising  medical  relef  for  the
 country  We  can  only  organise  things
 in  this  country  if  we  can  stimulate
 enthusiasm,  mobilise  the  good  sense
 गा  Our  people,  and  there  ४१  plenty  of
 it  I'am  sure  We  have  not  done  that.
 We  have,  somehow  or  other,  been
 thinking  and  acting  in  terms  of  water-
 tight  compartments.  The  official  side
 wanted  the  people  to  go  and  offer
 their  co-operation  It  is  for  us  to  go
 and  ask  the  people  for  their  co-
 operation,  to  mobilise  their  goodwill, to  Make  use  of  what  they  can  offer  to
 us  [am  not  only  referring  to  fully
 trained  allopathic  doctors,  I  am  also
 referring  to  vaidyas  and  hakims  as
 has  been  pointed  out  by  several  hon.
 Members  m  this  House.

 There  is  no  specific  cure,  but  there
 is  @  good  deal  that  can  be  done  to
 mitigate  the  suffering.  In  that  even
 the  vaidyas  and  hakims,  and  also
 other  people  like  nurses  and  widwives
 can  help  They  could  be  mobilised  to
 €7₹€  as  much  of  nursing,  as  much  of
 relief  and  avoidance  of  suffering  as
 POsSible

 One  more  point,  Sir,  and  I  will  be
 dong,  That  is  with  regard  to  these
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 advertuements  I  entirely  agree  with
 the  hon.  Members  opposite,  that  there
 is  great  need  to  put  some  control  on
 the  licences  for  advertisements  of
 drugs.  The  radio—not  our  radio  but
 the  Ceylon  Radio,  and  I  suppose  we
 cannot  do  much  about  it—has  been
 just  gomg  on  indiscriminately  advert-
 ising  all  kinds  of  cures  for  influenza
 Our  own  newspapers  have  been  doing
 it.  It  is  not  the  first  time  that
 advertisements  appear  im  our  papers
 in  the  mame  of  medicine  The  adver-
 tisements  that  appear  in  our  papers
 m  the  name  of  medicine  are  just
 deplorable,  they  are  a  menace  to  the
 health  of  this  country  I  think  it  is
 time,  taking  advantage  of  the  opportu-
 nity  offered  by  this  epidemic,  which
 fortunately  has  been  mild  and  has  not
 led  to  fatalities  as  the  earlier
 epidemics,  that  we  should  take  care  of
 the  two  pomts  that  I  have  mentioned

 Let  us  find  out  and  organise  our-
 selves  to  mobihse  the  public  opinion,
 to  mobilise  the  medical  profession  and
 all  kinds  of  available  sources  which
 can  help  us  in  an  emergency,  and
 even  outside  of  an  emergency  for
 organising  medical  relief  m_  this
 country  Secondly,  let  us  do  some-
 thing  to  curb  this  menace  of  adver-
 tasements  on  drugs  which  cheat
 innocent  people  of  hard  earned  money
 which  they  can  ill-afford  to  spend  on
 ‘very  often  useless  and  sometimes  even
 harmful  medicines

 Mr.  Speaker:  If  some  more  mem-
 bers  are  to  be  allowed,  I  am  afraid
 the  House  will  have  to  sit  for  some
 time  beyond  6  Is  the  House  willing?

 Some  Hon.  Members.  Yes
 Mr.  Speaker.  I  will  try  to  give

 opportunities  to  all  the  States  one
 after  another  Mr  Vyas  told  me  that
 the  contagion  s  spreading  to  his  State
 also  Mr  Vyas

 थी  राजे  साल  ब्याव  (उज्जैन)
 अध्यक्ष  महोदय,  प्रापने  जो  मुझे  भ्रपने  विचार
 अकट  ६  रने  का  भ्वसर  दिया  उसके  लिए  मैं
 आपका  अनुगृहोत  हु  ।  यहा  पर  झभी  जैसा
 कि  बतलाया  गया  है  सब  से  पहले  मद्रास  में
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 यह  बोमारी  भाई  शौर  वहा  से  बागे  ददा  के
 दूसरे  भागों  में  फैली  ।  मैं  समझता  हूं  कि
 यह  बीमारी  हवाई  जहाज़  से  भाई  होगी  तभी
 पहले  मद्रास  में  फिर  बम्बई  में,  कलकते  में
 झौर  दिल्‍ली  आभ्ादि  नगरो  में  फैली  झौर  इन
 बडे  शहरों  मे  झाने  के  बाद  उसने  प्रन्य  भागा
 में शौर  छोटे  छोटे  नगरों  में  फैलना  भारम्भ
 कर  दिया  है।  इस  समय  यह  बोमारी
 मध्यप्रदेश  में  दपफे  फैल  चुकी  है।  यहा  जो
 झावड  दिये  गये  है  उनके  भ्रनुसार  वहा  पर
 केवल  एनफ्लुएजा  के  ८०००  केस  हुए  हैं
 जब  कि  १०  तारीख  को  जब  मै  वहा  पहुचा
 तो  मुझे  मालूम  हुआ  कि  इससे  कही  अधिक
 लोग  इस  बीमारी  के  वहा  पर  शिकार  हुए
 है।  स्वय  मेरे  घर  में  जिसमे  ८,१०  भ्रादमी
 थे  सब  बीमार  हो  चुके  थे।  उज्जैन  के
 विभिन्न  मुहल्लो  में  मैने  जाकर  देखा  कि  काफी
 ड्यापक  रूप  में  यह  बीमारी  फैल  चुकी  है  भौर
 उज्जैन  में  कई  हज़ार  आदमी  इस  बीमारी
 के  शिकार  थे  ।  घर  के  घर  बीमार  पडे  थे
 और  कोई  उनको  पानी  देने  वाला  न  भी  था
 जब  मैं  डिस्ट्रिक्ट  मेडिकल  भ्राफिसर  से  मिला
 तो  मुझे  मालूम  हुआ  कि  उनको  इसकी
 जानकारी  नहीं  है  कि  शहर  में  कितने  लोग
 बीमार  हैं।  उनको तो  प्रस्पताल  में  आने  वाले
 लोगो  की  बाबत  हो  जानकारी  थी,  जब  कि
 ऐसे  लोगो  को  तादाद  काफी  थो  जो  कि  भ्रस्पताल
 नही  गये।  जो  आकड़े  दिये  गये  है  के  बस्तव
 में  सहो  नही  है  श्र  कही  भ्रधिफ  लोग  वहा
 पर  इस  बोमारी  के  शिकार  हुए  हैं।  उसी  रोज़
 मेरे  पास  देहातो  से  पत्र  भ्राये  कि  देहातो  के
 भीतर  यह  बीमारी  व्यापक  रूप  में  फैल  गई
 है  ।  मैने  उसी  वक्‍त  डिस्ट्रिक्ट  मेडिकल
 झाफिसर  को  इसकी  बाबत  चिट्ठी  भेजी  ।
 उन्होंने  केवल  १००  आदमियों  के  वास्से
 दवा  को  गोलिया  भेजी  जो  कि  बहुत  ही
 नाकाफी  थी  क्योकि  मध्यप्रदेश  में  इस  महोने
 के  प्रथम  सप्ताह  में  यह  बीमारी  काफो  फैल

 शुकी  थो  ।  आज  आवदयकता  इस  बात  की

 है  कि  चूकि  बैक्सीन  जितनी  चाहिए  उत्तनी
 तैयार  नहीं  हो  सकती  है  इसलिए  केवल
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 [aft  राधे  लाल  ब्यास]
 एलोपेथी  पर  हीं  निर्मर  न  रहा  जाय  ौर  जिसके  कि  कारण  लोग  झभी  भी  बराये
 हमारे  वेश  में  जो  आयुर्वेद  पद्धति  हैं  भौर  जो  कि  हुए  हैं  क्योंकि  मिनिस्टर  महोदय  ने  प्रष्भोत्तर
 पूरी  और  मुकस्मिल  है  उसका  लाभ  उठाया  के  समय  कहा  था  कि  एनप्लुएंजा  की  देश  में
 जाय  |  गद  काब  गांव  में  मौजूद  है  भौर  दूसरी  बेव  भागे  का  खतरा  धौजद  है।  उस
 आयुर्वेद  यें

 इस
 बोमारी  के  लिए  बहुत  समय  भी  पहले  इसका  माइल्‍ड  झटेक  हा  था,

 पच्छी  दवाएं  मौजूद
 ह्

 शौर  में  चाहता
 मामूली  रूप  में  शुरू  हुई  थी  घौर  खत्म  भी

 हैं  कि  भागुवेंद  दवाभों  का  भी  प्रयोग  हो  गई  लेकिन  भक्तूबर  के  महीने  में  फिर  यह
 किया  जाय  क्योंकि  एलोपैयी  दवा  जितनी
 चाहिए.  हम  गांवों  में  पहुचा  नहीं  पाते  है
 ale  सरकार  को  चाहिए  कि  आयुर्वेद
 दवाएं  जो  कि  पर्याप्त  मात्रा  में  देश  में  हर
 जगह  मिल  सकती  है  और  वंद्य  लोग  भी  काफ़ी
 तादाद  में  गाबों  में  होते  है,  बैचों  को  सलाह
 खेती  चाहिए  शौर  वँद्यो  से  सलाह  करके
 पटवारियों,  स्कूल  भास्टरो  भौर  सरकारी
 कमेचारियों  के  पास  इसकी  जानकारी  करा
 देनी  चाहिए  कि  झगर  सारे  देश  मे  यह  बीमारी
 फेल  जाय  शौर  हो  सकता  है  कि  भप्रेज़ी  दवा
 जितनी  चाहिए  सुलभ  न  हो  सके  तो  उस
 हालत  मे  प्रायुवेंद  मे  ऐसो  कौन  सी  दवाई  है
 जो  कि  उस  बोमारी  में  दी  जा  सकती  है
 इस  तरह  की  जानकारी  होने  से  लोग  देहातों
 में  जहा  अक्सर  अ्रप्रेजी  दवाएं  वक्‍त  पर  और
 जरूरत  मुताबिक  नहीं  पहुच  पातो  है  आयुर्वेद
 दवा  का  इस्तेमाल  करके  लाभ  उठा  सकेंगे  |

 इसके  अतिरिक्त  में  ने  उज्जैन  में  देखा
 कि  वहाँ  सफाई  की  ओर  जितना  ध्यान
 भ्रधिकारियो  का  जाना  चाहिए  था  उतना
 मही  गया  t  अधिकारियों  का  ध्यान
 सफाई  बनाये  रखने  की  भोर  विशेष  रूप  से
 दिलाना  चाहिये  क्योकि  अगर  सफाई  नही
 रहतो  है  तो  यह  बीमारी  फल,न  का  ज्यादा
 डर  बना  रहता  है  प्रौर  अगर  अभी  से  इस  श्रोर
 ध्यान  नहीं  दिया  गया  तो  मुझे  भय  है  कि  हमें
 भयंकर  स्थिति  का  सामना  करना  पड  सकता
 है  भ्ोर  ऐसी  स्थिति  हमारे  सामने  पैदा  हो
 सकती  है  कि  गिसका  सभालना  मुश्किल  हो
 सकता  है  |

 सन्‌  १६१६८  में,  श्रीमानू,  जब  यह  बीमारी
 हमारे  देश  में  फैली,  यह  काला  बुलार,  भौर

 बीमारी  भ्राई  भौर  उसने  उस  समय  करीब
 १  करोड़  या  डेढ़  करोड़  लोगों  को  मृत्यु  के

 मुंह  में  ढकेल  दिया  ।  ध्भी  तो  फिलहाल
 उसका  है. ह  नहीं  है  लेकित  एनफ्लुएंजा  बेव
 जापात  में  चल  रही  है  भौर  अब के  उसके  साथ
 डिस्सैटरी  है  भौर  इस  सेकेंड  वेव  की  गाबत
 लोगों  में  एक  डर  समाया  हुआ  है  कि  प्रगर
 वह  हमारे  देश  में  भा  गई  तो  क्या  होगा  लोगों
 में  जगह  जगह  गावों  में  इसको  लेकर  बडी
 चर्चा  हो  रही  है।  उज्जेन  में  मे  ने  देखा  कि
 जो  बैद्य  और  डाक्टर  थे  वह  भो  बिभार  हो
 गये  थे  लोगो  का  इलाज  करते  करते  ।  में

 चाहुगा  कि  वैद्यो  भौर  डाक्टरो  को  इस  बात
 का  प्रीकष्ठान  लेना  चाहिए  कि  बे  बोमार  न
 पड़े  बमोंकक  उनके  बीमार  पड़  जाने  से
 लोगो  का  इलाज  रुक  जायगा,  इसके  लिए
 जो  वैगसीन  तैयार  हो  पहले  नही  को  दे
 देना  चाहिए  ताथि'  वह  ठीक  रह  कर  इलाज
 कर  सके  और  खुद  बीमार  न  पड़  जाय
 मेरा  सुशाव  यह  है  कि  इस  बीमारी  के

 आयुर्वेदिक  इलाज की  जानकारी  देश  भर  में
 करा  दी  जाय  ताकि  बह  जो  सेकेड  वेव
 आफ  'एनफ्नुएजा  बाते  का  खतरा  है  उसका
 सामना  करने  के  लिये  आवश्यक  मात्रा  मेँ
 देश भर  में  जगह  जगह  पर  आयुर्वेदिक  दवायें
 और  भ्रग्नेजो  दवाये  जुटाई  जा  थक  पर  हमें
 उस  की  तरह  की  स्थित्ति  का  सामना  न  करना
 पड़े  जैसे  कि  सन्‌  १६१८  में  हमें  हस  बोमारी
 के  वक्‍त  करना  पड़ा  था  कि  लोगो  को  समय  पर
 पर्याप्त  मात्रा  में  दवा  सुलभ  नही  ही  सकी  थी  $
 झाज  भी  दवायें  सुलम  नही  है  जब  मेने  इसकी
 बाबत  डिस्ट्रिक्ट  मेडिकल  आफ़िसर  से  बत
 की  भौर  मेने  कहा  1: उ  झयर  वैसे  की  उरूर से
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 हो  तो  हम  लोग  श्न्दा  करें  तो  उन्होंने  कहा
 कि  पैसा  तो  है  लेकित  बाज़ार  में  दवा  उपलब्ध

 नहीं  है।  नाप भोपाल  जा  रहे  हैं  तो  वहां
 हेल्थ  मिनिस्टर  को  कहिये  ।  मेष  बह
 इतफ़ारमेशन  उनको  पास  श्ौन  कर  दी  ।

 कहने  का  तात्पयें  यह  है  कि  झाज  भी  हमारे
 वहां  दवायें  नहीं  मिल  रही  हुं  भौर  हमारे
 मध्य  प्रदेश  में  यह  बीमारी  गांवों  में  फेल  गयी

 है,  सलिये  इस  बार  विशेष  ध्यात  दिया
 जाना  चाहिये  भौर  जैसे  भो  हो  दवा  का

 समुचित  प्रबन्ध  करना  चाहिये  शौर  भप्रेजी
 दवा  कि  जरूरत  के  मुताबिक  नहीं  मिल
 पाती  इसलिये  मेने  सुझाव  दिया  है  कि  आयु-
 बेदिक  पद्धति  का  सहारा  लेना  चाहिये  शौर
 बेद्चों  का  भी  सहयोग  लिया  जाना  चाहिये
 क्योकि  भ्रायुत्रेदिक  दवाय॑  भारत  के  हर
 एक  गाव  शौर  करने  में  सुलभ  है  t

 मध्य  प्रदेश  में  जहा  इसका  प्रकोप  हो
 रहा  है  में  चाहता  हूं  कि  के-दीय  सरकार  को
 उसकी  बाबत  नियमित  रूप  से  जानकारी  मिलती
 रहना  चाहि  ि  वहा  पर  कंसीथ्हालत  है
 झौर  प्रति  सप्ताह  वहा  को  स्पोर्ट  भारत
 सरकर  के  पास  झातों  रहनी  चाहिये  ताकि
 सेंड्ल  गवनम-जो  कुछकर  सकती  है,  वह  करे।

 Mr,  Speaker:  I  will  now  call  Bom-
 bay  Shri  Joachim  Alva

 hri  Joachim  Alva  (Kanara)  I  am
 from  Mysore.

 The  hon  Minister  73  awure  that  in
 the  Mysore  State,  zn  Sorab  in  the
 Shimoga  district,  a  peculiar  fever  has
 broken  out  and  the  Government  of
 India  has  sent  out  researchers  espe-
 cially  foreigners  to  know  what  kind
 of  fever  it  is  I  want  to  ask  whether
 this  fever  which  has  broken  out  in
 the  Sorab  taluk  of  the  Shimoga  district
 and  which  has  claimed  many  deaths,
 has  any  connection  with  the  mfluenza
 epidemic  and  whether  there  is  any
 chance  of  its  spreading  out  to  other
 places  because  it  a  very  fatal
 disease  which  has  come  out  from
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 -isonkeys,  as  we  are  ‘old,  I  want  to
 know  what  measures  are  taken  by  the
 Government  of  India  in  addition  to
 those  already  taken  by  the  Mysore
 Government  to  control  this  kind  of
 fever  which  was  raging  m  the  Shi-
 moga  district  and  whether  the
 Measures  taken  in  combating  influenza
 are  the  same  as  those  that  have  been
 taken  in  combating  the  disease  in
 Shimoga  district.

 Two  speakers  from  both  sides,  the
 hon,  Lady  Member  and  my  friend  Shri
 दि  P  Nayar  have  spoken  about  the
 ramp  of  advertisements  both  through
 the  radio  and  newspapers  regarding
 Medicines.  What  measures  has  the
 Ministry  of  Health  taken  in  regard
 to  these  disgusting  advertisements.
 Right  today,  in  the  Hindustan  Times,
 half  a  page  has  been  taken  for  Aspro
 advertisement.  Without  meaning
 any  kind  of  disrespect  to  any  Journal,
 I  must  say  that  advertising  has  reach-
 ed  disgusting  proportions,  both  by
 real  pharmaceuical  firms,  by  bogus
 pharmaceutical  firms  and  by  pseudo
 pharmaceutical  firms  I  want  to  know
 whether  the  Ministry  has  drawn  up  a
 list  of  these  firms  so  that  they  may  be
 blacklisted  if  they  are  advertising  in
 our  land  Let  us  be  very  prompt
 about  it  If  they  are  resorting  te
 advertising  ouside,  let  us  blacklist
 them  and  see  that  Government  does
 not  give  them  any  patronage  or  help
 or  aid  in  carrying  on  their  activities
 in  this  land.

 Next,  it  pairs  me  to  bring  this
 matter  before  the  House.  I  want  to
 ask  the  hon,  Minister  whether  he  has
 visited  any  leper  asylum  after  he
 became  Minister

 Mr,  Speaker:  What  has  leprosy  got
 to  do  with  influenza?

 Shri  Joachim  Alva:  I  am_  coming
 to  the  point  <A  person  who  visits  a
 leper  asylum  5  not  afraid  of  anything
 else  772  the  world  I  have  myself  gone
 to  a  leper  asylum;  I  was  shocked  to
 see  things  there  and  I  ran  away.  The
 contagion  in  a  leper  asylum  is  not  so
 much  from  nearness  of  the  patient,
 but  from  the  touch  of  the  patient,  I
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 {Shri  Joachim  Alva)
 was  shocked  to  see  photographs  of  the
 hon  Minister,  the  doctors  and  the
 officials  of  the  Mimistry  going  into
 hospitals  with  cloth  covering  their
 faces,  It  is  highly  demoralising  in  the
 sense  that  these  measures  should  be
 available  to  the  meanest  man  2n  the
 land  The  hon  Member  Dr  Sushila
 Nayar  seid  that  there  were  families
 of  patients  where  drinking  water  was
 not  forthcoming  If  the  top  men  in
 the  Ministry  go  about  seeing  patients
 with  cloth  in  their  mouths,  the  morale
 cannot  be  kept  as  high  In  combating
 this  disease,  the  lowest  man  m  the
 public  should  also  know  that  he  33
 also  protected  similarly  I  think  that
 the  hon  Munister  should  go  about
 hospitals  uncovered  m  the  mouth  in
 the  sense  that  he  must  not  show  panic
 in  the  face  of  the  disease  and  if  the
 disease  came  upon  him  or  upon  the
 officials  or  upon  any  one  else,  they
 were  as  much  immune  or  protected
 as  anybody  else  Thats  all  I  wanted
 to  say

 Mr,  Speaker’  I  suppose  enough  has
 been  said  The  hon  Minister

 Shrimati  Da  Palchoudhuri  (Nabad-
 wip)  May  I  have  a  chance?

 Mr,  Speaker  Bengal  had  a  chance

 88  brs,
 Shri  Karmarkar:  J]  am  grateful  to

 hon  Members  who  have  raised  this
 question  on  the  floor  of  the  House  and
 to  you  for  having  given  priority  to  t,
 because  we  in  the  Health  Ministry  are
 naturally  interested  that  Members  of
 this  House  as  well  as  the  public  out-
 side  should  know  all  that  is  worth
 while  knowing,  they  should  be  given
 an  opportunity  to  offer  all  suggestions
 that  could  be  of  use,  I  must  say  that
 much  that  283  useful  has  been  said  on
 the  floor  of  the  House,  though  as  relat
 ed  to  the  intensity  of  the  epidemic
 that  has  unfortunately  come  over  us
 during  the  last  two  months,  the  dis-
 ecussiong  have  been  more  sobre  than
 could  normally  be  expected  I  am
 happy  that  there  has  been  no  sense
 of  panic  so  far  as  this  discussion  in
 the  House  is  concerned.
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 [  am  also  happy  that  no  attempt  has
 been  made  artificially  to  reise  what
 might  be  called  difficulties  in  the  way
 of  those  who  are  engaged  in  fighting
 what  is  at  present  a  fairly  tame
 disease  but  what  might  still  become
 in  the  ultimate  future,  :f  apprehen-
 sions  unfortunately  prove  to  be  true,
 something  more  serious

 In  dealing  with  this  debate,  I  pro-
 pose  firstly  to  deal  with  the  points  that
 have  been  made  by  hon  Members
 and  finally  to  allow  myself  a  few
 general  observations

 I  frankly  confess  to  myself  that  I
 was  rather  disappointed  with  the
 observations  made  by  the  esteemed
 colieague,  the  imtiator  of  the  debate  I
 always  expect  something  very  solid
 from  him,  and  I  must  say  that  what
 has  come  from  him,  on  his  occasion
 is  not  much  that  has  been  useful  to
 us  or  to  combat  the  disease

 Firstly  he  said  something  which  was
 obvious  Now,  we  never  said  that  the
 figures  given  here  are  the  absolute
 figures  The  figures  that  are  given
 here  are  the  figures  that  we
 have  received  from  the  States,  and
 the  States  have  sent  the  figures  which
 they  have  in  turn  received  from
 various  authoritres  The  authorities
 compiled  the  figures  that  came  to
 their  agencies,  doctors  und  the  like,
 and  therefore  we  were  careful  enough
 to  say  not  because  we  anticipated  this
 comment  in  this  House,  that  the  state-
 ment  showed  cases  and  deaths  from
 influenza  recorded  in  the’  various
 States  I  suppose  in  view  of  this  my
 friend  Shri  Sadhan  Gupta  will  easily
 concede  to  me  that  we  have  rot  made
 any  claim  more  than  what  s  absolute-
 Jy  correct  Certainly  it  55  very  obvious
 It  does  not  need  anybody  to  tell  us
 that  the  number  must  be  larger,  be-
 cause  many  did  not  report  It  was  so
 very  obvious  that  we  did  not  think  it
 fit  to  include  it  in  a  serious  publication
 hke  this

 The  second  point  made  by  my
 fnend  Shn  Sadhan  Gupta  was  that
 there  has  been  great  dislocation,  ¥
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 entirely  agree,  and  that  is  the  creater
 reason  why  we  should  exercise
 greater  care  in  view  of  the  suffering
 that  has  been  there,  that  is  still  going
 on  in  some  States  and  that  is  likely
 to  come

 The  only  pomt,  im  fact,  that  I  feel
 called  upon  to  answer  is  his  point  that
 sufficient  quarantine  arrangements
 were  not  made.  I  am  afraid  that  he
 has  not  had  the  time  to  have  even  this
 brief  document  read  Otherwise,  he
 would  not  have  made  that  statement.
 We  have  exactly  pointed  out  that  the
 first  two  ships  that  came  in  Madras
 harbour  were  quararftuned,  and  it  was
 not  a  technical  quarantine  We  got
 the  ships,  at  some  little  expense  I
 suppose  to  the  public  exchequer,  qua-
 rantined  outside  the  harbour  34  mules
 away  from  the  harbour  for  full  five
 days,  and  we  did  this  also  at  some
 risk  The  medical  personnel  that
 went  from  Madras  public  health
 authorities  were  about  100,  30  doctors
 and  70  nurses  They  went  at  midnight,
 ran  some  risk,  and  in  fact,  ten  came
 back  with  influenza  that  could  not  be
 helped  But  that  is  the  sense  of
 urgency  with  which  we  acted  regard-
 ing  quarantine  I  suppose  so  far  as  it
 was  humanly  possible—I  do  not  claim
 any  superhuman  efforts,  we  could  do
 only  what  was  possible—we  alerted
 all  the  State  authorities  and  I  am
 quite  sure  In  my  own  mind  that  they
 have  done  the  best  that  was  possible
 so  far  as  quarantine  arrangements
 were  concerned  ‘There  was  absolutely
 no  laxity,  and  if  I  were  to  be  reliably
 told  that  there  was  laxity  we
 shall  take  notice  and  brmg
 it  to  the  notice  of  the  State
 Governments  So  far  as  we  have  been
 able  to  find  out,  the  State  Govern-
 ments  have  done  the  best  in  the
 matter

 The  next  observation  that  I  would
 ‘ike  to  make  35  about  the  second  wave
 in  Patna  As  I  said  yesterday,  some
 of  the  experts  are  of  the  opinion—
 basing  their  observations  on  the  past
 experience  of  i9i8—that  a  second
 wave  might  come  But  there  is  no
 assurance  that  the  second  wave  will
 definitely  come,  and  we  need  not  grow
 panicky  about  it  We  have  to  take  all
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 the  measures  possible,  and  I  need
 hardly  assure  this  House  that  the
 State  Governments  as  also  the  Gov-
 ernment  of  India  are  busy  taking  all
 measures  that  are  possible  with  the
 resources  at  their  disposal

 Regarding  particular  measures  sug-
 gested  by  my  hon  friend,  namely
 transfusion  of  blood,  the  question  ४8
 whether  a  newly  cured  patient  of
 influenza  would  be  prepared  to  give
 blood  The  second  question  that
 even  if  some  were  prepared  to  give
 blood,  transfusion  is  a  process  which
 requires  careful  handling  In  any
 case,  if  that  is  the  method  which
 should  be  followed,  I  am  quite  sure
 that  that  particular  method  will  be
 followed  by  the  medical  authorities
 in  whose  charge  the  patients  are

 Then,  my  hon  friend  mentioned
 about  lemons  That  was  a  very  feasi-
 ble  suggestion  I  really  wish  that  all
 of  us,  that  is,  we  here  assembled  as
 representatives,  should  also  do  our
 best  to  take  such  measures  as  might
 possibly  prevent  the  disease

 Here  I  might  content  myself  with
 the  observation  that  experience  has
 shown  that  in  spite  of  the  fact  that
 influenza  has  come  into  the  country
 as  a  whole,  and  it  has  got  to  all  the
 other  cities  also,  normally  it  has  had
 a  heavier  toll  in  the  more  congested
 localities,  showing  obviously  that  pub-
 lic  health  measures  by  way  of  public
 sanitation  ete  are  very  urgently  re~
 quired,  especially  in  view  of  any  im-
 pending  disaster,  and  none  of  the  States
 and  public  bodies  should  relax  their
 efforts  so  far  as  public  hygiene  1s.
 concerned

 But  I  think  personal  hygiene  also
 plays  a  large  part  I  am  told  and  in
 fact,  everyone  has  been  proferring
 advice,—and  a  large  number  of  letters
 from  vaids  are  coming  m  the  papers
 these  days,  with  unsolicited  advice
 ranging  from  the  efficacy  of  their
 medicines,  which  they  have  invented,
 and  which  they  are  asking  Govern-
 ment  to  purchase  m  as  large  &
 quantity  as  possible,  to  all  necessary
 measures  to  be  taken,—that  anything
 from  the  prescription  of  a  medicine
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 to  the  practice  of  vogasans  has  been
 prescuibed  as  a  remedy  against
 mfuenza  That  is  a  very  healihy
 thing  That  shows  how  serious  people
 are  about  combating  this  disease

 In  any  case,  measures  of  public
 hygiene—and  so  fer  as  individuals
 are  concerned,  personal  hygiene—w.l
 certainly  act  against  any  ailment  that
 might  come  in  the  form  of  another
 wave,  another  wave  is  not  likely,  I  do
 not  say,  and  I  do  not  want  to
 frighten  the  House  that  it  is  likely,
 and  I  do  wish  and  I  do  hope  that
 looking  to  the  vigour  of  the  measures
 which  our  public  health  authorities
 have  shown,  influenza  may  not  be
 tempted  to  come  to  the  shores  of
 Indsa  again,  however,  that  is  another
 matter  But  stil]  our  measures  have
 not  to  be  relaxed  (Interruption)

 Since  Shri  ए  P  Nayar  has  inter-
 rupted,  I  should  like  to  dea)  with  him
 now  Iam  very  happy  that  since
 yesterday  he  has  learnt  much  more
 than  what  I  thought  he  had  learnt
 yesterday  I  thought  he  would
 return  again  to  radioactivity  I  am
 very  happy  he  has  been  disillusioned
 about  it  between  yesterday  and  today, because  he  diq  not  refer  to  it  today He  was  very  furious  about  it  yester- day  I  am  very  happy  to  learn  that today  he  almost  appears  to  agree  that
 we  are  not  as  yet  definite  about  it,  and, therefore,  he  has  not  raised  that
 pent

 Mr,  Speaker:  He  started  the  qua- rantine  one  and  a  half  months  ago

 Shri  दै 4  ९,  Nayar:  He  wants  me  to
 be  quarantined  now

 Shri  Karmarkar:  From  one  of  the
 observations  he  made,  I  found  thet  he
 aes  made  bunself  much  more  conver-
 sant  with  the  first  epidemic  which

 arose  m  1918,  because  the  Encyclo-
 Paedta  Britannica  had  long  paragraphs about  it,  and,  therefore,  he  had  pre- cious  little  to  say  about  this  hittle
 epidemic
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 Shri  है  P,  Nayar:  I  said  only  one
 sentence.

 Shri  Karmarkar:  All  that  he  has
 been  able  to  say  m  regard  to  the
 present  epidemic  is  the  complaint
 about  the  advertisements  Now,  there
 are  lots  of  advertisements  about
 wonder  cures  and  the  hike,  but  not
 every  advertisement  could  be  the  sub-
 ject  matter  for  punishment  There  are
 adveitisements  and  advertisements,

 Take,  for  instance,  the  advertise-
 ments  rcga.ding  soap  The  picture  of
 the  face  as  it  looked  before  washing,
 and  the  face  as  it  looked  after  wash-
 ing  might  appear  to  be  objectionable
 to  my  hon  friend,  but  :t  cannot  come
 within  the  purview  of  the  law  Any-
 thing  that  comes  within  the  purview
 of  the  law  1५  normally  taken  care  of
 If  there  are  any  cases  which  have
 escaped  the  nofice  of  the  authorities,
 I  should  be  really  very  happy  if  they
 are  pointed  out  to  us,  and  we  shall
 be  very  particular  to  take  measures
 against  the  offenders

 Mr  Speaker.  Is  there  a  specific  for
 it,  apart  from  the  change  of  face?  So
 far  as  the  disease  is  concerned,  many
 people  may  be  tricked  into  purchas-
 ing  al)  these  medicines

 Shri  द  P,  Nayar’  Under  the  Drugs
 and  Magical  Remedies  (Prohibition  of
 Advertisements)  Act,  can  Government
 not  take  action?

 Shri  Karmarkar:  |  shall  have  a  talk
 with  my  hon  friend  for  half  an  hour
 on  that,  because  this  is  a  technical
 subject

 What  38  a  cure  for  headache  is
 advertised  as  also  a  cure  for  influenza,
 One  of  the  things  that  we  get  in
 influenza  is  temperature  There  are
 other  things—that  is  another  matter
 So  the  normal  medicine  is  prescribed.
 But  the  things  prescribed  to  bring
 down  the  temperature  i5  also  the
 same  thing  preseribed  for  alleviating
 headache  Someone  may  advertise
 the  drug  and  say  that  it  75  useful  for
 stopping  headache,  He  says  that  in
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 these  days  of  influenza,  it  38  uscfu'
 It  is  partly  true.  It  33  not  true  so  far
 as  the  remedy  against  the  whole
 Yange  of  influenza  28  concerned;  :t  i8
 true  so  far  as  headache  25  concerned.

 So  it  is  necessary  to  examine  the
 thing,  I  am  prepared  to  spend  any
 amount  of  time  with  my  hon,  fiend,
 about  whom  I  am  not  sure  whether  he
 has  studied  the  law  on  the  subject
 But  I  shall  study  the  law  myself,  anc
 if  there  35  any  real  case,  I  should  like
 to  take  serious  notice  of  it.

 There  38  my  colleague,  Dr  Raju,
 who  spoke.  He  pointed  out  rightly
 that  this  has  occurred  in  the  densely
 populated  areas,  He  also  pointed  out
 something  which  was  new  that  I
 learnt,  We  know  about  the  _  anti-
 cholera  vaccine  We  know  how  it
 acts  as  a  prophylactic.

 But  the  thing  about  this  virus  35
 that  it  is  isolated  m  the  first  instance
 from  the  blood  samples  of  the  patient
 Then  vaccine  is  prepared  from  that
 It  78  useful  against  that  particular
 type  of  virus  prevailing  at  that  parti-
 cular  moment  As  was  rightly  observ.
 ed,  it  takes  some  time  to  manufacture
 this  vaccine,

 One  is  not  quite  sure  about  this
 virus  They  say—I  have  not  been
 able  to  understand  it  fully  what
 exactly  it  means—that  here  is  muta-
 tion  in  the  virus  itself.  It  appears
 that  in  the  course  of  travelling,  it
 gets  mutated.  Maybe  that  the  next
 influenza  may  show  a  virus.  which
 has  undergone  mutation

 Then  as  against  that,  if  there  is  to
 be  a  sure  preventive  remedy,  a
 vaccine  has  to  be  prepared  from  the
 blood  samples  of  the  patient

 But  still  there  is  a  rationale  about
 it,  There  are  types  of  influenza
 closely  related,  In  case  there  is  an
 epidemic  at  a  particular  place  at  a
 particular  moment,  then  it  is  possible
 to  try  to  prevent  the  incidence  in  that
 particular  area  by  using  the  vaccine
 which  is  effective  in  «  closely  related
 ailment,
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 Dr.  Melkote  referred  to  the  diffi-
 vulty  of  preservation,  So  all  these
 difficuities  are  there,

 What  we  said  about  the  key  person-
 nel—my  hon.  friend  wanted  to  know
 whether  it  was  VIPs;  VIPs  are  very
 important  personnel  but  key  person-
 nel  need  not  be  very  important  per-
 sonnel—what  we  meant  by  key  per-
 sonnel  obviously  were  those  medical
 men  who  attended  to  the  patients
 Naturally  we  must  _immumze  them.
 We  tried  to  import  some  vaccine  for
 this  particular  strain  of  influenza
 from  foreign  countries,  We  found
 that  the  cost  price  would  be  6  shillings
 per  dose  I  do  not  know  how  our
 poor  people  could  afford  to  purchase
 it  and  how  much  of  it,  and  how  much
 of  public  money  would  have  to  be
 invested  for  it.  So,  as  was  rightly
 observed,  the  vaccine  that  35  to  be
 manufasutred  can  be  really  useful
 only  for  the  key  personnel  and  for
 certain  selected  sections  of  the  popu-
 lation

 As  for  the  others,  we  think  of  pre-
 venting  the  epidemic  from  spreading
 and  when  it  comes,  of  giving  the  best
 treatment  possible

 Mr.  Speaker:  What  39  the  cost  here
 for  it?

 Shri  Karmarkar:  If  the  import  duty
 ls  off,  at  may  come  to  about  8  or  9
 shillings  per  dose  taking  freight  etc
 —I  am  not  sure  of  it,  It  may  be
 Rs  0  per  dose

 Dr,  Melkote  rightly  observed  that
 there  are  many  strains.  So  it  is  very
 difficult  to  say  anything  about  the
 future,  We  do  not  exactly  know  what
 the  future  may  bring.

 My  hon  friend,  Dr  Sushila  Nayar,
 referred  ta  co-operation  %  am  verv
 unhappy  that  she  had  not  been  here
 when  the  epidemic  was  at  its  worst;
 otherwise,  she  would  have  saved  her-
 self  some  of  the  observations  she
 made  In  fact,  whether  it  was  Delhi
 or  other  States,  as  a  student  of  public
 affairs,  I  could  say  that  there  was  one
 remarkable  phenomenon  about  this
 epidemic  and  the  way  in  which  the
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 (Shri  Karmarkar)
 Government  and  the  people  partici-
 pated  to  combat  it.  You,  Sir  being  in
 daily  touch  with  the  public,  know
 how  little  there  has  been  of  squaling
 or  complaints  or  grievances  about  the
 measures  taken,  That  may  be  taken
 as  an  indication—a  modest  indication
 ~—of  the  type  of  relationship  that
 existed  between  the  people  and  the
 authorities.  I  am  not  saying  this
 m  a  flattering  mood,  Whether  :t  has
 been  Madras  or  Bombay  or  anywhere
 else,  it  is  my  duty  to  say  through  this
 forum  that  I  deeply  appreciate  the
 very  strong  and  efficient  measures
 adopted  by  the  people  and  the  autho
 rities  to  combat  this  disease,  I  should
 also  think  it  my  duty  to  add  that  it

 has  almost  been  a  great  pleasure  for
 the  authorities  to  work  because  there
 has  been  an  immense  measure  of
 popular  co-operation  from  organisa-
 tions  of  all  political  shades  of  public
 Opinion,  from  individuals  and  from
 people  who  have  had  to  wait  in
 queues  for  even  wo  hours  at  a
 stretch  for  medicines,  It  is  a  phenc-
 menon  which  we  should  not  fail  to
 take  notice  of  and  it  is  certainly  that
 measure  of  co-operation  from  the
 people  that  served  as  an  urge  for
 them  to  come  forward  without  any
 fear  to  combat  this,

 Mr,  Speaker:  She  only  referred  to
 the  matter  of  co-operation  from
 medical  practitioners.

 Shri  Karmarkar:  You  have  rightly
 reminded  me  _  It  only  compels  me
 to  make  a  rather  unpleasant  obser-
 vation  In  fact,  we  never  received
 any  complaint  from  anywhere  that
 there  was  not  such  co-operation  from
 medical  practitioners,  as  it  might  have
 been  from  some  other  place

 Dr.  Sushila  Nayar:  It  was  in  short
 the  crux  of  my  complaint,

 Shri  Karmarkar:  I  do  not  know
 We  did  not  go  from  house  to  house
 In  fact,  every  party,  the  Bharat
 Sewak  Samaj,  the  Congress,  the  Jana
 Sangh,  the  Communist  Party,  every
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 one  co-operated  with  us.  We  made
 a  common  appeal,  We  did  not  go  to
 every  doctor’s  house.  I  think  they
 co-operated,  The  municipal  authori-
 ties  made  appeals;  there  were  many
 noble  members  of  the  medical  profes-
 sion  who  came  out  voluntarily  to  hetp
 (Interruption).  They  even  sacrificed
 their  private  practice  and  participat-
 ed  in  this  common  effort.  They  sacri-
 ficed  a  lot.  I  did  not  refer  to  it;
 but  one  biacksheep  shoul@  not
 condemn  the  whole  group.  I  should
 also  say  that  many  people  from  the
 private  medical  profession  did  res-
 pond  to  the  call,  If  there  are  any
 isolated  instances  where  they  did
 not  co-operate,  7  may  be  that  they
 thought  the  services  to  their  own
 clients  was  much  better  than  service
 elsewhere.  Maybe  something  else
 tempted  them  and  human  _§tempta-
 tions  could  not  always  be  resisted
 and  we  have  to  make  some  aliow-
 ances  for  human  failings

 My  friend,  Shri  Vyas  emphasised
 very  greatly  on  ayurvedic  remedies,
 We  have  not  discriminated  ether  in
 Delhi  or  elsewhe  between  allopa-
 thy  and  ayurved  In  fact,  it  was  a
 pleasure  to  see  allopathic  arrange-
 ments,  ayurvedic  arrangements,
 homoeopathie  arrangements  and  unani
 arrangements  all  side  by  side
 practised  and  I  am  quite
 sure  that  all  dispersed  without  any
 quarrel  at  the  end  of  the  day  and
 I  was  very  happy  to  see  that  patients
 were  given  attention

 Shri  Radhelal  Vyas:  My  point  was
 that  the  Government  should  make
 an  attempt  to  publicise  these  ayur-
 vedic  medicines  or  other  medicines
 which  can  be  readily  available  in
 villages  also  so  that  people  can  make
 use  of  them.

 Shri  Karmarkar:  This  is_  being
 carried  on  as  a  long-term  measure  at
 our  Jamnagar  Institute.  We  are  not
 sure  as  to  whether  Ayurveda  has  got
 @  specific  for  this  We  are  carrying
 on  experiments  and  we  shall  discuss
 about  that  later  on,  But  let  me  tell
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 my  hon  friend  that  we,  the  Gove  ri-
 ment  of  India  are  not  in  any  manner
 aliergic  to  Ayurveda  We  like  relief
 from  whatever  quarter  it  comes

 Then,  my  fmend,  Shri  Joachim
 Alva,  as  usual—he  will  pardon  me
 for  saying  that—was  a  little  srrele-
 vant  He  will  pardon  me  for  it
 because  he  went  on  to  ask  a  question
 for  which  he  was  bound  to  get  a
 disappointing  answer  As  it  was  a
 personal  question  I  am  making  a
 personal  remark  In  such  matters,  I
 may  tell  my  hon  friend  that  I  have
 no  fear  for  risk  of  hfe  so  far  as  I
 am  concerned  It  gives  a  pleasure  to
 me  to  go  wherever  I  get  an  invita-
 tion  It  has  been  a  pleasure  to
 imvite  a  Leper  Asylum  whenever  an
 invitation  has  been  made  to  me  I
 have  always  thought  it  my  duty  to
 do  so,  to  go  to  hospitals  and  so  on
 and  so  forth  Even  before  I  became
 the  Health  Minister  I  have  visited
 at  least  5  Leper  Asylums_  I  have  not
 hesitated  to  go  there  However,  I
 did  not  shake  hands  with  the
 patients  there  because  the  doctors
 asked  me  to  keep  at  a  respectful
 distance  from  the  patients  as  they
 did  and  they  prevented  me  from
 shaking  hands  I  have  always
 taken  pleasure  m  doing  so  I
 think  :t  must  also  be  a  pleasure  for
 people  like  him  It  =  gives  some
 pleasure  to  the  patients  also  because
 they  feel  happier

 Shri  Joachim  Alva.  The  man  who
 goes  to  a  Leprosy  Asylum  should  not
 be  afraid  to  go  to  the  hospitals  to  see
 cases  of  influenza  but  uncovered  on
 the  mouth

 Shri  Karmarkar  I  think  my  hon
 friend  is  making  a  point  about  the
 cover  that  was  used  when  I  went  to
 see  the  patients  Naturally,  our
 medical  advisers  were  anxious
 that  in  any  case  the  Health
 Minister  should  be  healthy
 so  that  he  should  be  able  to  do  service
 It  35  better  to  put  it  on  in  highly
 infected  areas  but  I  never  expected
 friends  belonging  to  the  tribe  of  my
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 hon  friend  would  immediately  put  it
 out  in  the  Press  the  next  morning.
 One  good  that  it  does  was  that  it  gives
 protection  against  influenza  infection.
 I  thought  that  my  hon  friend  would
 have  complimented  me  for  that  be-
 cause  people  seeing  the  Minister  going
 like  that  mto  the  mfected  areas  would
 be  tempted  to  emulate  and  do  like-
 wise  But  that  is  neither  here  nor
 there

 Shri  Narasimhan  (Krishnagir)-
 Apart  from  giving  protection  to  the
 man  wearing  the  mask,  t  also  prevents
 the  spread  of  infection  He  protects
 himself  and  he  also  protects  the  others
 from  his  own  infection

 Shri  Karmarkar:  My  hon  friend  has
 really  given  a  very  strong  justification
 for  what  I  did

 थ्री  बिभूति  सिथ  (बगहा)  मं  यह
 जानना  चाहता  था  कि  स्वास्थ्य  मत्री  ने
 विभिन्न  राज्यों  को  कितनी  दवा”  दी  हे
 झौर  जितना  पैसा  दिया  है।  यहा  पर  यह
 नही  मेन्शन  किया  गया  |

 श्री  करभरकर  जिस  वक्‍त  आपने

 यह  सवाल  किया  उस  बक्त  मे  इसके  बारे  में

 हो  कहने  जा  रहा  था  ।

 I  was  just  on  that  pomt  I  am  sure
 that  the  House  realises  that  there  35
 a  sense  of  division  of  labour  We  m
 the  Centre  come  in  as  a  co-ordinating
 authority  The  States  are  almost
 wholly  responsible  for  whatever
 measures  taken  I  do  not  say  that  it
 is  a  feather  in  our  cap  It  35  not  a
 subject  on  which  one  should  try  to
 have  laurels  It  is  a  duty  I  do  not
 think  any  officer  or  any  Mimstry  or
 any  State  Government  which  has  done
 its  business  in  this  matter  wants
 laurels  It  is  a  duty  that  has  been
 rendered  The  best  reward  is  the
 popular  appreciation  That  is  the  end
 of  the  story

 Immediately  when  we  sensed  on  the
 Sth  May,  that  it  was  likely  that
 influenza  may  enter  India,  from  that
 time  onwards,  I  may  say  that  the
 House  would  not  charge  me  with  want
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 of.alertness.  We  have  always  been
 ready.  In  so  far  as  the  State  Govern-
 ments  are  concerned,  it  is  possi-
 ble  that  some  of  the  State
 Governments  or  the  public  health
 authorities  with  the  best  of  goodwill
 or  because  of  their  belief  that  that
 particular  city  was  very  healthy  nor-
 mally  and  would  be  immune  to
 influenza  or  perhaps  for  other  reasons
 may  have  shown  some  laxity  here  and
 there  But,  by  and  large,  I  must  say
 that  the  State  Governments  have  not
 spared  their  finances  We  have  not
 spared  any  In  fact,  if  the  State  Gov-
 ernments  had  asked  for  succour  from
 us,  I  am  quite  sure  that  the  Finance
 Momster  would  have  spared  some
 funds,  even  m  the  tight  financial  posi-
 tion

 In  the  majority  of  cases,  as  far  as
 the  public  health  authomties  are  con-
 cerned,  I  am  happy  to  say  that  nothing
 was  charged  from  them  I  have  seen
 the  work  done  in  Delhi  myself,  I  have
 heard  about  Madras  and  Bombay  and
 other  places  Efficient  measures  were
 taken

 All  possible  preventive  measures
 will  be  taken  but  nothing  can  stop
 influenza  entering  in  the  future  if  the
 neighbouring  country  ३६  affected  It
 i$  a  very  easily  communicable  disease
 If  a  person  stands  within  a  few  yards
 of  an  infected  person,  within  a  few
 seconds  he  may  get  7  I  am  not  able
 to  assure  the  House  that  another  un-
 fortunate  wave  will  not  come  and  that
 we  shall  be  able  to  prevent  it  That
 is  beyond  our  capacity  and  beyond
 anything  that  anyone  can  do  But,
 when  it  comes  the  ways  to  combat  it
 are  fairly  simple.  Furst,  public  health
 measures.  Secondly,  to  keep  ourselves
 aloof  fram  possible  infection  and  to
 close  all  pubhc  meeting  places—
 cinemas,  schools,  etc.

 There  was  a  way  which  was  observ-
 ed  on  some  of  the  States.  As  soon  as
 you  sense  infection  in  a  particular
 town,  whether  the  people  want  it  or
 not,  spread  the  population  round  about
 the  town  If  there  is  a  population  of
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 about  50,000,  spread  about  10,000  in
 five  places.  There  you  publicly
 announce  that  there  is  medicine  for
 any  patient  who  comes  _  there.
 The  real  reason  of  ४  7  this.  The
 out-patients  who  are  suffering  from
 muld  influenza  do  not  create  any  pro-
 blem  for  us  That  is  not  our  problem;
 they  suffer  for  two  or  three  days,  they
 take  some  medicine  and  get  better.
 Really  serious  cases  also  come  along
 with  mild  cases  As  soon  as  you  know
 that  there  is  a  really  serious  case,  take
 that  case  in,  have  sufficient  hospital
 accommodation  and  treat  it  there.
 That  is  the  surest  way  of  combating
 this  disease.

 I  am  quite  sure  the  House  will
 appreciate  when  I  say  that,  that  which
 has  been  done  has  been  by  and  large
 fairly  satisfactory  I  have  been  closely
 observing  all  the  reports  I  have  also
 had  talks  with  the  people  concerned.
 I  do  not  think  I  am  making  an  exagge-
 rated  clam  when  I  say  that  what
 needs  to  be  done  has  been  done  to  a
 very  great  pxtent  If  there  has  been
 any  remissness,  we  should  like  to  have
 the  co-operation  of  the  House  Every
 Member  of  this  House  represents  a
 particular  area  or  at  least  half  a  dis-
 trict  I  think  each  one  can  do  a  lot  by
 way  of  inviting  attention  where  there
 is  :00m  for  grievance  and  by  way  of
 mviting  the  co-operation  of  the  people
 where  such  co-operation  iS  precious.

 Sir,  I  have  taken  a  long  time  of  the
 House,  but  I  must  again  reiterate  my
 sense  of  appreciation,  whether  it  be
 the  officers  in  my  Ministry,  the  Muinis-
 try  with  which  it  is  my  privilege  to
 serve,  or  the  State  or  public  health
 authorities  I  should  like  to  pay  a
 tribute  to  all  the  organisations  who
 sent  their  different  views  I  would  also
 hike  to  pay  a  tribute  to  the  people  in
 general  because  3६  is  the  people  in
 genera]  that  always  shape  the  things
 that  are  to  come.  There  has  been  no
 sense  of  panic,  and  I  am  quite  sure  if
 3  second  wave  comes—if  it  does
 come  well  and  good-——the  people  in
 country  will  be  mentally  prepared  to
 combat  it,  to  brave  it  and  get  through.

 FR
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 ot  बिमूति  सि :  मेमे  जो  प्रषन पू  T
 था  कि  किन  (कत  स्टेटो  को  कितर्नी  दवा  दी
 गई  है  शौर  कितना  पैसा  दिया  गया  है,
 उसका  कोई  जवाब  नहीं  दिया  गया  ।

 भो  करमरकर  मंम  ऐसा  कह।  कि  हम
 से  किसी  स्ट  न  पैसा  नहीं  मागा  है।  हर
 स्टेट  में  ०ह  हुआ  कि  जित ग )  दवा  वहां  के

 ३7  JULY  3957  Influenza  Epidemic  3986

 लोग  चाहते  थे  वह  खुद  उन्होंने  प्रपने  पैसे  से
 खरीद  ली  ।  °

 Mr,  Speaker:  He  knows  Enghsh  and,
 therefore,  he  must  have  followed  what
 you  said.

 3848  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 8th  July,  1957.
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 ORAL  ANSWERS  TO  QUES
 TIONS.

 Ss.  Q  No;
 94.  Foreignexchange
 gs.  Bomb  explosions  in  Delhi
 96.  Supply  of  capital  goods  on

 long  term  credit
 Compulsory  group  insurance

 for  Government  employees
 98.  National  Book  Trust

 Development  of  Allapadi 99
 Valley  in  Kerala.

 Cost  structure  of  coal  pro-
 duction

 Salasies  of  Secondary  School
 Teachers

 Retired  Army  Officers
 Indian  Police  Training  Cen-

 Subject.

 97.

 100.

 101.

 ‘102.
 ‘103.

 Meeting  of  the  Finence
 Minister  with  Business-
 mn.

 105.  SUNFED  न
 106  Graphite  production
 308..Foreign  Shipping  Com-

 panies  .
 109  Mineral  deposits  in  Umrer,

 Bombay
 yr0.  Service  conditions  of  De-

 fence  Personnel
 314  Lok  Sahayak  Sena
 us  Indian  Military  Mission

 to  Russia.
 116  Fertilizer  Plant at  Rourkela.
 n7  Defence  |  Headquarters

 uilding
 CORRECTIONS  OF  ANSWER

 TO  STARRED  QUESTION
 No.  702  DATED  39-787

 WRITTEN  ANSWERS  TO
 QUESTIONS

 104.

 S-Q.  No
 10  Gold  in  Keonjhargarh

 District
 बा,  Iron  Ore  Project
 113.  Tribal  students,  Tripura
 18  Life  Insurance  Corpora-

 tion
 ng  All  India  Council  for  Tech-

 nical  Education
 ‘120,  Uniforms  of  class  IV  em-

 ployees
 ‘12r  Death  of  Dr.  Ambedkar

 x22.  Solar  energy
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 3773-3807

 3773-76
 3776-77

 3778—80

 3780-—83
 3783-85

 3785~  86

 3787-88

 3788-9०.
 3790-92

 3792-93

 3793-94
 3795-96
 3796-97

 3797-99

 3799

 3800-—02
 3803-05

 3805—06
 3806-07,

 3807

 380०

 3807-24,

 3807
 3808
 3808

 3808-—09

 3809

 3809—IC
 3830
 3870

 Subject  ‘Conuans

 123  School  for  the  Orthopsedi-
 ly  H  pped  Child-

 ren  3823
 124,  Provident  fund  of  Insu-

 rance  employees  38Ix—72
 125.  Wheel  Axleand  Tyre  Plant  3832
 ‘126,  Pension  for  Defence  Officers.  3832
 127,  Administration  of  Justice  3873--74
 128  Committee  to  amend  Jail

 Rules  38I4
 129.  Sales  Tax  in  Tripura.  384
 ‘130,  Schools  under  Tents  i

 3855
 ‘131.  Evening  Classes  under

 Delhi  University  3835—I6

 U.S.Q.No.
 67.  Sahitya  Akadami  .7  3876
 68.  Pensions  to  Foreigners  3816-27
 69.  Grants  for  Propagation  of

 Hindi.  +  381
 40,  Grants  for  Educational

 a
 Schemes  to  States  3837-—I8

 W  Small  Scale  Industries  in
 Andaman  and  Nicobar
 Islands  3838

 72.  Transfer  of  Officers  38I8—I9
 73.  Primary  Education  3879
 74.  Council  of  Advisers  in  Tri-

 pura.  3876
 75.  Training”  of  Indian  Libra-

 rians  in  America  3820
 76.  Estate  Duty  3820
 97.  Ex-Income  Tax  Officers  382r
 78.  Excavations  at  Ujjain  382%—22
 79.  Retrenched  Government

 Servants  3822
 80.  Stipends  toDelhiStudents.  3822—23
 BIL  ].A.S.  Probationers  3823
 82.  School]  of  Srenography  3823—24
 83.  Mineralsin  Salem  District  3824-28.
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 DEMAND  FOR  GRANTS-—
 RAILWAYS

 Demand  for  Grant  relating
 to  the  Railways  was  dis-
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 discussion  on  the  Influenza
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 AGENDA  FOR  THURSDAY,
 8tH  JULY,  1957

 Further  discussion  on  the
 Demand  for  Grant  No.  5
 in  respect  of  Railways


